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LOK SABHA DEBATES

LOK SABHA

Thursday, December 2, 1999/Agrahayana 11, 1921 (Saka)
The Lok Sabha met at Eleven of the Clock.

[MR. Speaxer in the Chair]
[English]
MR. SPEAKER : Q. 61.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) : Sir, |
brought to your notice a very important matter pertaining to
late Shrimati Indira Gandhi, former Leader of the House, and
also Mahatma Gandhi. | think, you will react on that.

MR. SPEAKER : We will take it up after the Question
Hour.

ORAL ANSWERS TO QUESTIONS

Anti-Mine Vehicles
+
*61. SHRI DILIPKUMAR MANSUKHLAL GANDHI:
SHRI UTTAMRAO DHIKALE :

Will the Minister of DEFENCE be pleased to state:

(@) whether the army has bought a number of anti-
mine vehicles at double the cost from South Africa which are
twenty years old, refurbished and repainted;

(b) if so, the reasons therefor; and

(¢) the terms and conditions prescribed for making
the deal?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) to (c) A statement is laid on the Table of the
House.

Statement

Army Headquarters had projected that emergent acqui-
sition of a suitable vehicle to protect troops, against the Im-
provised Explosive Devices (IED) was considered impera-
tive in view of the escalated use of such devices by the insur-
gents, leading to ever-increasing casualties and effect on
troops’ morale due to lack of a suitable response thereto.

Technical analysis of the characteristics of the different

vehicles, explored through our Military Attaches (MAs) abroad
established that Mine Protected Vehicle (MPV) CASSPIR of
M/s Reumech suited best the requirement of Army for a Mine
Protected Vehicle and that the other vehicles were not viewed
suitable on considerations of cost, mobility, protection level,
carrying capacity and delivery schedule. After extensive trails
in India, AHQ recommended acquisition of refurbished MPVs
CASSPIR frem M/s Reumech.

Techno-commercial offers were, accordingly, invited from
the identified vendor and after their scrutiny and appraisal,
negotiations, spanning over six meetings, were held with the
vendor by a duly constituted Price Neaotiation Committee in
the Ministry of Defence wherein a unit price of US$ 1,25,000
was reached, in case 90 vehicles were to be purchased,
against the original, budgetary quote of US $ 1,53,000 of-
fered in case 100 vehicles were to be purchased.

The negotiated price was considefed reasonable when
compared to the indicative price for two types of other new
Mine Protected Vehicles, reported as US $ 700,000 and US
$ 280,000.

Two contracts have been entered into with South Afri-
can firm, M/s Reumech, for procurement of 90 and 75, refur-
bished Mine Protected Vehicles (MPVs), alongwith Engineer-
ing Support Package (ESP) thereof. Vintage of the selected
vehicles ranges from year 1981 to 1988. Standard, Perfor-
mance & Warranty Bonds, in the form of Bank Guarantees,
from first class banks, duly confirmed by the State Bank of
India, have been obtained from the vendor, which are liable
to be encashed, in case the contract is not fulfilled or the
vehicle does not perform as per the laid down specifications
during the warranty period of 10,000 km or 12 months, which-
ever is earlier.

[Translation]

SHRI! DILIPKUMAR MANSUKHLAL GANDHI : Mr
Speaker, Sir, the Officers of the V.R.D. at Ahmednagar
Maharashtra had produced missiles launching vehicles of
good quality and the V.R.D. had also produced vehicle for
carrying the Prithavi missile, then whether this institute could
not produce anti-mine vehicles ? '

The: Abdul Kalam Committee has given indication that
India is Self-reliant in producing tanks. Then what was the
need to purchase armoured vehicles from other countries ?

[English]

SHRI GEORGE FERNANDES: Sir, ‘he kind of vetrcles
that are:needed for protection from m.1es have not bren
produced in India so far. But it is true that the Ordnance
Factories have been making an attempt, and the first ve®..ie
will be available for trials this month. The vehicles that we
have now secured from South Africa, were negotiated in 1995
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and over a period of time their trials etc. were taken and they
were purchased because they were desperately needed by
the Army in counter insurgency operations.

[Translation]

SHRI DILIPKUMAR MANSUKHLAL GANDHI: Had the
senior officers suggested not to purchase these vehicles ?

[English]
SHRI GEORGE FERNANDES : No, Sir.
[Translation]

SHRIUTTAMRAO DHIKALE : Mr. Speaker, Sir, my ques-
tion has not been properly replied to. My question is whether
these anti-mines vehicles were purchased at double the prices
and whether the Government did not know that these were
old ones at the time of purchasing them ?

SHRI GEORGE FERNANDES : Mr. Speaker, Sir, these
vehicles have not been purchased at double the prices. These
have been purchased at the minimum prices. These were
purchased at a nominal price since these were the vehicles
used eaier for security purposes in South Africa.

[English]

SHRI M.V.V.S. MURTH! : Mr. Speaker, Sir, thesie are
twenty-year old vehicles. The cost is not very importaiit, but
there performance is more important. When compared to our
Defence Budget, the cost of the new vehicles, that is US
700,000 dollars per vehic'e is not very much. So, they s;hould
have gond in for new vehicles, if they really wanted to per-
form the mine operations. The new vehicles would have also
helped defence production. With the latest technolo gy, at
least. they can see, understand and produce good velicles.

So. | would like to know from the hon. Defence V inister
whether it is possible to buy, even now, new vehic les by
scrapping the old ones.

SHRI GEORGE FERNANDES : Sir, the vehicles thiat have
been secured or procured are eleven to eighteen yesirs old.
They have been refurbished and their @ngines havi: been
overhauled as they keep coming. We have so far pr ocured
90 of them. At the moment, 60 of them are operational in
Jammu & Kashmir and in the North-East 45 ofthem in Jammu
& Kashmir and 15 of them in the North-East. They ar.3 effec-
tive vehicles and are in use.

Insofar as the question of price is concemed, tw 0 other
vehicles that were available, the cost of one of them \was US
280 thousand dollars and the cost of the other one vwas US
700 thousand dollars. We got these vehicles for US 12 5 thou-
sand dollars.

SHRIM.V.V.S. MURTHI : Cost is Rot important.
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SHRI GEORGE FERNANDES : Sir, if we had gone in for
new identical vehicles, then the problem was that the avail-
ability would have taken a lot of time and the Army was in
desperate need of these vehicles and the need was articu-
lated again and again by the Army Chief and also by our men
who are everyday having to fight in the North-East and in
Jammu & Kashmir where IEDs are one of the main weapons
which are used by the enemy against us.

[Translation]

SHRI SATYAVRAT CHATURVEDI : Hon. Speaker, Sir, |
want to know from the hon. Defence Minister that not only
South Africa but many countries of the World produce such a
system and this has been the practice that whenever we pur-
chase any equipment, first we make evaluation about such
equipments in various countries and after making compara-
tive evaluation we take a decision under a laid down proce-
dure as to which equipments would suit most as per our re-
quirements. | would like to know from the Hon. Minister
whether the laid down procedure for this purpose has been
fully followed and whether any evaluation has been made
about the equipments of the countries where these are pro-
duced. If so, kindly furnish a detail of that.

SHRI GEORGE FERNANDES : Mr. Speaker, Sir, when
the Army felt need of these vehicles, they first asked their
Ministry Attaches to inform them about the countries which
produce these vehicles. | mean to say, wherever, our Military
Attaches are there and the countries which produce such
vehicles, they should inquire about them and send the infor-
mation and as per the information received, it was stated that
America, Britain, Finland and Switzerland along with South
Africa produce these vehicles. As | told earlier that in other
countries where these vehicles are produced, the prices are
very high and this had become evident. And the other impor-
tant point was the type of vehicles which we needed, the
terrains wherein we were fighting, the condition of roads in
Jammu-Kashmir, the difficult and steep hills and the situation
in the North-East, in these situations we needed such ve-
hicles which were light in weight and could move fast on
roads and capable of moving even on narrow roads. Keep-
ing all these things in view, the Army decided that the ve-
hicles from South Africa were adjudged the best and their
prices were also very low. Trial and test of this vehicle was
also conducted and after conducting trial and test, a decision
was taken in 1997 that the vehicles should be procured from
South Africa.

[English]
Manufacturing of Coaches

*63. SHRI C. SREENIVASAN : Will the Minister of
RAILWAYS be pleased to state :

(a)  whether the Integral Coach Factory, Chennai has
built stainless steel rail coaches:

(b) if so, the cost thereof:
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()  whether the railway have worked out its market
strategy evaluating its export potential; and

(d) if so, the details thereof ?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE) : (a) Yes, Sir.

(b) Cost of each stainless steel A.C 2 tier coach is
approximately Rs. 1.12 Crores.

(c) Yes Sir. Sufficient potential exists for manufac-
ture of stainless steel coaches for both domestic as well as
export market.

(d) There have been tender enquiries for Stainless
Steel Coaches from Bangladesh Railways and Sri Lanka
Railways in the past. A number of Railway systems abroad
use Stainless Steel coaches. It is proposed to explore the
potential for export of these coaches through RITES & IRCON,
PSUs under the Ministry of Railways.

\"4

SHRI C. SREENIVASAN : Sir, | would like to know from
the Minister whether the primary Integral Coach Factory,
Perambur, Channai, would be allotted more funds at least
now, after their new innovative and viable venture; whether
ICF, Chennai would regain its preeminent position which it
lost by being neglected and sidelined after the establishment
of Kapurthala Coach Factory, if so when; and whether itis a
fact that the profit-making pioneering ICF, Chennai is not
getting more orders from its parent organisation, the Indian
Railways.

KUMARI MAMATA BANERJEE : Sir, we appreciate the
concern of the hon. Member over ICF, Chennai. We have
four coach manufacturing factories in the country. While ICF,
Chennai, and Kapurthala coach factory are under Indian
Railways, the coach factories run by BEML and Jessop are
in the public sector. We started manufacturing coaches at
ICF in 1955. They have produced at least 29,545 coaches till
October '99. ICF, Chennai is not neglected at all.

The questions asked related to the market potential of
stainless steel coaches. These coaches are very expensive.
One stainless steel coach costs about Rs. 1.12 crore while
the corten steel coaches which we use now costs only Rs. 80
lakh. That means a savings of Rs. 22 lakh per coach. How-
ever, if we get the demand for stainless steel coaches for
export, we would utilise it.

SHRI C. SREENIVASAN : | thank the Minister of Rail-
ways for her reassurance that ICF, Chennai, is not being
neglected. | would like to know from the Minister whether the
Government would make use of the potential for production
and export available at ICF, Chennai, to diversity further by
allocating more funds during the maiden Rail Budget of the
Minister; whether ICF itself can set up coach maintenance
units in various important nodal railway junctions like my con-
stituency Dindigul.

KUMARI MAMATA BANERJEE : Sir, | appreciate the
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concern of the Member. Every Member wants something to
be done to his constituency from the Railways. | appeal to all
the Members that let us maintain the existing facilities first. |
say this because today the Railways are facing acute crisis
on safety, security and punctuality fronts. Less than the de-
sired level of money is invested in safety, security and punc-
tuality aspects of the Railways. | think these should be re-
stored first. Let us maintain the existing facilities first. Wher-
ever possibility is there to do more, we will do it.

SHRI VARKALA RADHAKRISHNAN : Sir, | would like to
know from the hon. Minister whether It is a fact that there is a
long-standing demand from the people of Kerala and also an
offer from the Railways to start a coach factory in Kerala ? If
so, what is the stand of the Government now on this ?

KUMARI MAMATA BANERJEE : Sir, the question re-
lates to stainiess steel coaches. | need a separate notice for
the question asked by the hon. Member. However, Kerala is
a very educated State and | met the Chief Minister of Kerala
also. We discussed things in detail but | cannot disclose them
here. If the Member wants, | can send them in writing to him.

8HRI R.L. BHATIA : Sir, in Amritsar, there is a very big
and modern railway workshop which has been manufactur-
ing wagons and coaches. In the 1965 War, thev even re-
paired our tanks. But now, this workshop has teen turned
into a repair workshop.

| would like to know from the hon. Minister as to whether
they are going to utilise the facility available in that very big
workshop located at Amritsar because they can help the Rail-
ways in building wagons and coaches ? So, will the hon.
Minister consider placing orders with the Railway workshop
of Amritsar.

KUMAR! MAMATA BANERJEE : Sir, it is really our in-
tention to strengthen the public sector units, and production
units in our own country. Of course, we want to give more
importance to our indigenous production. Though whatever
the hon. Member has said about the wagon industry is not
related to this question, yet | may reply to him that if there is
a possibility, we will look into it.

SHRIMAT! KRISHNA BOSE : Mr. Speaker, Sir, it is very '
heartening to know that we are making such wonderful
coaches both for domestic use and for export market. The
Railway Ministry deserve our praise for that. While we are on
the topic of manufacturing coaches, may | ask the hon. Rail-
way Minister whether the Railway Ministry has received pro-
posals from Germany and Austria for manufacturing coachgs
for us. If so, whether the Railway Board Members have vis-
ited the two countries and have taken any decision in this
regard.

KUMARI MAMATA BANERJEE : Yes, Sir, it is a fact thal
there are so many countries including Germany. Jagan. Tai-
wan and South Africa which are using the stainless steel
coaches. The main thing is the ‘transfer of technology’ and of
course, the Railway Board Members are in touch wiih Japan
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and Germany. We are also bringing 24 modernised coaches
from LHB company, an organisation of Germany dealing with
Raitways.

~. SHRI BASU DEB ACHARIA : Sir, the Integral Coach
Factory is manufacturing the stainless steel passenger
coaches. May | know from the hon. Minister whether coaches
which have already been manufactured are meant for the
use of Indian Railways; or whether they are meant for export
purposes ?

" ‘Secondly, we have imported a certain number of high
speed coaches from foreign countries. The main purpose of
import of such coaches from foreign countries is to manufac-
ture coaches here in our country after ‘transfer of technol-
ogy.' So, | would like to ask the hon. Minister that whether we
have started manufacturing high speed coaches after ‘trans-
far. of technology:; If so, what is the cost of a high speed
coach here when the same is being manufactured by ICF or
RCF ?

KUMARI MAMATA BANERJEE : Sir, after having 'trans-
fer of technology’, we want to give more importance to our
indigenous production, viz., the factory is at Kapurthala, ICF,
RCF, BML and Jessop. We are working on it.

Especially about the Chittaranjan Locomotives, you will
appreciate that they have already produced five very impor-
tant and modernised locomotives.

. SHRI BASU DEB ACHARIA : | am asking about ABB
engine with 6,000, 3-phase horse power.

KUMARI MAMATA B~NERJEE : About the ABB also,
Chittaranajan Locomotives is doing.

SHRI BASU DEB ACHARIA : | am asking about the high

speed passenger coaches which were imported three years
back.

KUMARI MAMATA BANERJEE : As | have aiready said,
we are importing 24 high speed coaches from the LHB com-
pany of Germany. Their speed rate is 160 kilometre per hour.
But you have to appreciate that our Indian Railways have
very old coaches and rakes. All our systems are old. This
has to be modernised first. Without modernisation of all this,
how can one go up from the speed of 110 kilometres to 1€0
kilometres per hour ? Then there will, certainly, be accidents
and incidents.

So, | appeal to all the hon. Members of the House to
please reconsider and see that all the facilities are modem-

ised. Yes, we are bringing that system. We will explore all
possibilities.

MR. SPEAKER : Madam., is it not a fact that before intro-

dlicing the high speed coaches, the speed track system be
introduced ?
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KUMARI MAMATA BANERJEE : Yes, Sir, we are look-
ing into all this and exploring all possibilities. We are bringing
that technology. We are already in the process of obtaining
‘transfer of technology’. After obtaining this technology, we
will explore all possibilities in our indigenous industry.

Sir, there is no doubt about that. We are, certainly, look-
ing into it.

SHRI BASU DEB ACHARIA : Sir, she has not replied
part (i) of my question as to how many stainless steel coaches
are being used by the Indian Railways.

KUMARI MAMATA BANERJEE : Sir, stainless steel
coaches are meant only for the experimental purposes. The
first coach was rolled out from ICF on 10.11.1999 and, the
second one is under manufacture. But we are not going to do
it right now because it is very costly. We want to explore all
possibilities for more indigenous industry.

SHRI C. KUPPUSAMI : Sir, | would like to ask the hon.
Railway Minister whether it is a fact that the Integral Coach
Factory at Chennai is being disintegrated by way of allotting
S0 many contracts in permanent works.

MR. SPEAKER : | think, the same question has already
been covered by the hon. Minister.

SHRI C. KUPPUSAM! : No, Sir. Itis a different question

MR. SPEAKER : | think, Shri C. Sreenivasan has also
asked the same question.

SHRI C. KUPPUSAMI : No, Sir, it is altogether a differ-
ent question. It is about allotment of contracts. | would like to
know from the hon. Railway Minister whether it is a fact that
the Integral Coach Factory at Perambur, Chennai is being
disintegrated by way of giving so many contracts to the con-
tractors.

KUMARI MAMATA BANERJEE : Sir, the target of ICF
during 1999-2000 was fixed at 1,042 but so far (till oct'99) we
have got 568. So, we have mentioned that upto March, we
should get this figure first. So, | do not think that it is disinte-
grated. It is integrated.

[Translation]

KUNWAR AKHILESH SINGH : Mr. Speaker Sir, earlier a
proposal was there in the Ministry of Railways to set up a
coach factory at Gorakhpur which later was changed and it
has been set up at Kapurthala in Punjab. | want to know
whether there is any proposal under consideration of her
Ministry for setting up a coach factory in Gorakhpur ?

[English]

KUMARI MAMATA BANERJEE : Sir, this is a separate
question, and | need a separate notice for that.



9 Oral Answers

SHRI RAMESH CHENNITHALA : Sir, there is no doubt
that the Integral Coach Factory at Chennai has built very
good stainless steel coaches, and it is well appreciated by
everybody. Definitely, it is a costly one.

Sir, there are certain reports that certain countries wanted
to import the stainless steel coaches to their countries. So, |
would like to know from the hon. Railway Minister whether
the Indian Railways have reached any agreement with any
other countries for exporting stainless steel coaches to their
countries ?

KUMARI MAMATA BANERJEE : Sir, in this regard, |
would like to mention that there were two countries, namely,
Bangladesh and Sri Lanka with which talks were held.
Bangladesh had floated a tender for 66 coaches. We were
also ready to give them all those 66 coaches. But later their
demand came down to only 26, and thereafter, they said that
they were not interested. So, now the chapter is closed with
Bangladesh regarding the supply of stainless steel coaches.

Similarly, Sri Lanka also asked for 15 BG coaches, but
we asked for some time. And now, the chapter with Sri Lanka
also is closed as far as stainless steel coaches are concerned.
So. we do not have any order right now. But if we get de-
mand from any foreign country, of course, our factory is ready
to handle that.

Admissibility of Road Transportation Charges

*64. SHRI P.S. GADHAVI : Will the Minister of CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION be pleased
to state :

(@)  whether the Union Government have withdrawn
orders in respect of admissibility of actual road transporta-
tion charges on lifting of levy suger 2nd palmolien;

(b) whether any representation has been received
from the Government of Gujarat to review the decision taken;
and

(c) if so, the reaction of the Government thereto ?

THE MINISTER OF CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION (SHRI SHANTA KUMAR) : (a) to (c) A
statement is laid on the Table of the House.

Statement

Distribution of levy sugar in Public Distribution System
(PDS)

(a) to (c) Tili 31.3.1996 the transportation charges for
lifting of levy sugar under PDS were reimbursable either on
the basis of (a) actustrailway freight, or (b) actual transporta-
tion charges by road at the raie approval by the State Gov-
ernment limited to the rate of transportation charges approved
by the FC! for transporting foodgrains in that State. Where
FCI's rates were not available, the State Governments rates
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were allowed limited to the actual railway freight. Where FCI's
rates and rail head were not available, State Governments
rates were allowed.

Government received a series of representations from
different State Governments including from Government
of Guijarat to allow reimbursement of the actual minimum
cost of transport. Considering their problems, it was decided
to revise the guidelines for transportation charges w.e.f.
1.4.1996.

With effect from 1.4.1996 the transportation charges are
payable, on a flat rate for each State to be fixed on the basis
of audited figures of expenditure incurred for previous years
duly approved by the State Government concerned.

Distribution of imported Paimolin Oil in the Public Distri-
bution System

(a) to (c) According to the present arrangement of sup-
ply of imported edible oils to States/UTs under Public Distri-
bution System, the road freight incurred in respect of the oils
supplied in bulk (i.e. loose) and 15 kg tin in reimbursed to the
concerned State/UT taking into account the distance of the
nominated Public Distribution Centre (PDC) in the concerned
State/UT from State Trading Corporation (STC) Depot from
where such supply is made. Gujarat is presently being sup-
plied imported edible oils from STCs port depot at Kandla.
Vadodara has been nominated as the Public Distribution Cen-
tre for the State of Gujarat. STC reimburse to the nominees
of the Government of Guijarat road freight charges for a dis-
tance of 435 kms from Kandla to Vadodara at the rate of Rs.
145 per tonne in respect of lifting oil in bulk. Government has
received no representation from Government of Gujarat in
this regard.

SHRI P.S. GADHAVI : Sir, in his reply, the hon. Minister
has stated :

“With effect from 1.4.1996, the transportation charges
are payable, on a fiat rate for each State to be fixed on
the basis of audited figures of expenditure incurred for
previous years duly approved by the State Government
concerned.”

So, Sir, | would like to know from the hon. Minister that
on the basis of audited figures of expenditure how many
States have been paid the actual transportation charges.
When were those charges paid and how many States are
there for which the charges have not been paid yet ? What s
the position Statewise ?

Secondly, | would like to know...

MR. SPEAKER : Shri P.S. Gadhavi, you can ask your
second supplementary later. Now, let the Minister reply.

SHRI SHANTA KUMAR : Sir, there is a set principle.
based on which the payment is made, and the payment has
been made to all the States accordingly. There are some
States for which the payment is yet to be made.

~
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SHRI P.S. GADHAVI : Sir, | want to know the Statewise
figures as to how many States are there which have been
paid and which have not been paid. If he gives the Statewise
figures, that will be of great use to us.

| am asking this question because the hon. Minister says
that they are going to pay on the basis of audited figures.

MR. SPEAKER : Shri Shanta Kumar, do you have the
State-wise figures with you? If you, you can send them later.

SHRI SHANTA KUMAR : | will send him the figures later.
But it is done on the approval of the State Government. The
moment the State Government approves, we pay that.

SHRIP.S. GADHAVI : Actual audited reports are there. |
would like to know when these audited reports were received
by the Central Government, whether the State Government's
approval has come or not, which State Government has not
sent the approval, from how many State Governments the
approval is awaited and what are the figures. We have been
told by State Government that they are sending repre-
sentatiort that the Central Government is not paying when it
was promised to pay. | have seen many of the representa-
tions in my district. There are no railway facilities. Only road
transport is there.

My second supplementary is this. in the reply, it is stated
that “According to the present arrangement of supply of im-
ported edible oils to States/UTs under Public Distributian
System, the road freight incurred in respect of the oils sup-
plied in bulk (i.e. loose) and 15 kg tin is reimbursed.” Reim-
bursement is made by the Central Government. For the reim-
bursement, transportation charges have been hiked due to
increase in the diesel rates. So, whether the Central Govern-
ment is going to consider the hike in the transportation charges
due to diesel hike and when they are going to pay us.

MR. SPEAKER : You should not complicate the ques-
tion.

SHRI P.S. GADHAV! : | would like to know whether the
State Government has sent any representation or not. and
whether they have to pay it or not.

SHRI SHANTA KUMAR : It is for the State Governmeni
to give approval to the rates of the previous year, according
to the figures of the Audit. So, whenever the State Govern-
ments approve those figures and come to our Ministry, we
pay them. It is for the State Government to do it.

As far as the second supplementary is concerned, at
present a study was done by A.E. Ferguson & Company and.
according to them, we pay from STC to PTC. As far as Gujarat
1s concerned, the STC is Kandla and from Kandla to Vadodara,
the distance is 435 kms and we are paying at the rate of Rs.
145/-_ At present, this is the arrangement and there are some
representations from the State of Gujarat. At present, we are

paying according to this principle. This is no such consider-
ation to NRCs.

December 2, 1999

to Questions 12

DR. B.B. RAMAIAH : The sugar industry is now in a great
crisis. | would like to know whether the hon. Minister is able
to examine more liberally on the basis of the present increase
in cost and various other aspects so that they should be able
to give proper remuneration for the industry and also for the
State Government.

MR. SPEAKER : It is with regard to sugar industry.

SHRI SHANTA KUMAR : There are some problems as
far as sugar industry is concerned and Government have
received the Mahajan Committee Report also which is under
consideration.

SHRI RAJESH PILOT : | may be permitted to ask a ques-
tion on sugar industry. | think the hon. Minister is an experi-
enced Minister. This question is slightly different from the
main question. The arrears of the farmers are pending from
the last one year and especially in Uttar Pradesh, they are
living on the cheques they get from the sugar companies.
They are getting their daughters married, and they are giving
education to their children on the basis of the cheques sup-
plied by the sugar industry and they are paying interest over
them. May | know from the hon. Minister how much arrears
are pending, specially in the State of Uttar Pradesh, and what
measures the Government is initiating to help farmers to force -
those industries to pay their arrears ?

MR. SPEAKER : There is a slight deviation in the proce-
dure.

SHRI RAJESH PILOT : | am asking this question with
your permission.

SHRI SHANTA KUMAR : This has raised some other
question. There are arrears, no doubt, and | think the total
arrears are about Rs. 2.50 crore.

SHRI RAJESH PILOT : No. It is more than that. U.P.
itself is 100 times more. Previously, it was Rs. 700 crore and
now it has come down to Rs. 280 crore approximately.

SHRI SHANTA KUMAR : For 1998-99, the total arrears
is Rs. 288.65 crore and for the year 1995-96, it was Rs. 707
crore.

[Translation]
Now the arrears have been reduced.

SHRI KIRIT SOMAIYA : Mr. Speaker, Sir,'the reply is
given here about Palm Oil. As far as | know, the Government
of Maharashtra and other many State Governments have re-
fused to take the supply of paim oil from the Union Govern-
ment because the cost of palm oil being supplied by the Union
Government is higher due to overhead cost, administrative
and transport costs etc. Is it true ? The price of Palm QOil in
the open market is Rs.22-23/- per kg. but its price at P.D.S. is
Rs. 26 to 28/- per kg. Will the Minister clarify it ?
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SHRI SHANTA KUMAR : Mr. Speaker, Sir, this is the
basis for fixing the rate in this regard. At times, market fluctu-
ates and its takes its own course then prices keep on fluctu-

ating.

SHRI KIRIT SOMAIYA : Mr. Speaker Sir, the hon'ble
Minister has given a satisfactory reply. | have asked that the
Government of Maharashtra and other State Governments
have refused to take the supply. Please clarify it.

MR. SPEAKER : Please take your seat.
Difference in Prices of Essential Commodities

*65. DR. M.P. JAISWAL : Will the Minister of CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION be pleased
to state :

(a) the difference between wholesale and retail prices
of essential commodities in the metropolitan cities at pre-
sent;

(b) the manner in which the wholesale and retail prices
of essential commodities are monitored by the Government.

(c) whether any guidelines have been issued to States
in regard to maximum difference between the wholesale and
retail prices of essential commodities; and

(d) if so, the details thereof ?
THE MINISTER OF CONSUMER AFFAIRS AND PUB-

LIC DISTRIBUTION (SHRI SHANTA KUMAR) : (a) to (d) A
statement is laid on the Table of the House.

Agrahayana 11, 1921 (Saka)

to Questions 14

Statement

(@) A statement showing the wholesale and retail
prices of selected essential commodities as on 17.11.99 at
Delhi, Bombay, Chennai and Calcutta is given in the Annexure
enclosed.

(b) The retail and wholesale prices of 12 essential
commodities of mass consumption are monitored by the Cen-
tral and State Governments at the highest level through vari-
ous high powered committees regularly. The meetings of the
Joint Monitoring Committee of the central and State Govern-
ments are held regularly to review the price situation The
daily retail prices and weekly wholesale prices of 12 selected
essential commodities of mass consumption like rice, wheat,
sugar, gram dal, arhar dal, groundnut oil, mustard oil,
vanaspati, tea, onion, potato and salt are being monitored by
the Price Monitoring Cell in the Department of Consumer
Affairs. On the basis of the data on prices collected from 18
selected State Capitals and some major producing centres
through State Civil Supplies Departments, necessary analy-
sis is made and appropriate measures are taken to safe-
guard the interests of the consumers from time to time

(c) and (d) Wholesale and retail prices are determined
by market forces of supply and demand. There are no spe-
cific guidelines issued by Government for maximum differ-
ence permissible between wholesale and retail prices. How-
ever, for those essential commodities which are supplied
through Public Distribution system (PDS). issue prices are
prescribed by the Government. Any abnormal differences in
the wholesale and retail prices. when noticed are dealt with
at State and Central Government level by taking immediate
appropriate corrective actions.

Annexure
Wholesale and Retail Prices of Selected Essential Commodities in the Metropolitan Cities as on 17.11.99

(Rs. Per kg.)

Item Delhi Mumbai Chennai Calcutta

Whole Retail Whole Retail Whole Retail Whole Retail

sale sale sale sale
1 2 3 4 6 7 8 9

Rice 10.50 13.00 11.30 12.50 9.50 11.00 11.00 12.00
Wheat 7.10 8.00 8.25 10.00 9.90 11.00 NR. N.R.
Gram 16.25 20.00 18.50 19.00 16.60 20.00 18.00 20.00
Sugar 15.90 17.00 15.25 17.25 14.00 14.70 1£.20 16.50
Tur 27.00 34.00 27.00 30.00 36.00 39.00 27.00 30.00
Groundnut oil*  60.73 73.00 38.00 40.00 34.00 38.00 51.23 75.00
Mustard oil 40.00 49.00 47.33 72.00 N.C. N.C. 41.00 46.00
Vanaspati 35.0C 38.60 31.67 36.00 28.70 34.00 38.00 2900
Onion 7.50 12.00 5.50 9.00 2.50 3.00 11.25 14.00
Potato 4.50 9.00 5.25 7.50 5.00 6.00 465 6.00
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1 2 3 4 5 6 7 8 9

Tea (loose) 100.00 115.00 N.R. 130.00 120.00 120.00 N.R. 100.00

Salt (packed) 4.50 6.00 N.R. 6.00 3.40 6.00 N.R. 6.00

Source State Civil Supplies Departments.

Note Wholesale prices are originally reported per quintal and have been converted to Rs. per kg.

Retail prices relates to premium brand of 1 kg in Delhi and Calcutta and wholesale price is in respect of 15 kg tin of general brand in

Delhi and Calcutta. In Mumbai and Chennai, retail as well as wholesale prices pertain to loose variety.

N.C - Negligible consumption.
N.R - Not Reported

DR. M.P. JAISWAL : Mr. Speaker, Sir, there is a wide
gap between the whole sale and retail price of many com-
modities in various cities. The people residing particularly in
Bihar, Bengal, Eastern Uttar Pradesh and Orissa mostly use
mustard oil. It is also used by the North Eastern people living
in Mumbai. | would like to know from the hon. Minister why
there is a difference of Rs. 25 in the whole sale and retail
price of mustard oil and the reasons for the difference in the
price of potatoes and onions. Whether the Government are
taking any special measures in this regard to reduce the gap
between the wholesale and retail price ? There is Rs. 25
difference in the whole sale and retail price of mustard oil in
Mumbai itself, whether the Government would take some
steps to reduce the gap ?

SHRI SHANTA KUMAR : Mr. Speaker, Sir, there is a
well-defined mechanism to check the prices. There are two
committees functioning. One under the chairmanship of the
Cabinet Secretary and the other is headed by the hon'ble
Prime Minister. The retail prices from 12 selected places and
for wholesale prices from 37 selected places in the country
are monitored. These are fixed after taking into consider-
ation all the facts. As far as controlling the price and to see
that there is no wide gap between the wholesale and retail
price is concerned, there are two Acts under which powers
are vested in the State Governments. Some State Govern-
ments have issued orders with regard to fixation of profit
margins. One of them is Himachal Pradesh Government.
Some of the State Government did not think it proper to issue
order but as far as keeping it under control is concerned all
the powers are vested in the State Governments under the

concerned Act. Necessary action is taken after monitoring
them on that level.

DR.M.P. JAISWAL : Mr. Speaker, Sir, my main question
has not been answered. Hon'ble Minister has not answered
my question regarding the Rs. 25/- gap between the whole-
sale and retail price of mustard oil. My second supplemen-
tary question is that last year there was steep rise in the
prices of potatoes and onions in the country due to which the
Bhartiya Janata Party lost the elections in three States Delhi,
Madhya Pradesh and Rajasthan. There was 250 per cent
and 409 per cent increase in the prices of potatoes and on-
ions respectively. | would like to know from the hon'ble Minis-
ter whether there is further any increase in the prices of pota-
toes and onions ? Whether any concrete steps are being
taken to check the likely increase in the prices of these com-
modities during this period. Whether the Union Government
are making an arrangement for such monitoring.

SHRI SHANTA KUMAR : Mr. Speaker, Sir, so far as the
flat price index is concerned, it is fully under control and there
is no increase in it. Even if there is an increase in the whole-
sale and retail orice of any commodity in a particular State
that has to be controlied by the concerned State Govern-
ment and that the State Governments have been adequately
equipped under the Act to keep a control on such rising prices.

SHRI MOHAN RAWALE : Mr. Speaker, Sir, | would like
to know from the hon'ble Minister through you whether the
Government have any scheme to control and fix the prices of
the essential commodities like wheat, rice, sugar and oil dis-
tributed on ration cards to the poor people ?

SHRI SHANTA KUMAR : Mr. Speaker, Sir, there is a
criterion for fixing the rates. We fix the selling price of a com-
modity after calculating the all expenditure incurred on pro-
curing it. Subsidies are given on certain commodities.

Sir, wheat is procured at the rate of Rs. 5.50 per kg. from
the farmer and it costs us Rs. 8.20 per kg. while we give to
the people living below poverty line at the rate of Rs. 2.50 per
kg. So there is a procedure laid down for the fixation of rates.

SHRI BHAN SINGH BHAURA : Mr. Speaker, Sir, there
is the reply given by the hon. Minister regaraing wheat is not
correct. | would like to draw his attention to the fact that lakhs
of tonne wheat has been putrefying in many godowns in
Punjab for the last four years and the Government are not
taking any measures for its transportation so that it could be
distributed to other States. | would like to know from the
hon'ble Minister through you that whether he would assure
the House that arrangements for transportation of wheat for
the godowns in Punjab to other States which has been
rottening there for the last four-five years would be made so
that it could be distributed.

SHRI SHANTA KUMAR : Mr. Speaker, Sir, this problem
has been solved yesterday only. One of the measures taken
against it is that “50 per cent import duty has been imposed”
on the wheat and “Open sale” has been announced as a
second measure. These two measures have been taken to
utilise the wheat, lying in the godowns.

Sir, Hon'ble member has said that this-problem exists in
Punjab. it is true. The Chief Minister of Punjab has also been
consulted in this regard. The Minister of State for food and
civil supply of Punjab had, also came and the matter was
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discussed with him also. | would like to inform you that trans-
portation of wheat from the Godowns of Punjab to other States
has already been started.

[English]

PROF. UMMAREDDY VENKATESWARLU: Mr. Speaker,
Sir, in the answer that has been provided by the hon. Minis-
ter, it is stated that :

“Any abnormal differences in the wholesale and retail
prices when noticed, are dealt with at the State and the
Central Government levels by taking immediate, appro-
priate and corrective actions.”

This is the answer that has been provided by the hon.
Minister. But in his reply here, he has been telling that the
State Governments have been given the powers to correct
abnormal differences between the wholesale and the retail
prices, if there are any, of certain essential commodities. The
Statement shows that the difference is huge between one
State Capital and the other State Capital as in the case of
mustard oil, groundnut oil, etc. In the case of groundnut oil, in
Mumbai, the difference is Rs. 12 and in Calcutta, the differ-
ence is Rs. 24. So, the difference is huge. If the Central Gov-
ernment says that the whole responsibility lies only with the
State Government, the fixation of wholesale prices by the
Central Government becomes redundant. We know that even
in the recent past, certain State Governments have got these
powers. May | know whether the Central Government is go-
ing to review the whole situation and develop a mechanism
even to monitor the retail prices? May | also know whether
they will have an inter-Ministerial relationship and then have
a mechanism to control the retail prices at the Union Govern-
ment level ?

[Translation]

SHRI SHANTA KUMAR : Mr. Speaker, Sir, as | said,
monitoring is done at the Union Government level too. There
are two committees for this purpose, one of which is under
the Chairmanship of the Cabinet Secretary and the another
is under the chairmanship of the Prime Minister. Discussion
is held in these committees and required instructions are
given. Whatever decisions are taken, they are promptly imple-
mented. As far as Hon'ble members statement is concerned
that in some States, no action is taken in this regard, is not
true.

Mr. Speaker, Sir, | would like to state that during the
year 1999 i.e. from 1.1.99 to till date, one lakh 63 thousand
raids have been conducted in various States throughout the
country, in which 5516 people have been arrested and 2766
persons have been prosecuted, out of which 1506 persons
had been convicted. The action is taken and is being taken
as per the rights deligated to the various States.

SHRIRATTAN LAL KATARIA : Mr. Speaker, Sir, through
you, | would like to ask the Hon'ble Minister whether the dif-
ference in the prices of goods being sold through Public Dis-

tribution System and in the open market is very low, as a
result of which the off-take has reduced considerably ?

SHRI SHANTA KUMAR : Mr. Speaker, Sir, it is not true
in case of food grains. It happens in a few States as the
market has its own ways, therefore sometimes the rates of a
commodity fluctuate. We are giving food subsidy of 10 thou-
sand crore rupees and the price of those goods which are
provided subsidy remain less than the market rate. There-
fore, these goods are taken by the shopkeepers at all places.

DR. GIRIJA VYAS : Mr. Speaker, Sir, through you | would
like to know from the hon'ble Minister whether the Govern-
ment propose to review or monitor the PDS ?

Mr. Speaker, Sir, | would like to tell that in Rajasthan on
one hand we are facing famines in Rajasthan on the other
hand goods being provided under PDS are not reaching to
the people. These goods are not being provided at PDS shops.
Nothing is being done inspite of the fact that we are con-
stantly raising question and writing to the concerned per-
sons. Whether hon'ble Minister would ensure the availability
of goods under PDS in the famine affected areas in
Rajasthan?

SHRI SHANTA KUMAR : Mr. Speaker, Sir, Public Distri-
bution System of India is largest system in the world. It has
served the poor people in India. We should accept this fact
but it is also true that some complaints have also been re-
ceived regarding it. There are 4.5 lakh fair price shops under
this system. It is the responsibility of the State Governments
to control these shops and get the essential commodities
reached to these shops. As far as Union Government is con-
cerned, it is responsible only to allocate these commodities.
but it is the responsibility of the State Government to distrib-
ute, provide and make them available at fair price shops.

Mr. Speaker, Sir, | do admit that there is a need to re-
view and correct the Public Distribution System and the Gov-
ernment is also considering the same. We have got the infor-
mation that 35 per cent is diverted from the subsidy of ten
thousand crore rupees, provided by the Government. It is
very unfortunate and a big question mark on the system.
State Governments are responsible for it and the Govern-
ment of Rajasthan is also one of them. We would take all
possible steps and the system would be reviewed. After re-
viewing the entire system, the Government will take advise
of the experts, if necessary so that the subsidy of ten thou-
sand crore rupees may reach to the poor people.

SHRIMADAN LAL KHURANA : Mr. Speaker, Sir, thro_ugh
you, | would like to know from Hon'ble Minister that occasion-
ally newspapers report that the distribution of sugar under
Public Distribution System is going to be discontinued. | re-
quest the hon'ble Minister to give clarification in this rggarq.
It is very important as many misconceptions prevail s_n'thns
regard. Therefore, it is necessary to tell the actual position.

SHRI SHANTA KUMAR : Mr. Speaker, Sir, there is no
such proposal under consideration of the Government.
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SHRI RAJESH PILOT : It is an important issue Hon'ble
Minister has also been Chief Minister. A person, whose aver-
age income is one lakh is taking sugar through PDS outlets
and even a person, who earns Rs. 13/- per day is also taking
the same quantity of sugar through PDS. Therefore, uniess
you change the card system and put some income limit, the
real benefit would not reach to the poor people. Those per-
sons, who are having good relations with the shopkeepers,
take away double quantum of sugar. Therefore, it is required
to review this system.

[English]

Sir, | suggest let us have a discussion in Parliament on
this issue so that the benefit of PDS can really go to the
common man. If the Minister agrees, let us have a discus-
sion in Parliament and review the whole system.

[Translation]

SHRI SHANTA KUMAR : Mr. Speaker, Sir, | agree with
the Hon'ble Minister's concern and as | said the entire sys-
tem is needed to be reviewed and the Government would
review it and we are ready to have discussion over it.

[English)]

Pakastani Attacks on Indian Army Installations
+

“66. SHRI MOHAN RAWALE :
SHRI NARESH PUGLIA :

Will the Minister of DEFENCE be pleased to state:

(@)  the details of border violations committed by Pak
Army in J & K during Kargil conflict;

(b)  whether Pakistani troops or Pakistan supported
militants attacked several times on various military installa-

tions, including Badami Bagh cantonment, after the Kargil
conflict in J & K;

(c)  ifso, the details thereof, date-wise and place-wise;

(d) the number of casualties and the other losses
suffered on both sides, incident-wise;

(e) whether the Government have conducted any

enquiry to find as to how these militants abruptly entered
these areas; and

(i) if s0. the outcome thereof and the remedial steps
taken to prevent recurrence of such incidents in future ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-

NANDES) : (a) to (f) A statement is laid on the Table of the
House.

December 2, 1999

to Questions 20

Statement

Pakistan committed armed intrusion to occupy strategic
heights in Mushkoh, Drass, Kargil, Batalik and Turtuk sec-
tors of the Line of Control along the National Highway 1A
linking Leh with Srinagar. After sustained operations by the
Indian Army and the Indian Air Force, which started in May
'99, Pakistan suffered severe reverses and began withdrawal
of remainder of its forces from July 11, 1999. Last pockets of
resistance were eliminated by the Indian Army by July 26,
1999. Pakistan had also made three attempts to capture our
posts in the Rajouri sector along the International Border on
the 27th and 28th May, 1999. These attempts were repuised.

Two incidents of direct attacks on military posts/installa-
tions took place in J & K after the Kargil operations. In the
first incident, on August 6, 1999, militants attacked a Rashtriya
Rifles post in Kupwara district. The second incident occurred
on November 3, 1999 when militants attacked the office of
the Public Relations Officer located in an open area at the
periphery of Badami Bagh cantonment.

In the first incident, referred to, the militants launched an
unsuccessful attack on one of the Rashtriya Rifles posts in
Kupwara district at 0030 hrs. The attack was beaten back
and six militants were killed. Four AK Rifles, one pistol, two
RPG rockets and 26 grenades were recovered from the killed
militants. Our troops suffered five fatal casualties during this
operation.

In the second incident that took place on November 3,
1989, three militants armed with assault rifles stealthily en-
tered the open area adjacent to the Public Relations Office.
which is located at the periphery of Badami Bagh Canton-
ment around 1800 hrs and fired at the sentries on the en-
trance gate. Thereafter they entered the PRO’s office, fired
indiscriminately on the occupants inside the office. The Quick
Reaction teams of the Army immediately reached the spot
and surrounded the area. In the ensuring operations, two
militants were killed and their AK-47 rifles were recovered.
The following were the Army casualties :-

(@) Killed One Officer, two JCOs and six Other Ranks.
(b) Wounded Six Other Ranks.

(c) One Jawan of BSF was also killed and one Jawan
of Defence Service Corps was wounded.

The security arrangements in the Cantonment area have
been reviewed after the incident and necessary steps initi-
ated to prevent recurrence of such incidents. A court of In-
quiry has also been ordered to inquire into the lapses, if any.

[Translation]

SHRI MOHAN RAWALE : Sir according to the State-
ment there are 1200 terrorists which are active in Kashmir at
present. | would like to thank the hon'ble Prime Minister and
the Defence Minister for the victory in Kargil against Paki-
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stan. Today, terrorists are exploding bombs in Punjab, Kash-
mir and Assam and |.S.I. of Pakistan is behind that. | want to
ask the Government through you as to why we can't declare
war against Pakistan and destroy Pakistan. Pakistan is in-
dulged in a proxy war with us, Bombs are being exploded in
the Mumbai city. Terrorists intrusion is recent but the proxy
war has been going even prior to that what efforts are being
made by our Government to declare Pakistan terrorist state?

SHRI GEORGE FERNANDES : Mr. Speaker, Sir efforts
are being made not only by us but also by other powers to
declare Pakistan a terrorist state. But | feel it is a complex
question an it is difficult to give a definite answer in this re-
gard.... (Interruptions) | would like to thank the hon'ble Prime
Minister and the Defence Minister for visiting the border to
boost the morale of the Jawans. But my demand is that some
concrete steps should be taken.

[English]

SHRI S. BANGARAPPA : Mr. Speaker Sir, after seeing
the answer given by the hon. Minister of Defence, | feel that
the entire situation all along the border is under the control of
our Army. But we saw in some sections of the press that
there have been continuous violation of our borders from
across the border by Pakistan. When the civilian Govern-
ment was there in Pakistan, these violation were there.

Now there is a military regime in Pakistan. What exactly
is the latest information under the leadership of Gen.
Musharraf, the military head in Pakistan ? Are there more
violations during his regime or the same kind of process is
Just kept up by the Pakistani backed intruders from across
the border into our territory ?

SHRI GEORGE FERNANDES : There has not been any
major or substantial change in so far as the border situation
is concerned, after the Nawaz Sharif Government was ousted
and the military took over in Pakistan. We have been, over a
period of time, having these skirmishes, that is, firing on the
Line of Control. The major violation was Kargil. But the situa-
tion thereafter has been like the pre-Kargil situation. There
has not been any major change.

SHRI SIMRANJIT SINGH MANN : Mr. Speaker, | take
serious objection to the question raised by the hon. Member
of the Treasury Benches that there is terrorism in Punjab,
Kashmir and the North-East. These are the places where
Sikhs, Muslims and Christians rise. | want to ask the Govern-
ment whether they have found out the causes for which there
1s terrorism.

| saw the Extradition Treaty also. The hon. Minister of
External Affairs quoted the names of only Sikhs who have to
be extradited. | want to know from the Government as to why
the State of India is not at ease with Christians, Muslims and
Sikhs.

SHRI GEORGE FERNANDES : This does not arise from
the main question.

[Translation]

SHRI MADHAVRAO SCINDIA : As per the assessment
made one of the objectives of Pakistan behind waging the
Kargil-war was to divert the attention of the army towards
Kargil sector so that troops could be moved from other sec-
tors to the Kargil sector and facilitate the entry of terrorists
and militants into India. This may be one of the objectives of
Pakistan. | would like to ask the hon'ble Minister as to whether
an attempt was made by Pakistan to enter Militants from other
border areas taking advantage of the Kargil-war. How many
militants sneaked into India at that time and what steps are
being taken by the Government to control the situation now ?

SHRI GEORGE FERNANDES : Mr Speaker, there are
about 1200 to 2000 foreign militants in Jammu & Kashmir at
present. As far as the question to tackle the situation is con-
cerned, it is an on-going process, which has not began
today....(Interruptions)

SHRI MADHAVRAO SCINDIA : Please tell us to how
does it happen?

SHRI GEORGE FERNANDES : The process to tackle
the situation has been going on since long. It is still going on
and will go on in future as well. The army is deployed there to
tackle the situation. The intention of Pakistan to intrude into
Kargil was not only to divert the attention of our army and
send more intruders there but also to capture and take pos-
session of that land. It is true that when the Kargil war was
started it was most urgent to divert the army from the valley
to the Kargil sector. Accordingly some troops were diverted
from the valley. But it is not true that the army was com-
pletely removed from the valley. The House knows fully well
that some troops were there.

So far as the question of border security is concerned
the army is deployed at the line of control. Other groups of
Border Security Force and Para Miiitary Forces are manning
the international border. No reduction has been made in the
army deployed at the line of control. Some of the troops had
been diverted from the valley to the Kargil sector, and to
make up the short fall Para-Military forces were deployed in
the valley. Therefore Kargil issue is totally a different issqe
and as far as removing of the terrorists from the valley is
concerned the process is going on.

SHRI MADHAVRAO SCINDIA : Mr. Speaker, Sir, my
question has not been replied.

[English]

Mr. Speaker, Sir, | must seek your protection
[Translation]

I had pointed out that one of the objectives of Pakistan
was removal of some troops and advantage of that was taken.

Any way, you have accepted that some forces were diverted
from the valley. We do not hold you guilty.
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[English]
This is a correct move. You had to make this move.
[Translation]

Whether advantage of that was taken or not ? Intruders
entered India or not ? If the intruders entered, did you guess
the number of such intruders ? Whether intrusion is being

stopped now and whether any action is being taken to check
it?

SHRI GEORGE FERNANDES : Mr. Speaker, Sir | think
| have replied to both the questions. As | have told that there
are about 1200 to 2000 foreign terrorist operating in the val-
ley at present. There intrusion like this is an ongoing pro-
cess. Certainly there would have been a problem if the maxi-
mum army had been removed, of course army could not be
moved so fast. Therefore it is natural that there has been an
increase in the number of terrorists.

SHRI JAGDAMBI PRASAD YADAV : Mr. Speaker, Sir,
after the Kargil war, there has been an increase in the num-
ber of terrorists and army camps are being attacked by rock-
ets | would like to know whether the Government made any
arrangement to check the attack on army camps.

SHRI GEORGE FERNANDES : Mr. Speaker, Sir, | have
mentioned both the incidents in the Statement. One attack
was on Rashtriya Rifles Post in Kupwada sector and second
one was in cantonment of Badamibagh where a Public Rela-
tion Officer was attacked There is a problem in Kashmir.
Those who are aware of the strategic position of Kashmir
knew very well that big centres of the army are located in the
populated area only Seeing the location of the Badamibagh
cantonment area it will be tound that there is a road in the
middle of the town and this cantonment area is located in the
adjacent. (Interruptions)

SHRIRAJESH PILOT : It was there earlier also why was
it not attacked then ?... (Interruptions)

SHRI GEORGE FERNANDES : But this kind of situation
was not there earlier

SHRI RAJESH PILOT : The situation in 1991 was even
worse. You yourself had visited that place.’

[English]

Mr. Minister, you would agree that the ratio of killing of

the uniformed versus the militants has increased... (Interrup-
tions)

[Translation]
SHRI GEORGE FERNANDES : | have to reply. | do agree

that the situation was like that in 1991 but no befitung reply
was given in 1991 as during the Kargil war. .(Interruptions)
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[English]

MR. SPEAKER : Hon. Members, please take your seats.
12.00 hrs.
[Translation]

SHRI GEORGE FERNANDES : Mr. Speaker, Sir, | am
not able to understand. There was no Kargil war in 1991 and
Pakistan was not given a befitting reply and now in 1999 the
Kargil war was there so this is the difference... (Interruptions)

[English]

MR. SPEAKER : Let him complete.
[Translation]

Let him reply.

SHRI GEORGE FERNANDES : Mr. Speaker, Sir, | was
saying that there is a difference between the situation of 1991
and that of today. In 1991, Pakistan attack was not repulsed
while in 1999, it had to retreat and Now Pakistan is making
abortive attempts to avenge that defeat.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Scarcity of Equipments in IAF

*62. SHRI SHRIPAD YASSO NAIK : Will the Minister
of DEFENCE be pleased to state :

(a)  whether Indian'Air Force is facing acute shortage
of requisite components for the maintenance of its fighter
planes and non-availability of special auxiliary aeroplanes,

(b) if so, the reasons therefor; and

(c) effective steps proposed to be taken to set the
matter right ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) to (c) No Sir. There is no acute shortage
of components for the maintenance of fighter planes. There
are no aircrafts known as special auxiliary aeroplanes in the
Indian Air Force.

Expenditure incurred on procurement of
Wheat and Rice

*67. DR. SUSHIL KUMAR INDORA :
SHRI SHANKERSINH VAGHELA :

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :
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(a) whether the expenditure being incurred by F.C.1.
for the past few years on procurement, storage and distribu-
tion of wheat and rice has been rising constantly during the
last few years;

(b) if so, the amount spent per quintal during 1996-
97, 1997-98 and 1998-99;

(c)  whether this expenditure has been classified sepa-
rately; and

(d) if so, the details thereof and the reasons for the
constant increase in this expenditure ?

THE MINISTER OF CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION (SHRI SHANTA KUMAR) : (a) and (b)
The break up the expenditure incurred by FCI on the Pro-
curement, Storage and Distribution of Wheat and Rice dur-
ing 1996-97, 1997-98 and 1998-99 is as follows :-
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(c) Yes, Sir.

(d)  With everyincrease in M.S.P_there is an increase
in the procurement incidental as the Statutory charges on
the purchase cost are mostly ad-valorem. Rise in freight rates.
interest charges and Storage rates, besides general inflation
have also resulted in increase in the distribution cost.

Tourism Projects

*68. SHRI BRAJ MOHAN RAM : Will the Minister of
TOURISM be pledsed to state :

(a) the tourism projects sent by the State Govern-
ments for approval during 1998 and 1999 till date, State-
wise;

Rs./Per QI (b) the number of projects approved alongwith the
1996-97 1997-98 1998-99 financial assistance provided, project-wise:
(Prov.) (Prov.) (RE)
WHEAT ‘ ‘(c) ‘ whethgr a small percgntage of the tourism poten-
tial is being exploited at present; and
(i) Pooled cost of grain 390.73 484 34 52055
(i) Procurement incidentals bei @ tif scly, ttrt"let factsl t:e"r.leotl and the td:tt_ail's_‘oL;f:prs‘
and carry-over charges . enr:g contemplate ovexp oit the tourism potential in ure
to State Agencies 13437 12267 131.20 Ing the coming years N
(iijy Distribution (inclusive THE MINISTER OF STATE OF THE MINISTRY OF
of Storage) Cost 11506 179.34 14584 TOURISM (KUMARI UMA BHARAT! ) : (a) and (b) A State:
Total: 64016 78635 797.59  Mmentisenclosed.
RICE (c) and (d) The States/Union Territories have thg pn-
(i) Pooled cost of grain 62799 69566 74946 mary role ih.development of tourist infrastructure. However.
for greater utilisation of tourism potential, the Ministry of Tour-
(i) Procurement incidentals 61.41 55.21 65.50 ism strengthens their efforts by providing Financial Assis-
L . tance for building/improving tourist infrastructure and by un-
(iii) Distribution (inclusive dertaking intensive publicity and use of information technol-
of Storage) Cost 158.29 188.46  159.90 ogy. The Ministry also provides incentives to the private sec-
Total: 847.69 939.33 974.86 tor which plays a prominent role in the tourism industry
Statement - ‘
Tournism projects sent by the State Governments for approval during 1998-99 and 1999-2000 (as on 15-11-1899) State-wise
Sr.No.  State 1998-99 1999-2000
No. of tourism No. of Amount No. of tourism No. of Amount
projects projects Sanctioned Projects . projects Sanctioned
Prioritised & sanctioned prioritised and sanctioned
received in received in
consultation with consuitation with
State Gowt. State Govts. %,
Priori- Rec- Priori- Rec-
tised eived tised eived
1 2 3 4 6 7 8 9 By, 10
1. Andhra Pradesh 14 14 10 24408 14 6 1 < 2000
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1 2 3 4 5 6 7 8 9 10
2. Assum 16 13 9 348.10 14 3 2 85.00
3. Arunachal Pradesh 29 13 4 178.30 51 6 - -
4. Bihar 15 8 8 183.31 17 14 - -
5. Goa 17 17 14 328.98 19 7 7 70.00
6. Gujarat 18 18 15 449.57 27 27 - -
7. Haryana 12 9 9 277.08 8 6 2 80.00
8. Himachal Pradesh 12 6 6 295.00 19 15 1 465.50
9. J&K 21 4 4 139.85 19 15 5 94.00
10. Karnataka 16 16 12 399.82 32 10 1 50.00
11. Kerala 17 17 13 653.05 20 10 - -
12. Madhya Pradesh 18 18 18 441.39 12 12 - -
13. Maharashtra 19 19 17 483.77 28 28 - -
14. Manipur 13 9 9 99.48 22 1 25.00
15. Meghalaya 15 13 8 200.00 22 1 12.97
16. Mizoram 9 8 175.16 16 9 3 49.56
17. Nagaland 11 8 7 22364 16 16 6 137.10
18 Orissa 7 4 4 170.60 21 20 10 101.76
18. Punjab 8 1 97.64 7 6 - -
20. Rajasthan 25 19 19 376.47 17 15 - -
21. Sikkim 23 22 19 238.58 22 1 50.00
22. Tamil Nadu 22 22 17 316.20 34 1 15.00
23. Tripura 10 9 8 81.25 8 8 3 117.10
24. Uttar Pradesh 35 31 31 876.96 44 32 13 396.63
25. West Bengal 20 10 10 201.13 15 10 - -
26. Andaman & Nicobar 5 4 162.50 2 1 - -
27. Chandigarh 8 2 2 47.91 3 1 1 40.00
28. Dadra Nagar Haveli 5 5 2 20.00 4 - - -
29. Delhi 19 7 7 132.70 9 1 1 4.50
30. Daman & Diu - - - - 5 - - -
31. Lakshadweep 4 3 1 29.50 5 5 - -
32. Pondicherry 8 4 2 15.00 7 5 5 145.00
Total 471 354 298 7887.02 559 314 75 1959.12

Deployment of Army for Maintaining Law and Order

*69. SHRI RAJO SINGH : Will the Minister of DE-
FENCE be pleased to state :

(a) the number of defence personnel presently de-
ployed to maintain law and order in the country, State-wise,
with particular reference to Bihar;

(b) the impact of such postings on the morale and
overall performance of the defence personnel; and

(¢)  the details of Government's policy with regard to

the deployment of defence personnel for maintaining law and
order ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) to (c) Law and Order, being a State subject, is
maintained by the civil authorities in respective states with
the assistance of the resources at their disposal. However,
the armed forces may be called upon to assist the civil au-
thorities to maintain law and order if the civil authorities
requisition such assistance. Presently, the armed forces
(Army, Navy and Air Force) are not deployed in any State
exclusively for the maintenance of law and order.
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Shelling on Indo-Pak Border

*70. SHRI RADHA MOHAN SINGH : Will the Minister
of DEFENCE be pleased to state :

(@) whether hostile activities including provocative
shelling take place very frequently at indo-Pak border after
the military coup in Pakistan;

(b) if so, the details of the casualties inflicted on both
sides; and

(c) the remedial steps being taken to prevent recur-
rence of such incidents ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) to (c) Pakistan has been resorting to unpro-
voked firing across the Indo-Pak border in Jammu and Kash-
mir frequently over the years. Appropriate response is given
by our troops. It has been estimated that during the period
from 1st August 1999 to 31st October, 1999 Pakistan has
suffered 226 casualties (killed/wounded). The casualties on
our side during the relevant period have been as follows :

Killed Wounded
Army 12 111
BSF - 15
Civilian 09 19

Taking due care that the incidents remain localised and
no civilian casualties are caused effective retaliatory fire is
brought down on the Pakistani army in response to their un-
provoked firing. We have long urged Pakistan, through mili-
tary and diplomatic channels, to abandon this unprovoked
firing.

[English]
Decontrol of Sugar

*71. SHRI BASU DEB ACHARIA : Will the Minister of
CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state :

(@) whether there is any proposal to decontrol the
sugar; and

(b) if so, the details thereof and the reasons there-
for?

THE MINISTER OF CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION (SHRI SHANTA KUMAR) : (a) and (b)
The High Powered Committee on Sugar Industry under the
chairmanship of shri B.B. Mahajan former Secretary to Gov-
emment of India to study the laws and regulations governing
the sugar industry and to make recommendations to Govern-
ment on their review has submitted its report. One of the
recommendations of the Committee pertains to decontrol of
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sugar phased over a period of 2 years. This recommenda-
tion of the Committee is under consideration of the Govern-
ment.

Tourism Industry in North-East

*72. SHRI BAJU BAN RIYAN Will the Minister of
TOURISM be pleased to state

(a) whether the Government are aware of the fact
that due to Restricted Area Permit System. the flow of for-
eign tourists in the Eastern and North-Eastern States has
hampered the tourism industry;

(b)  if so, whether the Government are considering to
withdraw this system for the smooth flow of tourists in this
region;

(c) if so, the details thereof, and

(d) the steps the Government propose to take to im-
prove the tourism industry in this region?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (KUMARI UMA BHARATI) : (a) to (c) Restrictions
under the Restricted Area Permit regime have been com-
pletely withdrawn with effect from 19.5.1995 from Assam.
Meghalaya and Tripura. Moreover, in order to boost tourism
in North Easter States & Sikkim, a number of places of tourist
interest have been opened for foreign tourists during 1998,
in the states of Sikkim, Manipur and Arunachal Pradesh. For-
eigners can visit these areas after obtaining permits from the
competent authorities, which includes the Government of
India and the State Government concerned. As such restric-
tions under the Restricted Area Permit/Protected Area Per-
mit regime may not hamper the flow of foreign Tourists in
North Eastern States now.

Requests for withdrawal of Restricted Area Permit/Pro-
tected Area Permit or relaxation in the existing system are
considered by the Government of India from time to time
keeping in view the security considerations

States/UTs have the primary role in development of tour-
ism. Central Govt. is providing assistance to the NE States to
develop infrastructure and give publicity. Ministry of Tourism
also undertakes promotional campaigns. dissemination of
information through websites, sponsoring visits of media per-
sons/tour operators etc., participation in international fairs.
festivals and expos etc.

Quota of Levy Sugar to States

*73. SHRI ASHOK N. MOHOL
SHRI A. VENKATESH NAIK -

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(a) the quota of levy sugar being allocated to States
in the country at present, State-wise:
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\-.
(b) whether the Government are providing levy sugar
to States on the basis of Census 1991;

(c) if so, whether the Government have received re-
quests from State Governments to revise the quota of levy
sugar on the basis of present population; and

(d) if so. the reaction of the Government thereto ?

THE MINISTER OF CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION (SHRI SHANTA KUMAR) : (a) and (b)
The norm for supply of sugar in the Public Distribution Sys-
tem (PDS) for most States/UTs is 425 gms per capita per
month based on the 1991 census. In addition, Government
also releases about one lakh tonnes per annum as a Festival
Quota which is allocated amongst the States/UTs. The de-
tails of State/UT-wise quota fixed are given in the enclosed
statement.

(c) Yes, Sir.

(d)  The quantity of sugar accruing to the Central Gov-
ernment in the levy account, under the current levy sugar
formula is short of the requirements for the PDS. In these
circumstances, it has not been found possible to enhance
the allocation of sugar under the PDS for State Governments/
UTs by linking it to more recent population figures.

Statement

Levy Sugar Quota and Festival Quota (Based on Popula-
tion as per 1991 Census, Effective from 1-1-1996)
~

~

(Figures in tonnes)

S No States/UTs Monthly normal Festival Quota
. Quota for each year
1 2 3 4
1. Andhra Pradesh 28267 7614
2 Andaman Nicobar 282 74
3., Arunachal Pradesh 366 94
4 Assam 9524 2896
5. Bihar 36707 10078
6 Chandigarh 391 112
7. Dadra & Nagar Haveli 60 14
8. Delht 11973 2316
9. Goa 508 150
10 Daman 26 12
11 Dw 17
12 Gujarat 17557 4878
13 Haryana 6996 1924
14. Himachal Pradesh 2197 608
15  Jammu & Kashmir 3567 868
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1 2 3 4

16. Karnataka 19117 5350
17. Kerala 12368 3600
18. Lakshadweep 81 22
19. Madhya Pradesh 28127 7536
20. Maharashtra 33550 9014
21.  Manipur 782 208
22. Mehgalaya 752 200
23. Mizoram 293 78
24. Nagaland 542 128
25. Orissa 13456 3730
26. Pondicherry 360 64
27. Karikal 86 18
28. Mahe 18 4
29. Yanam 8 2
30. Punjab 8619 2392
31.  Rajasthan 18704 5092
32. Sikkim 174 50
33. Tamil Nadu 23741 6790
34. Tripura 1173 302
35. Uttar Pradesh 59122 15936
36. West Bengal 28934 7796

Total 368445 99950

Call for a Holy War against india by Osarma Bin Laden

*74. SHRI KAMAL NATH : Will the Minister of DE-
FENCE be pleased to state :

(8) whether attention of the Government has been
drawn to a news-item appearing in the ‘Times of India’ New
Delhi dated September 20,1999 wherein it has been stated
that Saudi dissident Osama Bin Laden has called for a Holy
war against India and which is likely to change the nature of
the ongoing conflict in Jammu and Kashmir;

(b) if so, the reaction of the Government thereto; and
(c) the action plan chalked out to meet the challenge?

THE MINISTER OF DEFENCE (SHR! GEORGE FER-
NANDES) : (a) Yes Sir.

(b) and (c) India has been fighting a proxy war in Jammu
& Kashmir for the last several years. This proxy war is being
mainly conducted through foreign mercenaries based in
Pakistan and Afghanistan. All developments having a bear-
ing on our national security continue to be constantly moni-
tored. Appropriate and effective measures are taken from
time to fime to foil any evil designs against the territorial in-
tegrity of our country.
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Production of T-72 M.B.T.

*75. SHRI PRABHUNATH SINGH :
SHRI C.N. SINGH :

Will the Minister of DEFENCE be pleased to state:

(@) whether there has been a sharp decline in the
production and overhaul of T-72 Main Battle Tank;

(b) if so, the reasons therefor;

(c)  the number of T-72 MBT produced and overhauled
during each of the last three years;

(d) the steps taken to improve the situation;
(e) whether the low rate of production of the tanks
and delay in their overhauling has seriously affected the op-

erational preparedness of the Indian Army;

(U] if so, whether any responsibility has been fixed
on the persons found guilty of delay in production; and

(g) if so, the details thereof and the action taken in
this regard ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) No, Sir.

(b)  Does not arise.

(c) The No. of T-72 tanks produced and overhauled
at HVF, Avadi during the last three years is given below :

Year Production Overhauled/
Issued
1996-97 82 08
1997-88 90 48
1998-99 120 51

(d) to (g) Do not arise in view of (a) above.
Development of Infrastructures in Tourist Centres

*76. DR. V. SAROJA : Will the Minister of TOURISM
be pleased to state :

(@) whether there is any proposal to provide funds for
development of infrastructure at important tourist centres;

(b) if so, the details thereof; and

(©) the steps taken to attract foreign tourists in the
country?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (KUMARI UMA BHARATI) : (a) and (b) The Minis-
try of Tourism extends financial assistance to States/Union
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Territories for augmentation of tourist infrastructure facilities.
Assistance is provided every year on the basis of specific
proposals received from States/UT Administrations in respect
of projects which are prioritised in consultation with the States/
Union Territories on the basis of merit and availability of funds.

(¢) Steps are taken to attract foreign tourists by (a)
promotional, campaigns and publicity by Government of
India Tourist Offices overseas (b) dissemination of informa-
tion through websites (c) sponsoring visit of media persons/
tour operators etc. (d) participation in international fairs, fes-
tivals and expos etc.

Replacement of Old Rail Tracks

*77. SHRIY.S. VIVEKANANDA REDDY :
SHRI T.M. SELVAGANPATHI

Will the Minister of RAIL'VAYS be pleased to state:

(a) whether the Railways have decided to invest Rs.
2000 crore to reduce the accidents that occur due to human
error.

(b) if so, whether the Committee on railway safety
has asked the Government to help the railways for replacing
old rail tracks, bridges and rolling stocks:

(c) the total kilometres of old railway tracks in the
country, gauge-wise;

(d)  whether out of the over one lakh bridges on the
Indian Railway network, half were built in the 19th century
and that the life of a bridge is around 100 years, and

(e) if so, the steps taken by the Government to re-
place the old tracks and bridges and to consider the sugges-
tions made by the Railway Safety Committee ?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE) : (a) Improvement to Railway safety is a con-
tinuous and ongoing process. To reduce the element of hu-
man error, a number of steps are being undertaken by the
Railways which include induction of modern technology in
the form of track circuiting. Auxiliary Waming System, mobile
communication between guard and driver, mechanised main-
tenance of track etc. Provision of route-relay-interlocking/
solid-state-interlocking and safety devices at level crossings
also help reduce the element of human error. Railway staff
involved in train operations are periodically trained as per
laid down schedules 5o as to upgrade their knowledge. Simu-
lators are being used to train drivers.

in the current year the Railways have allocated Rs.620.96
cr. for the above measures. Further investments in the ensu-
ing years in these areas will depend upcn the availability of
resources.

(b) and (e) Railway Safety Review Committec which has
submitted Part | of its report, has inter alia recommended
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that Government should provide a one time grant of Rs.
15,000 crore to the Railways so that arrears of track renew-
als, bridges, rolling stock and signalling gear are wiped out
within a given time frame. Renewal of over aged tracks and
rehabilitation of distressed bridges, rolling stock & signalling
etc. I1s a continuous process and is taken up keeping in view
their condition. Funds constraints has limited Railways’ ef-
forts in wiping out all arrears of renewals and replacements.
It is proposed to take action according to such recommenda-

tions of this Committee as may be accepted by the Govern-
ment.

(c) Ason 1.4.1999, 12,260 km on broad gauge and
4,995 km on meter gauge and narrow gauge, excluding the

length which has been sanctioned for gauge conversion were
due for renewal.

(d)  Out of a total number of 1,19,724 bridges 51,340
bridges are over a hundred years old. The life of a bridge
depends upon many factors like material used for construc-
tion, physical condition, timely and regular maintenance and

type of stress the bridge is subjected to and thus bridges do
not have a fixed life.

Late Running of Trains in Konkan Railway

*78. SHRI T. GOVINDAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a)  whether, of late, most of the long distance trains

are running late causing enormous difficulties to the passen-
gers;

(b) if so, the facts thereof;

(c)  whether the C..vernment have received numer-
ous complaints particularly from the passengers travelling in
Konkan Railway in this regard;

(d)  if so, the details thereof, and

(e)  the action taken to see that the train do not run
late ?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE) : (a) to (e) Punctuality of Passenger trains on
the Indian Railways has been affected of late due to critical
law & order situation in the North Eastern Region, cyclone in
Orissa area, floods and breaches in Bihar, West Bengal and
North-eastern Region and increased pace of doubling in
Kerala requiring additional speed restrictions as also addi-
tional speed restrictions on some other sectors where safety
works are in progress. Equipment failures such as loccmo-
tive failures, carriage and wagon failures, signal failures, track
fallures etc. contribute to loss of punctuality as assets are
extremely old due to lack of modernisation of the Indian Rail-
way system for which adequate resources have not been
available. Other reasons for loss of punctuality include agita-
tion, miscreant activities, bad weather and accidents. Some
representations have been received regarding the late run-
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ning of some trains on Konkan Railway. The late running of
passenger trains on the Konkan Railway is attributed largely
to geo-technical problems of the recently commissioned track
system. A concerted drive has been launched to monitor and
improve punctuality. Three-tier round the clock monitoring
system at Railway Board level, at Zonal Headquarters level
and at Divisional Headquarters level has been introduced for
monitoring the actual running of trains. All avoidable deten-
tions to trains are investigated and railwaymen responsible
for such detentions are taken up.

[Translation ]
Collection of Funds for Kargil Martyrs

*79. SHRI THAWAR CHAND GEHLOT :
PROF. RASA SINGH RAWAT :

Will the Minister of DEFENCE be pleased to state:

(a) the number of Army personnel, killed, injured,
made prisoner of war by Pak and also those who are still
missing since Kargil conflict;

(b) whether serving and retired defence officers have
shown great concern over the proliferation of Kargil funds:

(c) if so, whether some people are reported to have
deposited amount with the Prime Minister, Defence authori-
ties and also with various political leaders;

(d) if so, the total amount coliected on this account
from various organisations and individuals in different relief
funds separately;

(e) the extent to which this amount has been utilised
so far; and

) the total number of families of deceased jawans
rehabilitated so far and the compensation paid to those who
were injured and became disabled ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) The information is as under :-

(i) Army personnel killed 519

(i) Army personnel injured 1363

(i)  Army personnel taken POW by Pakistan  Nil

(iv) Army personnel missing 01
(b) Government have no such information.
(€) to (f) A statement is enclosed.

Statement

In the wake of the Kargil conflict, contributions were re-
ceived from a large number of people both from within the
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country and abroad to the National Defence Funds and the
welfare funds of the Defence Services. Some of the donors
presented cheques/drafts to the Prime Minister, Defence Min-
ister, other Cabinet Ministers and Chief Mintsters of States
etc. These donations were credited to the National Defence
Fund or given over to the Services for credit to their welfare
funds as the case may be. The Government do not have
information regarding funds collected by individuals and other
organisations.

The amount collected in the National Defence Fund from
1.5.1999 onwards and its utilisation is given below :

(@)  Total fund collected upto 22.11.99 -
Rs. 442.68 crore

Funds utilised for various welfare measures -
Rs. 86.85 crore

(b)

In addition, contributions by the welfare funds of the
Defence Services, which are managed by the respective
Services, are being used by them for the rehabilitation of
families of deceased soldiers and welfare of disabled sol-
diers invalidated out of service.

A comprehensive welfare package has been provided to
the next of kin of the Armed Forces personnel killed in the
Kargil conflict. This includes ex-gratia lumpsum compensa-
tion of Rs. 10 lakhs; liberalised special family pension on the
basis of last pay drawn by the deceased soldier; and death
gratuity and family gratuity as per specified rates, as appli-
cable. Apart from the above, the following assistance has
been provided from the National Defence Fund : Rs. 5 lakhs
for dwelling unit; Rs. 1 lakh per child for education upto two
children per family; Rs. 1.20 lakhs for needy parents who
were dependent on the deceased soldiers. An additional ex-
gratia amount of Rs. 30,000/- has also been provided from
the Army Central Welfare Fund. Besides, the Ministry of Pe-
troleum and Natural Gas has separately earmarked LPG
dealerships/distributorships for allocation to the next of kin of
the Armed Forces Personnel killed.

Those invalidated out of service due to injury sustained
in the Kargil Operation, have been paid ex-gratia amount
ranging from Rs. 3 lakhs upto Rs. 6 lakhs from National De-
fence Fund depending upon the extent of injury. Besides,
war injury pension equal to the reckonable emoluments last
drawn for 100% disability is admissible. In cases where the
disability is less than 100% the amount of war injury pension
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is proportionately reduced. In no case. the amount of war
injury pension would be less than 60% of the emoluments
last drawn in the case of officers and 80% in the case of
personnel below officer rank. Army personnel retained in
service despite war injury assessed at 20% or more for life
are paid either a lumpsum compensation in lieu of war injury
pension or war injury pension in lieu of compensation at the
time of retirement.

[English]
Loss of IAF Planes
*80.

SHRI RAJIV PRATAP RUDY :
COL. (RETD.) DR. DHANI RAM SHANDIL

Will the Minister of DEFENCE be pleased to state.

(a) the details of IAF planes which crashed during
1998 and 1999 so far, date-wise and place-wise;

(b) the details of crew members and civilians killed
therein, accident-wise;

(c) the quantum of loss sustained due to damage of
planes and other properties, accident-wise; and

(d) the steps being taken to minimise the rate of air
accidents?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) to (c) A statement regarding the details of IAF
aircrafts which crashed during 1998 and 19989 till 24th No-
vember 1999, date-wise, place-wise; details of crew mem-
bers and civilians killed therein and quantum of loss of ser-
vices property and other properties accident-wise is enclosed.

(d) A High Powered Committee on Fighter Aircraft
Accidents (COFAA) was constituted under the chairmanship
of Scientific Adviser of Raksha Mantri to analyse the cause
of the accidents which submitted its report in September,
1997 It has made certain recommendations to minimise ac-
cident rate. Implementation of these recommendations in-
volves changes in organisational structure, procedures. train-
ing, design, technology etc. Necessary instructions have been
issued to the agencies/Departments concemed to take suit-
able action on the recommendations of the Committee. About
55 of the 84 recommendations have been implemented 8o
far.

Statement
Si. No. Date Location No. of Crew No. of Loss of Property (Rs. in Lakhs)
members civilians As per provisional loss_§talement
killed killed Service Civil
1 2 3 4 5 6 7
1998
1. 21198 Near Sirsa - - 161.27 -
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1 2 3 4 5 6 7
2 21398 Chandigarh runway - - 325.46 -
3. 21398 Jaisalmer runway - - 1500.00 -
4 26.398  Suratgarh runway - - 1500.00 -
5 12.5.98  Near Pathankot airfield - 03 147.09 8.47
6 23.598  Bidar airfield 01 - 111.91 -
7 4.6.98 Hasimara airfield 01 - 173.87 -
8 24698  Suratgarh airfield - - 1017.00 -
9 27798  Near Chabua - - 173.30 -
10. 14898  Near Uttarlai - - 94.64 -
11 31898 Kalaikunda airfield 01 (on ground) - 6001.84 -
12, 3.9.98 Near Halwara airfield - - 540.07 -
13. 7998 Near Pathankot - - 343 .41 -
14 8998 Pokhran range - - 1585.01 -
15 7.10.88  Near Sonamarg helipad 01 - 1000.10 -
16 27.10.88 Pathankot local flying area 01 - 147 .14 -
17. 28.10.98 Near Kalaikunda airfield - - 1600.06 -
18 28.11.98 Near Allahabad airfield 01 - 75.52 1.84
1999 .-
1. 2299 Near Halwara - - 540.06 0.05
2 16.2.99 Pune airfield - - 4113.10 -
3 7.3.99 Palam airfieid 04+14AF 03 475.39 9.04
passengers on board
4 15389  Chabua airfield - - 175.60 -
5 16.3.99  Nalia airfield 01 - 325.70 -
6. 26.3.99 Haiwara airfield 01 - 540.87 0.21
7 26.3.99 Suratgarh local flying area 01 - 333.40 0.64
8 7.499 Amritsar airfield - - 441.10 -
9. 13499 Near Sirsa airfield - 02 159.94 -
10. 10599  Near Dundigal 01 - 118.22 -
11 13599  Nal Air field - - 146.15 -
12 17699  Near Tezpur airfield 01 - 144.15
13 18.6.99  Giri Ram Ki Dhani ‘NE’ 01 - 102.10 -
of Uttarlai Air field
14, 23699 Near Pathankot Airfield 01 - 334.09 -
15. 30699 Near Amba'a airfield - - 9400.85 -
16 2799 Jaisalmer airfield 01 - 1685.27 -
w7 4899 Kurglakh village 02 - NA NA
© 8. 6.8.99 Near Chandigarh Airfield 01 - 9208.68 -
19 18.8.99  Srinagar airfield 01 - 1017 .49 -
20 13.999 Near Uttarlai airfield - - NA NA
21 14999 Near Udhampur airfield 01 - 1001.48 -
22. 20999 Near Gorakhpur airfield - - 640.52 3.21
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1 2 3 4 5 6 7
23. 1.10.99 Bidar local flying area - - NA NA
24. 14.10.99 Hakimpet local flying area 01 - NA NA
2., 4.11.99 Near Tezpur airfield - - NA NA
26. 8.11.99 Near Gorakhpur airfield - - NA NA

NA - Provisional cost of damage in six accidents are not availabie as Court of Inquiries are yet to complete and therefore markeu as ‘NA'

[Translation |
Revamping of Rural Development Schemes

571. SHRI RAMSHETH THAKUR :
SHRIMATI GEETA MUKHERJEE :
DR. RAGHUVANSH PRASAD SINGH :

Will the Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether the Union Government have decided to
restructure/revamp all schemes dealing with rural develop-
ment by merging them;

(b) if so, whether any new guidelines in this regard
have been issued,

(c) if so, the details thereof;

(d) the time by which these revamped schemes are
likely to be implemented by the State Government ; and

(e) steps taken or proposed to ensure that the funds
allocated to the State Government through the various
programmes/schemes are actually spent ?

THE MINISTER OF RURAL DEVELOPMENT (SHRi
SUNDAR LAL PATWA) : (a) to (d) Government have re-
vamped the rural development schemes effective from the
current financial year. Guidelines for the revamped schemes
have aiready been issued. Self-employment Programmes
have been revamped by merging Integrated Rura! Develop-
ment Programme (IRDP), Development of Women and Chil-
dren in Rural Areas (DWCRA), Supply of Improved Tool-kits
to Rural Artisans (SITRA), Training of Rural Youth for seif
Employment (TRYSEM), Ganga Kalyan Yojana (GKY), and
Million Wells Scheme (MWS) into a holistic scheme called
Swaranjayanti Gram Swarozgar Yojana (SGSY) with the ob-
jective of estabiishing a iarge number of micro-enterprises in
the rural areas and building upon the potential of the rural
poor. Jawahar Rozgar Yojana has been revamped as Jawahar
Gram Samridhi Yojana with the primary objective of creating
demand driven village infrastructure, including durable as-
sets to enable the rural poor to increase the opportunities for
sustained employment. Employment Assurance Scheme
(EAS) has now been made a:, c!!ccation based scheme.

The modified Accelerated Rural Water Supply Pro-
gramme aims at institutionalizing community based demand

driven rural water supply programme with cost sharing
instruments by Communities, gradually replacing the current
supply-driven, Centrally maintained rural water supply
programme to a participatory programme. The changes ef-
fected in the Central Rural Sanitation Programme involve a
major shift from a high subsidy to a low-subsidy regime, adop-
tion of “Total Sanitation Campaign" approach, choice of tech-
nology according to customer preferences and greater com-
munity participation. School sanitation is an important com-
ponent of this programme.

Funds are now shared between the Centre and the States
uniformly in the ratio of 75:25 under those programmes in
which States have to contribute.

(e) Utilisation of funds in every State is reviewed on
regular basis and the States are impressed upon the need
for achieving full utilisation of funds.

[English]
Withdrawal of Centrally Sponsored Schemes

572. SHR!RAMSHETH THAKUR : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) whether some Centrally sponsored schemes have
been transferred to the States;

(b) if so, the details thereof,

(c) whether the Government have decided to with-
draw some Centrally sponsored development schemes,

(d) if so, the names of such scnemes; and
(e) the reasons for their withdrawal ?

THE MINISTER OF RURAL DEVELOPMENT (SHR.
SUNDAR LAL PATWA) : (a) to (e) As per decision taken in
the Meeting of the National Development Co_uncxl on
19.2.1999, a Committee under the Chairmanship of the
Deputy Chairman, Planning Commission with Members from
both the Central Ministries and the States has been set up
to examine the issue of transfer of Centrally Sponsored
Schemes {CSS) including identification of schemes_ .'° be
transferred and those to be retained and the mcdalities of
such transfer.
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Development of Kurukshetra City

573. SHR! RATTAN LAL KATARIA : Will the Minister
of TOURISM be pleased to state :

(a) the financial assistance given to the Government
of Haryana to develop the Kurukshetra city (The Land of
Mahabharta) as international tourist centre during 1998-99
and 1999-2000; and

(b)  the amount released and utilised by Haryana Gov-
ernment so far ?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (KUMARI UMA BHARATI) : (a) and (b) Ministry of
Tourism provides assistance to State Governments for the
developments of tourism infrastructure on the basis of spe-
cific project proposals received as per guidelines and avail-
ability of funds.

During 1998-89, a sum of Rs. 48.00 lakhs was sanc-
tioned and Rs. 24.00 lakhs released as a first instalment to
Haryana for integrated Development of Kurukshetra as a Pil-
grnim Centre.

For the year 1999-2000, the project construction of Pari
Karma at Brahma Sarovar-Phase |, Kurukshetra, has been
prioritised for an amount of Rs. 24.00 lakhs and the project
Information System at Kurukshetra has been prioritised for
an amount of Rs. 10.00 lakhs.

Land Reform

574. SHRI SAMAR CHOUDHURY : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(@)  the guidelines and directions issued by the Plan-
ning Commission for Land Reforms in the States at present;

(b)  whether achievements of Land Reform made at
the end of Eighth Five Year Plan, the account thereof have
been assessed, State-wise;

()  whether possession of all excess land above the
imits of ceiling laws have been taken by the State;

(d) ifso, the details of availability of land during Sixth
to Eighth Five Year Plan and possessed by the State Gov-
ernments, State-wise;

(e)  whether these lands had been distributed to rural
poor under guidelines; and

L) if so, details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (SHRI A. RAJA) : (a) The Planning
Commission has not issued any guidelines/directions to the
States regarding land reforms recently.
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(b) to (f) The various Land Reform Programmes includ-
ing Implementation of Land Ceiling Laws are reviewed from
time to time at various fora including Revenue Secretaries’/
Revenue Ministers'/ Chief Ministers’ Conferences and nec-
essary guidelines are issued to the State Governments for
effective implementation of Land Reforms. For Eighth Plan,
position was reviewed during Revenue Ministers' Conference
held on 28th January 1997. Thereafter, the review was also_
done in the subsequent Revenue Ministers Conference held
on 17th September, 1998. The State-wise information on area
declared surplus, area taken possession of by State Govern-
ment and area distributed to rural poor by the end of Eighth
Five Year Plan, which shows cumulative figures from Sixth to
Eighth Five Year Plans, is given in enclosed statement.

Statement

Position at the end of 8th Five Year Plan i.e. March, 1997

Si. No. State/UTs Area (in Acres)

Declared  Taken Distributed
Surplus possession
of
1 2 3 4 5
1. Andhra Pradesh 791140 636237 572979
2. Assam 612380 575837 482650
3. Bihar 488257 416529 303330
4. Guijarat 228884 158046 134080
5. Haryana 93511 85348 87259
6. Himachal Pradesh 282581 281652 3340
7. Jammu & Kashmir 455575 450000 450000
8. Karnataka 267758 155026 117375
9. Kerala 137692 94800 64253
10. Madhya Pradesh 338758 299718 185313
11. Maharashtra 729549 664352 554833
12. Manipur 1830 1685 1682
13. Orissa 176569 165726 159884
14. Punjab 222594 105151 103493
15. Rajasthan 601922 557879 452174
16. Tamil Nadu 194384 171114 164103
17. Tripura 1995 1944 1599
18. Uttar Pradesh 561377 527036 390501
19. West Bengal 1297664 1224771 967413
20. D & N Haveli 9406 9305 6851
21. Delhi 1132 394 394
22. Pondicherry 2326 1160 1022
Total 7497248 6583710 5204528
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Funds for IRDP

575. SHRI RAMESH CHENNITHALA : Will the Minis-
ter of RURAL DEVELOPMENT be pleased to state :

(a) the amount allocated for IRDP in the current
financial year to the State of Kerala; and

(b) the percentage of amount spent up to November,
1999 ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) The Integrated Rural Develop-
ment Programme (IRDP) is no more in operation since
31.3.1999. A new self-employment programme namely
Swranjayanti Gram Swarozgar Yojana (SGSY) has been
launched since 1.4.1999. Funds for SGSY is shared between
the Centre and the States on 75:25 basis. The Central allo-
cation under SGSY to Kerala during 1999-2000 is Rs. 1762.47
lakhs.

(b)  The expenditure of Kerala under SGSY upto Oc-
tober. 1999 is 14.73% i.e. Rs. 225.58 lakhs against the total
available fund of Rs. 1531.01 lakhs comprising opening bal-
ance, Central and State releases. The due date for receipt of
the progress report upto November, 1999 is 20th of Decem-
ber, 1999.

Completion of Railway Line between
Eklakhi and Balurghat

576. SHRI MAHBOOB ZAHEDI : Will the Minister of
RAILWAYS be pleased to state :

(@) whether the Railway line between Eklakhi and
Balurghat remains incomplete for the last 20 years;

(b) if so, the reasons therefor; and

(c) the steps being taken by the Government to com-
‘ plete the above line ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir. The work was
sanctioned in 1984-85 and has thus been in progress for 14
years.

(b) The work has been progressing slowly due to
acute constraint of resources and the lower operational pri-
ority of this line.

(¢) The present Government has decided to accord
priority to the projects which are older than 10 years and
accordingly work on this project is being speeded up.

Elections to the Zila Parishad, Chandigarh

577. SHRI PAWAN KUMAR BANSAL : Will the Minis-
ter of RURAL DEVELOPMENT be pleased to state :

Agrahayana 11, 1921 (Saka)

to Questions 46

(@) whether the elections to the Zila Parishag,
Chandigarh (UT) were held over three years back: and

(b) if so, the reasons for not constituting the Zila
Parishad and the Panchayat Samiti so far ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) Yes Sir.

(b)  Panchayat elections in Chandigarh were held in
accordance with the provisions of the Punjab Panchayati Ra)
Act, 1998 which has also been extended to the U.T. of
Chandigarh. The provisions in the Punjab Panchayat Raj
Act, 1998 relating to the ratio of representatives of the
Sarpanches and that of directly elected members i.e. 60-40
is not compatible to the U.T. of Chandigarh, as the total num-
ber of Sarpanches in the U.T. is only 17. The procedure for
constitution of the Panchayat Samiti provides that the
candidature for membership be proposed by a Sarpanch and
seconded by another Sarpanch. It has not been possible for
the Chandigarh Administration to follow this procedure. as
this procedure would require a minimum of 30 Sarpanches
(10 candidates, 10 proposers of the candidature and 10 sec-
onders to the proposal). Consequently, it has not been pos-
sible to constitute the Zila Parishad.

Shifting of Firing Range from Hyderabad

578. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of DEFENCE be pleased to state :

(a) whether a field firing range in Jawahar Nagar,
Shameerpet, Hyderabad was set up in outskirts of Hyderabad
city where habitation has since been come up around it:

(b)  if so, whether the Government of Andhra Pradesh
has requested the Union Government to shift this firing range
elsewhere to save civilian population from any eventuality.

(c) if so, the action taken thereon;

(d)  the number of civilians killed or injured during fir-
ing practice by Jawans during the last three years. and

(e) the compensation if any paid to them ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Yes, Sir. A Small Arms Firing Range was
set up in 1964. The CRPF has acquired 225 acres of con-
tiguous land in 1996 around which habitation has come up.

(b) and (c) Yes, Sir. However, Government of Andhra
Pradesh has not indicated any alternative site for the Range.

(d)  No case of injury or death has been reported from
this Range during last three years

(e) Does not arise.
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[Translation]
Improvement in Air Services of Indian Airlines

579. SHRI SURESH CHANDEL : Will the Minister of
CIVIL AVIATION be pleased to state .

(a)  whether the Indian Air Services are not be accor-
dance with the international standards;

(b) if so. the reasons therefor;

(c)  whether the maintenance standard of the planes
of the domestic carriers is very poor; and

(d) if so, the programmes formulated by the Govern-
ment to bring the standard of domestic airlines at par with the
international airlines ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) No, Sir.

(b)  Does not arise.
(¢)  No, Sir.
(d) Does not arise.
[English]
Electrification of Nilgiri Mountain Railway

580 SHRI SURESH RAMRAO JADHAYV : Will the Min-
ister of RAILWAYS be pleased to state :

(a) whether the Government propose to electrify Nilgiri
Mountain Railway;

(b)  whether even survey of this project is possible
keeping in view of low height of tunnels leaving very little
room for overhead wires;

(c) if so, whether it is possible to raise the height of
tunnels without any damage to the Railway Line; and

(d) if not, the reasons which compelied the railways
to spend Rs. 245 crores on electrification of this railway line?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) to (c) Only a cost-cum-
feasibility survey for assessing the possibilities of electrifica-
tion of section has been sanctioned. During the survey the
site conditions including various constraints such as low height

of tunnels, repercussions of increasing the height etc. will be
examined.

(d) Does not arise, in view of (a) to (c) above.
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[Translation]

Chakarbhatta Airport

581. SHRIPUNNU LAL MOHALE : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) the total number of airports in Madhya Pradesh
through which domestic flights are available;

(b) the reasons of closure of Chakarbhatta Airport
despite of Bilaspur region of Madhya Pradesh being a tribal
dominated region and also a rapid developing industrial area;

() whether the Government are contemplating to
make it an ultra modern airport; and

(d) if so, the time by which it is likely to be done ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) Domestic flights operate to six airports in Madhya
Pradesh, namely, Bhopal, Indore, Raipur, Khajuraho. Gwalior
and Jabalpur.

(b) to (d) There have been no commercial operations to
Chakrabhatta airport in Bilaspur for the last two decades. No
airline has indicated its plan for operation from this airport.
Hence, Airports Authority of India is not contemplating
upgradation of this airport at this juncture.

[English]
Subsidy on Sugar

582. SHRIMOINUL HASSAN : Will the Minister of CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION be pleased
to state :

(a) whether the Government propose to withdraw
sugar from Public Distribution System;

(b) if so, the reasons therefor;

(c) the amount likely to be saved by withdrawing the
subsidy on sugar; and

(d) the likely impact on the price of sugar in the open
market ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) No, Sir.

(b) to (d) Does not arise.
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[Translation]

Expansion of Snow and Avalanche Study
Establishment Centre

583. SHRI MAHESHWAR SINGH : Will the Minister of
DEFENCE be pleased to state :

(a) whether the snow and Avalanches Study Estab-
lishment Centre situated near the Manali in district Kullu of
Himachal Pradesh has issued notification under Section 4 to
acquire land at Vashishat for its expansion through Govern-
ment of Himachal Pradesh;

(b) if so, whether the local people have opposed this
notification as sufficient land is available for this expansion
across the Beas river;

(c) if so, whether the Government propose to acquire
the land available in front of Centre across the Beas river
instead of acquiring the fertile and valuable land of farmers;
and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) Snow and Avalanche Study Establishment
(SASE), Manali, after the floods in 1995, had approached
the Himachal Pradesh Government for providing suitable land
near its present location for establishing the essential ele-
ments of SASE. The Himachal Pradesh Government had
therefore, issued a notification to acquire some land and pro-
vide the necessary land site to SASE.

(b) and (c) Some of the local people had raised certain
objections. In view of this, State Govemment is taking appro-
priate action for acquiring aiternate land.

(d) Does not arise.
Raitway Projects Submitted by Karmnataka

584. SHRt RAMCHANDRA VEERAPPA : Will the Min-
ister of RAILWAYS be pleased to state :

(@) the details of the ratway projects submitted by
Government of Kamataka during the last three years;

(b) the action taken by the Union Goverment thereon;

(c) whether some proposals have been found unvi-
able; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (s) to (d) The following
proposals have been received from the Government of
Karnataka during the last three years.
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S.No. Proposal received Action taken

1. New Railway line between
Hassan-Bangalore via
Sharvanabalagola (1996-97)

Project was sanctioned
in the year 1996-97.

2. Construction of BG line Project was sanctioned

between Kadur-Chikmanga- in the year 1996-97.
lore via Sakleshpur (1996-97) :
3. New Railway line Mysore Project was dropped

because of unremun-
erative rate of return
(ROR) of the project.

to Mangalore, Mysore to
Tellichary (1997-98)

4. Construction of Ankola -
Hubli Railway line (1996-97)

Project was sanctioned
by the competent
authority in the year
1996-97 (supplementary
budget)

5. New Railway line between
Bangalore and Sathyaman-
galam via Kanakapura
(1997-98)

Project was sanctioned
in 1998-99.

6. Gauge Conversion between Project was included
Mysore - Chamarajnagar with in the Railway Budget
extension an new lineupto  1897-98.
Mattupalyam (1997-88).

7. Laying of new Railway Project was sheived

line between Madikeri because of unremun-
and Chanarayapatna via erative rate of return
Holenararsipur, Arakalgod (ROR) of the project.
and line between Kushainagar

and Channarayapatna via
Konanur (1998-99).

[English]
Conversion of Naupada-Gunupur Railway Line

585. SHRI TRILOCHAN KANUNGO : Will the Minister
of RAILWAYS be pleased to state :

(a)  whether the revised traffic report regarding con-
version of Naupada-Gunupur raitway line into broad gauge
has been finalised and examined; and

(b) if so, the time by which the above line is likely to
be converted ?

THE MINISTER OF STATE IN THE MINISTRY OF R_AIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) The Revised
Traffic Survey report is under consideration. _Howeve_r,
akthough grossly unremunerative, but being 2 socially desir-
abie project, the work of Naupada-Gunupur Gauge Conver-
sion has already been included in the Railway Budget, 1897-
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98, with the proviso that the actual work would be taken up
once the requisite clearances are obtained, for which neces-
sary action has already been initiated. The work will thereaf-
ter be progressed as per the availability of resources and
completed in the coming years.

[Translation]
Doubling of Surat-Bhusawal Railway Line

586. SHR!MANIKRAO HODLYA GAVIT : Will the Min-
ister of RAILWAYS be pleased to state :

(a) the extent to which work completed and expendi-
ture incurred on doubling of Surat-Bhusawal rail line so far;

(b)  the time fixed for doubling work of above line;

(c) thereasons for delay in completion of above work
alongwith the cost over run thereby; and

(d) the time by which the above line is likely to be
completed ? .

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) to (d) No such work is
sanctioned. However, double line already exists between
Bhusawal-Jalgaon and Surat-Udhana section of Bhusawal -
Surat line. Survey for doubling of the remaining single line
section of Udhana-Jalgaon is in progress. Further consider-

ation of the project would be possible once the survey report
becomes available.

[English]

Conversion of Jalpaiguri-Bongaigaon Rallway Line

587. SHRIAMAR ROY PRADHAN : Wil the Minister of
RAILWAYS be pleased to state :

(a)  whether the gauge conversion of New Jalpaiguri-

New Bongaigaon under Northeast frontier Railway has been
cleared; and

(b) if so, the details thereof and if not, the time by
which the same is likely to be cleared ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) Yes, Sir. The
project was cleared by the Government in Feb'1999.

Rules for Slaughter House Near Airports

588. DR. RAGHUVANSH PRASAD SINGH : Will the
Minister of CIVIL AVIATION be pleased to state :

(a) whether rules prohibit for setting up of slaughter
house within a radius of 10 km. from 1eference point of air-
port,
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(b) if so, the definition of reference point in simple
terms;

(c)  whether it is also applicable to Air Force airfields;

(d) if so, whether the Government are considering to
amend the provision to ensure safe flights; and

(e) if so, the details thereof ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) Aircraft Rules prohibit a person from slaughter-
ing or flaying of animals, depositing or dropping of any rub-
bish, filth, garbage or any other polluted or obnoxious matter
including such material from hotels, meat shops, fish shops
and bone processing mills which is likely to attract animals,
vultures or other birds, within a radius of 10 kms. from “Aero-
drome Reference Point.”

(b) “Aerodrome Reference Point” (ARP) in relation to
any aerodrome means a designated point established in the
horizontal plane at or near the geometric centre of the aero-
drome reserved for the departure or landing of aircraft. This
is established for each aerodrome in India and published in
Aeronautical Information Publication (AIP) India.

(¢) No, Sir.
(d) and (e) No, Sir.
Distance Between Double Tracks

589. PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of RAILWAYS be pleased to state :

(@) whether railway line run too close to each other:

(b) if so, whether railways have examined any pro-
posal to ensure greater distance between two sets of rail
tracks on any route; and

(c) if so, the facts thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir.

(b) and (c) Noes not arise.
Generation of Power from Agriculture Waste
590. SHRIMATI NISHA CHAUDHARY : Will the Minis-

ter of NON-CONYENTIONAL ENERGY SOURCES be
pleased to state :

(@) whether any proposal is under consideration of
the Government to generate power from Agriculture Waste
or Municipal Solid Waste;

(b) if so, the details thereof;
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() whether the Government have received any pro-
posal from some private/Government institutions for installa-
tion of such projects/plants for power generation;

(d) if so, whether any letter to intent has been issued
to any institution; and

(e) if so, the progress made in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI M. KANNA-
PPAN) : (a) and (b) Under the Biomass Power/Co-genera-
tion Programme and Programme on Energy Recovery from
Urban, Municipal and Industrial Wastes, an aggregate ca-
pacity of 222 MW of power has aiready been established in
the country. This includes generation of power from a variety
of biomass resources, including agricultural wastes and mu-
nicipal solid wastes.

(c) to (e) These projects are largely being taken up as
commercial projects through private investments. A limited
number of demonstration projects are also being taken up
through partial financial assistance by Government. The pro-
posals are forwarded by Financial Institutions or State Nodal
Agencies for eligible incentives under different schemes. No
proposal for power generation from agricultural wastes is
pending for consideration. Two proposals for energy recov-
ery from municipal solid wastes are under consideration for
eligible incentives. Four other proposals are at the stage of
financial closure and other tie-ups.

[Translation]
Power Generation

591. DR. ASHOK PATEL :
SHRI RAMPAL SINGH :

Will the Minister of NON-CONVENTIONAL EN-
ERGY SOURCES be pleased to state :

(@)  whether the Government propose to formulate any
scheme to promote generation of power by the wind energy;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES (SHR! M. KANNA-
PPAN) : (a) and (b) Under the Wind Power Programme, a
capacity of 1077 MW has already been installed in the coun-
try. which includes demonstration projects of 55 MW capac-
ity, and commercial projects of 1022 MW set up through pri-
vate investments. About 5 billion units of electricity have been
fed to the respective State grids from these projects. 177
potential sites in 13 States/UTs have been identified for wind
power projects. Fiscal and promotional incentives are avail-
able for commercial projects. Attractive policies have been
announced by the State Governments for wheeling, banking
and buy-back of electricity generated from wind power
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projects. Soft loans are also available from Indian Renew-
able Energy Development Agency (IREDA; for wind power
projects.

Exploration of Non-Conventional Energy Sources

592. SHRI RAMSHAKAL : Will the Minister of NON-
CONVENTIONAL ENERGY SOURCES be pleased to state

(@) whether the Government have conducted any
survey to explore the possibilities of non-conventiona: en-
ergy sources in the country particularly in Uttar Pradesh:

(b) if so, the details thereof ; and

(c) the time by which the entire possibilities of non-
conventional energy sources in the country are likely to be
explored ?

THE MINISTER OF STATE OF THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI M. KANNA-
PPAN) : (a) and (b) Various studies have been sponsored/
undertaken by the Government which have indicated broad
potentials of various Non-Conventional Energy Sources on
country-wide basis. The broad potentials on Non-Conven-
tional Energy Sources estimated on country-wide basis in-
cluding in the State of Uttar Pradesh, are given in the en-
closed statement. The broad potential of non-conventional
energy sources in the State of Uttar Pradesh have been esti-
mated in respect of Biogas, Improved Chulha, Small Hydro
Power (upto 3 MW) and Bagasse based Co-generation in
sugar mills are 20.21 lakhs, 187.45 lakhs, 327 MW and 1000
MW respectively.

(c) The exploration of the potential of renewable en-
ergy and its exploration is a continuous and on-going pro-
cess. The potential/exploitation of renewable energy offers
limitless possibilities and the use of renewable energy Is ex-
pected to increase sharply over the years.

Statement

Broad Potential of Non-Conventional Energy Sources in the
Country and in the State of Uttar Pradesh

Source/System Approximate potential
1 2

1. Biogass plants (No.) 120 lakh

2. Improved Chulla (No.) 12 crores

3. Biomass 17,000 MW

4. Bagasse based Cogeneration 3500 MW

5. Solar Photovoltaic 20 MW/sq.km.

6. Solar Thermal 35 MW/sq.km

7. Wind Power 20,000 MW

8. Small Hydro Power (upto 15 MW) 10.000 MW
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1 2
9 Energy from Urban & Industrial Waste 1700 MW
10. Ocean Thermal Energy 1,80,000 MW
11. Tidal Power 15,000 MW

MW = Mega-watt
Sq km = Square Kilometer

[English]

Payment of Ex-gratia Towards of Deceased
Army Officers

583. SHRI SUSHIL KUMAR SHINDE : Will the Minister
of DEFENCE be pleased to state :

(a)  whether there is any distinction between Army per-
sonnel killed in action against insurgents and terrorists in
Punjab, North East and J & K and the those killed in action
during 1962, 1865, 1971 and the current conflicts in Kargil in
the matter of payment of ex-gratia and other benefits avail-
able to the family and dependents of deceased officers :

(b) if so. the details thereof ;

(c) the reasons for the distinction and discrimination;
and

(d) the steps taken to rationalise the system ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) to (d) Government policy on payment of ex-
gratia to the next of kin of battle casualties was formulated
for the first time in October, 1996 and under this dispensa-
tion ex-gratia of Rs.1 lakh and Rs. 2 lakhs were paid to the
families of service personnel killed during the period 20.8.1983
to 30.4.1995 and 1.5.1995 to 31.7.1997 respectively, while
performing their duties in encounter with or in an incident
involving armed hostiles, extremists, terrorists or other anti-
social elements such as dacoits/smugglers and aiso for those
killed i enemy action and border skirmishes. Consequent
on the implementation of the recommendations of the Fifth
Pay Commission, the ex-gratia amount was raised to Rs. 5
lakhs in cases of death occurring due to accidents in the
course of performance of duties and in cases of death occur-
ring in the course of performance of duty attributable to acts
of violence by terrorists, anti-social elements etc., and Rs.
7.5 lakhs in case of death occurring during enemy action in
international war or border skirmishes and action against
militants, extremists etc. Further an amendment was made
in August, 1999, in the wake of the Kargil conflict, to provide
for ex-gratia of Rs. 10 lakhs for death occusring during en-
emy action in intemational war or war ke engagements and
Rs. 7.5 lakhs for death during (i) border skirmishes and (ii)
action against militants, terrorists, extremists etc. The Kargil
conflict has been treated as war-like engagement and ex-
gratia of Rs. 10 lakhs has been granted to the next of kin of
those killed in phe said operation.

Al

December 2, 1999

to Questions 56

Apart from the above, the following assistance has been
provided from the National Defence Fund: Rs. 5 lakhs for
dwelling unit; Rs. 1 lakh per child for education upto two chil-
dren per family; Rs. 1.20 lakhs for needy parents who were
dependent on the deceased soldiers.

For ex-gratia lump sum compensation a distinction has
been made between casualties in war/war-like engagements
and those arising out of border skirmishes and action against
militants, terrorists, extremists etc., because of different lev-
els of risk as well as the intensity of action involved in each
case. However, all casualties of war/war-like engagements
are treated equally for the purpose of grant of ex-gratia lump
sum compensation.

Prior to August, 1993, there was no ex-gratia award.

As per extant instructions no distinction is made in pay-
ment of terminal benefits to the next of kin of Defence Ser-
vice personnel killed in the earlier wars/counter insurgency
operations/action against militants/terrorists/extremists etc..
and in the recent Kargil conflict. The same principle is being
foliowed for grant of Liberalised Family Pension to the fami-
lies of the deceased service personnel and Death Gratuity
and Family Gratuity as admissible from time to time.

US Research Ship in Bay of Bengal

584. SHRI SUSHIL KUMAR SHINDE : Will the Minister
of DEFENCE be pleased to state :

(a) whether a U.S. research ship ‘Ron Brown' was
seen moving into the Bay of Bengal in North-East Indian
Ocean, in May 1999:

(b) if so, whether the objective behind the U.S. move
has since been found out; and

(c) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHR! GEORGE FER-
MANDES) : (a) Yes, Sir.

(b) and (c) The Ship, an Oceanographic and Meteoro-
logical Research Vessel of the United States of America was
gathering ocean and atmospheric data in the Indian Ocean
region, including the Bay of Bengal, Initially, it operated off
the West Coast of India from 4th March, 99 to 23rd March,
99, and, thereafter, moved from the Arabian Sea to the Bay
of Bengal for carrying cut similar observations. Throughout
this period, the Vessel had stayed outside the Exclusive Eco-
nomic Zone i.e. beyond 200 Nautical miles from the Indian
coast fine.

[Transiation]
Rural Building Centres

595. ‘SHRI RAMDAS ATHAWALE : Will the Minister of
RURAL DEVELOPMENT be pleased to state :
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(a) whether the Government have taken a decision
to set up rural building centres for providing technical know-
how to construct low cost houses in all the district headquartes
of the country through HUDCO:

(b) if so, the details thereof; and

(c) the number of such centres proposed to be set
up, State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (SHRI SUBHASH MAHARIA) : (a) and
(b) The Ministry of Rural Development has launched the
Scheme facilitating the setting up of a network of Rural Build-
ing Centres from 1st April, 1999, through out the country with
the following objectives :-

(i) Technology transfer and information dissemination.
(i) Skill upgradation through training.

(iii) Production of cost effective and environment-friendly
material components.

These centres are to be set up by State Governments/
Semi Governments/Non-Governmental Organisations. Funds
@ Rs. 15 lakh per centre for setting up these centres are to
be provided by the Ministry.

(c)  To start with, it is proposed to set up two Rural
Building Centres in each State/UT.

[English]
Encroachment on Defence Land

596. SHRI ANANT GANGARAM GEETE :
SHRI KIRIT SOMAIYA :

Will the Minister of DEFENCE be pleased to state:

(a) the progress made so far in the removal of large
scale encroachments on defence land in greater Mumbai and
Pune Cantonment; and

(b) the time by which all these encroachments are
expected to be removed?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) and (b) Concerted efforts are on to remove
the encroachments with the assistance of the State Govern-
ment. Removal of encroachments being a quasi-judicial pro-
cess, it is not possible to indicate a definite time frame for the
same

Railway Projects in Kerala

597. SHRI VARKALA RADHAKRISHNAN : Will the
Minister of RAILWAYS be pleased to state :
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(a) the details of the Rail projects received from Kerala
during each of the last three years and the current year;

(b) the steps taken on each proposal:

(c)  the details of the survey conducted during the
above period,

(d)  the details of present status of on-going raitway
projects under taken so far, project-wise:

(e) the expenditure incurreda thereon. project-wise
and

f the reasons for the slow progress in completion
of these projects ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) The following
Rail Projects have been received from Kerala :-

1. Ernakulam-Trivandrum Railway Electrification: The
project has been included in the Railway Budget for the
year 1999-2000, subject to necessary clearances for
which action has been initiated

2. Shoranur-Mangalore Railway Electrification This pro-
posal has not been taken up because the work is not
operationally justified.

(c) The surveys carried out in Kerala during the last
three years and the current year are as under -

1996-97 :  Reconnaissaince Engineering cum Traffic
survey for a new BG railway line between
Angamalai and Erumeli.
1997-98 :

1. Preliminary Engineering cum-traffic survey for gauge
conversion of Quilon - Virudhunagar and Tenkasi -
Tiruneveli - Tiruchendur.

2. Preliminary Engineering cum traffic survey for a new BG
line between Thakazh: - Tiruvalla -Pathananithitta

3. Preliminary Engineering cum traffic survey for a new BG
line from Kayankulam to Trivandrum via Adoor and

Kottarakkarra.

4. Preliminary Engineerning cum traffic survey for new BG_
line between Nilambur Road and Feroke via Manjeri ana
Mavur.

5. Preliminary Engineering cum traffic survey for a new BG
line from Sabaraimala to Dindigul.

6. Reconnaissance Engineering cum traffic survey for a new
BG line between Tellicherry and Mysore via Coorg and
alternate alignment via Wayanad.
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1998-99

1 Preliminary Engineering cum traffic survey for a new BG
line from Guruvayur to Tanur.

1999-2000

1. Preliminary Engineering cum traffic survey for a new BG
line from Idappally to Tirur.

2 Preliminary Engineering cum traffic survey for new BG
line between Punalur and Trivandrum.

(d)  The details of present status on going railway
projects undertaken so far -

1. Quilon - Trivandrum central doubling :

Doubling between Trivandrum central and Murukum-
puzha and Vakala to Quilon has been completed and
commissioned. Doubling between the remaining portion
Varkala - Murukumpuzha 1s in progress and is likely to
be completed by March. 2000.

2. Shoranur - Mangalore doubling

Land acquisition between Shoranur and Calicut, and
construction/extension of minor bridges from Tanur -
Calicut are in progress The doubling of the following
block stations have been completed :-

0} Calicut-Elathur
() Quilandi-Tikkoti
(m)  Uhal to Netharavathi

(iv) Kasargod - Uppala

The following block sections are targetted for comple-
tion by March, 2000:-

(i) Payangadi-Cheravathur
(ii) Elathur-Quilandi
(i)  Badagara-Cannanore South
(v)  Ulial to Uppala
3. Angamali - Sabrimala New BG line

About 60 kms have been completed and Tender for final
location survey has been awarded.

4. Kuttipuram - Guruvayur New BG line

Requisite clearances are being processed.
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5. New BG line from Kottayam to Erumali

Requisite clearances are being processed.
6. Ernakulam-Trivandrum (Railway Electrification)
Requisite clearances are being processed.

(e) and (f) The works are progressing in accordance with
the allotment of the funds every year. Funds are allocated for
various Railway Projects depending upon their operational
importance, physical progress. national & strategic consider-
ations and social relevance. A number of railway projects
span across more than one state. Thus, state/regional bound-
aries per se are not a criterion for deciding railway invest-
ments and for the same reason, their expenditure is not main-
tained.

Filling up of Vacant Posts for SC/ST

598. SHRI BIR SINGH MAHATO : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) whether the requisite quota of appointments in
various categories for Scheduled Castes/Scheduled Tribes
has not been filled up in the Ministry and its public sector
undertakings; and

(b) if so. the details thereof and the reasons there-
for?

THE MINISTER OF CIVIL AVIAT!ON (SHRI SHARAD
YADAV) : (a) and (b) There is only a marginali shortfall in the
quota for filling up of reserved vacancies ir the Ministry and
its subordinate offices. A Statement showing the percentage
of reserved posts which have already been filled according
to the reservation quota for SC/ST by the Public Sector Un-
dertakings is enclosed. The main reasons for the shortfall
are -

(i) Inadequate response to advertisements:

(i)  Adequate number of SC/ST candidates not being
available to fill technical posts like Pilots.
Engineers etc.

(i)  Freezing of recruitment in Air India;

(v)  Problems of organisation structure in Pawan Hans
Helicopter Ltd. and merger of two organisations
in the case of Airports Authority of India.
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Statement

Percentage of Posts Filled by SC/ST candidates in vanious Public Sector Undertakings

Group(s) Indian Air India Pawan Hans Airports Hotel
Airlines Helicopters Authority of Corporation
Ltd. India India
SC ST SC ST SC ST SC ST SC ST
A 14.40 2.81 17.61 6.30 7.42 - 12.35 3.26 15.46 253
B. 17.40 6.17 18.18 6.40 4.92 0.70 13.90 417 20.98 6.79
C. 17.97 8.05 20.32 7.21 21.29 11.41 19.08 5.32 24.76 6.36
D. 21.84 6.41 33.17 6.11 25.00 8.33 39.70 4.00 34.06 6.70
(Excluding Safai Karamcharis)
Note : Safai Karamcharis of Indian Airlines SC 59.62%
ST 4 15%
Safai Karamcharis of Air India SC 59.07%
ST 1.87%
Safai Karamcharis of Hotel Corporation of India SC 58.51%
ST 2.12%

Purchase of Electronic Equipments for Army

599. DR. (SHRIMATI) C. SUGUNA KUMARI : Will the
Minister of DEFENCE be pieased to state :

(@)  whether Army plans to reassess its equipment es-
pecially of bigger howitzers;

(b)  whether the Government propose to purchase lat-
est electronic equipment after high altitude testing; and

(c) if so, the details thereof and the amount to be
spent on such purchases ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) At present, the Army do not plan to reas-
sess their requirements of howitzers.

(b) and (c) Modern electronic equipment have been trial-
evaluated by the Army with a view to procuring these equip-
ment, in a phased manner.

Mobile Police in Trains

600. SHRiI CHADA SURESH REDDY :

SHRI RAMANAIDU DAGGUBATI :
Will the Minister of RAILWAYS be pleased to state:

(a) whether Mobile police posts have been function-
ing in important trains in some divisions;

(b) if so. the details thereof, Division-wise.

(c) whether the Government propose to extend this
facility in other Divisions also; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes. sir.

(b) A statement is enclosed.

(c) and (d) To extend this facility in other Divisions. the
State Government concerned is required to take a decision.

Statement

Division-wise list of trains on all Indian Railways where
mobile police force have been functioning

Railway Division Train
1 2 3
Centrai Mumbai 2137/2138,2105/2106. 8001/
8002, 8004/8003, 1093/1094.
1063/1064, 1057/1058, 1003
Solapur 6009/6010. 7001/7002. 1013/
1014, 1023/1024, 1019/1020.
1081/1082, 6011. 1064
Bhopal 4209/7022.6046/6045. 4310/
4309, 1017/4318
Eastern Sealdah 3143, 3453, 3111
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n 2 3 1 2 3
Nornern  Allahabad  2417/2418, 4055/4056, 2003/ Adra 5027/5028, 8623/8624, 8015/
2004, 3111/3112, 4517/4518, 8016, 8621/8622, 8605/8606,
3483/3484, 4163/4164, 2801/ 8603/8604, 8601/8602, 8689/
2802, 2402, 2301/2305, 2302/ 8690, 8685/8686. 8625/8626.
2306. 6043/6044, 4257/4258 8101,8121/8122, 8475/8476, 465,
85/86, 4 DCH
Moradabad 4645/4646 3073/3074, 4681/
4882, 375/376, 4265/6266. 331/ Kharagpur 8407 UP, 8002 UF, 6003 UP,
332 371/372, 3005/3006, 4231/ 8434 UP, 8005 UP. 8015 UP,
4332. 3049/3050, 8237/8238, 8007 UP. 315 UP. 8410 DN, 2811
2903/2904, 3151/3152 DN, 7479 UP, 7486 DN, 8006 DN.
6004 DN, 8033 DN, 8008 DN
Lucknow 4229/4230 2419/2420. 4674
2553/2554, 4257/4258. 2401/ Sambalpur 8689/8690, 8403/8404
2402 4215/4216 4231/4232
3005/3006 4265/4266, 5207/ Shalimar 315 UP. 3033 DN, 8409 UP, 138
5208 3073/3C74, 1033/1034, DN, 8434 UP. 7480 DN. 6003 UP.
3483/3484, 4307/4308. 2309/ 3008 DN. 8005 UP, 8006 DN.
2310, 8476, 3151/3152, 135/136, 8007 UP. 6004 DN
352/351, 4863/4864, 1015/1016,
4007/4008, 6093/6094, 4228/ Khurda Rd 8008 DN, 8007 UP. 8410 DN.
4227, 5005/5006, 4123/4124, 8499 UP
4649/4650, 1143/1144
Western BCT 13 Exp./Mail Trains
NE Rly lzzatnagar 147 UP, 178DN, 189UF, 4023 UP,
4024 DN, 5309 UP, 5311 UP, BRC 81 (Exp). 32 (PGR)
5312DN RTM 38 (Exp). 18 (PGR)
Lucknow 5007 UP. 5008 DN, 5307 UP. All 4 (Exp), 2 (PGR)
5308 DN, 5313 UP. 5314 DN,
5319 UP RJT 8 (Exp), 8 (PGR)
BVP 6 (Exp). 2 (PGR)
Sonepur 222DN, 233 UP, 245 UP. 270 DN.
305UP, 319 UP. 321 UP, 326 DN, Construction of Tanur-Guruvayur Rail Line
330 DN, 406 DN, 409 UP 411 UP. .
412 DN, 502 DN, 507 UP, 508 DN. 601. SHRI G.M. BANATWALLA : Wil the Minister of
512DN,515UP. 516 DN, 521UP,  RAILWAYS be pleased to state :
528 DN, 539 UP, 547 UP. 566 DN,
2423 UP, 2424 DN, 2435 UP. (@) the progress made in construction of Tannur-
2436 DN. 2453, 2020 DN, 3242 Gyryvayur new railway line under Southern Railways in
DN. 3246 DN. 4083 UP. 4650 DN.  kgrala:
4674 DN, 5203 UP. 5204 DN. '
5217 UP. 5218 DN. 5219 UP, (b)  the number and the names of the stations (stop-
5220 DN, 5542 DN. 5621 UP, pages) proposed on the above line;
5622 DN, 5715 UP, 8181 UP,
8182 DN, 5222 DN, (c) whether Ponnani town has been brought under
. the rail network; and
N F Ry Nit
d if so, th i ?
Southern  Madras, Palghat  6319/6320, 6605/6606 (@) ifso. the details thereof
Madra, TPJ & MDU  6701/6702. 6119/6120 THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) to (d) The work was
S.C.Rly \S/?C“"de'abad &  7007/7008 sanctioned as a doubling project in lieu of doubling of
ijayawada Shoranur-Tanur sub section of Mangalore-Shoranur section.
Later it was decided to double Shoranur-Tanur also, and as
SE Rly Chakradharpur 8030 UP, 8066 DN a result, this project now becomes a new line project. A fresh
h - -
Waltair 7007/7008 survey had to be done and the survey report for this section

is under finalisation so that further action for obtaining the
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requisite clearances for this work can be taken. Besides.
Guruvayur and Tanur, Kunnankulam, Punnaiyurkulam,
Ponnani, Mangalam and Tirur Town stations are proposed in
the above line.

Jodhpur Second Entry Work

602. SHRI JASWANT SINGH BISHNOI : Will the Min-
ister of RAILWAYS be pleased to state :

(a) whether Jodhpur second entry work was sanc-
tioned as passenger amenity work in 1998-99;

(b) if so, the funds allotted for the purpose;
(c)  the present status of the work; and

(d) the target date for opening the Second Entry at
Jodhpur ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir

(b) Rs. 30.00 lakh have been allotted for the work
during 1999-2000.

(c) and (d) Detailed plans and Estimate for the work have
been finalised. Execution of the work is being taken up. How-
ever, opening of the second entry would depend upon wid-
ening of the narrow approach road by the Urban Infrastruc-
ture Trust, Jodhpur.

[Translation]
Reserved Posts in Defence Ministry

603. SHRI RAJ NARAIN PASSI : Will the Ministry of
DEFENCE be pleased to state :

(@) whether some posts of Scheduled Castes and
Scheduled Tribes under various categories are lying vacant
in various departments and undertakings under his Ministry;

(b) if so, the details thereof;

(c)  whether various employees working in these de-
partments and undertakings have been given promotion be-
sides fresh recruitment during the last three years;

(d) if so, the year-wise and category-wise details of
fresh recruitments made under various categories during this
period and till date in the current year;

{e)  whether the recruitment and promotions of per-
sons belonging to Scheduled Castes and Scheduled Tribes
were made in accordance with the rules in this regard; and

(0] if not, the remedial action taken in this regard
thereto ?
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THE MINISTER OF DEFENCE {SHRI GEORGE FER-
NANDES) . (a) to (f) The information is being collectec and
will be laid down on the table of the House

[English]
Chinese Military Activities on Arunachai Border

604. SHRI T.M. SELVAGANPATHI
of DEFENCE be pleased to state

Will the Minister

(a) whether Chinese activities on their side ot the
border have been increased since last June ang that the
Army had been placed on Gli alert along the bordei in
Arunachal Pradesh;

(b) the steps taken to defuse the tension in the bo:-
der areas.

©) the number of incidents of border violations by
China during the current year:

(d)  whether the Chinese have violated any agree-
menits signed by the two-countries, and

(e) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) to (e) The resolution of the boundary question
between India and China is outstanding. The two sides also
have differences in perception of the Line of Actual Control in
the India-China border areas including the Arunachal Prades..
in the Eastern Sector. Both sides carry out patrolling activity
in the border areas as per their respective perceptions ot the
LAC

As and when any violation of the LAC is noticed. it is
taken up with the Chinese side through dipiomatic channels
as also through Border Personnel Meetings and Flag Meet-
ings. Presently, there is no tension along the india-China
Border

The two sides are discussing the boundary guestion in
the framework of the Joint Working Growp. india and China
have agreed 10 seek a fair, reasonabie and mutually accep!
able settlement of the boundary question through dialogue
Both sides have also reiterated their commitment to respect
the Agreement on Maintenance of Peace and Tranquillity
along the Line of Actuai Control in the india-China Border
Areas (1993) and the Agreement on Confidence Building Mea-
sures in the Military Field along ihe Line of Actua! Controi in
the India-China Border Areas (1996) which provide an insti
tutional framework for the maintenance of peace anc fran
quillity in the India-China border areas

Losses in Kargil Conflict

605. SHRi KODIKUNNIL SURESH
SHRI C.N. SINGH :
SHRI RATTAN LAL KATARIA
SHRIA.C. JOS
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Will the Minister of DEFENCE be pleased to state:

(@) The number of soldiers and other army personnel
died and injured. separately. on both sides, during the Kargil
conflict;

(b)  the number of Indian Martyrs whose bodies were
found mutilated or disfigured by Pakistani Army alongwith
the number of those who were subjected to torture by Paki-
stan during this period

(c) the details of the welfare package along with the
financial assistance and job opportunities provided to the de-
pendents of the martyrs and the criteria adopted for grant of
the same alongwith the number of the families rehabilitated
so far, and

(d) the action plan formulated to prevent recurrence
of such intrusion in future ?

THE MINISTER OF DEFENCE (SHR! GEORGE FER-
NANDES) : (a) The information is as follows:

Army personnel killed 519

Air Force Personnel Killed 5

Army Personnel Injured 1363

The casualties on the Pakistan side is assessed at 772
dead

(b) 6

(c) A statement is enclosed.

(d)  Aconstant watch is maintained on the border and
all possible steps are taken to thwart attempts of misadven-
ture on the part of our adversaries.

Statement
A comprehensive welfare package has been provided to

the next of kin of the Armed Forces Personnel killed in the
Kargil war. This includes ex-gratia lumpsum compensation
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of Rs. 10 lakhs; liberalised special family pension on the ba-
sis of last pay drawn by the deceased soldier; and death
gratuity and family gratuity as per specified rates, as appli-
cable. Apart from the above, the following assistance has
been provided from the National Defence Fund: Rs. 5 lakhs
for dwelling unit; Rs. 1 lakh per child for education upto two
children per family; Rs. 1.20 lakhs for needy parents who
were dependent on the deceased soldiers. An additional ex-
gratia amount of Rs. 30,000/- has also been provided from
the Army Central Welfare Fund.

The Ministry of Petroleum and Natural Gas has sepa-
rately earmarked LPG dealerships/distributorships for allo-
cation to the next of kin of the Armed Forces Personnel killed.

Setting up of Bio-Gas Plants

606. SHRI SADASHIVRAO DADOBA MANDLIK : Will
the Minister of NON-CONVENTIONAL ENERGY SOURCES
be pleased to state

(a) the target fixed and achievements made in set-
ting up of Bio-gas Plants in various parts of the country dur-
ing each of the last three years till date, State-wise. and

(b) the details of Bio-gas Plants functioning and those
lying closed, State-wise ?

THE MINISTER OF STATE OF THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES (SHR! M. KANNA-
PPAN) . (a) The targets fixed and achievements made for
setting up of family type biogas plants during the last three
years, i.e. 1996-97, 1997-98, 1998-99 and 1999-2000 (April-
September, 1999) under the Central Sector Scheme - Na-
tional Project on Biogas Development are given in the en-
closed statement-|.

(b) The details of percentage of functional and non-
operational family type biogass plants, including those lying
closed, in 18 States are reported in the third round of Evalu-
ation Survey Study by the National Council of Applied Eco-
nomic Research (NCAER), New Delhi are given in the en-
closed statement-Il.

Statement-|

National Project on Biogas Development - Achievements vis-a-vis targets for setting up of family type biogas plants during
1096-97, 1997-98, 1998-99 and 1999-2000 (April-September, 1999).

State/UT/Agency Number of family type plants
1996-97 1997-98 1998-99 1999-2000

(Apr.-Sept. 99)

. AT T A T A

1 2 3 4 6 7 8 9
Andhra Pradesh 11,000 13.801 16,000 18,929 14,000 21,123 5,500 1,728
Assam 1,000 343 1,500 275 500 223 125 21
Bihar 2.815 682 1,500 920 500 708 188 37
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1 -2 3 4 6 7 8 9
Guijarat 19,000 18,019 12,000 12,006 10.200 10,282 3.000 385
Haryana 1,700 1,949 2.000 1.906 1.500 2,343 750 531
Himachal Pradesh 1,200 1,262 1,200 1,142 750 794 188 222
Karnataka 18,000 19,379 19,500 12,465 12,500 12.558 2,450 2.185
Kerala 1,200 1,013 1,500 1,527 1,000 993 375 211
Madhya Pradesh 18,000 18,745 18,000 16,387 13,000 13,017 3,750 1,195
Maharashtra 10,000 11,474 15,000 15,406 12,000 13,474 3,000 2,535
Orissa 7.000 7.964 7,500 8.128 6,000 6.046 2,500 1.751
Punjab 4,000 3,868 6,000 5,524 8.000 5,818 1.375 1.875
Rajasthan 1,500 1,715 1,500 1.526 1.000 1.319 250 72
Tamil Nadu 4,000 3.205 2,000 2,000 1,500 1,500 375 222
Uttar Pradesh 11,000 11,070 12,000 12.040 8,500 8,645 2.125 1.766
West Bengal 8,000 8,210 10,000 11.336 8.510 10.010 3.750 3823
KVIC, Mumbai 40,000 40,018 40,000 46,265 30.000 36,701 9,150 6,552
Other 5,685 7.172 7,800 6,883 4,040 4,053 3.151 1.337
States/UTs/Agencies
Total 1,65,000 1.69,889 1,75,000 1,74,665 1.33,500 1.49,607 42,002 26.448
T- Target
A- Achievement
Statement-l| 1 2 3 4
L . . Madhya Pradesh 425 929 71
State-wise information on survey sample size and percent- 131
age of functioning and non-conventional plants, including ~ Maharashtra 460 86.9 3
those lying closed, reported in the third round of Evaluation Meghalaya 90 100.0 0.0
Survey Study of family type biogas plants set up under the . 13.2
National Project on Biogas Development during 1992-93 to Mizoram 76 868 3
1994-95, camied out by National Council of Applied Economic  Orissa 282 90.1 9.9
Research, New Delhi in 1995-96. Rajasthan 254 52.8 472
State Survey Functional Non- Sikkim 85 85.8 142
sample plants operational Tamil Nadu 265 88.7 11.3
size (no. of (% of the plants (% of 105
households sample) the sample)  Uttar Pradesh 382 89.5 '
owning biogas West Bengai 247 90.7 9.3
lants
plants) Total/Average 4388 87.4 126
! 2 3 4 Gauge Conversion in Gujarat
Andhra Pradesh 362 .6 .
nchra Frade %0 o4 607. SHRI CHANDRESH PATEL :
Assam 120 86.6 134 SHIR DINSHA PATEL :
Bih 7 . .
l ‘ar 179 67.6 324 Will the Minister of RAILWAYS be pleased to state:
Gujarat 370 94.1 5.9 h ved
(@)  whether the Union Government have receive
Haryana 186 89.2 108 some proposals from the Government of Gujarat and other
Himachal Pradesh 143 83.9 16.1 organisations in the State for gauge conversion:
K . .
amataka 27 93.7 6.3 (b) if so, the details thereof and the action taken
Kerala 191 97.9 21

thereon;
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(c) the cetails of the railway lines which are being
converted into broad gauge in Gujarat alongwith the works
completed so far, project-wise; and

(d) the details of the new railway lines which are be-
ing laid In Gujarat alongwith the works completed so far,
project-wise ?
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THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) and (c) The details are us under :

Proposal

Status

1

2

-

Gauge conversion of Rajkot-Veraval and its extension
upto Kodinar/Somnath

2 Gauge conversion of Surendranagar-Dhola-Dhasa-
Mahuva with extension upto Pipavav

3. Gauge conversion of Viramgam-Mehsana (A part of
Bhildi-Viramgam project)

4  Gauge conversion of Mehsana-Patan (A part of Bhildi-

Viramgam project)

5 Gauge conversion of Navlakhi-Dahinsara, Morbi-Wank-
aner and Dahinsara-Maliya Miyana.

6  Gauge conversion of Gandhidham-Bhuj-Nalia

7 Gauge conversion of Gandhidham-Samakhiali-Palanpur

8  Gauge conversion of Dharangadhara-Kuda Salt siding.

9 Gauge conversion of Bharuch-Samni-Dahe;j

10. Gauge conversion of Ankleshwar-Rajpipla

11 Gauge conversion of Ahmedabad-Himmatnagar.

Work is in progress for Rajkot-Veraval portion. This work
will be completed in the coming years as per availability
of resources. A survey for extension of line upto Kodinar/
Somnath has already been completed and the survey
report is under examination.

Work has been sanctioned. The work on long lead items
such as major bridges, shifting of OHE crossings has
been taken up. No target date is fixed.

Work has been sanctioned. Work is being progressed
as per availability of resources. No target date has been
fixed

Work on gauge conversion of Mahesana-Patan is being
progressed as per availability of resources. Work of re-
construction of bridges in this section has already been
completed. No targets date has been fixed.

Work has been sanctioned. The first phase from Morbi
to Maliya Miyana and Dahinsara-Navlakhi has been com-
pleted. The rest of the section is expected to be com-
pleted by Dec. 2000 subject to availability of resources.

Work on Gandhidham-Bhuj is in progress and is targeted
for completion by June-2000. Survey for gauge conver-
sion of Bhuj-Nalia has already been completed and sur-
vey report is under examination.

Work has been included in the budget 1998-99 and will
be taken up after obtaining the requisite clearances.

Works has been included in the Supplementary Budget
1997-98. Work is being executed on cost sharing basis
with the Government of Gujarat and Ministry of Industry
and expected to be completed by Dec. 2000 subject tc
the balance amount from co-sharers becoming available.

Bharuch-Samni-Dahej has been covered in the proposed
3rd line from Ahmedabad to Virar for which survey re-
port is under finalisation.

Surveys conducted in the past have revealed inadequate
traffic prospects for this line. As such, it has not been
found possible to take up the work for the present.

A survey for gauge conversion of Ahmedabad-
Himmatnagar-Udaipur is already in progress. Further
consideration of the project would be possible once the
survey report becomes available.
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1

2

12. Gauge conversion of Ahmedabad-Vijapur

13. Gauge conversion of Dabhoi-Miyagam

14. Gauge conversion of Chhotaudepur-Pratapnagar

In view of heavy throw forward for gauge conversion
project, there is no proposal for gauge conversion of this
section at present.

Survey for gauge conversion of this line has already been
completed as an alternative line of the proposed align-
ment for 3rd line between Virar-Ahmedabad. However.
this line could not be considered as part of 3rd line as
the alignments on western side of Virar-Ahmedabad BG
line has been found most suitable for the 3rd line on
operational consideration.

A survey for gauge conversion of this line is aiready in
progress. Further consideration of this project would be
possible once the survey report becomes available.

(d)  Details of new railway line projects in Gujarat are
as under :

Project

Status

1. New line for Kapadvanj-Modasa

2. New line for Godhra-Dahod-Indore and Dewas-Maksi

Work is in good progress and is targeted for completion
by June-2000.

This work is being executed in phases. Phase-I work of
Dewas-Maksi is in progress and will be completed in the
coming years as per availability of resources

Phase-Il work of Godhra-indore will be taken up once
the first phase work has been completed.

[Translation]
Stock of Wheat With F.C.I.

608. SHRIJ.S. BRAR:
SHRI PRAVIN RASHTRAPAL :
SHRI NAWAL KISHORE RAI :

Will the Minister of CONSUMER AFFA!RS AND
PUBLIC DISTRIBUTION be pleased to state .

(@) The details of actual demand and stock of wheat
and rice available with the Food Corporation of India during
1996-97. 1997-98, 1998-99 and 1999-2000 upto October,
1999;

(b)  the quantity of wheat and rice procured by the
Food Corporation of India during the above period;

(c) the estimated requirement of wheat and rice in
the country during 1999-2000;

(d)  the quantity of wheat and rice exported/imported
by the Government during the above period; and

(e) the logic behind importing these items when the
country have more quantity than required ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SRIRAM CHAUHAN) : (a) The demand of wheat and rice.
based on the allocation to the States, is as follows :

(In lakh tonnes)

Year Rice Wheat
1996-97 150.09 105.37
1997-98 126.56 99.24
1998-99 127.57 99.20
1999-2000

(upto October 1999) 77.07 59.62
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The stock of rice and wheat with FCI during these years is as follows :

(In lakh tonnes)

Year Stock as on
1st January 1st June 1st October 1st December
Rice Wheat Rice Wheat Rice Wheat Rice Wheat
1996 154.09 131.47 130.60 77.62 128.82 141.31 93.40 105.42
1997 129.40 70.82 131.70 32.40 109.50 114.20 70.38 83.04
1998 114.86 67.56 130.47 50.75 120.39 164.76 89.59 152.38
1999 116.83 126.96 117.39 99.21 107.35 216.35 88.18 204.05
(b)  The quantity of wheat and rice procured by the Price Index

Food Corporation of India and also the State Government/
Agencies during the above period are as follows :

(In lakh tonnes)

Year Rice Wheat
1996-97 122.22 81.57
1997-88 143.08 92.98
1998-99 117.79 126.52
1999-2000

(upto October 1999)  61.41 141.38

(c) As per the Behaviouristc Approach, the demand
of nce and wheat at 6% GDP growth rate has been projected
at 90.75 million tonnes and 68.50 million tonnes, respectively
for the terminal year of the IX Plan i.e. 2001-02.

(d)  Government has not directly exported any wheat
or rice since 1996-97. Rice has not been imported by Gov-
ernment since 1966-97. The quantity of wheat imported by
Government during the above period is as follows:

Years Quantity in lakh tonnes
1996-97 17.51

1997-98 10.18

1998-99 14.15
1999-2000

(upto October, 1999) Nil

(e)  Government, after reviewing of the stock position
of wheat and trend of production during 1997-98 Rabi Sea-
son, to be marketed in 1998-99, decided to import upto 20
lakh tonnes of wheat in 1998-99. However, only 14.15 lakh

tonnes were imported against the authorization of 20 lakh
tonnes.

609. SHRI PRAVIN RASHTRAPAL :
SHR] SHANKERSINH VAGHELA -

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(@) whether there has been an increase of 2.84 per
cent in the wholesale price index after the hike in the prices
of diesel on October 16, 1999:

(b) if so, whether the prices of essential commodities
transported attributed, much to the above increases; and

(c) if so, the facts in this regard and the reaction of
the Government thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) to (c) The adrainistered prices
of diesel was raised on 5.10.99. The annual rate of inflation
based on the variations in the all commodities wholesale price
index numbers was estimated at 2.84% as on 16.10.99 from
the pre-hike level of 2.0% as on 2.10.99. The entire increase
in the wholesale price index numbers cannot be attributed to
the rise in the prices of diesel. The direct impact of increase
in the diesel prices on the annual rate of inflation was esti-
mated at around 0.7%. The impact of diesel price hike on the
prices of other essential commodities is estimated to be mar-
ginal.

[English]
Technology Transfer by Bofors

610. SHRI KIRIT SOMAIYA : Will the Minister of DE-
FENCE be pleased to state :

(a) whether Celsius, the parent company of Bofors,
has expressed its willingness to extend the transfer of tech-
nology;

(b) if so. the details thereof;
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(c) the steps taken to get the clause incorporated in
its deal with Bofors to transfer such technology beyond 2000;
and

(d) the benefits likely to be accrued by transfer of such
technology and start production of Bofors Arms in India ?

THE MINISTER OF STATE IN THE MINISTRY OF DE-
FENCE (SHRI HARIN PATHAK) : (a) to (c) A Licence Agree-
ment between the Ministry of Defence and erstwhile AB BO-
FORS, Sweden, of which Celsius is the successor company,
for transfer of technology had aiready been concluded in
March 1986. The Agreement is effective upto March 2001,
subject to further extension by mutual agreement.

(d)  The benefits likely to accrue would be dependent
on the comparative advantages of the upgraded technology
made available in the light of technologies currently under
adoption by Armies elsewhere.

Backward Districts in the Country

611. SHRI T.T.V. DHINAKARAN : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) the districts which have been declared as back-
ward districts in the country, State-wise; and

(b) the steps taken to remove their backwardness ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) and (b) To identify the 100 most
backward and poorest districts in the country with the objec-
tive of framing special Action Plan for infrastructure develop-
ment in the rural areas, a Committee under the Chairman-
ship of Dr. E.A.S. Sarma was constituted. The Committee
has since submitted its report identifying the 100 most back-
ward and poorest districts (list enclosed as statement). The
Sarma Committee’s Report has since been circulated to all
the States/UTs for comments.

Statement

List of the 100 most backward and poorest districts (State
wise)

Bihar

-

Nalanda
Bhojpur
Ranchi
Aurangabad
Jahanbad
Gaya
Nawada
Saran

© ® N OO s LN

Siwan
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10. Gopalgan;j

11. Pashim Champaran
12. Purba Champaran
13. Sitamarhi

14. Muzaffarpur

15. Vaishali
16. Begusarai
17. Samastipur

18. Darbhanga
19. Madhubani
20. Saharsa

21. Madhepura
22. Purnia

23 Katihar

24. Khagaria
25. Munger

26. Bhagalpur
27 Godda

28. Sahibgan;j
29. Dumka

30 Deoghar
31. Gindh

32. Hazaribag
33. Palamu

34. Lohardaga
35. Gumla

36 Pashmi Singhbum
37. Arana

38. Kishanganj
Dadra & Nagar Haveli
39. Dadra & Nagar Havel

Haryana

40. Kaithal
Himachal Pradesh

41. Hamirpur
Karnataka

42. Bidar

Madhya Pradesh
43. Tikamgarh
44 Chhatarpur
45. Panna
46. Sagar
47. Damoh

78
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48. Khargone
49. Khandwa

50. Vidisha
51. Sehore
52. Raisen
53. Betul

54. Hoshangabad
55. Narsimhapur

56. Mandia
57. Chindwara
58. Seoni

59. Balaghat

60 Rajnandgaon

61. Sarguja
Maharashtra

62. Aurangabad

63. Jalna

64 Parbhani

65. Beed

66 Nanded

67 Osmanabad

658 Latur

69 Buldana

70 Gadchiroli

71. Yavatmal
Orissa

72. Phulbani
73 Kalahandi
74. Koraput
75. ' Keonjhar

Rajasthan
76. Dungarpur
77 Banswara
Sikkim

78. West Sikkim
79 South Sikkim

Uttar Pradesh
80. Sitapur
81 Hardot
82. Unnao
83 Rae Bareily
84. Jalaun
85. Lalitpur
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86. Hamirpur

87. Banda

88. Fatehpur

89. Pratapgarh

90. Bahraich

91. Bara Banki

92. Siddharthnagar
93. Maharajganj

94. Jhansi

95. Mau

96. Kanpur Dehat
Waest Bengal

97. Kooch Bihar
98. Jalpaiguri
99. Maidah

100. Darjeeling

Scam in Supply of Wooden Sleepers

612. DR. MANDA JAGANNATH :
SHRI K. YERRANNAIDU :

Will the Minister of RAILWAYS be pleased to state:

(a) whether attention of the Government has been
invited to the news item captioned “scam in supply of wooden
sleepers to Railways” appearing in the “Hindu” dated August
20, 1999;

(b) if so, the facts reported therein; and
(c) the action taken by the Government thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes Sir.

(b) ana (c) M/s Gujarat State Forest Development Cor-
poration, Vadodara supplied 15,000 cum of wooden sleep-
ers vide contract dated 2.3.93. Sleepers supplied against
this contract to the Northern Railway were found defective.

Out of the total quantity of 15000 cum, 2200 cum (15,890
sleepers) were supplied to Northern Railway Construction
Organisation. From this lot, 8162 Nos. of sleepers were re-
ceived by Northern Railway in August, 1995. At that time, on
receipt of a complaint, all the available 6561 Nos. of sieepers
were checked and out of these, 6016 sleepers were found
aefective

n this mauer, tivee raiiway officials were considerec re-
sponsible and disciplinary action under Discipline & Appeal
Rules has been taken in consultation with the Central Vigi-
lance Commission.
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Besides the railway officials, some other non-railway
agencies are also involved. However, in order to determine
their criminal involvement, the case has been referred to the
Central Bureau of Investigation for detailed investigation. The
CBI has since registered the case and the investigation is in
progress.

[Translation]
Loss due to Travelling without Tickets

613. SHRIRAMPAL SINGH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the annual loss suffered by the Government due
to travelling without tickets;

(b)  whether the Government have chalked out any
ambitious plan to check the without ticket travel: and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) to (c) The loss due to
ticketless travel is not quantifiable. To curb the menace of
ticketless travel, various types of checks are conducted by
ticket checking staff and officers in association with Railway
Magistrates and Police Personnel. Besides, special drives
are also launched from time to time.

[English]
Rail Link with Bangaladesh

614. SHRI RAMANAIDU DAGGUBATI : Will the Minis-
ter of RAILWAYS be pleased to state :

(@)  whether the rail link between india and Bangladesh
1s likely to be made operational; and

(b) ifso, the time by which the trains are likely to start
running between the two countries?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGVIJAY SINGH) : (a) There are already
four Railway links operational between india and Bangaladesh
as under -

() Gede (India)-Darsana (Bangaladesh)-Broad Gauge
(i) Singhabad (India) - Rohanpur (Bangladesh) - Broad

Gauge

(i) Radhikapur (India)- Birol (Bangladesh) - Meter
Gauge

(iv) Mahisasan (India) - Shahbazpur (Bangladesh) -
Meter Gauge

Again. a fifth Railway link namely Petrapole (India) -
Benapole (Bangladesh) - Broad Gauge, is likely to be opened
very shortly

Agrahayana 11, 1921 (Saka)
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In addition to the above, India and Bangaladesh have
agreed in principle to open/establish one more rail link be-
tween Agartala (India) - Akhaura (Bangladesh)

(b) Goods trains are already running through first
three interchange points mentioned above and there 1s no
traffic available on the fourth interchange point namely
Mahisasan-Shahbazpur

It is also stated that at present there is no passenger
train service between India and Bangladesh through any of
the routes

New Satellite for Enhancing Surveillance

615. SHRI VILAS MUTTEMWAR .
SHRI SURESH RAMRAO JADHAV

Will the Minister of DEFENCE be pleased to state:

(@) whether the Government propose to enhance its
surveillance capabilities with Cartosat-1 the first of a new
series of earth imaging satellites with advanced equipment
in view of recent intrusion in Kargil; and

(b) if so, the main features of this satellite and the
extent to which it is likely to help in checking these infiltrators
in mountains along with the expenditure involved in launch-
ing the same ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) (a) The Indian space programme is primarily fo-
cused on civilian applications. The Cartosat is also for civil-
1an use.

(b)  For reasons of national security it would not be
desirable to reveal this information on the floor of the House

Gauge Conversion of Lumding-Silchar Railway line

616. SHRI NEPAL CHANDRA DAS : Will the Minister
of RAILWAYS be pleased to state :

(a) whethere the gauge conversion of Lumding-
Silchar rail the in Assam is going on with a very slow pace,
and

(b) if so, the reasons therefor and the time by which
the above work is likely to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a; and (b) The existing
alignment of the Lumding-Silchar line between Lumding aqd
Badarpur has some grades and curves which are not suit-
able for BG operations. In view of this, a final location survey
has been taken up through M/s RITES to locate the required
diversions. Work has been taken up between Badarpur and
Siichar and it is progressing satisfactorily. Work is also being
taken up between Lumding and Hathikhalli where RIT E$
have completed the survey. The target date for this work will
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depend on the work content identified on completion of the

final location survey and the availability of resources in the
coming years.

Visit of Tourists in Sikkim

617 SHRI BHIM DAHAL : Will the Minister of TOUR-
ISM be pleased to state :

(a)

the number of tourists visited Sikkim during 1998-
99,

(b) whether the number of tourists have increased as
compared to previous year; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF TEH MINISTRY OF
TOURISM (KUMARI UMA BHARATI) : (a) As per the infor-
mation available from the State, the number of tourists who
vigited Sikkim during 1998-99 were 1,42,096.

(b) Yes, Sir.

(¢)  The number of tourists visited Sikkim during 1997-
98 were 1,27,980.

Losses in Air India

618 SHRIMATI SHYAMA SINGH :
SHRI SURESH RAMRAO JADHAYV :

Will the Minister of CIVIL AVIATION be pleased
to state :

(@) whether the Air India is losing crores of rupees
every year on account of corruption in the commercial wing;

(o)
losses,

it so, the details of the factors responsible for such

(c) ° whether the Government have also received some
complaints about large scale corruption in th commercial wing;
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(d)
(e)

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (e) Some complaints have been received
with regard to the working of the commercial wing of Air
India. These are under examination.

if so, the facts and details thereof; and

the steps taken by the Government in this regard?

Railway Projects

619. SHRI PRIYA RANJAN DASMUNSI :

SHRI HANNAN MOLLAH :
Will the Minister of RAILWAY'S be pleased to state:

(a) whether a large number of Railway projects of
West Bengal are pending with the Government;

(b) if so, the details of those projects and present sta-
tus thereof;

(c)  whether the Govemment received representations
on October 13, 1999 and November 9, 1999 regarding the
early completion of the above projects:

(d)
and

if so, the action taken by the Govenment thereon:

(e) the time by which the above projects are likely to
be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) A number of Railway
projects have been taken up in West Bengal. Execution of
some of the projects has been delayed due to vanous rea-
sons like problems in land acquisition, paucity of resources
etc. However efforts are now being made to expedite the
execution of these works.

(b) A Statement is enclosed.
(©) No, Sir.

(d) and (e) Do not arise.

Statement
(b)  The details and present status of the projects are as under :
Plan Rly State Project YRAPV KMS Cost Expupto Outlay Remarks
31.3.99 99-2000
1 2 3 4 5 6 7 8 9 10
1 NL ER BIH WB Mandarhill-Rampurhat via 1984-95 130 1705 6.47 4

Dumka

Final location survey has
been completed. Prepa-
ration of land acquisition
plan & papers is in
progress. Land acquisi-
tion papers for 20 km
stretch from Mandarhill
side have been submit-
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10

1NL

1NL

1NL

1NL

ER WB

ER WB

NFR WB

SER WB

Laxmikantapur-Namkhana 1987-88 47.5 72.92

Bongaon-Petrapole

Eklakhi-Balurghat

Howrah-Amta

1997-98 6 3.7

1984-85 87 8245

1974-75 735 120

57.81

0.7

259

31.19

1

20

10

ted to State Government.
The work would be
started once the land is
made available by the
State Government.

The work is in progress
in phases, first phase
being Laxmikantapur to
Kakdweep The section
from Laxmikantapur to
Kashinagar (31 kms) has
already been opened to
traffic. The work is in
progress between Kashi-
nagar and Kakdweep
(3.16km). However land
in 2 km length is yet to
be handed over by the
state govt. The phase-|
work will be completed
within one year after land
becomes available. The
work on phase | from
Kakdweep to Namkhana
has now been defrozen.

Necessary arrange-
ments are being made tc
start the work.

The work has been com-
pleted.

Work 1s in progress.
Earthwork and bridge
work are nearing
completion on the first
block section from
Eklakhi to Gazo (14 km)
and formation and
bridges on this section
are ready. Land acquisi-
tion papers from Gazol to
Buniadpur (14 km) have
been submitted to state
govt. Land has been re-
ceived on patches and
the rest of the land is ex-
pected to be received
soon. The work would be
taken up once the land
is handed over.

After completing the work
from Howrah to Barg-
achia (24 km), the work
was frozen. Owing to
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1NL

2 GC

2 GC

2GC

30L

SER WB

NFR

NFR

SER WB

ER WB

Assam, WB

Tamluk-Digha

BIHWB Katihar Div.-MG to BG 1996-97 0.69

New Jalpaiguri-
Siliguri

Bankura-Damodar Valiey

Gurup-Shaktigarh 3rd line 1996-97 26

1984-85 875 73.71

1.1

1997-98 280 5359

1998-99 96 100

41.53

38.79

0.88 0.0001

0.001

0.0001

21

14

69

5

strong demands from
Hon'ble Members. the
work was defrozen in 95-
96 for the segment from
Bargachia to Munshirhat
(8 km). The work on this
8 km long section is in
good progress. However,
the state govt. has not yet
handed over land for 3
km Notification under
section (7) has been is-
sued and state govt. has
indicated that land will be
made available soon.
The line from Bargachia-
Munshirhat will be com-
pleted within one year of
land being made avail-
able.

Earthwork and minor
bridges are in progress
from km O to 28 and on
major bridge on river
Haldi and tenders are in
process from Km 28 to
35. Land acquisition is
yet to be done by the
state govt. from km 35 to
86.

Work is in progress.

Requisite clearanaces
have sicne been re-
ceived. Tenders have
been invited for
earthwork and bridge
over 125 kms. The ten-
ders for another 170 km
stretch and 4 bridges
have also been invited

Work inicuded in budget
1998-99. The work has
been cleared by CCEA.
Preliminary arrangement
are being made for tak-
ing up the work.

The plans have been
finalised. This work has
relatively lower opera-
tional priority and will be
progressed as per avail-
ability of resources.
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1 2 3 4 5 6 7 8

1C

3DL ER WB,BIH Sahibganj-New Farakka-Malda 1986-87 49.5 62.35 61.2

3DL ER WB Khana-Santhia phase-| 1992-93 5 1227 10.82

3 DL ER WB Jhapatardal-Guskara Ph-l| 1993-94 152 1146 9.26

3DL ER WB Guskara-Bolpur Ph-IlI 1995-96 19 2414 1275

30L ER New Alipur-Akra Ph-I 1996-97 9 11.82 0.1

3DL ER Chandrapur-Gurup 3rd iine 1994-95 17 2382 565

3DL ER Budge Budge-Akra Ph-l  1995-96 609 1037 536

3DL NFR WB Aluabari Road-Kishanganj 1989-90 40  49.27 49.22

0.15

22

15

0.05

The work has been com-
pleted and commis-
sioned

This work has earlier
held up first due to court
case and contractual
problems and then due to
release of excess water
by DVC leading to flood-
ing of area. The work 1s
now expected to be com-
pleted in by Dec. 2000 in-
cluding the fly over at
Khana

Two block section from
Jhapatardal-Bonpass
(5.4 km) and Bonpass-
Naodhandal (5 km) have
been completed. The
work on the remaining
section would be com-
pleted by Feb. 2000

The work is ir. progress
The section from
Guskara to Pitchkundhal
(5.5 km) has been com-
pleted & rest of the sec-
tion by Dec 2000, sub-
ject to availability of re-
sources

The plans have been
finalised This work has
relatively lower opera-
tional priority and will be
progressed as per avail-
ability of resources. Ten-
der papers are under
preparation.

Work is in progress and
Cheragram Gurap
(5km) will be completed
by Dec. 99 The work is
targeted for completion in
2000-2001, subject to
availability of resources

Akra-Nungi and Nungi-
Budge Budge section wiil
be completed in this
financial year

The work has been com-
pleted and commis-
sioned.
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1 2 3 4 5 6 7 8 9 10

3DL NFR WB.BIH Kishanganj-Dalkolha 1990-91 28 43.73 2047 15 Earthwork, minor and
major bridges are in
progress. Two block sec-
tions from Kishanganj-
Hatwar-Kanki (14 kms)
have been completed
and rest will be com-
pleted by Mar 2000.

4MTP ER WB Dum-Dum-Garia Design and 1972-73 22 2402 1648.4 36 Dum Dum to Tollygunge
construction of Rapid Transit commissioned on
27.9.1995. Extension of
metro railway from
Tollygunge to Garia has
been taken up as a ma-
terial modification of
onging project. Action
has already been initi-
ated for Engg. Survey in-
cluding Soil investiga-
tion, structural Design
etc. Soil investigation
work in first stretch of 4.2
km completed. TD is Mar.
2005.

4MTP ER WB Circular-Railway 1984-85 185 1214 37 11.94 Line upto Princepghat

opened on 17.6.1990.
Extension from Prince-
ghat to Majerhat has
been taken up as a
material modification of
the ongoing project
Detailed Engg. Survey
work aiready com-
menced. Issue of acqui-
sition of land near the site
of proposed Hastings
station has not yet been
sorted out. TD is Mar.,

2004.
4MTP ER WB Ranaghat-Bangaon 1997-98 1478 1.5 10 Detailed estimate has
Electrification been sanctioned. Work is
under progress.
4MTP ER WB Ranaghat-Gede 1997-98 44 3235 15 15 Detailed estimate has
Electrification . been sanctioned. Work is
. in progress.
4MTP ER WB Electrification-Hasanabad 1998-99 14 3746 O 5 New work included in the
to Barasat budget 1998-99. De-

tailed estimate has been
sanctioned in Aug., 99.
Work in progress.

5RE ER BIH, UP,WB Sitarampur- 1991-92 562 330.8 203.8 68.53 286 RKMs since energised till
Danapur-Mugalsarai Mar. 99. The progress
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6 7 8 9 10

5RE SER WB Adra-Midnapur

5RE SER WB Kharagpur-Bhubaneswar

incl. Talcher-Paradeep

1993-94

1995-96 540 3102 712

has been slow due to law
and order problem and
failure of contractor
Work is now targetted for
completion by Dec..
2000.

155 84.41 47.71 23 An entire section
targetted for completion
by Mar 2000. 125 RKMs
have since been energi-
sed upto Mar 1999

50.27 This work was earlier
planned under BOLT
However, owing to high
rates and unacceptable
conditions, it has been
decided in Feb. 97 to
take up the work with rail-
way funds. 56 RKMs
energised upto 31.3 99
This work is now tar-
getted for completion by
March, 2002

Catering Facilities in Trains

620. SHRI RAMSHETH THAKUR : Will the Minister of
RAILWAYS be pleased to state :

(@) whether the Government have fixed or proposed
to fix any norms to be followed by the agencies providing
catering facilities in Mail/Express/Superfast trains;

(b) if so, the details thereof alongwith the names of
such agencies in Maharashtra;

(c) whether the Government have decided to corpoi-
atise the catering system of the Indian Railways;

(d) if so, the details thereof; and
(e) the steps being taken in that direction ?

THE MINISTER OF STATE IN THE MINISTRY CF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) Detailed norms
including menu, packaging presentation etc. have been pre-
scribed in order to provide good quality food in trains at pre-
determined rates. State-wise information pertaining to
licencees are not maintained.

(c Yes, Sir.

(d) and (e) A Catering and Tourism Corporation under
the Ministry of Railways has been set up with the approval of
Cabinet. The Corporation will take up the modemisation and
standardrnisation of catering services on Indian Railways.

Fixation of Price of Levy Sugar

621. SHRI SHEESH RAM SINGH RAVI : Will the Min-
ister of CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION
be pleased to state :

(@) whether the Government have fixed the levy sugar
price which was purchased from thesugar mills during 1998-
99,

(b) if not, the reasons therefor;

(c) the time by which the levy sugar price is likely to
be fixed; and

(d) by when the outstanding payments with interest
thereon is likely to be released to the sugar milis ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SREENIVASA PRASAD) : (a) to (c) The levy sugar price for
1998-99 sugar season has since been notified on 29.11.99

(d)  The differential amounts, without interest, due to
the sugar mills, are paid on submission of Bills by them

[Translation]
Manufacturing of Airconditioned Wagons

622. SHRIMATI JAYASHREE BANERJEE : Will the
Minister of RAILWAYS be pleased to state :
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(a)  whether airconditioned wagons are being manu-
factured;

(b)  whether these wagons are beneficial for the trans-
portation of vegetables, betel leaves etc;

(c) if so, whether the betel farmers of Jabalpur be
able to avail of the facility of these airconditioned wagons;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir.

(b) to (d) Do not arise.
[English]

Direct International Flight on Ahmedabad-Nairobi
Sector

623. SHRI DINSHA PATEL : Will the Minister of CIVIL
AVIATION be pleased to state :

(@)  whether the Government have received a proposal
from the Government of Gujarat for introuduction of a direct
fight between Ahmedabad and Nairobi; and

(b) if so, the time by which a final decision is likely to
be taken in this regard ?

THE MINISTER OF CIVIL AVIATION (SHR! SHARAD
YADAV) (a) No such proposal has been received in the
recent past

(b)  Does not arise.
Consumer Awarness Programme

624 SHRIMATI SHEELA GAUTAM :
' SHRIR.L. JALAPPA :

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(@) whether the Government have launched Con-
sumer Awarness Programmes on the occasion of World
Consumer's Day:

(b)  if so. the details thereof and the funds earmarked
for the above programme during 1999-2000, State-wise; and

(c) the extent to which these programmes are likely
to help the people about their Rights ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) to (c) On the occasion of World
Consumer Rights Day. 1999 the Governinent took the fol-
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lowing measures in order to spread consumer awanress in
the country;

(i) An outdoor publicity campaign was undertaken
through the Directorate of Audio Visual Publicity.

(i) All India Radio and Doordarshan were asked to
broadcast and telecast programmes on consumer
protection.

(i) To spread consumer awarness, State Governments/
UTs, Central Ministries, Trade & Industry Associa-
tions and voluntary consumer organisations were
asked to celebrate in a befitting manner in the World
Consumer Rights Day.

(iv) Four Consumer Information Centres were opened
to disseminate information to the consumers, on the
Consumer Rights Day.

(v) A website for the Department was launched on 15th
March, 1999 coinciding with the Consumer Rights
Day making available information on the working of
the Department of Consumer Affairs.

(vi) A seminar on consumer protection was organised
in New Delhi.

(vii) A newspaper supplement was brought out highlight-
ing the rights of the consumers in all the leading
newspapers both in the regional and national lan-
guages.

The launching of such programmes will definitely go a
long way in building up consumer awareness in the country.
The budget allocation for advertising and publicity for the
year 1999-2000 to increase consumer awarness is Rs. 2.07
Crores. Statewise aftocation is not done.

[Translation]
Air Services from Ranchi to Delhi and Mumbai

625. SHRIRAM TAHAL CHAUDHARY : Will the Minis-
ter of CIVIL AVIATION be pleased to state :

(@) whether Indian Airlies have introduced a daily
service from Ranchi to Delhi and Ranchi to Mumbai:

(b) if so, the details thereof, and
(c) if not, the reasons therefor ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) Yes, Sir.

(b) Indian Airlines is operating a daily A-320 service
on Mumbai-Delhi-Patna-Ranchi and return route with effect
from 29th March 1989.

(c) Does not arise.
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[English]
Train Accident at Jhansi Division

626. SHRI ADHIR CHOWDHARY : Will the Minister of
RAILWAYS be pleased to state :

(@) whether New Delhi bound G.T. Express collided
with a goods train between Fareh and Baad stations of Jhansi
Division of Central Railway on July 16, 1999;

(b) if so, the number of persons killed in the accident
and the value of Government property damaged therein;

(c) whether investigations into the cause of accident
has since been completed;

(d) if so, the details thereof;

(e) the details of compensation paid to the victims;
and

f) the steps taken to avoid recurrence of such acci-
- dents in future ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b)  The number of persons killed in this accident is
21 and the value of Government property damaged is esti-
mated as Rs. 7.66 crore

(c) Yes, Sir.

(d) The cause of the accident has been established
as failure of Driver of Up Goods trains and controllers to ob-
serve prescribed rules and directions.

()  Nocompensation has been paid so far as none of
the application fild have been decided by the Railway Claim
Tribunal so far.

() The following major steps are taken to curb train
accidents to improve safety to the passengers.

1. Walkie-Talkie sets have been supplied tc Drivers
and Guards of all Passenger carrying trains. The
same is presently being supplied to Drivers and
Guards of goods trains alsb and the same is likely
to be completed by 31st March, 200C.

2. Intensified training, counseling and special moni-
toring of safety category staff.

3. Detailed enquiry into all accidents to find out the
correct causes of accidents with recommendations
to prevent similar accident in future. Deterrent ac-
tion is taken against the staff held responsible for
the accident and system improvements are being
initiated to improve safety in operation.
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4. Intensive training and refresher courses and peri-
odical medical examination of safety category staff
to ensure their competency and suitability for the
job. Frequent safety camps and safety seminars
are organised to inculcate safety consciousness
amongst the staff.

5. Identification of critical areas and causes of acci-
dents and extra attention for better maintenance
of vulnerable track and rolling stock

Disinvestment in Air India

627. SHRI AJOY CHAKRABORTY : Will the Minister
of CIVIL AVIATION be pleased to state :

(@) whether Government have decided to disinvest
its stake in Air India; and

(b) if so, the details thereof ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) and (b) The recommendations of the Disin-
vestment Commission of India to disinvest Government's
equity in Air India Limited are under consideration.

[Translation]
Rural Development Schemes

628. SHRI BRAHMA NAND MANDAL - Will the Minis-
ter of RURAL DEVELOPMENT be pleased to state

(@) the Rural Development Schemes sponsored by
the Union Government are being implemented through State
Governments; and

(b)  the amount being spent on such schemes out of
the Union Government's Budget, State-wise ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) Yes, Sir.

(b) The details of Central allocation of funds for Rural
Development Schemes to the States in 1999-2000 are given
in the enclosed statement.

Statement
Central Allocation for Rural Development Schemes, 1999-
2000

(Rs. in lakhs)

SI. No. State/UTs Allocation
1 2 Zf_ o

Andhra Pradesh 5.0z L

2. Arunachal Pradesh 3zar -

3. Assam 3510078 ~
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1 Z 3
4 Bihar 131813.36
5 Goa 675.45
6 Guijarat 19294 .84
7. haryana 9066.58
8 Himachal Pradesh 5331.16
9 Jammu & Kashmir 10078.41
10 Karnataka 36142.68
1 Kerala 17684.80
12 Madhya Pradesh 70623.92
13 Maharashtra 65291.43
14. Manipur 2739.88
15 Meghalaya 3234.14
16. Mizoram 1256.75
17 Nagaland 2197.40
18 Orissa 46162.90
19. Punjab 5582.02
20 Rajasthan 32587 .96
21 Sikkim 883.09
22 Tamil Nadu 39052.14
23 Tripura 4257 .88
24 Uttar Pradesh 133761.45
25. West Bengal 53390.81
26 A & N Islands 407.13
27. Chandigarh 2417
28 D & N Havel. 268.52
29. Daman & Diu 131.59
30 Delhi 323.01
31 Lakshadweep 126.49
32 Pondicherry 344.99
Total 785713.80

Packing of Oil

629. SHRI RIZWAN ZAHIR : Will the Minister of CON-

SUMER AFFAIRS AND PUBLIC DISTRIBUTION be pleased
to state :

(a)  whether the Hindustan Vegetable Oil Corporation,
Mumbai has got the work of oil packing done by the contrac-
tors discontinued; and

(b) if so, the reasons therefor ?
THE MINISTER OF STATE IN THE MINISTRY OF CON-

SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) and (b) Yes, Sir. The contract
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of packing of oil done by a private contractor had been dis-
continued due to violation of conditions of contract by the
contractor.

[English]
Direct Flight from Calicut to Saudi Arabia

630. SHRI K. MURALEEDHARAN : Will the Minister of
CIVIL AVIATION be pleased to state :

(@) whether the Government have decided to intro-
duce direct flight from Calicut to Saudi Arabia; and

(b) if so, the details thereof ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) and (b) Owing to the pay-load and runway re-
strictions, Air India is unable to operate out of Calicut Airport,
however, it provides on-line connections to Saudi Arabia over
Mumbai for passengers originating from Calicut. The Cus-
toms and Immigration formalities for such passengers could
be completed at Calicut.

Shortage of Coaches

632. SHRI V.M. SUDHEERAN : Will the Minister of
RAILWAYS be pleased to state :

(a) the requirement and availability of coaches, in the
country, division-wise;

(b) whether the Government are aware of the acute
shortage of coaches in the country and particularly in
Trivandrum Railway Division;

(c) whether a number of trains could not be intro-
duced due to shortage of coaches in the country;

(d) if so, the details thereof division-wise; and

(e) the steps taken so far/proposed to be taken to
meet the shortage ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI! DIGVIJAY SINGH) : (a) Division-wise coach
requirement is not maintained by the indian Railways. How-
ever, Zonal Railway-wise coaching stock requirement and
availability figures are being collected and will be laid on the
Table of the Lok Sabha.

(b)  Overall coach availability position is satisfactory.
However, due to deployment of large number of coaches for
strategic movements, certain Railways do not have the re-
serve which is normally available.

() No, Sir. Trains announced in the budget are be-
ing introduced during the course of the financial year.

(d) and (e) Do not arise.
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Construction of Road Over Bridge in Karnataka

633. SHRI S. D. N. R. WADIYAR : Will the Minister of
RAILWAYS be pleased to state :

(@) whether the Government of Karnataka has sub-
mitted any proposal to the Union Government for construc-
tion of road over bridges in the State;

(b) if so, the details thereof alongwith the amount
sought by the State Government therefor ;
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(d) the details of the on-going projects regarding con-
struction of road over bridges in that State ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes. Sir

(b) Statement-| is enclosed
(c) The proposals are being examined for inclusion

in the Railway's future Budgets having regard to the pricrity
accorded by the State Govt. and subject to availability of

funds with the Railways.

(¢) the action initiated by the Union Government

thereon; and

(d)  Statement-ll is enclosed.

Statement-|
S.No. Level Location KM Location between Amount
Crossing Stations
No.
1. 139 407/10/11 Lingarajapuram (Hennur Road) Not yet worked out
2. 74 418/3-4 Hebbal - Yeshwantpur (Gokul Gate) -do-
3. 136 A 345/14-346/1 Biyappanahallii - Bangalore Cant. -do-
4. - 416/1-2 Hebbal- Banaswadi -do-
5. 2 3/13-14 Birur -do-
6. 34 47/7-8 Bhadravathi - Shimoga -do-
7. 74 94/14-95/1 Mandya-Yelkur -do-
8. 110 135/16-136/1 Naganahalli -do-
9. 3 2/6-7 Mysore-Ashokapuram -do-
10. 2 1/19-20 Mysore - Ashokapuram -do-
Statement-||
S.No. Level Location KM Location between Sharing of cost Physical progress
Crossing stations (in lakhs Rs.)
No. Railway's Road
share Authorities’
share
1 2 3 4 5 6 7
1. 12 16/12-13 Chennashandra-Yelahanka 202.4 205.24 Road Under Bridge
just commissioned
2 146 - Banaswadi-Hebbal 222.64 In planning stage
3 138 406/2-3 Belandur-Banaswadi 580.21 - -do-
4. 36 & 37 44/8-9 Ramanagaram 686.1 - -do-
5. - In lieu of Cable Stayed Road 236.4 3723 (most)  Work just started
Br. No. 832 A Over bridge at
Krishnarajapuram 236.44 (State)
6. 138 348/5-613 (Wheelers Road) 516.60 589.60 In Plannirg stac -

Bangalore East-
Baiyappanhali
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1 2 3 4 5 6 7

7 132 333/1-2 (Whitefield) Bangalore 590.60 205.24 In Planning stage
City-Jolarpettai

8 95 A Pandavapura 749.3 742.3 -do-

9 388 611/13-14 Londa-Miraj near Belgaum 161 241.00 -do-

10 110 Bellary-Kolagallu 980 940 -do-

" 85 Hospet-Kariganuju 102 110 -do-

12 284 Hubli-Unkal 660 960 -do-

[Translation]
Report on Railways Safety

634. SHRIJ.S. BRAR : Will the Minister of RAILWAYS
be pleased to state :

(@)  whether the Committee for Railway Safety have
pointed out that smaller accidents are concealed by the Rail-
ways |

(b) if so, the details thereof and the reasons therefor:
and

(c) the steps taken against the officials held respon-
sible for not giving the actual report on accidents that
occurred during the reporting period ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) to (c) The Railway
Safety Review Committee in part | of their report has com-
mented on the statistic maintained by Railways regarding
accidents

As per definition of accident, even cattle run over cases
and engine failures are termed as accidents. Various types
of accidents are reported to different levels depending upon
their serousness. Yard derailments etc. are reported only
upto the level of the divisions. Smaller accidents not having
serious repercussions are reported only upto the level of Zonal
Railways. Only ‘Consequential Train Accidents’ include colli-
sions, derailments, level crossing accidents and fire cases
having serious repercussions are reported to Railway Board.

Therefore, it is a matter of reporting at different levels for
. different accidents depending on their seriousness and there
IS no concealment.

[English]
Sugar Technology Mission

635. SHRIRAVINDRA KUMAR PANDEY : Will the Min-
ister of CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION
be pleased to state :

(a)  whether the Government have set up sugar tech-
nology Mission for modernisation of sugar mills in the coun-
try, and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) and (b) Central Government
(Department of Sciences and Technology) have set up a
Sugar Technology Mission in August, 1993 with the purpose
of upgrading the technologies level of the Indian sugar in-
dustry in order to increase the production of sugar in a cost
effective manner

The Mission has so far prepared modernisation schemes
for 22 sugar factories in the country focussing on energy
conservation, higher plant efficiencies and capacity
optimisation. Further, trails of 17 new technologies have been
undertaken, out of which 4 have been successfully completed
and 6 are at different stages of implementation.

Construction of Road over-bridge in Jalandhar

636. SHRI! BALBIR SINGH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is any proposal to construct a road
over bridge at “Do Moriya Pul” in Jalandhar City; and

(b) if so, the time by which the above bridge is likely
to be constructed ?

THE MIN!'STER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) Not fixed as State Govt. has not yet fulfilled cer-
tain formalities.

Survey for Jaina-Khamgoan Rail Line

637. SHRIDANVE RAOSAHEB PATIL : Will the Minis-
ter of RAILWAYS be pleased to state :

(@)  whether the Government have conducted any
survey for laying Railway line from Jalna to Khamgaon in
Maharashtra;
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(b) if so, the details thereof; and

(c) the time by which the Govermment propose to lay
the rail line on that sector ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) and (c) A Survey for Jalna-Khamgaon new line was
carried out in 1994. The survey report revealed the cost of
the 155 km long line as Rs. 228 crs. with a negative Rate of
Return.

In view of the unremunerative nature of the line and the
heavy throw forward of ongoing new line projects on hand
coupled with server resource constraints, it has not been found
possible to consider the project for the present.

[Translation]
Air-Brake, Vacuum System

638. SHRI ASHOK KUMAR SINGH CHANDEL : Will
the Minister of RAILWAYS be pleased to state :

(a) the number of mail and express trains equipped
with air-brake system, Zone-wise;

(b) the number of trains still being run with ordinary
vacuum system, Zone-wise;

(c) the number of rail accidents caused by these dur-
ing the last three years;

(d)  whetherthere is any proposal to equip the remain-
ing trains with air-brake system; and

(e) ifso, the time by whicii il is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) The number of
Mail/Express trains Zone-wise with Air-brake/Vacuum-brake
is as follows :

Railway Air-brake Vacuum-brake
Central 36 Pairs 14 Pairs
Eastern 22 Pairs 28 Pairs
Northern 52 Pairs 51 Pairs
North Eastern 11 Pairs 20 Pairs
North East Frontier 06 Pairs 07 Pairs
Southern 33 Pairs 43 Pairs
South Central 22 Pairs 2|2 Pairs
South Eastern 24 Pairs 23 Pairs
Western 18 Pairs 68 Pairs
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(c) Nil

{d) and (e) It is planned to convert the residual long dis-
tance trains to air-brake system within next 5 years subject
to availability of funds.

[English]
Wastage of Foodgrains

639. COL. (RETD.) SONA RAM CHOUDHARY -
SHRIMATI JAYSHREE BANERJEE :
SHRI CHANDRAKANT KHAIRE :

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(a) whether Food Corporation of India is hiring pn-
vate godowns for storage of Foodgrains;

(b)  if so, the number of private godown hired during
the last two years and the current year, capacity-wise and
amount spent thereon; year-wise;

(c) the quantum of foodgrains destroyed in storage
transportation and pilferage and losses suffered as a result
thereof during period, State-wise; and

(d) the steps proposed to be taken to avoid losses of
foodgrains ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SHRIRAM CHAUHAN) : (a) Yes, Sir.

(b)  The information is given in the enclosed state-
ment.

(¢)  The godowns hired from private parties are man-
aged by the FCI and operational losses do occur However.
during the above period no abnormality has been noticed in
respect of shortages in private godowns

(d) To avoid the operational losses in handling of
foodgrains, measures such as enforcement of strict qua-hly
checks at the time of procurement, adoption of 50 kg pac.kmg
in a phased manner, installation of weighbridges, are taken
Administrative and preventive measures are also takgq w_h'ach
include augmentation of covered capacity and munnmasmg
CAP storage, machines stitching of bags. reduction of mul-
tiple handling and tightening of security at depots. induction
of CISF at sensitive depots to curb ‘heft and pil*: age and
intensification of surprise checks alongwith regular stock veri-
fication.
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Statement
Number of Godowns / storage capacity hired from the

private parties during the past two years and current year
as on 30.9.1999 remained as under :

Figure in lakh tonnes

Number of Godowns Storage Capacity

Covered CAP Total Covered CAP Total
1.4.98 234 81 315 2611 1656 4267
1499 241 117 358 2650 2655 53.05
30999 234 111 345 2979 2418 5097

Note : Number of godowns and storage capacity hired from private
parties varies from time to time.

Estimated amount spent on hiring or private godowns is
given as under :

(Rs. in lakhs)
Year Amount
1997-98 2030.68
1998-99 2300.00

Proposals from Secunderabad Cantonment

640. SHRI RAJAIAH MALYALA : Will the Minister of
DEFENCE be pleased to state :

(a) the present status of each of the pending propos-
als received from the Secunderabad Cantonment Board; and

(b) the details of Central Annual Grant/Assistance
given to the Secunderabad Cantonment Board during each
of the last three years ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) A total of 14 proposals for various civil works
were received from the Cantonment Board, Secunderabad
by the Directorate General of Defence Estates (DGDE). Out
of these, 6 proposals are under examination, 7 proposals
have been returned to Cantonment Board for clarification/

rectification, and one proposal has been dropped by the
Board

(b) Secunderabad Cantonment Board being finan-
cially self-sufficient, no Annual Grant/Assistance was given
to the Board during the last three years. However, service

charges paid to the Board during the last three years are as
under :

December 2, 1999

1996-97 Rs. 7,22,71,498/-
1997-98 Rs. 8,25.17,000/-
1998-99 Rs. 7,44,10,113/-
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Shifting of Headquarter to Hubli

641. SHRIG. PUTTA SWAMY GOWDA : Will the Min-
ister of RAILWAYS be pleased to state :

(a) whether there is any proposal to shift the Head-
quarter of South Western Railway Zone from Bangalore to
Hubli;

(b) is so, whether the High Court of Karnataka has
stayed the proposal;

(c) if so, whether the Government have decided to
establish another headquarter in Hubli; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) VYes, Sir.
()  The matter is presently subjudice.
(d) Does not arise.
Land for International Airport at Devanhalli

642. SHRI R.L. JALAPPA : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether the Union Government have requested
the Government of Karnataka to acquire land for the pro-

posed International airport at Devanahalli, near Bangalore;
and

(b) if s0, the progress made in that regard so far ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) No, Sir. No such request has been made by the
Union Government.

(b) Does not arise.
Fighting Capabilities of Armed Forces

643. SHRI A.C. JOS : Will the Minister of DEFENCE
be pleased to state :

(a) the steps taken to enhance the fighting capabili-
ties of Army, Airforce and Navy in view of the recently con-
cluded Kargil War; and

(b) the total defence expenditure earmarked during
the current financial year for each of the three forces ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) In order to enhance the fighting capabilities of
the armed forces and to prepare for future battlefield sce-
nario, the Armed Forces are continuously being modemised.
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(b) During the current financial year, the allocation
for Army, Navy and the Air force is Rs. 25265 crores, Rs.
6763 crores, and Rs. 10278 crores respectively.
[Translation]

Concession to Senior Citizens

644. SHRI VIJAY KUMAR KHANDELWAL : Will the
Minister of RAILWAYS be pleased to state :

(@) whether there is any proposal to provide the 50
percent travel concession to the senior citizens; and

(b) ifso, the time by which it is likely to be announced?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir.

(b) Does not arise.
[English]
Development of Vijayawada Airport

645. SHRI RAM MOHAN GADDE : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) whether the Airports Authority of India had sanc-
tioned the works of strengthening of runway, construction of
new apron and link taxiway for Vijayawada Airport;

(b) if so, the details thereof and the present position
of the work; and

(c) the time by which it is likely to be done ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (c) The work of strengthening of runway,
construction of new apron of size 350 x 250 ft. alongwith a
taxiway of size 450 x 75 ft. connecting the runway has
already been completed in July, 1999 at a cost of Rs 7.83
crores.

Free Air Tickets

646. SHRI T. GOVINDAN : Will the Minister of CIVIL
AVIATION be pleased to state :

(@) whether the Indian Airlines and Air india have in-
curred huge losses on account of issue of free ticket to the
public during the last tiree years,

(b) if so, the details thereof, year-wise; and

(c) the level at which these tickets are being issued ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD

YADAV) : (a) and (b) Airlines do not incur losses due to issue
of free tickets as these complementary tickets are normally
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issued, in their coimmercial interests to tour promoters, travel
writers, media personnel, important commercial contacts and
promotional schemes/events etc. to encourage & promote
travel on the national carriers. Moreover, these are generally
accommodated only after the revenue paying passengers.

(c)  The following officers in Air India and Indian Air-
lines are authorised to issue complimentary tickets ‘-

(i) Air India - Managing Director, Commercial Direc-
tors and Regional Director.

(i)  Indian Airlines - Chairman & Managing Director/
Deputy Managing Directors, Directors in Commer-
cial, Corporate Affairs and Public Relations de-
partments and Regional Directors

Restoration of Rail link with Bangladesh via
Changrabandha

647. SHRI MAHBOOB ZAHEDI : Will the Minister of
RAILWAYS be pleased to state :

(a)  whether the Railway line from Newmal Junction,
a gateway to Bangladesh via Changrabandha was destroyed
by devasting flood in 1968

(b)  whether the Railway Communication is now highly
potential commercially between India and Bangladesh:

(c) if so, whether the Government have taken any
steps to restore the above railway line: and

(d) if not. the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b)  No study has been carried out in this regard.
(c) No, Sir.

(d)  There has ben no demand from Trade and Indus-
try.
Withdrawal of Trains

648. SHRI PAWAN KUMAR BANSAL : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether some trains were withdrawan during the
Kargil conflict;

(b) if so, the details thereof and the steps have been
taken to restart them; and

(c) the time by which the Kalka-Jodhpur train is likely
to start ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes. Sir
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(b) and (c) A large number of coaches are at present
deployed in strategic movements. As soon as the strategic
movements are over, train services will be restored gradu-
ally.

[Translation]
New Aerodrome in Rajasthan

649. PROF. RASA SINGH RAWAT : Will the Minister
of CIVIL AVIATION be pleased to state :

(a) the plan of the Government to boost air traffic and
set-up new aerodromes in Rajasthan;

(b)  whether the Government have received any rep-
resentation regarding establishment of an aerodrome at
Ajmer; and

() if so, the action taken in this regard and the time
by which the aerodrome is likely to be established at Ajmer
and connected with air route ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) (a) To boost air traffic in Rajasthan, Airports
Authority of India (AAl) has taken up following upgradation
works.

(i) Construction of new terminal building at Jaipur
airport;

(i) Extension of runway upto 7500 feet at Udaipur;

(i) Extension of terminal building to accommodate
400 passengers at a time at Jodhpur airport.

AAl has no plans to set up new airport in Rajasthan.

(b)  Yes. Sir.

(9] Ajmer is only 136 km away from Jaipur. Under the
existing pqlicy, no green-field airport is to be developed within
an aerial distance of 150 km of an existing airport.

[English]

Rehabilitation of ex-Servicemen in Tripura

650. SHRI BAJU BAN RIYAN : Will the Minister of
DEFENCE be pleased to state :

(3)  the total number of ex-servicemen in the country
as on date, State-wise, with particular reference to Tripura;

(b) the amount provided for the rehabilitation of the
ex-servicemen during the last two years, State-wise;

()  whether the Government propose to increase the
amount for rehabilitation of ex-servicemen; and

(d) if so, the details thereof ?
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THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) A statement is enclosed.

(b) There is no specific budget allocation for the re-
habilitation of ex-servicemen. However, the Central and State
governments have a number of schemes for their rehabilita-
tion.

(c) and (d) Do not arise.
Statement

Number of Ex-servicemen registered with Zila Sainik
Boards in various States and Union Temitories as on

30.6.99
S.No. RSB/ZSB

1 Andhra Pradesh 56535
2 Arunachal Pradesh 206
3 Assam 15830
4. Bihar 57915
5. Goa 1518
6 Gujarat 12205
7 Himachal Pradesh 76357
8 Haryana 158064
9. Jammu & Kashmir 47507
10. Karnataka 44539
1. Kerala 124869
12. Madhya Pradesh 28878
13. Maharashtra 139223
14. Manipur 3526
15. Meghalaya 1772
16. Mizoram 4045
17. Nagaland 1996
18. Orissa 14917
19. Punjab 186514
20. Rajasthan 100592
21. Sikkim 1102
22. Tamil Nadu 101451
23. Tripura 1547
24. Uttar Pradesh 263170
25. West Bengal 37100
26. Andaman & Nicobar Islands 445
27. Chandigarh 5604
28. Delhi 29271
29. Pondicherry 1130
Total 1517828

Dalli-Rajhara-Bailadilla-Vishakhapatnam Rail Line

651. SHRIY.S. VIVEKANANDA REDDY : Will the Min-
ister of RAILWAYS be pleased to state :

(@)  whether the proposed 235-km railway line to con-
nect the rich iron ore mines of Dalli, Rajhara and Bailadilla in
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Madhya Pradesh to Vishakhapatnam port is not being
attended to;

(b) if so, whether the Ministry of Steel and the Gov-
emment of Madhya Pradesh have offered to pay their shares
of the cost;

(c) if so, the reasons for delay in completion of the
project; and

(d) the time by which this project is likely to be com-
pleted ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) to (d) The Dallirajahara-
Jagdalpur new line is to be constructed on cost sharing basis
among the Ministry of Railways, Ministry of Steel and the
State Govt. of Madhya Pradesh. The first phase of the Rail-
way line from Dallirajahara of Rowghat is to be constructed
entirely at the cost of SAIL as the line is primarily for supply-
ing iron ore to Bhilai Steel Plant. SAIL have not yet deposited
the cost of this project since the environment clearance for
mining iron ore at Bailadilla mines has not yet been received
by them. The work would be taken up as and when SAIL
receive the environmental clearance and deposit the cost. In
view of the above, it is not possible to indicate any date by
which the project can be completed.

Ban on Sale and Transfer of Land

652. SHRI C.N. SINGH : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether there is a ban on the sale of land;

(b) if so, the details of land sold which was distrib-
uted under Section 74(4) of Delhi Land Reforms Act, 1954,

(c) the manner in which the ownership of that land
has ben changed in the revenue records;

(d) whether any notice has been served upon to
Panchayat Department while transferring the ownership rights/
land by the revenue departrnent;

(e) if so, the details thereof; and
(U] the steps taken to abide the ban strictly ?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. RAJA) : (a' As per provi-
sions of the Delhi Land Reforms Act, 1954, there is no ban
on sale of land in Delhi.

(b)  Under section 74 (4) of the Delhi Land Reforms
Act, 1954, Gaon Sabha land is not allotted but detailed pro-
cedure has been laid down for declaring an asami as
Bhoomidar by the Revenue Assistant. However, Gaon Sabha
land measuring 6869.5 acres was distributed for agricultural
purposes under 20-Point Programme.

() Change the ownership in Revenue Records is
carried out in the manner as provided for in Sec. 22 of the
Delhi Land Revenue Act,1954. Further, the records and reg-
isters of right are maintained as per provisions of Section 20
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to 27 of the Delhi Land Revenue Act, 1954 and Rules framed
thereunder.

(d) No, Sir.

(e) In view of the reply given to part (d), question does
not arise.

f In view of the reply given to part (a), question does
not arise.

[Translation]
Wasteland

653. SHRI SURESH CHANDEL : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) whether the Government have made any estimate
as regard to the total wasteland of the country;

(b) if so, the details thereof and the total land out of it
made cultivable so far, State-wise; and

(c) the names of the proposals regarding making the
wasteland into cultivable are cleared or under consideration
of the Union Government alongwith the action taken thereon
so far and the latest position in this regard; State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (SHRI A. RAJA) : (a) and (b) As per
the report of National Remote Sensing Agency (NRSA).
Hyderabad on Area Statistics of Land Use/Land Cover gen-
erated using remote sensing techniques on 1:250,000 scale
of mapping, the total extent of wastelands (described by NRSA
as problem lanas) in the country is 75.5 Mha. The State-wise
details are given in the enclosed Statement-|

The Department of Land Resources (the erstwhile Dept
of Wastelands Development) in the Ministry of Rural Devel-
opment has the mandate to develop wastelands in non-for-
est areas aimed at checking land degradation, putting waste-
lands in the country to sustainable use and increasing bio-
mass availability, specially fuelwood and fodder. Wastelands
are degraded lands which are currently under-utilizgd and
are deteriorating for lack of appropriate water and soil man-
agement or on account of natural causes Therefore, agricul-
tural operations are generally not possible on such land at
the first stage of development. The Dept. of Land Resources
has the mandate to develop wastelands rather than to' con-
vert wastelands into cultivable lands. It is implementing a
major scheme viz. integrated Wastelands Development
Project (IWDP) for development of non-forest wastelands on
watershed basis. However the details of such degraded lands
brought under cultivation through some cf the antral Sector
ICentrally sponsored Sector Schemes of the Ministry of Agri-
culture (Dept. of Agriculture & Cooperation) in the country
upto 31.3.1899 State-wise details are given in the enclosed
Statement-Il.

()  The State-wise details of the projects cleared by
the Deptt. of Land Resources under Integrated Was_telands
Development Project Scheme (IWDP), till the end of March
19899 are given in the enclosed Statement-IIl.
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Statement-l| 1 2 3 4 5
The State-wise details of Area brought under cultivation for 4. AP M. Nagar-| 362.38 4332.00
agriculture by the Ministry of Agriculture (Dept. of Agriculture 5. AP M. Nagar-Il 362.27 4312.00
& Cooperation) through some of the Central Sector/Centrally N
Sponsored Sector Schemes upto March '1999. 6. AP  Vizianagaram 381.05 5100.00
(Area in lakh ha.) 7. AP  Nizamabad 357.56 8570.00
8. AP  Prakasam-l 21.33 583.00
. N f Stat Area Covered upto 31.3.1999
Sr.No. Name of States  Area Covered up 9. AP Prakasam-Il 335.51 4200.00
Reclamation Watershed
of Alkali Soil Development 10. AP  Visakapatnam 402.04 5200.00
Projects in .
Shifting 11. AP  Karimnagar 418.00 4870.00
Cultivation 12. AP  Chittoor-| 323.40 8085.00
Areas
13. AP  Kurnool 293.20 7330.00
1 2 3 4 14. AP RangaReddy  485.64 4574.00
1. Andhra Pradesh - - 15. AP  Cuddapah 110.00 1800.00
2. Arunachal Pradesh - 0.03 16. AP  Chittoor-lll 20.00 500.00
3 Assam ) 0.007 17. AP Chittoor-II 331.20 8280.00
4 Bihar - - _
5 Gujarat 0.02 _ 18. AP  Chittoor-IV 450.00 11250.00
6 Haryana 1.46 - 19. AP Medak 496 .48 12412.00
7. Karnataka - - 20. AP  Nizamabad-Il 500.00 12500.00
8 Madhya Pradesh - -
adhya Frades 21. AP  Sirkakulam 50000  12500.00
9 Maharashtra - -
10 Manipur ; 0.013 22. AP  Cuddapah-II 500.00 12500.00
1. Mehgalaya - 0.032 23. AP Nellore-lil 500.00 12500.00
2. Mizoram - 0.088 24 AP Khammam 50000  12500.00
13- Nagaland ) 010 AP Medak-Il 500.00 12500.00
14 Punjab 248 : 2. edak-l : :
15 Tamil Nadu . - 26. AP Khammam-Ii 500.00 12500.00
16 Tripura - 0.03 27. AP Nellore-IV 500.00 12500.00
17 Uttar Pradesh 1.28 - 28. AP EastGodavari 50000  12577.00
18 ‘Rajasthan 0.04 -
Total 528 030 Sub-total 10785.46 226271.00
Statement-lll Arunachal Pradesh
1. AR Pwest Kameng 60.00 1500.00
State-wise details of projects sanctioned under IWDP
Assam
SINo. State Name ofthe Total Cost Total
District (Rs. in lakhs)  Area (in ha) 1. AS  Skarbi Anglong  245.20 6130.00
1 2 3 4 5 Sub-total 245.20 6130.00
Bihar
Andhra Pradesh
1. BH Chatra 138.45 1445.00
1. AP  Nalgonda 302.09 4059.00
2. BH Loharadaga 248.66 2670.00
AP Nellore-I 416.72 8917.00
. 114.21 1 R
3. AP Nellore-Il 416.59 9320.00 3. BH  Garwa 295.00
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1 2 3 4 5 1 2 3 4 5
4. BH Gaya 433.37 5470.00 3. HP Solan 352.64 4236.00
5. BH Nawada 288.37 3620.00 4. HP Chamba 28182 3713.00
6. BH Vaishali 40.00 1000.00 5. HP Solan-ll 499.52 12488.00
7. BH Deoghar 331.60 4400.00 6. HP  Sirmour 499.00 12500.00
8. BH Palamau 233.97 2705.00 7. HP  Mandi 499.00 12567.00

Sub-total 1828.63 22605.00 8. HP Chamba-Ii 494.00 12351.00
Delhi Sub-total 3276.03 66685.00
1. DE Delhi 55.75 500.00 Haryana
2. DE Capart 0.00 0.00 1. HR Hissar-l 280.45 2974 .00
Sub-total 55.75 500.00 2. HR Karnal 335.21 2847.00
3. HR Hissar-ll 306.54 3353.00
Guijarat
4. HR Yamuna Nagar 151.80 5350.00
1. GJ S.Nagar-| 19.26 600.00
5. HR M.Garh-| 296.22 5985.00
2. GJ S Nagar-ll 206.14 3100.00
6. HR Rewari 283.99 3025.00
3. GJ Kutch-l 396.55 5200.00
7. HR M.Garh-ll 20.50 190.00
4. GJ Kutch-ll 389.66 5500.00
8. HR Gurgaon 218.92 5473.00
5. GJ Panchmahal 287.89 3370.00
9. HR Panipat 478.88 11972.00
6. GJ Dang-l 345.67 4095.00
Sub-total 2372.51 41169.00
7. GJ Dang-ll 409.50 4906.00
Jammu & Kashmir
8. GJ Amreli 359.45 5550.00
1. JK Udhampur 137.11 1593.00
9. GJ Jamnagar 245.89 2480.00
2. JK Udhampur-l| 500.00 12500.00
10. GJ Mehsana 466.69 7000.00
2. UK Jammu 230.00 5730.00
11. GJ Rajkot 352.84 4900.00
4. UK Kathua 346.00 8650.00
12. GJ  Gandhinagar 144 43 1500.00
Sub-total 1213 1 28473.00
13. GJ Banaskantha 369.71 5000.00
1 Karnataka
4 GJ Kheda 32.48 812.00 1. KA  Tumkur| 436.20 6780.G0
15. GJ  Junagadh . 480.00 12000.00 2 KA Tumkur-ll 120.00 1500.00
16. GJ Vadodara 451.00 11275.00 3. KA Mandya 372.91 7453.00
17. GJ  Bhav Nagar 440.00 11002.00 4. KA Mandya-ll 500.00 12500.00
18. GJ Sabarkantha 480.00  12000.00 5. KA Gulbarga 47400  11847.00
19 GJ  Junagarh-ll 49300  12340.00 6. KA Chitradurga 50000 12500 gg
485.60 12140.
20. GJ Panchmahalll  488.00  12200.00 7. KA Bellary
8. KA  Belgaum 499 .24 12481.00
(21, GJ  Kheda-ll 45060  11490.00 o KA Bellaryl 49000 1240000
Sub-total 7317.76  136270.00 10. KA  Kolar 489.56 12239.00
Himachal Pradesh 11. KA Tumkur-lil 496 48 12412.00
1. HP  Hamirpur 300.55 4500.00 12. KA Bidar 499 40 12485.00
2. HP Kangra 349.50 4330.00 Sub-total 536339  126737.00
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Kerala 14. MP Rajnandgaon 44400 11100.00
1 KE Thrissur 157.59 2030.00 15. MP Mandla 350.28 6912.00
2 KE Palakkad-| 372.25 6000.00 16. MP Datia-ll 21.28 532.00
3 KE Palakkad-il 313.60 4900.00 17. MP Guna 243.60 6090.00
4 F¥E Wyanad 315.47 4500.00 18. MP  Seoni 280.00 7000.00
5 KE Mallapuram 87.50 2000.00 19. MP  Narasingpur 280.00 7000.00
6 KE idukki 403.20 10080.00 20. MP  Mandsaur 280.00 7000.00
Sub-total 1649.61 29510.00 21. MP  Guna-ll 337.96 8449.00
Maharashtra 22. MP Sehore 427 .18 12000.00
1 MA Nasik 156.73 1700.00 23. MP  Shadhol 42222 10555.00
2 MA  Ahmednagar 42.03 531.00 Sub-total 5774.68 118127.00
3 MA Parbhani 381.60 9540.00 Mizoram
4 MA  Sindhudurg 452 .80 11320.00 1. MZ  Aizwal 359.95 4500.00
5 MA Amravati 456.96 11424.00 Sub-total 359 95 4500.00
6 MA Parbhani-ll 45578 11395.00 Nagaland
Sub-total 1945.90 45910.00 1. NG Kohima-i 216.14 3055.00
Meghalaya 2. NG Kohima-lI 516.00 9050.00
1. MG W.Khasi Hills 117.39 1800.00 3. NG Phek 362.53 6658.00
Sub-total 117.39 1800.00 4 NG Zunobuto 100.00 2500.00
Manipur 5. NG Wokha 480.00 12000.00
1 MN Imphal 202.20 2200.00 6. NG Mokochung 480.00 12000.00
2 MN imphal (West) 267.00 6675.00 7. NG Tuensang 500.00 12500.00
3 MN Senapati 55.72 1393.00 8. NG Mon 500.00 12500.00
4 MN Senapati-ll 400.00 10000.00 Sub-total 3154 .67 70263.00
5  MN Tamenglon 500.00 12500.00 Orissa
6 MN Imphal (West)-Il 440.00 11000.00 1. OR Kalahandi-l 207.13 2826.00
7  MN  Ukhrul 496.00 12400.00 2. OR Malkangiri-| 62.39 1469.00
Sub-total 2360.92 56168.00 3. OR Kalahandi-ll 441.53 6672.00
" Madhya Pradesh 4. OR Koraput-| 216.66 2816.00
1. MP Indore 95.52 1816.00 5. OR Koraput-li 49.12 741.00
2 MP  Jhabua-l 32.40 417.00 6. OR Bolangir 437.54 6467.00
3. MP Datia-l 40.00 500.00 7. OR Dhenkanal-i 45.97 691.00
4 MP Jhabua-ll 319.44 4980.00 8. OR Nawrangpur 284 .28 3539.00
5 MP Bhopal 65.84 992.00 9. OR Malkangiri-ll 157.78 2186.00
6. MP Chindwara 301.69 4500.00 10. OR Dhenkanal-ll 100.60 2515.00
7. MP  Tikamgarh 128.68 2362.00 11. OR  Koraput-ill 7.29 300.00
8. MP Sarguja 322.14 5082.00 12. OR Jhasuguda 288.64 7216.00
9. MP Ujain 338.57 4600.00 13. OR Kalahandi-ill 493 .48 12337.00
10 MP Dhar 184.91 3000.00 14. OR Balangir-Il 486.00 12400.00
11. MP Durg 215.94 3680.00 15. OR Koraput-lvV 481.80 12045.00
12. MP Raigarh 390.55 §700.00 16. OR Mayurbhanj 496.00 12400.00
13. MP  Raipur 252 .68 3860.00 17. OR Dhenkanal-ill 244 .64 6116.00
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18. OR Keonjhar 205.74 5145.00 10. SK  East Sikkim-Iii 222.76 5669 00
19. OR Angul 241.50 . 6037.00 11. SK  N. Sikkim-II 480.00 12000.00
20. OR Jajpur 325.10 8534.00 12. SK  East Sikkim-IV 476 00 11900 00
21. OR Keonjhar-Il 208.00 5200.00 Sub-total 2330.28 54687.00

22. OR Sambalpur 41.00 1025.00 Tamil Nadu
23. OR Nayagarh 400.00 10000.00 1. TN Pudukottai 126 45 2155.00
Sub-total 5932.19 128677.00 2. TN Periyar 343.93 4000.00
Punjab 3. TN Pasumpon 28473 3073.00
1. PB  Hoshiarpur 599.82 9780.00 4. TN  North Arcot 296.04 5000.00
2. PB Bathinda 409.13 5570.00 5 TN South Arcot 249.80 3010.00
3. PB  Sangrur 287.78 3493.00 6. TN T.Samuvrayar 25594 3900.00
4. PB Patiala 22.00 550.00 7. TN Coimbatore 1920 48000
Sub-total 1318.73 19393.00 8. TN Dindigul 200 00 5090 00
Rajasthan 9. TN  Coimbatore-Il 362.32 9058 00
1. RJ Jaisalmer 170.30 1800.00 Sub-total 2138.41 35766.00
2. RJ Bhilwara 320.00 4000.00 Tripura
3. RJ Tonk 304.00 3800.00 1 TP S Tripura 145 .44 1792 00
4 RJ Sikar 397.19 7500.00 Sub-total 145 44 1792 00
5 RJ  Jhalawar 273.95 3883.00 Uttar Pradesh
6. RJ Jaipur-1 329.40 3381.00 1. UP Jhansi 349.85 4895.00
7. RJ Jaipur-ll 1563.32 2780.00 2. UP  Hamirpur 30233 4623 .00
8. RJ Jaipur-Itl 414 .05 4748.00 3. UP Lalitpur 287.76 4500.00
9. RJ Ajmer-| 320.76 5422.00 4. UP Mathura 115.40 1372.00
10. RJ  Jodhpur 191.36 2072.00 5. UP RaiBarelly 172.01 1800.00
11. RJ  Udaipur 252.41 4600.00 6. UP  Mainpuri 338.30 4400.00
12. RJ Palli 320.85 5049.00 7. UP  Farukhabad 147.00 1500.00
13. RJ  Ajmer-ll 26.00 650.00 8. UP  Lucknow 391.19 4000.00
14. RJ Bundi 27.30 686.00 9. UP Ferozabad 459.16 11479.00
15. RJ  Jhunjhunu 168.00 4200.00 10. UP  Fatehpur 395.20 9880.00
16. RJ  Jhalawar-li 394.24 9856.00 11. UP  Agra 491,80 12295.00
17. RJ  Tonk-ll 44188 11047.0C 12. UP  Jaunpur 468.72 11718.00
Sub-total 4505.01 75474.00 13. UP  Varanasi 385.80 9645.00
Sikkim 14. UP Etawah 406.00 10150.00
1. SK E. Sikkim-I 71.26 1345.00 15. UP  Azamgarh 319.28 7982.00
2. SK S. Sikkim 18.49 350.00 16. UP  Kanpur (C) 220.40 5510.00
3. SK S. Sikkim-| 77.81 1595.00 17. UP  Unnao 481.64 12041.00
4. SK S. Sikkim-Il 92.04 1760.00 18. UP  Tehri Garhwal 48476 12119.00
5. SK S. Sikkim-lil 89.62 1770.00 19. UP  Sonbhadra 404.26 10106.00
6. SK S.Sikkim-IV 93.09 1860.00 20. UP Raibareli-li 484.00 12100.00
7. SK N. Sikkim 155.55 3513.00 21. UP  Unnac-il 482.16 12054.00
8. SK  W.Sikkim 220.00 5500.00 22. UP  Suitanpur 481.56 12039.00
9. SK _E. Sikkim-Il 333.66 7425.00 23. UP__ Jhansi-ll 49500 12379.00
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12 3 4 5
24 UP  Jhansi-lll 400.00 10000.00
25 UP  Sitapur 482.32 12058.00
26 UP  Chanduali 444 .00 11000.00
27  UP  Lakhimpur 489 .60 12240.00
28 UP  Kanpur Dehat 481.56 12039.00
29 UP Gonda 486.28 12157.00
30 UP  Mirzapur 499.12 12478.00
31 UP  Aligarh 499.20 12480.00
~ Sub-total 1234566  283039.00

West Bengal

1 WB Bankura-I| 256.98 3600.00
2 WB Purulia-l 93.83 1348.00
3 WB Bankura-ll 256.52 4000.00
4 WB Purulia-l 13775 2759.00
5 WB Darjeeling 469.74 5400.60
~ Sub-total 1214 82 17107.00
Grand Total 7781150 1598553.00

[English]
Gauge Conversion of Rupsa-Bangiriposi Rail Line

654. SHRI TRILOCHAN KANUNGO : Will the Minister
of RAILWAYS be pleased to state :

(a)  the steps have been taken so far to convert Rupsa-
Bangiriposi narrow gauge railway line into broad gauge;

(b) the latest estimate of the project; and

(c) the time by which the above work is likely to be
completed ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI! DIGVIJAY SINGH) : (a) Earthwork and re-con-
struction of bridges have been taken up from km 0 to km 75.

(b) Rs. 57.95 crores.

(c) Due to acute resource constraints, the work is
being regulated as per the availability of resources and will
be completed in the coming years.

Pumpsets in Rural Areas

655. SHRI A. VENKATESH NAIK : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(@)  whether the Government have formulated any
scheme for improvement in Energy Efficient irrigation
Pumpsets in the rural areas of the country;
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(b) if so, the details thereof ;

() the number of such pumpsets installed and in
operation at present, Statewise;

(d) the number of pumpsets which need to be cov-
ered under the scheme and the funds to be incurred thereon
during the current financial year, State-wise; and

(e) the quantum of energy likely to be saved by intro-
ducing the programme ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) The Ministry of Rural Develop-
ment has not formulated any scheme for improvement in
Energy Efficient Irrigation Pump-sets in the rural areas of the
country.

(b) to (e) Do not arise.
Recruitment of Youths in Army from H.P.

656. SHRI MAHESHWAR SINGH : Will the Minister of
DEFENCE be pleased to state the number of vacancies filled
up in each of the Armed Forces during 1998-99 and pro-

posed to be filled up during 1999-2000 from Himachal
Pradesh?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : The recruitment of Sailors in the Navy and Air-
men in the Air Force are carried out on the basis of all-India
merit and no specific quota is allotted to States. However,
the number of personnel from Himachal Pradesh inducted in
the Navy and Air Force during the year 1998-99 is as follows:

Navy 72
Air Force 52

So far as Army is concerned, state-wise quota is allotted
on the basis of Recruitable Male Population ratio. In the year
1998-99, 2691 persons were recruited from Himachal Pradesh
and the number of vacancies allotted to the State for 1999-
2000 is 1069.

Reduction of import Duty on Edible Oil

657. SHRI VILAS MUTTEMWAR : Will the Minister of
CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state :

(a) whether the Government have decided to reduce
the import duty on edible oil to keep the prices under check ;

(b) if so, the details thereof ;

() whether a number of consignments of edible oil
were rejected and returned back which caused great short-
age of edible oil during the months of August and Septem-
ber, 1999; and
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(d) if so, the details thereof and the steps taken to
check the price of edible oil?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) and (b) Government have not
yet decided to reduce the import duty on edible oils.

(c) and (d) No report of a number of consignments of
edible oils having been rejected and returned has been re-
ceived. Some price rise reflecting shortage in edible oils dur-
ing the months of August and September was basically be-
cause of the following factors :

(i) Widely publicised Press Report about the setback
to the oilseeds production.

(i)  Low vegetable oil stock largely because of higher
consumption in the earlier months when the prices
were low.

(i)  Lean season.

(v) Higher demand because of the ensuing festival
season.

Anyway, Government has constituted a High Powered
Price Monitoring Board (HPPMB) under the Chairmanship of
the Cabinet Secretary to monitor the prices of edible oils on
weekly basis and take appropriate remedial measures as
and when situation demands.

Supply of Sub-Standard Food in Trains

658. PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of RAILWAYS be pleased to state :

(@) whether sub-standard and unhygienic food is sup-
plied to passengers through railway catering services;

Agrahayana 11, 1921 (Saka)
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(b) if so, whether any health agency inspects the food
supplied on long distance trains which ply from Delhi to Andhra
Pradesh; and

(c) if not, the steps proposed to modernise and im-
prove the catering for railway passengers ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) No, Sir

(b) Officials from Health/Commercial department are
conducting regular checks to ensure quality and standard of
catering services. In addition, special drives are also launched
from time to time to monitor the services. Standard specifica-
tions for quality of meal, packaging & presentation have been
prescribed. Indian Railway Catering & Tourism Corporation
has also been set up in order to modernise catering services

[Translation]
Promotion of Tourism in Goa

659. SHRI SHRIPAD YASSO NAIK : Will the Minister
of TOURISM be pleased to state :

(a) the number of tourism projects sanctioned during
the last two years and the current year in Goa. and

(b) the amount allocated and released for this pur-
pose, year-wise and project-wise ?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (KUMARI UMA BHARATI) : (a) During the years
1997-98, 1998-99 and 1999-2000, a total of 29 projects/
schemes have been sanctioned.

(b)  The details of the amount allocated and released
for this purpose, year-wise and project-wise are given in the
enclosed Statement-|, Il and Il

Statement-|
Projects/Schemes sanctioned for Goa duning 1997-98
(Rs. in lakhs)
S.No. Name of the Project/Scheme Amount Amount
Sanctioned Released
1 2 3 4
1. Public conveniences at important places in Goa i.e.
(i) Mapusa 9.77 293
(i) Margao 9.77 293
(i) Vasco 977 293
(iv)  Bicholim 9.77 293
(v) Ponda 9.77 293
(vi)  Anjuna Beach 9.77 295
2. Tourist Reception and Facilitation centre at Canacona 25.00 7.00
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3. Tourist Reception and Facilitation centre at Margao 25.00 7.50
4. Signages for walking tours 10.00 3.00
5. Refurbishment of Khorjuven Fort and Environs at Aldova in Bardez Taluxa Goa 20.00 5.00
6. International Sea food festival (renamed Goa Food and Cultural Festival) 2.00 1.00
7 Carnival 2.00 1.00
8 Shigmo 2.00 1.00
Total 144 .62 43.08
Statement-ll
Projects/Schemes sanctioned for Goa during 1998-99
(Rs. in lakhs)
S.No  Name of the Project/Scheme Amount Amount
Sanctioned Released

1 2 3 4
1 Public conveniences at important tourist destination in Goa (4 locations)

(i)  Asnora 10.00 3.00

(i)  Dona Paula 10.00 3.00

(ii)  Molem 9.44 2.83

(v)  Calan Gute Market 9.44 283
2 Construction of Restaurant and other facilities at Benaulim beach 15.00 4.50
3. Construction Tourist Restaurant at Tambdi Surla 8.84 270
4 Construction of Restaurant and parking facilities at Baga 18.98 5.70
5 W\ayside facilities at Anjunem Dam Site in Sattari Taluka 25.00 7.50
6. High Mast lllumination system at important destinations in Goa (4 locations)

Cavelossim, Carambolim and Margao 27.00 3.00
7. Shigmo Festival 5.00 2.50
8. Upgradation and renovation of Tourist Hotel Panaji 20.00 6.00
9 Upgradation and rencvation of Tourist Complex, Colva 9.00 3.00
10. Tourist Cottages at Selaulim, Sangauem Taluk, South Goa 40.84 12.25
11. Wayside facilities at Pernem Taluka. North Goa 42.87 12.86
12. Upgradation and renovation of Tourist Complex at Calangute Beach 39.00 9.00
13. Upgradation and renovation of Tourist Hotel, Margao 18.00 5.40
14. Development of infrastructure at World Heritage Churches and Monuments,

Old Goa 25.57 8.00

Total, 328.98 91.57
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Statement-lll
Projects/Schemes Sanctioned for Goa during 1999-2000 (Upto 30.11.99)
Sulabh Shauchalaya at important tourist destinations in Goa
(Rs. in lakhs)
S.No. Name Amount Amount No. of Amount
Sanctioned Released project priontised
prioritised
1. Caranzalem beach 10.00 3.00 17 716.00
2. Bambolim 10.00 3.00
3. Arambol beach 10.00 3.00
4. Majorda beach 10.00 3.00
5. Sanquelim bus stand 10.00 3.00
6. Curchorem bus stand 10.00 3.00
7. Palolem beach 10.00 3.00
Total 70.00 21.00 17 716 .00
[English] THE MINISTER OF STATE IN THE MINISTRY OF CON-

Doubling of Trivandrum-Kollam Section

660. SHRI VARKALA RADHAKRISHNAN : Will the
Minister of RAILWAYS be pleased to state :

(a) the date on which the doubling work on Trivandrum
-Kollam section started and the extent of work completed so
far alongwith the amount spent thereon; and

(b) the time by which the above work is likely to be
completed and the estimated expenditure incurred thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) The above work was
included in the budget 1990-91. Doubling between Trivandrum
Central to Murukkampuzha and Varkala to Quilon has been
completed and commissioned. An amount of Rs. 113.80 crs.
has been spent upto the end of October, 99.

(b)  Work in the remaining section Varkala-Murukkam-
puzha is in progressing satisfactorily and is likely to be com-
pleted by 31.3.2000. The anticipated cost of the whole project
is Rs. 145 crs. The expenditure incurred on the project has
been indicated in reply to part (a) of the question.

Onion in the List of Essential Commodities

661. SHRI UTTAMRAO DHIKALE : Will the Minister of
CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state :

(@) whether the onion will be continued in the list of
essential commodities: and

(b) if not, the reasons therefor ?

SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V
SREENIVASA PRASAD) : (a) Yes, Sir

(b) Does not arise.

Shortage of Flights on Kolkata-Agartala Sector

662. SHRI SAMAR CHOUDHURY " Will the Minister of
CIVIL AVIATION be pleased to state :

(a) whether the Government are aware that due to
non availability of seats in Indian Airlines flights on Kolkata-
Agartala sector, people are facing a lot of hardships: and

(b) if so, the steps proposed to be taken by the Gov-
ernment in this regard ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) and (b) In view of the high seat factor on this
sector, additional flights are operated from time to time by
Indian Airlines keeping in view the passenger demand

Delhi-Nagpur Flights

663. SHRINARESH PUGLIA : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether the Delhi-Nagpur flights are ggnerally
delayed causing enormous difficulties and inconvenience to
passengers;

(b) if so, the reasons therefor

(c)  whether the Nagpur-Delhi fight is also set-ved
as a result thereof;
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(d) if so. the number of times these flights were de-
layed during ihe Iast year and upto November 15, 1999; and

(e) the measures being taken by the Government to
ensure smooth running of Delhi-Nagpur and Nagpur-Deihi
fights ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) (a) to (c) Delhi-Nagpur and Nagpur-Delhi flights
are operated by the same arrcraft on the sector Delhi/Nagpur/
Raipur/Nagpur/Delhi There have been delays primanly due
to late arrival of aircraft from other sectors operated by it.

(d)  The details of the number of flights delayed be-
tween Delhi and Nagpur are as under :-

Year Total take offs No. of delays

1998 607 286

1999 592 31

(upto 15th November, 1999)

(e)  In the schedule effective from 1.11.1999 Indian

Airlines have provided more time between the inter-sectoral
flights. which is expected to improve the on-time performance

[Translation]
Migration of Labourers

664. SHRI BRAJ MOHAN RAM : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

\

(@)  whether the labourers have been cantinuously mi-
grating from Palamu and Gadhwa districts of Bihar due to
famine and naxalite terrorism;

(b) if so, the details thereof;

(€)  whether the Government have formulated any
scheme to check the migration of labourers;

(d) if so. the details thereof; and

(e) steps taken to implement the Employment Assur-
ance Scheme to check the migration of labourers?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) to (e) Information is being col-
lected.
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Expansion and Modernisation of Airports

665. SHRI RAJO SINGH : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) the progress made with regard to expansion and
modernisation of domestic and international airports in the
country, airport-wise;

(b) the amount spent on these projects during the
last two years, project-wise:

(c) the time by which the said each project is likely to
be completed;

(d) whether the Government have approved the ex-
pansion scheme for Patna and Ranchi airports as well;

(e) if so, the details thereof;

() whether the Government propose to invite foreign
capital for constructing new airports: and

(g9) if so, the details thereof ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (c) The progress made airport-wise with re-
gard to the expansion and modernisation of domestic and
international airports, amount spent project-wise during last
two years and probable date of completion are given in the
enclosed Statement-| and |I.

(d) Yes, Sir.

(e)  Airports Authority of India (AAl) has expanded and
modified the terminal building of Patna airport with modern
facilities to cater to 500 passengers at a time at an estimated
cost of Rs. 10.30 crores. Provision of funds of Rs. 1.00 lakhs
in the current financial year 1999-2000 and Rs. 10 lakhs in
2000-2001 has been earmarked for extension of existing ter-
minal building at Ranchi Airport. Widening of taxi-track work
has been completed at a cost of Rs. 20 lakhs. The soil ero-
sion control work has been approved for a sum of Rs. 2.92
crores and tender action is at hand.

() and (g) The Policy on Airport infrastructure (Para 15.4),
as approved by the Cabinet, permits fcreign equity participa-
tion upto 74% with a automatic apprcvals and upto 100%
with special permission.
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Statement-|
Details of Airport-wise progress made, amount spent during the last two years and the probable date of completion with
regard to the expansion and modemisation of intemational airports.
(Rs. in crores)

S.No. Name of Work Expenditure Physical Probable
during the last progress date of
two years completion

A. Mumbai Airport

1. Const. of new international passenger complex phase-lll  115.38 100% Completed
2. Replacement of old conveyor baggage system 6.1 100% Completed
3. Recarpeting of Runway 14/32 3.69 100% Completed
4. Construction of new A1-A2 Taxi track 367 100% Completed
5. Construction of Hard Stand 1.84 100% Completed
6. Extension of ‘F' Taxi Track and Construction of parallel taxi
track balance portion 2.87 72.5% Dec. 1999
B. |Gl Airport
1. Reconstruction of Terminal 1A 21.81 100% Completed
2. Construction of Export Cargo Ph.i| 9.86 98% Dec. 1999
3. Construction of Import Cargo Ph.llI 4.60 40% Aug. 2000
4. Provision of stand-by ETV System at Cargo Complex 7.41 70% Mar. 2000
C. Chennai Airport
1. Strengthening of runway 12/30 and grade correction 5.41 100% Completed
2. Construction of Integral Cargo Complex (module-1)
including Admn. Office 2.16 10% Mar. 2001
D. Calcutta Airport
1. Modification of International Terminal Phase-| 2.05 80% Feb. 2000
2. Construction of Aerolinks, Security hold and apron
of 3rd Aerobridge at New Domestic Terminal 2.47 75% Civil works
completed

Tenders for
aerobridge to

be finalised.
E. Trivandrum Airport
1. Extension of Apron 6.85 100% Completed
2. Interim Modification of Terminal Building 217 100% Completed
3. Air-conditioning to International Terminal 3.54 100% Compieted

Statement-ll

Details of Airport-wise progress made, amaunt spent during the last two years and the probable date of completion with
regard to the expansion and modemisation of intemational airports

(Rs. in crores)

S.No. Name of Work Expenditure Physical Probable
during the last  progress date qf
two years completion
1 2 3 4 5

1. Strengthening of Apron and Taxiway at Agartala airport 2.03 51% Mar. 2000
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1 2 3 4 5
2 Extension and strengthening of runway at Ahmdeabad airport 5.1 39% Mar. 2001
3. Expansion of Terminal Building, Apron at Agra airport 4.32 100% Completed
4 Resurfacing of Runway, providing shoulders and Turning

Pad at Bhopal airport 3.45 100% Completed
5 Expansion of Terminal Building at Bhopal airport 1.63 100% Completed
6 Construction of New Terminal Building at Bagdogra airport 5.12 71% Mar. 2000
7. Resurfacing of Runway at Bhunter Airport 1.96 100% Completed
8 Extension of Runway at Bhubaneswar airport 6.71 68% Mar. 2000
9. Construction of New Terminal Building at Bhubanewshar airport 468 100% Completed
10. Construction of New Arrival Building at Bangalore airport 12.22 100% Completed
11. Extension of Runway at Calicut airport 19.78 88% Mar. 2000
12. Construction of Terminal Building at Dimapur Airport 1.94 100% Completed
13. Extension of Apron at Goa airport 264 100% Completed
14 Expansion and modification of Terminal Building at Guwahati airport 413 82% Jul. 2000
15 Construction of New International Block at Hyderabad airport 15.27 100% Completed
16. Construction of Terminal Block cum Control Tower at imphal airport 12.14 100% Completed
17 Extension of Runway and Apron at Indore airport 8.20 100% Completed
18. Construction of Technical Block cum Fire Station at Indore airport 1.54 99% Dec.1999
19 Extension of Runway at Jabalpur airport 6.47 100% Completed
20. Construction of New Airport at Kargil airport 2.25 35% Oct. 2C00
21. Construction of New Terminal Building, Control Tower at Lilabari airport 6.50 44% Jun. 2000
22 Extension of Runway at Lilabari airport 8.86 68% Mar. 2000
23. Extension and strengthening of main Apron, Construction of New

Taxi-track at Lucknow airport 1.58 34% Mar. 2000
24 Consfruction of New Terminal Building at Lucknow airport 1.66 100% Completed
25. Construction of Technic Block cum Control Tower at Chennai airport 5.21 58% Jul. 2000
26. Construction of New Terminal Building at Nagpur airport 2.51 100% Completed
27. Expansion and modification of Terminal Building at Patna airport 2.51 100% Completed
28. Construction of Civil Air Terminal Complex at Portblair airport R.54 62% Feb. 2000
29. Strengthening of Runway, Apron and Taxiway at Rajkot airport 2.51 100% Completed
30. Construction of New Terminal Building at Raipur airport 3.28 100% Completed
31. Bxpansion and modification of Terminal Building at Siichar airport 2.56 100% Completed
32. Construction of New Air Terminal Complex at Tezpur airport 11.08 55% Mar. 2000
33. Development of Airport for B-737 and AB-320 class of aircraft at

Tirupati airport 5.38 100% Completed
34. Extension of Runway at Udaipur airport 3.26 100% Completed
35. Development of Airport at Vijayawada airport 6.86 100% Completed
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Fund Sanctioned under Rural Development Schemes

666. SHRI RADHA MOHAN SINGH : Will the Minister
of RURAL DEVELOPMENT be pleased to state :

(>»  the amount allocated for Bihar under Plan and
non-Plan for rural development schemes during each of the
last three years, project-wise; and

(b) the details of their completion and present posi-
tion ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) The amount allocated under
various major rural development schemes for last three years
for Bihar is as follows :

Schemes Allocation (Rs. in lakhs)
1996-97 1997-98 1998-99

1 2 3 4
Jawahar Rozgar
Yojana (JRY) 27260.46 30458.60 38340.78
Integrated Rural
Development
Programme (IRDP) 16218.24 16754.81 25336.66
Accelerated Rural
Water Supply
Programme
(ARWSP) 7795.00 9380.00 11768.50
Employment Assurance
Scheme (EAS)* 2124500 1823400 18596.00
Indira Awaas
Yojana (IAY) 17398.92 17597.09 27420.52

* - EAS was not an allocation-based scheme.

(b) The schemes of Rural Development are of on-
going nature.

[English]
Price Rise of Essential Commodities
667. SHRI BASL; DEB ACHARIA : Will the Minister of
CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state :
(@) whether the Union Government have taken a de-
cision to increase the prices of rice, wheat, sugar, kerosene

meant for public distribution sysic; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SHRIRAM CHAUHAN) : (a) No, Sir.

(b) Does not arise.
Fixing of Fares & Freight Charges

668. SHRI P.C. THOMAS : Will the Minister of RAIL-
WAYS be pleased to state :

(@) whether there is a scientific way to fix passenger
fares and freight charges;

(b) if so, the details thereof ;

(c)  whether the fare rate in long distance trains has
been decreased in proportion to distance. and

(d) if not. the rationale in the present fixation?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) Fixation of rail-
way fare and freight charges is mainly governed by the prin-
ciples of Cost of Service and Value of Service and the fare
and freight structures have evolved gradually through vari-
ous recommendations made by expert committees, headed
by well-known economists. However, the fare and freight
charges are adjusted from time to time to generate internal
resources and to meet the rising cost of inputs in a fast
changing dynamic economy.

(c) and (d) Passenger fare structure for all trains is tele-
scopic in the sense that the rate per kilometre decreases as
the distance increases. The decrease in rate per kilometer is
not exactly proportionate to the increase in distance since
the taper only reflects, to some extent, the diminishing share
of fixed cost.

Projects of Rural Development Cleared for Kerala

669. SHRI G.M. BANATWALLA : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(@) the details of projects in regard to rural develop-
ment submitted by the Government of Kerala during each of
the last three years, programme-wise;

(b) the projects out of them which have been approved
by the Union Government; and

(c) the details of pending projects and sipce when
pending and the time by which these projects are likely to be
cleared ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) to (c) Information is being col-
lected.
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[Translation]
Gauge Conversion of Luni-Barmer-Munabao Rail Line

670. SHRI JASWANT SINGH BISHNOI :
COL. (RETD.) SONA RAM CHOUDHARY :

Will the Minister of RAILWAYS be pleased to state:

(a) the present status of gauge conversion of Luni-
Barmer Munabao railway line;

(b)  the reasons for slow progress;

(c) the steps taken by the Government to speed up
the work; and

(d) the time by which the above work is likely to be
completed ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) The work is in progress.

(b) to (d) The work is progressing satisfactorily as planned
and is expected to be completed by the end of the Sth Plan
as scheduled, subject to availability of resources in the re-
maining years of the 9th Plan.

Development of Tourism

671  SHRI ASHOK N. MOHOL -
SHRI SADASHIVRAO DADOBA MANDLIK:
SHRI RAMSHETH THAKUR :

Will the Minister of TOURISM be pleased to state:

(@) whether the Government of Maharashtra and
Kerala have sent any proposals for the development of Tour-
1sm particularly in Coastal areas of the States ;

(b) " if so. the details thereof and the action taken by
the Union Government thereon;

(c) whether any package schemes have been formu-
lated by the Union Government to allure foreign tourists; and

(d) if so. the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (KUMARI UMA BHARAT)) : (a) and (b) Govemn-
ment of Maharashtra and Kerala have sent the following pro-
posals for development of coastal areas during 1999-2000
which have been prioritised for sanction for Central Financial
Assistance by the Ministry of Tourism.

Maharashtra :

1. Wayside Accommodation at Kharepatan, District Sindhu-
durg costing Rs. 49.00 lakhs.
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2. Budget Accommodation - Tourist Complex at Tarkarli,
District Sindhudurg costing Rs.49.00 lakhs.

3. Budget Accommodation - Tourist complex at Vijaydurg,
Dist. Sindhudurg costing Rs. 49.00 lakhs.

4. Budget Accommodation - Bunk Resort at Diveager, Dist.
Raigad costing Rs. 20.00 lakhs.

Budget Accommodation - Bunk Resort at Kashid, Dist.
Raigad costing Rs. 20.00 lakhs.

6. Budget Accommodation - Bunk Resort at Bordi, Dist.
Thane costing Rs. 20.00 lakhs.

7. Budget Accommodation - Bunk Resort at Satpati, Dist.
Thane costing Rs. 20.00 lakhs.

Kerala:

1. Integrated development of Kovalam beach - develop-
ment of sewage treatment plant and roads.

2. Development of Waterside Amenities for Pamba-
Kuttanad backwater cruise routes.

Development of Waterside amenity at Pallathuruthy
Development of Waterside amenity at Kotharathode
Development of Waterside amenity at Nedumudi
Development of Waterside amenity at Vattakayal

3. Construction of ‘Malabar Dhow'

4. Development of an eco-friendly floating Resort at
Pathiramanal

5. Integrated development of Fort Kochi, Mathancherry and
Jew Town.

(c) and (d) Government of India Tourist Offices located
overseas undertake various promotional campaigns for in-
creasing inflow of foreign tourist to India.

[English]
Creation of New Army Unit for Ladakh Region

672. SHRI KAMAL NATH : Will the Minister of DE-
FENCE be pleased to state :

(@) whether attention of the Government has been
drawn to the news item appearing in ‘Asian Age’ dated 23rd
September, 1999 stating that Beijing has objected to the cre-
ation of a new indian Army Unit to be based in Leh to exciu-
sively look after the Ladakh region; and

(b) if so, the facts thereof and the reaction of the Gov-
emment with regard thereto ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) and (b) The Chinese have not raised any
issue regarding the said creation of a new army unit referred
to in the news item in question.
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Train Accidents

673. SHRI PRABHUNATH SINGH :
SHRI SADASHIV RAO DADOBA MANDLIK :
SHRI CHANDRESH PATEL :
SHRIA.C. JOS :

Will the Minister of RAILWAYSS be pleased to state:

(@) the details of train accidents occurred since Janu-
ary 1999 till date, location wise/zone wise alongwith the rea-
sons therefor;

(b) the number of persons killed/injured in each of
such accidents and the value of Government property dam-
aged therein;

(c) the amount of compensation given by the Gov-
ernment to the victims;

(d) the details of inquiries conducted by the Govem-
ment on such accidents and the outcome of each inquiry;
and

(e) the steps taken/proposed to be taken by the Gov-
emment to check such accidents in future ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI! DIGVIJAY SINGH) : (a) The railway accident
statistics are maintained zone wise and not location wise
Zone wise Consequential Train Accident statistics for period
Jan. '99 to Oct. '99 is as follows :

Railway Number of accidents
Central Railway 67
Eastern Railway 27
Northern Railway 60
North Eastern Railway 22
Northeast Frontier Railway 48
Southern Railway 34
South Central Railway 30
South Eastern Railway 38
Western Railway 28
Metro Railway -
Konkan Railway 3
Total 357

Prime facie causes for above accidents are as follows :
(The figures are provisional)

Reason Number of accidents
Failure of Railway Staff 227
Human failure other than railway staff 58
Equipment failure 24
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Sabotage 25
Combination of factors -
Incidental 1
Cause could not be established 6
Under Investigation 8
Total 357

(b)  Number of persons killed in above
accidents = 457

Number of persons injured in above accidents = 1007

Cost of Government property damaged = Rs. 66.16
crores

The above figures are provisional

(c) Amount of compensation given by the Govern-
ment to the victims = Rs. 5.89 lakhs for 29 cases.

In rest of the cases, compensation will be paid after the
claims are decreed by the Railway Claims Tribunal.

(d)  Out of 357 accidents mentioned above, 31 were
inquired into by the Commission of Railway Safety and the
remaining accidents inquired into by Railway Officials.

(e) Brief steps taken to prevent accidents:

1. The work of track circuiting has been accelerated on
the trunk routes and other important main lines.

2. Modification of the signalling circuitry is being carried
out to minimize chances of human errors in causing
accidents.

3. Auxiliary warning system for giving advance warn?ng
about ‘signal at danger' to the driver of the running
train has been commissioned on Mumbai suburban
sections.

4. Railway Board has cleared a pilot project of AWS for
Tughlagabad-Mathura section of Central railway on a
trial basis.

5. Walkie-Talkie sets have been supplied to Drivers and
Guards of all Passenger carrying trains. The same Is
presently being supplied to Drivers and Guards of
goods trains also and the same is likely to completed
by 31st March, 2000.

8. There has been progressive increase in use of Tie

Tamping and ballast cleaning machines for track main-
tenance.
For monitoring track geometry and running c@aracter-
istics of the track, sophisticated track recording cars,
oscillograph cars and portable accelerometer are be-
ing progressively used.

8. For detecting rail fractures and weld failure 96 more
double rail Ultra Sonic Flaw Detectors are being pro-
cured.
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9. Maintenance facilities for coaches and wagons have
been modernised and upgraded at many depots.

10. To prevent cases of cold breakage of axles, ROH De-
pots have been equipped with ultrasonic testing equip-
ment for detection of flaws in the axles.

11.  Whistle boards/speed breakers and road signs have
been provided at unmanned level crossings and vis-
ibility for drivers has been improved.

12. Audio-visual publicity campaigns to educate road us-
ers on how to make a safe crossing are conducted.

13. Steps have been taken to prevent inflammable and
explosive materials from being carried in passenger
trains.

14 Periodic Safety Audit of different divisions by inter-

disciplinary teams from zonal headquarters has been
introduced.

15. Training facilities for drivers, guards and staff con-
nected with train operation have been modemized in-
cluding use of simulators for training of drivers.

16. Refresher courses are regularly organized at speci-
fied intervals.

17. Performance of the staff connected with train opera-
tions is being constantly monitored and those found
deficient are sent for crash training.

18 Periodical safety drives are conducted to incuicate
safety consciousness among the staff.

On-going Railway Project

674. DR. V. SAROJA : Will the Minister of RAILWAYS
be pleased to state :

(a) the details of on-going railway projects viz. gauge
conversion/electrification/doubling/laying of new lines in Tamil
Nadu;

(b) .the time by which these projects are likely to be
completed;

(¢)  whether any survey for new projects in Tamil Nadu
has been undertaken or in the process of being undertaken;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI! DIGVIJAY SINGH) : (a) and (b) The On-going
Railway Projects in Tamil Nadu are as under :-

Gauge Conversion

1. Chengalpattu - Arakkonam gauge conversion /Material
modification to Chennai Beach- Tiruchchirappalli gauge
conversion).

2 Thanjavur - Villupuram
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3. Villupuram - Pondicherry
4. Madurai - Rameshwaram
5. Tiruchchirappalli - Nagore- Karakkal
6. Quilon -Tirunelveli -Tiruchendur - Tenkasi -Virudhunagar
7. Cuddalore - Salem via Virudhachalam
Electrification

Tambaram - Chengalpattu - Villupuram and Chengalpattu
- Arakkonam section.

Doubling
1. lrugur - Coimbatore
2. Attipattu - Korukkupet
New Line

1. Karur - Salem via Namakkal new B G line.

2. Nagapéttmam - Velankanni (as material modification to
Tiruchchirappali - Nagore - Karaikkal gauge conversion
project).

Chengalpattu - Arakkonam gauge conversion project is
likely to be completed by 31.12.1999. For the other works,
completion will depend on the availability of resources in
the coming years. :

MTP

1. MRTC - phase - 1 from Chennai Beach to Thirumailai.
This work has been completed.

2. MRTS phase Il from Thirumailai to Velacheri. -This is
targetted for completion in March, 2002.

3. Chennai Beach - Tambram - Chengalpattu gauge con-
version. This is targetted for completion in March, 2004.

Railway Electrification

1. Tambaram-Chengalpattu- Villupuram & Chengalpattu -
Arakkonam. This is targetted for completion in March
2003.

(c) and (d) The following surveys have been undertaken
in Tamil Nadu in the year 1999-2000.

1. Reconnaissance Engineering cum traffic survey for a new
BG line from Tindivanam to Cuddalore via Pondicherry.

2. Preliminary Engineering cum traffic survey for new BG
line between Mettur and Chamarajanagar.
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3. The cost-cum-feasibility survey for the electrification of
Coimbatore-Udgamandalam section.

Regulatory Mechanism for Airports

675. SHRI SURESH RAMRAO JADHAV :
SHRIA.C. JOS :

Will the Minister of CIVIL AVIATION be pleased
to state :

(a) whether Government propose to form a regula-
tory mechanism for airports in the country;

(b) if so, details thereof, and

(c) the time by which the regulatory mechanism for
airport in the country proposed to be set up ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV).: (a) to (c) In the context of possible privatisation of
airports in the country, the Government has received a sug-
gestion to create a regulatory framework for airports inde-
pendent of DGCA. No concrete decision has so far been
taken.

[Translation]
Import of Wheat under O.G.L. Scheme

676. SHRIJ.S. BRAR:
SHRI NAWAL KISHORE RAI :

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(@) whether the Government have included the im-
port of wheat under Open General Licence (0.G.L.);

(b) if so, since when this scheme is inforced in the
country;

(c) the quantity of wheat imported under this scheme
during 1996-97, 1997-98 and 1998-99 till September, 1999
and the reasons therefor; and

(d) the amount of foreign exchange spent in this re-
gard; year-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SHRIRAM CHAUHAN) : (a) and (b) As per the EXIM POLICY
import of wheat i1s canalised through the Food Corporation of
India. However, in order to augment the domestic availability
of wheat, Roller Flour Mills were allowed with effect from
13.12.1996 to freely import wheat to meet their own require-
ment on actual user condition for milling purposes and sale
of the resultant flour in the domestic market after registering
their import contracts with Agricultural and Processed Food
Product Export Development Authority (APEDA). With effect
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from 5.10.1998, Roller Flour Mills can freely import wheat
either directly or through State Trading Corporation of India,
Project Equipment Corporation and Metals and Minerals Trad-
ing Corporation of India and the flour produced out of im-
ported wheat can be sold in the domestic market or be ex-
ported. The importers are required only to inform the details
of imports and exports to APEDA.

(c) and (d) No separate details of imports by FCI and
Roller Flour Mills are maintained by the Directorate General
of Commercial Intelligence and Statistics (DGCIS), Calcutta.
The details of wheat imported on government account during
1996-97, 1997-98, 1998-99 and 1999-2000 are as under -

Year Quantity Foreign Exchange spent
(in lakh tonnes) (in million US $)

1996-97 17.51 281.92

1997-98 10.18 163.46

1998-99 14.15 205.18

1999-2000

(upto September 99) Nil Nil

Helicopter Services for Vaishno Devi Shrine

677. DR ASHOK PATEL : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether the much awaited helicopter service for
Vaishno Devi Shrine is being finalised.

(b) if so, the details in this regard; and

(c) the time by which the helicopter service s likely
to be started ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YACAV) : (a) Yes, Sir.

(b) The Pawan Hans Helicopters Limited (PHHL)
plans to operate helicopter services on Jammu-Sanjichhat-
Jammu and Katra-Sanjichhat-Katra sectors. A helped at Katra
is being constructed for this purpose by the Vaishno Devi
Shrine Board.

(c) The services shall commence as soon as neces-
sary clearance for all safety/security , etc are issued by the
concerned authorities.

Wheat Scam

678. SHRI PRAVIN RASHTRAPAL
SHR! SHANKERSINH VAGHELA :

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(@) whether attention of the Govemmenl‘has been
drawn towards the news-item captioned “CBI probe into Wheat
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Scam ordered last August reveals BJP" appearing in the Busi-
ness Standard, dated September 8, 1999;

(b) if so, the details of the facts reported therein; and
(c) the reaction of the Government thereto ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SHRIRAM CHAUHAN) : (a) to (c) Yes, Sir. The State Trading
Corporation of india (STC) had imported 14.15 lakh tonnes
of wheat from Australia on Government account during 1998-
99. Government has asked the Central Bureau of Investiga-
tion on 20.7.98 to look into the wheat import from Australia.
The CBI has registered a preliminary enquiry into specific
acts of misconduct on the part of any official/organisation.

[English]
Purchase of Howitzers

679. SHRI KIRIT SOMAIYA : Will the Minister of DE-
FENCE be pleased to state :

(@)  whether the Government have invited tenders from
foreign firms for purchase of 155 MMK52-Calibre Howitzers:

(b)  the foreign concerns which have offered them-
selves for the same; and

(¢)  the estimated budget of Defence Ministry for these
Howitzers and the action taken, if any, on the offer of these
toreign firms ?

THE MINISTER OF DEFENCE (SHR! GEORGE FER-
NANDES) : (a) to (c) No Techno-commercial proposals have
been invited from foreign firms for procurement of 155 mm
Howitzers for the Indian Army.

Survey for Dindigul-Sabarimala Rail Line

680. SHRI T.T.V. DHINAKARAN : Will the Minister of
RAILWAYS be pleased to state :

(@)  whether the survey has been completed for lay-
ing of broad gauge line between Dindigul and Sabarimala via
Theni-Cumbum-Kumuli;

(b) if so, the estimated cost of the project;

(c) the funds allocated so far;

(d) the progress of the work achieved so far; anc

(e) the time by which the work is likely to be com-
dleted ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.
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(b) to (e) The survey report for construction of a new line
from Dindigul to Sabarimala reveated that the cost of the 165
km line would be Rs. 530 cr. with a negative rate of return.
Due to unremunerative nature 'of the project and acute con-
straint of resources it has not been found possible to take up
the project for the present.

[Translation]
New Civil Aviation Policy

681. SHRI RAMPAL SINGH :
SHIR INDRAJIT GUPTA :

Will the Minister of CIVIL AVIATION be pleased
to state :

(@) whether the Government are seriously consider-
ing to evolve a comprehensive Civil Aviation Policy;

(b) if so, the details thereof;

(c) whether the Government propose to allow private
foreign companies in domestic field; and

(d) if so, the time by which a decision is likely to be
taken in this regard ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (d) A new draft of the National Policy on civil
aviation is under formulation.

Production of Sugarcane in Uttar Pradesh

682. SHRI ASHOK PRADHAN : Wili the Minister of
CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state :

(a) the production of sugarcane in U.P. in Public and
private sectors separately during the last year and estimated
production thereof during the current year;

(b) the existing crushing capacity of the. sugar mills
of the State;

(c) whether existing sugar mills have capacity to crush
the entire sugarcane produced in the state: and

(d) if not, the steps proposed to be taken by the Gov-
ermment to ensure the crushing of the entire sugarcane ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V
SREENIVASA PRASAD) : (a) Sugarcane is grown by the
farmers who can not be identified on a particular sector ba-
sis. However, the quantum of sugarcane crushed by the sugar
mills of Uttar Pradesh in Public and Private sectors during
the sugar season 1998-99 was as under :-
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Sector Sugarcane crushed
(in lakh tonnes)
Public sector 52.22 (Provisional)

Private sector 280.51 (-do-)

The estimated production of sugarcane in Uttar Pradesh
during the year 1999-2000 is 1199.74 lakh tonnes.

(b)  The existing capacity of the sugar mills of the state
was 335474 tonnes cane crushing per day.

(c) and (d) Sugarcane is consumed not only by the sugar
manufacturing units but also by Khandsari and Gur manu-
facturers as also for chewing purposes, seed etc. Further,
sugar industry has been delicensed and the mills are free to
expand their capacities and entrepreneurs are also free to
set up new sugar factories keeping in view the techno eco-
nomic viability of the project and maintaining a distance of 15
kms from existing sugar factories. These were no reports
about the sugarcane remaining un-crushed at the end of sea-
son 1998-99.

[English]
Visit of Russian Defence Delegation

683. SHRI MADHAVRAO SCINDIA : Will the Minister
of DEFENCE be pleased to state :

(@) whether a high power Russian defence team ar-
rived in New Delhi on November 4, 1999; and

(b) if so, the specific proposals discussed with the
team under the Indo-Russian Military Technical Cooperation
frame-work and the outcome thereof along with the cost of
the items to be purchased and the mode of payment contem-
plated ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) - (a) and (b) A high powered Russian delegation
headed by Mr. |. Kiebanov, Deputy Prime Minister of the
Russian Federation visited India from November 4-8, 1999
in connection with the sixth meeting of the Indo-Russian Group
on Military Technical Cooperation. The Indo Russian Group
annually reviews and monitors the progress of the imple-
mentation of the on going Programme of Military Technical
Cooperation between the two countries. It will not be in the
interest of national security to disclose details of discussions
held during the joint meeting.

International Airport at Hyderabad

f84. SHRI RAJAIAH MALYALA : Will the Minister of
CIVIL AVIATION be pleased to state :

(a) the stage at which the proposed International Air-
port at Hyderabad stands;
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(b)  whether the land has been acquired;
(c) if so, the details thereof; and

(d) the time by which the work is expected to be
started ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (d) A committee has been set up to examine
the need for a new international airport at Hyderabad. Its
report is awaited.

Development of Tourism in the North Eastern Region

685. SHRI BHIM DAHAL : Will the Minister of TOUR-
ISM be pleased to state :

(@) whether the Task Force on North-East constituted
has identified the places for development of tourism infra-
structure in the North-Eastern region;

(b) if so, the details of those places, State-wise; and

(c) the financial assistance sanctioned and released
to these States for development of tourism during each of the
last three years and the current year, State-wise ?

THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (KUMAR! UMA BHARATI) : (a) Yes, Sir.

(b) and (c) A statement is enclosed.

Statement
(b) the State-wise list of identified places is :

Arunachal Pradesh : Passighat, Yambung, Sangam, Yazali,
Glow Lake, Nabo bridge point, Parsuram Kund.
Gibbon's Land, Longran, Changlang. Khimiyong.
Rangkatu, Miao

Assam : Guwahati, Kaziranga, Pobitora, Orang, Bhalukpong,
Tezpur, Jorhat, Majuli, Sibsagar

Manipur : Loktak Lake, Imphal and Keibul Lamjao National
Park

Meghalaya : Dawki, Williamnagar, Rainkor, Nongstoin, Nong-
poh, Jowai, Syndai, Nongkyllem, Balfakr_am.
Maheshkhola, Saipung, Saphai, Shillong, Umiam.
Cherrapuniji.

Mizoram : Berawtlang, Aizawal, Tamdil

Nagaland : Dimapur, Kohima, Chumukedima, Mokokchung.
Wokha.

Tripura : Ujjayanta palace, Unakoti, Tirtha, Sipahaijala San_c-
tuary, Rudrasagar Lake, Neermahal. Jampui Hill,
Kumar Ghat, Teliamura and Manu.

() Financial Assistance sanctioned/released during
1996-97 to 1996-89 and 1999-2000 (as on 15.11.1999) to
North Eastern States and Sikkim
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(Rs. In lakhs)
S No. State 1996-97 1997-98 1998-99 1999-2000
(as on 15.11.99)
Amt. Amt. Amt. Amt. Amt. Amt. Amt. Amt.
Sancd. Relsd. Sancd. Relsd. Sancd. Relsd. Sancd. Relsd.
1. Assam 155.96 32.66 288.88 94.20 1376.64 469.95 85.00 25.50
2. Arunachal Pradesh 2.00 1.75 271.00 82.50 178.30 53.93 - -
3. Manipur 51.90 22.00 186.11 56.35 99.48 29.80 25.00 8.00
4. Meghalaya 88.81 32.50 85.70 28.05 1189.99 397.15 12.97 224
5. Mizoram 107.18 40.44 142.45 43.50 175.16 56.90 49.56 14.82
6 Nagaland 100.62 70.00 116.90 40.58 223.64 65.00 137.10 41.13
7 Tripura 105.40 56.60 126.68 40.16 81.25 26.85 117.10 32.13
8  Sikkim 93.09 18.55 65.20 2455 238.58 80.07 50.00 15.00
Total 704.96 284.50 1282.92 409.89 3573.04 1179.65 476.73 138.82

Defence Minister's statement on Pak hand in Kargil
Intrusion

686. SHRIPRIYA RANJAN DASMUNSI : Will the Min-
ister of DEFENCE be pleased to state :

(a)  whether he is reported to have said at any point
of time that Islamabad Government led by the then Prime

Minister had no knowledge of infiltration of Pak intruders or
Army in Kargil;

(b)  if so, the basis of the observations made at (a)
above; and

(c)  the factual position realised in this regard so far ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) No, Sir.

(b)  Does not arise.

(c)  Government has been informed not only of the
direct involvement of Pakistani Army in the Kargil operations
but also of the Pakistani Government being briefed about
these operations by the Army.

[Translation]

Production of Sugar

687. SHRI PRAVIN RASHTRAPAL :
SHRI SHANKERSINH VAGHELA :

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(a) whether the production of sugar in the country
has been much more than the requirement during the last
three years;

(b) ifso, the quantum of sugar produced during 1996-
97, 1997-98 and 1998-99;

(c) the estimated demand of sugar in the country dur-
ing the said period; and

(d) the quantum of sugar imported by private and
public sector institutions during the said period, year-wise,
alongwith the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) to (c) The production and con-
sumption of sugar in the country during the last three sugar
seasons (Oct.Sept) 1996-97 to 1998-99 were as under :

Sugar Season Carry over Production Internal
(Oct-Sept) stocksat Consumption
the beginning
of the sugar
season - 7
(Qtv. jn lakh tonnes)
1996-97 79.07 129.05 136.75
1997-98 66.01 128.44 *39.78
1998-99 53.70 155.20 14145
(P) - Provisional

With the carry over stocks of sugar at the beginning of
the sugar season and the production of sugar during the sugar
season, the requirement of sugar for internal consumption
has been fully met and there has been to shortage of sugar
in the country.

(d) Import of sugar is placed under OGL from March
1994 and various parties registered with the Agricultural Food
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Products Export Development Authority (APEDA) are import-
ing sugar as per their own commercial judgement. During the
last three financial years, no imports have been made on
Government account. Govermment does not monitor individual
imports of sugar as the same are under Open General Li-
cence. However, the quantities of sugar imported under Open
General Licence are as under :-

Financial Year Sugar Imports

(Qty. in lakh tonnes)

1996-97 0.02
1997-98 347
1998-99 8.58

(Source DGCIS)
[English]
Laying of Railway Line between Meerut and Kalagarh

688. SHRI SHEESH RAM SINGH RAVI - Will the Min-
ister of RAILWAYS be pleased to state :

(@) whether a survey was carried out to lay a railway
line between Meerut and Kalagarh in Uttar Pradesh;

(b) if so, the outcome thereof; and

(c) the action taken by the Government thereon and
the time by which the above railway line is likely to be laid ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir.

(b) and (c) Does not arise.

Bhartiya Anaj Sanchayan Sansthan at Jabalpur

689. SHRIMATI JAYASHREE BANERJEE : Will the
Minister of CONSUMER AFFAIRS AND PUBLIC DISTRIBU-
TION be pieased to state :

(@) whether serious flaws had been found in the newly
constructed building of Bhartia Anaj Sanchayan Sansthan in
Jabalpur;

(b) if so, the action taken against the responsible per-
sons;

(c) whether the building has been declared safe now
for the functioning of the Sansthan;

(d) the amount was spent for strengthening of this
building; and

(e) the party who has beared this loss ?
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THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SHRIRAM CHAUHAN) : (a) Yes, Sir.

(b)  Disciplinary proceedings have been initiated by
the Central Public Works Department (CPWD) against the
staff responsible for construction and the arbitration case has
been filed against the contractor.

(c) Central three storeyed portion of the building has
been declared unsafe and is to be demolished.

(d) and (e) Since defective portion of the building is to be
demolished, no amount has been spent on its strengthening.
Cost of defective work has been claimed by Government in
the arbitration. Arbitration award is awaited.

Development of Ahmedabad Airport

690. SHRI DINSHA PATEL : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether the Government have decided to develop
Ahmedabad Airport in a joint venture project,

(b) if so, the details of the works alongwith the mo-
dalities that have been finalised for the project; and

(c) the time by which it is likely to commence ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) No, Sir.

(b) and (c) Do not arise.
[Translation]
Tourism Policy

691. SHRI RAMSHAKAL : Will the Minister of TOUR-
ISM be pleased to state :

(@) whether the Government are contemplating to for-
mulate any tourism policy emphasising the need for better
coordination among the various related Ministries and to pro-
mote the participation of private sector in the field of tourism;

(b) if so, the details thereof;

(c) the number of tourists visited India during 1998-
99, State-wise;

(d)  whether there is possibility of greater n}umber of
tourists visiting India as a result of better coordination and a
provision of better facilities; and

(e) if so, the steps being taken by the Government to
provide better facilities to the foreign tourists ?
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THE MINISTER OF STATE OF THE MINISTRY OF
TOURISM (KUMARI UMA BHARATI) : (a) and (b) Yes, Sir. A
draft National Tourism Policy was formulated in 1997. It is
being revised. The Policy would take account of the liberal-
ized economic policies of the Government and the emergence
of tourism as an important instrument for sustainable human
development. The Policy would aim at achieving diversifica-
tion of tourism product and its sustainable development as a
coordinated effort of the Central Government, State Govern-
ments and the Private Sector.

(c)  As per the information available from the State
Governments, the estimated number of foreign tourists who
visited different States during 1998 are as given below :

December 2, 1999

States Tourist Arrivals
(1998)
Andhra Pradesh 82720
Arunachal Pradesh 34
Assam 754
Bihar 130723
Goa 272028
Gujarat 9252
Haryana 1316
Himachal Pradesh 62952
Jammu and Kashmir 23137
Karnataka 249836
Kerala 184227
Madhya Pradesh 102800
Maharashtra 980580
Manipur 274
Meghalaya 1055
Mizoram 126
+ Nagaland 210
Orissa 35090
Punjab 12690
Rajasthan 607000
Sikkim 9960
Tamil Nadu 645580
Uttar Pradesh 719000
West Bengal 194011
Andaman & Nicobar 6030
Chandigarh 8563
Daman & Diu 7600
Delhi 1162400
Lakshadweep 807
Pondicherry 20900
Total 5531925
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The figures are maintained calendar year-wise and not
financial year-wise.

(d) Yes, Sir.

(e) Steps being taken include among others, devel-
opment of few mega tourism areas, infrastructure develop-
ment product diversification and enhanced tourist facilitation
at the airports and procedure for issue of visa. Web-site of
the Ministry has been created on internet.

[English]
Direct Flight from Hyderabad for Haj Pilgrims

692. SHRI SULTAN SALAHUDDIN OWAISI : Will the
Minister of CIVIL AVIATION be pleased to state :

(a)  whether the number of Muslims go for Haj pilgrim-
age from Hyderabad and surrounding areas annually;

(b) ifso, whether there is no direct flight from Hydera-
bad for Hajies and they have to travel via Bombay;

(c) if so, whether Government have received requests
from people to start a direct flight from Hyderabad; and

(d) if so, the action taken by Government in this re-
gard ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (c) Yes, Sir.

(b) Itis difficult to operate Haj Flights directly from
Hyderabad to Jeddah, since preference is given to wide-bod-
ied aircraft for Haj Charter Operations and Hyderabad airport

does not have the necessary infrastructural facilities to handle
such aircraft.

[Translation]

Construction of Railway-cum-Road Bridge in Mungher

693. SHRI BRAHMANAND MANDAL : Will the Minis-
ter of RAILWAYS be pleased to state : '

(a) whether the survey work for railway-cum-road
bridge over the river Ganga in Mungher district of Bihar has
since been completed; and

(b) if so, the time by which the construction for the
bridge is likely to be started and completed alongwith the
estimated cost thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir.

(b) Field survey for the model studies for the work of
construction of Rail-cum-Road Bridge on river Ganga near
Monghyr has been taken up. This will be followed by detailed
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Final Location Survey and model studies which will reveal
the firm cost of the project. Thereafter, action for obtaining
requisite clearances would be taken and work would be pro-
gressed once this clearance is received. The estimated cost
of the work will be known after the survey is completed.

Regularisation of Daily Wagers in Army Canteens

694. SHRI RAMDAS ATHAWALE : Will the Minister of
DEFENCE be pleased to state :

(@)  whether the Haryana and Punjab High Court had
sometime back given a verdict that the services of employ-
ees working on daily wages in the canteens of Army Head-
quarters should be treated as regular after completing their
services of 240 working days;

(b)  whether the Supreme Court rejecting the Govemn-
ment's petition on that account and holding the above Court's
order on July 14, 1998 had also given verdict ‘o treat such
workers as Government employees; and

(c) ifso, the reasons for not issuing the order for treat-
ing such workers as regular Government employees so far ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) to (c) There is no such judgement delivered
by Hon'ble Haryana and Punjab High Court in relation to the
employees working on daily wages in the Canteens of Army
Headquarters. However, a judgement had been delivered by
Hon'ble Haryana and Punjab High Court on 29th October,
1992 in CWP No. 319 of 1989 in the case of 24 employees of
‘Golden Lion Punjab, Haryana and Himachal Pradesh Area
Canteen’ under Headquarters Western Command, wherein
the Hon'ble Court, interalia, directed the regularisation of the
services of the employees. Against the order of Haryana &
Punjab High Court, an SLP No. 4542/98 was filed in the Su-
preme Court of India by M/s Golden Lion Canteen, which
was dismissed by the Supreme Court on 14.7.1998. In view
of the above, the judgement of Hon'ble Haryana & Punjab
High Court has been fully complied with. However, in an-
other case of Sarasama Vs UOI & Others, (CWP No. 12654
of 1993) in Haryana & Punjab High Court, it had been ruled
that each Canteen is an independent unit and it has a right to
take its own policy decision.

[English]
International Airport in Punjab

696. SHRI BALBIR SINGH : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) the date from which Intemational flights are likely
to be operated from Amritsar Airport;

(b)  whether there is any proposal of having an inter-
national airport in Punjab in addition to Amritsar; and

(c) if so, the details thereof ?
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THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) International Flights are already operating from
Amritsar Airport with a hub and spoke system.

(b)  No, Sir.
(c) Does not arise.
Development of Blocks

697. SHRI PUNNU LAL MOHALE : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) the funds being provided to each Development
Block under Rajiv Gandhi National Drinking Water Mission
and Jawahar Rozgar Yojana in Madhya Pradesh;

(b)  whether the Governme::t propose to enhance the
existing funds; and

(c) if so, the details thereof ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) Rajiv Gandhi National Drinking
Water Mission supplements the efforts of the States by pro-
viding funds under Accelerated Rural Water Supply Pro-
gramme (ARWSP). These funds are allocated to each State
at the beginning of the financial year as per the approved
allocation criteria. Further disbursement of the funds at the
district and block levels is carried out by the State Govern-
ment and the issue of raising or reducing district level and
block level aliocation etc. are also decided at the State level.
Jawahar Rozgar Yojana (JRY) has been restructured into
Jawahar Gram Samridhi Yojana (JGSY) w.e.f. 1st April 1999.
It is implemented in the rural areas of the country including
the State of Madhya Pradesh. The village Panchayats are
the implementing agencies under the Yojana. Central assis-
tance is released directly to the DRDAs/ZPs for this Scheme.

(b) No, Sir.
(c) Does not arise.
High Speed Trains on Konkan Railways

698. SHRI CHANDRAKANT KHAIRE : Will the Minis-
ter of RAILWAYS be pleased to state :

(a) whether high speed rail services are being started
on Konkan route by Konkan Railway Corporation: and

(b) if so, the details thereof ?

.= RAIL-

THE MINISTER OF STATE IN THE MINIST..- .
WAYS (SHR! DIGVIJAY SINGH) : (=, No Si:

(b) Does not arise.



163 Written Answers

Shortage of Cranes

699. DR. RAGHUVANS PRASAD SINGH :
SHRI MADHAVRAO SCINDIA :

Will the Minister of RAILWAYS be pleased to state:

(a) the total number of cranes in operation with the
Railways;

(b)  whether the Railways have shortage of 140 tonne
capacity cranes,

(¢)  whether the Railways are importing the 140 tonne
capacity cranes from the same companies inspite of signing
the agreement for transfer of technology fifteen years ago;

(d) if so, the reasons therefor;

(e) the expenditure incurred on imports of these
cranes during 1997-98 and 1998-99 ; and

(f) the steps taken by the Government to expedite
the manufacturing of such cranes indigenously to meet the
country's requirement and to avoid the extra expenditure to
be incurred on imports ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Presently, Indian Rail-
ways has 79 nos. Accident Relief Cranes of capacity 50 Tonne
and above on its BG system. This excludes the one no. 140
Tonne Crane available with Konkan Railway Corporation.

(b) Yes, Sir.

(c)  Railways hac. placed orders in 1997-98 for import
of 12 cranes.

(d)  The total requirement of BH 140 T accident relief
cranes for Indian Railways is 73 nos. Till the time of placing
order for import of 12 cranes, IR had only 23 cranes of this
capacity With fast pace of gauge conversion and the need
for speedy restoration after accident and the time required
for Railway Workshop to augment the rate of manufacture of
these cranes, it was felt necessary to go for one time import
of 12 cranes. While importing these cranes, advantage has
been taken of improvements in the crane technology to facili-
tate production of latest state-of-the-art crane in Railway
Workshop

Presently, there are 32 nos. of 140 T accident relief
cranes on Indian Railways excluding the one available with
Konkan Railway Corporation.

(e)  The expenditure incurred in imports of the Cranes
during 1997-98 and 1998-99 is as under :

1997-98 Rs.
1998-99

2.98 crore
Rs. 115.31 crore
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(U] Jamalpur Workshop, which was the recipient of
technology for 140 Tonne cranes, manufactured 3 cranes
using CKD components and 3 cranes using kits. The value
addition for manufacture of 3 cranes using kits was about
64%. In addition, Jamalpur Workshop has a programme for
manufacture of 21 cranes, out of which one crane has al-
ready been manufactured and it is expected to manufacture
3 cranes in 1999-2000. It is planned to manufacture 4 cranes
per year from 2000-2001 onwards. Parel Workshop will also
be manufacturing 140 T cranes after technology transfer.

Generation of Energy through Non-Conventional
Sources

700. SHRI RAJAIAH MALYALA : Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased to
state :

(a) the details of sources of generation of ‘Energy’
through ncn-conventional sources in Andhra Pradesh;

(b) the quantum of energy produced annually during
each of the last three years; and

(c) the efforts made to encourage the production of .
such energy ?

THE MINISTER OF STATE OF THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI M. KANNA-
PPAN) : (a) The Ministry of Non-Conventional Energy Sources
is implementing a wide range of programmes for the produc-
tion and development of non-conventional energy sources
such as Biogas Plants, Improved Chulhas, Biomass Gasifi-
cation and Briquetting Ptants, Solar Thermal Water Heating,
both domestic and industrial, Solar Photovoltaic energy based
rural home-lighting, lanterns, water pumping for irrigation and
village level power plants, grid connected power from Wind
Energy, Small Hydro, Biomass Combustion, Bagassee-based
Co-generation and Solar Photovoltaic Energy and energy from
Urban and Industrial Wastes, throughout the country includ-
ing in the State of Andhra Pradesh.

(b)  The details of quantum of energy estimated to be
produced through various non-conventional energy sources
in the State of Andhra Pradesh during the last three years
i.e. from 1996-97 to 1998-99 are given in the enclosed state-
ment.

(c)  The Ministry of Non-conventional Energy Sources
has taken a number of steps in order to promote the produc-
tion and utilization of non-conventional energy in the country
including in the State of Andhra Pradesh which include fis-
cal, financial and promotional incentives provided by the
Central Government under its various programmes for pro-
duction of energy sources, announcement of conducive poli-
cies for wheeling, banking, buy-back, third party sale and
sales tax benefits by the State Governments to attract pri-
vate sector participation and soft loan from IREDA.
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Statement

Details of energy produced through various non-conventional energy sources in the State of Andhra Pradesh duning the
last three years i.e. from 1996-97 to 1998-99

SI.No. Sources Unit Estimated Energy Generation
1996-97 1997-98 1998-99

1. Wind Power Million units 40 52 39
2. Small Hydro Power Million units 33 40 55
3. Biomass Co-generation Million units 4 4 44
4. Energy from Urban & Industrial Wastes  Million units 3.95 12.57 12.86
5. Biomass Gasifier Million units 484 1.92 4.41
6. Solar Photovoltaic Lakh KWh 2.97 3.04 32
7. Solar Thermal Million units 6.4 8.2 12.8
8. Biogas Million cubic meter 136 17.0 19.0

Increasing the Capital Base of F.C.I.

o
701. SHRIA.C. JOS : Will the Minister oNCONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government have recently decided
to increase the capital base of the Food Corporation of India;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SHRIRAM CHAUHAN) : (a) Yes, Sir.

(b) The Government of India, Department of Public
Distribution enhanced the authorised capital of the Food Cor-
poration of India from Rs. 1500 Crores to Rs. 2500 Crores on
27th September, 1999.

Night Landing System at Nedumbasseri
International Airport

702. SHRI T. GOVINDAN : Will the Minister of CIVIL
AVIATION be pleased to state :

(@) whether the Union Government are aware that
the landing system at night at Nedumbasseri International
Airport has not been functioning, as a result of it tourists are
not coming to Kerala; and

(b) if so, the steps being taken in this regard ?

THE MINISTER OF CIVIL AVIATION (SHR! SHARAD
YADAV) : (a) No, Sir. The night fanding facilities at Cochin
International Airport, Nedumbassery are functioning normally
since its inauguration in May, 1999. The airport is functional
during night also.

(b) Does not arise.

Survey for Doubling of Bandel-Katwa Section

703. SHRI MAHBOOB ZAHEDI : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the Government have completed the sur-
vey work of doubling of line between Bandel and Katwa in
West Bengal; and

(b) if so. the target date for completion of the above
work ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) No. Sir

(b)  The above survey is expected to be completed by
31.3.2000.

Zonal Advisory Committee for NF Railway

704. SHRIBAJU BAN RIYAN : Will the Minister of RAIL-
WAYS be pleased to state :

(2)  whether the Railways have constituted the North-
east Frontier Railway Zonal Advisory Committee:

(b) if so, the objectives of the said committee.

(c) whether the said committee has made cenarp sug-
gestions in their meeting on December 30. 1998 at Maligaon.
Guwabhati; and

(d) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and {b) \mr_. 2 view to
secure better representation of railway users ¢ ’~"r-rc3mg
more frequent opportunities for consultatior - Rail-
way Administrations and users on matters refating o w2 Ser
vice provided by railways and means of improving tie effi-
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ciency of such service, Railway Users’ Consultative Commit-
tees are formed on all Zonal Railways including Northeast
Frontier Railway. Zonal Railway Users' Consultative Com-
mittees which were constituted for a two-year term w.e.f.
1.7.1998 to 30.6.2000 have since been dissolved.

(c) and (d) The suggestions given by the members of
Zonal Railway Users’ Consultative Committee/Northeast Fron-
tier Railway in the meeting held on 30.12.1998 were exam-
ined by the railways and necessary action taken wherever
found necessary and feasible.

Facilities at Hyderabad Airport

705. SHRIY.S. VIVEKANANDA REDDY :
PROF. UMMAREDDY VENKATESWARLU :

Will the Minister of CIVIL AVIATION be pleased
to state .

(@)  whether the Government of Andhra Pradesh has
requested the Prime Minister on September 18, 1996 for pro-
viding certain facilities at Hyderabad Airport;

(b) if so, the details thereof; and

(¢) the action taken by the Government in this re-
gard?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) Yes, Sir.

(b)  The Andhra Pradesh Government had requested
for provisions of the following facilities at Hyderabad airport:-

(1) Direct international cargo flights from Hyderabad
to foreign de :tinations.

(2) Cold storage facilities at Hyderabad airport.

(3) Provision of infrastructure and staff at Hyderabad
airport for importing plant materials through the
airport and notifying Hyderabad airport as plant
Quarantine Fumigation station.

(¢)  The latest progress is as follows :-

(1) Under “Open Sky Policy” both Indian & foreign ajr
carriers are eligible to operate cargo flights to for-
eign destinations from Hyderabad.

(2) Agricuitural Processed Food Exports Development
Authority (APEDA) has constructed a Centre for
Perishable Cargo at Hyderabad. The facility is
likely to be commissioned by 31st January, 2000.

(3) Space has been identified for Plant Quarantine
Fumigation Station.

Sanitation Facilities at Railway Stations

706. PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of RAILWAYS be pleased to state :
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(a) whether the Government are aware that the level
of sanitation at all major railway stations is in a shockingly
bad level;

(b) if so, whether the Government have interacted with
NGOs Sulabh Sauchalaya and others to built, improve and
maintain sanitation facilities at Railway Stations; and

(¢) if so. the remedial measures to be taken in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Some complaints re-
garding unsatisfactory sanitary conditions prevailing at ma-
jor station have come to notice.

(b) and (c) Cleanliness of stations, trains and tracks i1s
accorded priority. Monitoring cellis have been set up at Zonal.
divisional and station level. At some important stations. with
an object to improve the standard of sanitation, the work of
cleaning toilets, bathrooms an urinal blocks has been en-
trusted to many agencies/non-Governmental Organisations
including M/s Sulabh International under ‘Pay & Use' sys-
tem. - -

Development of Trivandrum Railway Station

707. SHRI VARKALA RADHAKRISHNAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Government have any scheme to
develop some selected railway stations as a model railway
station;

(b) if so, whether Trivandrum railway station has been
declared as a model! station;

(c) if so, the reasons for not developing this railway
station?

. THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI DIGIVJAY SINGH) : (a) to (c) Yes, Sir.
Trivandrum Railway station has been selected as a model
station. The following upgraded/improved passenger ameni-
ties have already been provided thereat :

Standardised signages.
National Train Enquiry System;

Inter-active Voice Response System;

Three enquiry counters, seven booking counters, three
waiting rooms and eleven retiring rooms;

s 0N~

5. In the circulating area, Vehicle-wise segregation done
for traffic flows and parking facilities improved;

6. Two toilets have been made ‘Pay & Use’; and
7. Computerisation of complaints.
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Air Services for Pilgirms of Mansarover

708. SHRIUTTAMRAO DHIKALE : Will the Minister of
CIVIL AVIATION be pleased to state :

(@) whether the Government propose to have some
arrangements of air services for the pilgrims of Kailash
Mansarover like Haj pilgrims;

(b) if so, the details thereof; and
(©) if not, the reasons therefor ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (c) The possibility of arranging air-services
for the pilgrims of Kailash Mansarover has been explored by
the Government. Two alternatives, requiring air travel to Lhasa
and Kathmandu respectively, were considered, but each in-
volved further travelling by land routes and also substantially
higher costs. The air route would prevant high-altitude
acclimatisation of the Yatris, which is considered essential
for the well-being of the pilgrims. Arrangements made by
Government of India/State Government along the present
overland route across Lipulekh Pass in Uttar Pradesh are
better and involve substantially lower costs.

Inferior Quality of Rice

709. SHRI SAMAR CHOUDHURY :
SHRI PAWAN KUMAR BANSAL :

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(@) whether the Government are aware that a good
quantity of rotten rice and wheat which is unfit for human
consumption had been suppiied by FCI to Tripura and
Chandigarh during the last few months;

(b)  whether the State Governments have requested
to replace the rotten rice and wheat; and

(©) if so, the steps taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SHRIRAM CHAUHAN) : (a) No, Sir.

(b) and (c) No such request has been received.

Recommendations of Railway Safety Review
Committee

710. SHRI G. GANGA REDDY :
SHRI N.R'K. REDDY :
SHRI V.M. SUDHEERAN :

Will the Minister of RAILWAY'S be pieased to state:
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(@) whether the Railway Safety Review Committee
set up under the Chairmanship of Justice H.R. Khanna has
submitted its report;

(b) if so, the details thereof; and

(9] the steps taken by the Government to implement
the recommendations of the said committee ?

THE MINISTER OF STATE IN THE MINISTRY OF RAiL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir. Railway Safety
Review Committee has submitted Part-l of their Report.
Part-1l of their report has not yet been submitted.

(b) In Part | of their Report, Railway Safety Review
Committee has made 150 recommendations.

(c) Itis proposed to take action on those recommen-
dations of this Committee which will be accepted by the Gov-
emment.

[Translation]
Railway Line from Barwadih to Chirmiri

711. SHRI BRAJ MOHAN RAM : Will the Minister of
RAILWAYS be pleased to state :

(a) whether the survey work for laying rail line from
Barwadih to Chirmiri has been completed:

(b) if so. the details thereof; and

(c) the furtter steps taken by the Government on the
above project?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir.

(b} and (c) The Survey is in progress and is expected to
be completed by 31.12.2000. Further consideration of the
project will be possible once the Survey Report becomes
available.

Deveiopment of Power from Non-Conventiona!
Energy Sources

712. SHRI BRAJ MOHAN RAM : Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased to
state :

(@)  whether the Government have taken any step for
generation and development of power from the non-conven-
tional energy sources in Bihar;

(b) if so. the details thereof; and

(c) the schemes formulated for dev_elopment of noon-
conventional energy sources in the Ninth Five Year Plan
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THE MINISTER OF STATE OF THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI M. KANNA-
PPAN) : (a) to (c) The Ministry of Non-conventional Energy
Sources has taken various steps for generation of power/
energy through non-conventional energy sources such as
Biogas Plants, Improved Chulhas, Biomass gasification and
Briquetting plants, Solar Thermal Water Heating, both do-
mestic and industrial, Solar Photovoltaic energy based rural
home-lighting, lanterns, water pumping for irrigation and vil-
lage levels power plants, grid connected power from Wind
Energy, Small Hydro, Biomass Combustion, Bagasse-based
Co-generation and Solar Photovoltaic Energy and energy from
Urban and Industrial Wastes, throughout the country includ-
ing the State of Bihar. A number of steps has been taken to
promote the production and utilization of non-conventional
energy sources which include fiscal, financial and promo-
tional incentives provided by the Central Government under
its various programmes for production of energy sources,
announcement of conducive policies for wheeling, banking,
buy-back, third party sale and sales tax benefits by the State
Governments to attract private sector participation and soft
loan from IREDA. Accordingly a wide range of schemes have
been formulated for the production and development of non-
conventional energy sources as indicated above during the
Ninth Five Year Plan. A list of all schemes continued during
Ninth Five Year Plan, are given in enclosed statement-i and
of the State of Bihar are given in enclosed statement-II.

Statement-|

List of Schemes/programmes of Non-Conventional Energy
Sources continued durning Ninth Five Year Plan

a. National Programme on Biomass Power/Co-generation.

b.  Solar Photovoltaic Demonstration Programme

¢ SPV Water Pumping System for agriculture and related
uses

d. Solar Thermal Energy Programme

e. National Programme on Energy Recovery from urban,
municipal and industrial wastes.

f. Wind Power Programme

g. Solar Power Programme
- Grid Interactive SPV Power Programme
-+ Solar Thermal Power Programme

h. Programme for water Pumping Wind Mills, Small Aero-
generators and Hybrid Systems

i, Small Hydro Projects Programme
). National Programme on Biogas
- National Programme on Biogas Development

- Community/Institutional/Night soil based Biogas
Plants

k. National Programme on Improved Chulha
. Integrated Rural Energy Programmes
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m. Special Area Demonstration Project
n. Animal Energy Programme
New Technologies
- Chemical Sources of Energy
- Hydrogen Energy
- Geothermal Energy
- Alternate Fuel for Surface Transport
- Ocean Energy (Tidal Energy)
p. Information and Publicity
q. International Cooperation
r. Seminar, symposia, Workshops and Conferences

s. Technology Information Forecasting Assessment & Data
Bank (TIFAD)

t. National Institute of Renewable Energy (NIRE)
u. National Bio-energy Board (NBB)

v. Indian Renewable Energy Development Agency Limited
(IREDA)

w. Setting up State Nodal Agencies in North-East and Sikkim
Statement-ll

List of Schemes/programmes of Non-Conventional Energy
Sources being implemented in the State of Bihar

National Programme on Biomass Power/Co-generation.
Solar Photovoltaic Demonstration Programme

c. SPV Water Pumping System for agriculture and related
uses.

d. Wind Pumps and Aerogenerators

e. Biomass Gasifier Demonstration Programme

f.  Small Hydro Projects Programme

g. National Programme on Biogas Development and Com-

munity/Institutional/Night Soil based Biogas Plants
h. National Programme on !mproved Chulha

Central Assistance under Rural Sanitation Programmes

713. SHR! RAJO SINGH : Will the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) whether the Union Government are ifnplementing
any scheme to provide grants under the Central Rural Sani-
tation Programmes throughout the country; and

(b) if so, details of grants provided to various States
under this scheme during the last three years, State-wise ?

THE MINISTRY OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (SHRI A. RAJA) : (a) Yes, Sir. The
Union Government is implementing a scheme called Restruc-
tured Centrally Sponsored Rural Sanitation Programme
(RCRSP) throughout the country.
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(b) Details of grants provided to various States under
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this scheme during the last three years, State-wise are given 2 3 4
in the enclosed statement. West Bengal 304.21 304.21 0.00
Statement A & N Islands 0.00 0.00 0.00
Chandigarh 0.00 0.00 0.00
Details of grants Provided to States/UTs under the CRSP D & N Haveli 0.00 0.00 0.00
during last three years .
Daman & Diu 2.50 3.50 0.00
(Rs. in lakh) Delhi 0.00 0.00 0.00
State/UT 1997-98 1998-99  1999-2000 Lakshadweep 250 3.50 0.00
1 2 3 4 Pondicherry 2.50 3.50 0.00
Total 9267.61 6394.52  3771.72
Andhra Pradesh 1021.32 1148.93 657.68
Arunachal Pradesh 0.00 0.00 15.00 [English]
Assam 0.00 0.00 0.00 Production of Locomotives, Coaches and Wagons
Bihar 0.00 0.00 0.00
714. SHRI BASU DEB ACHARIA :
7 . .
Goa 375 0.00 0.00 SHRI RAMCHANDRA VEERAPPA :
Gujarat 215.00 200.00 125.00
Haryana 52.42 0.00 0.00 Will the Minister of RAILWAYS be pleased to state:
Himachal Pradesh 50.54 70.77 35.28 (a) the type of locomotives with railway at present,
Jammu & Kashmir 0.00 0.00 0.00 zZone-wise;
Karnataka 1014.85 498.67 230.57 (b) the number of locos/coaches/wagons being pro-
Kerala 531.47 731.37 253.03 duced in the country every year, factory-wise alongwith the
Madhya Pradesh 506.86 525 .48 438.11 number of locos/coaches imported annually in the country;
Maharashtra 1285.38 57528 402.44 (b)  whether the Government have formulated any
Manipur 15.00 45.50 8.96 scheme to make the country self-reliant in the production of
Meghalaya 15.91 35.00 0.00 locos/coaches/wagons; and
Mizoram 4.68 21.00 0.00 (c) if so, the details thereof ?
Nagaland 0.00 0.00 0.00
‘ .9 THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
Orissa 405.54 31582 527.98 WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) A statement is
Punjab 0.00 53.35 0.00 enclosed.
R.a sllasthan 19376 193.76 223.35 {c) and (d) Yes, Sir. Indian Railways is already self-reli-
Sikkim 23.13 28.00 347 ant in the production of locos, coaches and wagons.
Tamil Nadu 925.93 496.39 283.59 ) Thet . i ith railway at present
i (a e type of locomotives wi r
Tripura 48.67 24.00 0.00 (as on 1.4.99) zone-wise is as below :
Uttar Pradesh 2641.99 1116.49 567.28
3G NG
Raiwey  Diesel  Electric Diesel Elec. Steam Diesel Steam
1 2 3 -4 6 7 8
CR 665 772 - - - - -
ER 500 431 - - - 41 -
NR 573 282 - - - 28 -

NER 125 - 131
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1 2 3 4 5 6 7 8
NFR 119 - 126 - - - -
SR 378 173 105 20 8 - 14
SCR 421 304 54 - - - -
SER 557 507 - - - 70 -
WR 358 323 237 - 14 22 -
Total 3696 2792 653 20 22 161 14

(b

The number of locos/coaches/wagons being produced in the country every year, factory-wise alongwith the num-

ber of locos/coaches imported annually in the country for the last three years is as below :

Locomotives
Year
Diesel Electrical Imported
DLW CLW BHEL Diesel Electrical
1996-97 157 155 20 - 24
1997-98 164 165 28 - -
1998-99 161 165 5 21 -
Coaches
Year RCF ICF BEML Jessops Imported
19986-97 920 1011 211 26 -
1997-98 1031 1010 220 16 -
1998-99 1087 1057 295 27 -
Wagons
Year Goliden Rock Samastipur Amritsar Wagons Imported
workshops Workshops workshops manufacturers
1996-97 590 4525 550 20592.5 -
1997-98 802.5 550 550 25962.5 -
1998-99 7625 600 650 232225 -

Quota of Rice to States

%15. SHRI P.C. THOMAS : Will the Minister of CON-

SUMER AFFAIRS AND PUBLIC DISTRIBUTION be pleased
to state :

(@) the criteria for allotment of rice to States;

(b)  whether the Government have reduced quota of
rice to the States during the last three years; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SHRIRAM CHAUHAN) : (a) Under The Targeted Public Dis-
tribution System (TPDS) which was launched from June, 1997

the monthly quotas of rice and wheat to all the States/UTs
have been fixed so as to provide foodgrains to the population
living Below Poverty Line (BPL) @ 10 kg per family per month
at specially subsidised rates. The BPL population in each
State/UT has been estimated by the Planning Commission
based upon the methodology of ‘Expert Group on estimation
on proportion and number of poor under the Chairmanship of
Late Prof. Lakdawala. Transitory allocation of foodgrains for
-population Above Poverty Line (APL) is also made equal to
the difference of past 10 years' annual average lifting of
foodgrains under PDS in States/UTs and the BPL quotas.
Bifurcation of quantity of foodgrains allotted under TPDS into
rice and wheat is made according to the choice of States/
UTs.

(b) and (c) In comparison with quantities of aliotment
made immediatetly prior to introduction of TPDS which were
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record high for various reasons the allotments made under
TPDS as per the above criteria were less. In view of this
State Governments have been given additional allocations
also.

[Translation]
Gauge Conversion of Pipar-Bilara Rail Line

716. SHRI JASWANT SINGH BISHNOI : Will the Min-
ister of RAILWAYS be pleased to state :

(a) the reasons for delay in starting the gauge con-
version work on Pipar-Bilara railway line whose foundation
stone was laid on September 22, 1997 by the then Minister
of Railways; and

(b) the steps taken/proposed to be taken to start the
above conversion work ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) The work is
sanctioned. However, due to acute constraints of resources
and low operational priority of this line, it has not been found
possible to allocate resources for taking up this work so far.
The work would be taken up after some of the ongoing projects
get completed and the resource position improves.

[English]
Shortage of Sugar for Public Distribution System

717. SHRI ASHOK N. MOHOL : Will the Minister of
CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state :

(@) whether the Government have assessed the de-
mand of sugar for P.D.S. in the country during the current
year,

(b) if so, the details thereof and the extent to which
the shortage of sugar has been estimated; and

(c) the steps being taken by the Government to meet
the requirement ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) During the current sugar sea-
son 1999-2000 (Oct.-Sept) the total requirement of levy sugar
for distribution under Public Distribution System is assessed
to be around 46.00 lakh tonnes.

(b) and (c) With the carry over stocks of 67.23 lakh tonnes
(Provisional) as on 1.10.99 and the estimated production of
160.00 lakh tonnes during the current sugar season 1999-
2000, there may not be any shortage of sugar under Public
Distribution System in the country. However, to meet the re-
quirement of levy sugar during the initial lean months of the
current sugar season 1999-2000, a loan of 2.00 lakh tonnes
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was taken from the sugar mills out of their free sale sugar
portion for use under Public Distribution System which would
be returned by June '2000.

Train Accident at Gaisal

718. SHRI PRABHUNATH SINGH :
SHRI MOHAN RAWALE :
Will the Minister of RAILWAYS be pleased to state:

(a) whether a serious rail accident took place on Au-
gust 2, 1999 between Delhi bound Brahmaputra Mail and
Guwahati-bound Awadh-Assam Express at Gaisal Station
under Northeast Frontier Railway;

(b) if so, the number of persons killed/injured and loss
of Government property in the said accident;

(c) the amount of compensation paid to the families
of the victims;

(d)  whether it took 20 hours for the first crane and 50
hours for the second crane to reach Gaisal;

{e) if so, whether the Government inquired into this
inordinate delay of the crane arrival at the crash site;

h if so, the outcome thereof and the action taken in
the matter,;

(@)  whether the railways have shortage of cranes; and
(h) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b) 287 persons were killed and 359 persons were
injured in the said accident. The Government property worth
Rs. 1007.18 lakhs was lost in this accident.

() Nil
(d) to (f) No, Sir. The first Accident Relief Train with_ a
crane reached the accident site after 15 hours and 30 min-

utes and the second one reached after 21 hours and 55 min-
utes.

(g) and (h) While there is no overall shortage of cranes,
there is shortage of 140 T capacity cranes.

Generation of Power through Windmills

719. DR.V. SAROJA : Will the Minister of NON-CON-
VENTIONAL ENERGY SOURCES be pleased to state :

(a) the location of Windmills, State-wise;

(b) the quantum of power generated through wind-
mills during each of the last three years:
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(c) whether any steps have been taken and funds
provided to increase the quantum of power generated through
windmills;

(d) if so, the details thereof; and
(e) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI M. KANNA-
PAN) : (a) An aggregate wind power capacity of 1077 MW
has so far been installed in the country. Statewise break-up
of installations is given in the enclosed Statement.

(b) The quantum of energy generated from wind
power projects during the last three years is given below :

1996-97 878 million Kwh
1997-98 988 million Kwh
1998-99 1065 million Kwh

(c) and (d) Under the wind resource assessment
progrmame, potential sites are identified which can be con-
sidered suitable for wind power projects. 177 sites have so
far been identified in 13 States/UTs. Funds are provided for
a limited number of demonstration projects in the potential
States. Demonstration projects of capacity 55 MW have so
far been installed in nine States. The Central and the State
Governments also provide fiscal and financial incentives, in-
cluding relief from taxes and duties, accelerated deprecia-
tion, etc. 14 States have so far announced promotional poli-
cies for wheeling, banking and buy-back of electricity gener-
ated from such projects. Soft loan are also provided by the
Indian Renewable Energy Development Agency (IREDA) for
commercial wind power projects.

(e) Does not arise.

Statement

Srare-wi3e Break-up of wind power installed capacity as on
31.10.1999

State Capacity MW Maijor Locations

1 2 3

Andhra Pradesh 68 Kadavakallu, Ramagini,

Tallimadugula

Gujarat 167 Okhamadhi, Lamba, Navadra.
Bhogat, Patelka, Kalyanpur,
Dhank, Pransala, Raisalka,
Vadekhan, Mervadar

Karnataka 28 Chikodi. Madhakaripura,

Mallasamudra, Beladodi,
Kappatagudda, Hanamsagar,
Jogimatti
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1 2 3
Kerala 2 Kanjicode

Madhya Pradesh 20  Jamgodrani
Maharashtra 32 Deogad, Vijaydurg,

Chalkewadi, Gudepanchgani,
Thoseghar, Vankuswade

Rajasthan 2
Tamil Nadu 757

Jaisalmer

Kayathar, Muppandal,
Kethanur, Tuticorin,
Puliyamkulam, Sultanpet,
Perungudi, Poolavadi,
Devarkulam, Edayarpalayam

Price of Levy Sugar

720. SHRIC.N. SINGH :
SHRI SHEESH RAM SINGH RAVI :

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to siate :

(8) whether there is any proposal to increase the price
of levy sugar vis-a-vis sugarcane prices;

(b) if so, the time by which a decision is likely to be
taken thereon;

()  whether the sugar mill owners owe about Rs. 1000
crores to the farmers for their crops and are unabie to make
the payment due to non receipt of their payment of the levy

sugar already procured by the Government amounting to Rs.
300 crore;

(d) if so, the reason for withholding the payment of
about Rs. 700 crore to the farmers; and

(e) the steps taken by the Government to get the pay-
ments released to the farmers from the sugar mill owners ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) and (b) The ex-factory price of
levy sugar for the sugar season 1998-99 has been notified
by the Government on the basis of the Statutory Minimum
Price (SMP) of sugarcane fixed at Rs. 52.70 per quintal linked
to a basic recovery % cane of 8.5 percent.

(c) and (d) As on 30.9.1999, the cane price arrears pay-
able by the sugar mills to the cane growers for the sugar
season 1998-99 were to the tune of Rs. 288.65 crores which
constitutes 3% of the total price payable as against Rs. 239.28
crores which is 3.1% of the total price payable on the corre-
sponding date of last sugar season 1997-98.

(e) The responsibility for ensuring timely payment of
cane prices dues to the farmers by the sugar mills lies with
the State Governments who have necessary powers & field
agencies to ensure such payments. The Central Government
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on its part has been drawing the attention to the provisions of
the Sugarcane (Control) Order, 1966 including payments of
interest in the case of delay beyond 15 days and advising the
State Governments at the highest level from time to time to
expedite clearance of cane price arrears. Central Govern-
ment has also been pursuing a policy of encouraging stabil-
ity and reasonable level of sugar prices in the domestic mar-
ket through judicious release of free-sale sugar quota and
helping deserving specific cases with higher free-sale sugar
quota as measures to enable clearance of cane price arrears
of the farmers.

Price Rise of edible Oil

721. SHRI A. VENKATESH NAIK :
SHRI RAMSHETH THAKUR :

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(@) whether there is a sharp increase in oil particu-
larly of mustard oil just after permitting its sale in sealed con-
tainers;

(b) if so, the details thereof and the reasons therefor;
and

(c) the action proposed to be taken by the Govern-
ment to control the prices of edible oils ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) to (c) The edible Packaging
Order for mandatory sale of edible oils in packed containers
came into force on 15.12.1998. The prices of edible oils par-
ticularly mustard oil showed steady declining trend since then
till July, 1999. There was slight increase in prices in the
months of August and September, 1999. The prices have
again shown declining trend since then.

A High Powered Price Monitoring Board (HPPMB) un-
der the Chairmanship of Cabinet Secretary has been consti-
tuted. The Board has been monitoring the prices of edible
oils on a weekly basis and taking appropriate measures to
control the prices.

Deduction of Cracks on Railway Tracks

722. SHRI SURESH RAMRAO JADHAYV : Will the Min-
ister of RAILWAYS be pleased to state :

(@) whether the Government are aware that rail track
fracture is a major safety hazard;

(b) if so, the effective steps taken by the Government
for detection of defective tracks;

(©) whether Ultrasonic Flaw Detector (USFD) and Self
Propelled Ultrasonic Rail Test Car (SPURT) can be used to
detect cracks on railway tracks in a big way; and
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(d) if so, the steps taken by the Government to make
the use of USFD and SPURT Car in detecting the defective
tracks ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir.

(b)  More frequent testing of rails by Ultrasonic Flaw
Detectors and manually by using magnifying glass.

(c) Yes, Sir.

da ) More frequent testing of rails by manually
operated Ultrasonic Flaw Detection (USFD)
machines.
(i)  Provision of two nos. of SPURT Cars has

been sanctioned for procurement.

[Translation]
Import of Edible Oil

723. SHRIJ.S. BRAR:
SHRI NAWAL KISHORE RAI :

Will the Minister of CONSUMER AFFAIRS AND
PUBLIC DISTRIBUTION be pleased to state :

(a) whether the gap between the demand and supply
of edible oil in the country during the current financial year
was estimated;

(b) if so, details thereof ;

(c) whether edible oil was imported to meet the de-
mand; and

(d) if so, the !o‘tal quantity of edible oil imported
through private and public sectors during the current year ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) The gap between demand and
supply of edible oils was estimated for the oil year 1998-99
(Nov.-Oct.).

(b)  For the oil year 1998-99, the details are as un-

der:-
(Figures in Lakh tonnes)

Supply Demand Gap
1998-99 72.61 91.99 19.38
(c) Yes, Sir.

(d) Based on the returns received from the importers
till 22.11.1999, the total quantity of edible oils imported dur-
ing the year 1998-99 (Nov.-Oct.) has been 33 lakh tonnes.
This includes import of 1.67 lakh tonnes of edible oils by
State Trading Corporation (STC) for Public Distribution Sys-
tem (PDS).
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Setting up of international Airports

724. DR. ASHOK PATEL : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether any proposal is under consideration of
the Government to set up more international airports in the
country,

(b)

(c) thetime by which final decision is likely to be taken
in this regard; and

(d) the estimated expenditure likely to be incurred
thereon, airport-wise ?

if 80, the details thereof;

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (c) The Government has been receiving sug-
gestions for upgradation of existing airports to international
standards as well as construction of new international air-
ports. No concrete decisions have so far been taken.

Expansion of Civil Aviation Services in Rajasthan

725. PROF. RASA SINGH RAWAT : Will the Minister
of CIVIL AVIATION be pleased to state :

(a) the details of the Scheme formulated for expand-
ing civil aviation services in Rajasthan and to construct new
airports in the State;

(b)

(c) whether the Government have also received any
representation in this regard; and

@

thereon ?

the financial provisions made therefor ;

if so, the details thereof and the action taken

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) and (b) Airports Authority of India has plans to
develop Jaipur, Udaipur, Jodhpur and Jaisalmer airports dur-
ing Ninth Five Year Plan for which a provision of Rs. 44 crores
has been made. However, there are no plans to construct
any new airport in Rajasthan. At present, Alliance Air, a sub-
sidiary of Indian Airlines, operates scheduled services to
Udaipur, Jodhpur and Jaipur. During winter season, flights
are also operated to Jaisalmer to cater to tourist traffic. Pri-
vate operators are free to operate to any destination in
Rajasthan depending on commercial viability.

(c) and (d) Government of Rajasthan had sent a pro-
posal for construcuon of an airport at Ajmer. However, this
proposal has not been approved by the Planning Commis-
sion as the project is economically unviable. Moreover, in
terms of the Policy on Airport Infrastructure, new airpert can
be developed if the location is outside the 150 km radius of
an existing airport.

Introduction of Walkie-Talkie System in Goods Trains

726. SHRI RAMPAL SINGH : Will the Minister of RAIL-
WAYS be pleased to state :
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(@) whether the Government propose to introduce the
‘Walkie-Talkie' system in goods trains also to establish con-
tact between the driver and the guard in view of its success
in express trains; and

(b) if so, the time by which the final decision is likely
to be taken in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, sir.

(b) It has already been decided to provide walkie-
talkie sets on all the goods trains by 31.3.2000 in addition to
passenger and Mail/Express trains, which have already been
equipped.

[English]
Operation Leech in A & N Islands

727. SHRI SUSHIL KUMAR SHINDE : Will the Minister
of DEFENCE be pleased to state :

(@) whether the investigations into the “Operation
Leech” conducted jointly by the three armed forces in Febru-
ary 1998 have since been completed,;

(b)
©

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (u) No, Sir.

if so, the results thereof; and

the reaction of the Government thereon ?

(b) and (c) Do not arise.
Extension of Rail Network to Sikkim

728. SHRI BHIM DAHAL : Will the Minister of RAIL-
WAYS be pleased to state :

(8) whether there is any proposal under consideration -
of the Government to extend the Rail Network to Sikkim;

(b) whether any Survey has been conducted-in this
regard; and

(©)
therefor ?

if so, the details thereof and if not, the reasons

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) to (c) A survey for ex-
tension of the railway line from Sevok to Gangtok via Singtum
is in progress. The survey is expected to be completed dur-
ing the next financial year. Further consideration of the project
will be possible once the survey report becomes available.

Upgradation of Technology

729. SHRI SULTAN SALAHUDDIN OWAIS! : Will the
Minister of RAILWAYS be pleased to state :

(a) whether the Government are considering to im-
prove the Technology for manufacturing of wagons, locomo-
tives and coaches;

(b) if s0, the details of proposals finalised/under con-
sideration and implications thereof;
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(c) the data regarding import of diesel/electric loco-
motives and coaches during the last three years and propos-
als under consideration for further three years;

(d) whether imported diesel/electric locomotives are
in service at present, if so, the details thereof;

(e) whether the Government propose to import spe-
cially designed coaches for specific trains to attract and pro-
mote tourism; and

() if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SiNGH) : (a) Yes, Sir.

(b) (i) Wagons : The existing design of BOXN wagon has
been upgraded to carry higher axle load to higher speeds
which will increase the throughout substantially. A trial order
for 300 such wagons has already been placed.

A tender for development of track-friendly bogies with
higher speed potential is under consideration. This will im-
prove the wheel life and reduce track wear thereby bringing
substantial savings in maintenance expenditure. There will
also be an overall improvement in the productivity due to
higher speed potential, etc.

ii) Coaches : A transfer of technology-cum-supply
contract for new generation coaches from M/s Alstom
Hoffmann Busch of Germany is under execution which will
bring modern, light weight coaches with longer length and
higher passenger carrying capacities to replace the existing
coaches. These coaches will provide passenger comforts and
interiors matching with international standards, to the Indian
Railway passengers.

iii) Diesel locos : Indian Railways have entered into
a contract for transfer of technology for indigenous manufac-
ture of 4000 HP 3 phase AC/AC diesel locomotives at DLW/
Varanasi;

iv) Electric locos : 30 electric locomotives with three-
phase-drive, microprocessor control and fault diagnostic fea-
tures and regenerative braking system have been acquired
up till now along with technology transfer from M/s ABB (now
M/s Adtranz) against contract No. 92/RSF/459/1(GP-140)
dated 23.7.93 for manufacturing these state-of-the-art tech-
nology Electric locomotive at Chittaranjan Locomotive Works,
Chittaranjan. Process of technology transfer has progressed
satisfactorily and indigenous manufacturing of these loco-
motives has already started at: Chittaranjan Locomotive
Works, Chittaranjan. Besides existing locomotives are also
being upgraded by providing microprocessor control system,
static converters, Air Dryers, single bottle vacuum circuit
breaker, etc.

(c) (i) Diesel Loco : Year wise import of diesel locomo-
tives is as under :

1996-97 Nil
1997-98 Nil
1998-99 21 diesel freight locos (including 8 locos

received in partially knocked down condi-
tion for assembling at DLW, Varanasi.)
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Another contract for import of 10 passenger diesel loco-
motives has been signed with M/s General Motors/USA, which
will be received during the next 3 years.

(i)  Electric Locos : The year wise import of 3-phase
ABB Electric locomotive during the last 3 years is as below :

1996-97 24 Nos.
1997-98 Nil
1998-99 Nil

At present, there is no proposal under consideration for
import of electric locomotive.

(iii) Coaches : No coach has been imported during
the last 3 years and 24 coaches are likely to be imported
within next 3 years.

(d) (i) Diesel Loco : 13 assembled and 2 partially
knocked down locos assembled by DLW/Varanasi are pres-
ently in service.

(ii) Electric Locos : 30 imported electric locomo-
tives are in service and are hauling prestigious Mail/Exp.
Coaching trains and heavier goods trains.

(e) No, Sir.
(43} Does not arise.
Army-Type Discipline in Railways

730. SHRI VILAS MUTTEMWAR : Will the Minister of
RAILWAYS be pleased to state :

(a)  whether after the worst disaster, the Raitway Board
has decided to impose “Army-type discipline” for achieving a
“zero-accident” situation;

(d) if so, whether during the moith of August 1998,
the Railway Board had met to review the working of the “most
strategic” transport system,

(c) if so, the main decisions arrived at:

(d) whether any concrete line of action has beep pre-
pared by the Railway Board as to check the discipline in the
railway staff to avoid rail accidents in future; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Consequent to the col-
lision of Awadh Assam Express and Brahmaputra Mail on
2nd August 1999 resulting in heavy loss of life, Chairman/
Railway Board wrote a detailed letter dated 19th August 1999
on the subject of ‘Safety on Rails’ to all the General Manag-
ers, stressing that Indian Railways have to work to a situa-
tion where the mistakes by the staff and failures of the assets
are eliminated. It was also emphasised that, a providing safe
and efficient service, the systems and procedures of the In-
dian Railways have to be more akin to Army

(b)  No, Sir.
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(c) Does not arise.

(d) and ‘e) Yes, Sir. The steps which need to be taken
immediately to improve discipline of the railway staff so as to
ensure safe movement on Rails, have been brought out in
Chairman Railway Board's aforesaid letter dated 19th Au-
gust 1999 to the General Managers. The same include (i)
More nigid staff discipline norms, including punctual atten-
dance (ii) Knowledge of rules, mental alertness, availability
at duty places and total commitment to the organisation (iii)
Availability of update Instructions with the staff (iv) Devotion
of full time by supervisory officials to their areas of activity,
keeping off-line activities to a bare minimum (v) Appropriate
training of railway officials as per prescribed modules at vari-
ous stages i.e. Initial Recruitment Training, Refresher Train-
ing, Promotional Training and Specialised Training (vi) Sur-
prise inspections during the night time.

[Translation]
Consumer Information Centre

731. SHRI RAMDAS ATHAWALE : Will the Minister of
CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state :

(@)  whether the Government propose to set up Con-
sumer Information Centres in the country;

(b) if so, the details thereof, Statewise; and

(¢)  the time by which these Centres are likely to be
setup ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) Yes, Sit.

(b)  Under the scheme, a Consumer Information Cen-
tre will be run by a reputed consumer organisation and will
function as a library, a guidance Centre, a resource centre
and a testing centre. All consumer related information in pos-
session of the National Informatic Centre would be made
available to the Centre.

(c)  No time limit has been fixed for setting up of the
Consumer Information Centres. It is dependent upon the re-
sponse from reputed Voluntary Consumer Organisations,

which fulfil the eligibility criteria to take up the task of setting
up the Centres.

Survey for Hazipur-Vaishali-Sugauli Rail Line

733. DR. RAGHUVANSH PRASAD SINGH : Wil the
Minister of RAILWAYS be pleased to state :

(a) the action taken on the survey report cf Hazipur-
Vaishali-Sugauli rail line; and

(b) the time by which the construction work of above
line is likely to be started ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) The survey
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report revealed that the cost of the 67 km long line would be
Rs. 106 cr. with rate of return of (=) 2.75%. Due to grossly
unremunerative nature of the line and acute constraint of
resources, it was not found possible to consider taking up
the project for the present. However, based on persistent
demands of the public representatives of the area, fresh sur-
vey has been ordered. Further consideration of the project
would be possible once the survey report becomes avail-
able.

[English]

Selection of Villages by NIRD

734. SHRI RAJAIAH MALYALA : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) whether the National Institute of Rural Develop-
ment (NIRD), Hyderabad has selected any Villages for the
training of people in the Rural Development sector;

(b) if so, the names of these villages, District-wise
and State-wise and since when; and

(c) the achievements made thereon ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA,) : (a) National Institute of Rural De-
velopment (NIRD) has not adopted any villages for the train-
ing of people in the Rural Development Sector.

(b) Does not arise.
(c) Does not arise.

Provision of Funds under Poverty
Aleviation Programmes

735. SHRI SURESH CHANDEL : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) whether the poverty alleviation programmes are
being adversely affected for want of adequate funds;

(b) if so, whether the Government have agreed to pro-
vide adequate funds for alleviating poverty in the country;
and

(©) if so, the funds allocated during the last three years
so far in this regard; State-wise?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA,) : (a) No, Sir.

(b)  Poverty Alleviation Programmes have top priority
in allocation of funds.

(c) A Statement showing State-wise allocation of
funds during the last three years under Integrated Rural De-
velopment Programme (IRDP), Development of Women and
Children in Rural Areas (DWCRA), Training of Rural Youth
for Self Employment (TRYSEM), Supply of iImproved Toolkits
to Rural Artisans (SITRA), Jawahar Rozar Yojana (JRY),
Indira Awas Yojana (IAY), Million Wells Scheme (MWS) and
Employment Assurance Scheme (EAS) is enclosed.
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Additional Forces in Tripura

736. SHRI T. GOVINDAN : Will the Minister of DE-
FENCE be pleased to state :

(@) whether the Government of Tripura has requested
the Union Government for deployment of additional forces in
the State; and

(b) if so, the reaction of the Government in this re-
gard ?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES) : (a) Yes, Sir.

(b)  Additional battalions of para military forces are
being sent to the State.

Jurisdiction of Divisions

737. SHRI MAHBOOB ZAHEDI : Will the Minister of
RAILWAYS be pleased to state :

(@) whether the New Jalpaiguri railway station previ-
ously under Katihar Division has not been transferred to
Hajipur Sadar Division, thus having an adverse reflection on
its development; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) and (b) The jurisdiction
of East Central Railway, Hajipur has been finalised which
includes Katihar Division and New Jalpaiguri railway station
is a part of Katihar Division.

Dining Cars in Trains

738. PROF. UMMAREDDY VENKATESWARLU : Will
the Minister of RAILWAYS be pleased to state :

(@) the reasons for discontinuance of the Dining cars
in various trains;

(b)  whether Railways propose to review the decision
to do away with Dining cars on short distance trains; and

(c) the steps proposed to reintroduce Dining cars in
selected long-distance trains ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Dining cars were intro-
duced on Indian Railways in order to provide personalised
service on a few selected important trains. They have been
replaced with pantry cars as it was not possible to cater to
large number of passengers through dining cars.

(b) No Sir.

(c) Question does not arise.
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Commercial Use of Railway Land

739. SHRINARESH PUGLIA : Will the Minister of RAIL-
WAYS be pleased to state :

(@)  whether the Indian Railways are preparing a mas-
ter plan for the commercial use of the surplus railway land in
the country;

(b) if so, the details thereof; and

(c) the time by which the said master plan is likely to
be formulated ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) to (c) Railway do not
have any surplus land. However, approval for taking up Com-
mercial Utilisation of railway land/air space has recently been
accorded by the Cabinet and the National De'‘eiopment Coun-
cil while approving the IX Five Year Plan Document. This
document envisages raising of non-tariff resources by the
Railways through the commercial utilisation of its land/air
space.

Railway have accordingly decided to take up commer-
cial usage of air space over identified station buildings. This
will be a continuous activity.

[Translation]
Drinking Water Projects

740. SHRI BRAJ) MOHAN RAM : Will the Minister of
RURAL DEVELOPMENT be pleased to state

(a)  whether the Union Government have asked the
State Governments to submit proposals for drinking water
projects to be implemented with the assistance from Japan;

(b) if so, whether any proposal has been received
from Bihar Government; and

{c) if so, the action taken in this regard and time by
which it is likely to be cleared for execution ?

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (SHRI A. RAJA) : (a) The Government
invited project proposals from various sectors incl_uding drink-
ing water for assistance from Overseas Economic Coopera-
tion Fund (OECF), Japan under the 1999-2000 OECF loan
package.

(b)  As per the information furnisied by the Govern-

ment of Bihar, they have not submitted a' y proposal for Srink-
ing water projects with Japanese assisiance

(©) Does not arise.
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Encroachment of Railway Land

741. SHRI RAJO SINGH : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the total railway land encroached, Zone-wise :

(b) the details of the cases lying pending with the
Court against the encroachers, Zone/State wise;

(c) the stepstaken by the Government to remove the
encroachers from railway land;

(d)  the total area of land allotted by the Railways per-
manently or temporarily, State-wise;

(e) the total area of land still lying unutilised with the
Railways; and

(f) the steps taken by the Government to utilise the
unutilised railway land ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Details are given as
under :

- Railway Zone Area under encroachment

(in hectares)

Central 64
Eastern 85
Northern 900
North Eastern 115
Northeast Frontier 304
Southern 83
South Central 84
South Eastern 715
Western 107

(b) and (d) Railways do not maintain positior: of these
cases State wise. However, zone wise information is being
collected.

() New encroachments are removed as soon as
these are noticed. Regarding others, action is taken for re-
moval of encroachments under the Provisions of Public Pre-
mises (Eviction of Unauthorised Occupants) Act, 1971.

(e) and (f) 24845 hectares of Railway land is lying va-
cant with the Railways. This land, is required by Railways for
their operational requirements as well as for future develop-
ment works. Temporarily, however, this vacant land is being
used for afforestation purposes.

December 2, 1999
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[English]
Construction of Angamaly-Sabarimala Rail Line

742. SHRI P.C. THOMAS : Will the Minister of RAIL-
WAYS be pleased to state :

(a) the present stage of construction work of Anag-
amaly Sabarimala railway line;

(b)  whether the Office of Deputy Chief Engineer has
been sanctioned and if so, the place thereof;

(¢) the details of other offices which are sanctioned/
proposed in Kerala;

(d) whether there are several requests to extend this
line to Punalur and then to Trivandrum; and

(e) if so, the steps taken by the Govémment_ in this
regard ? RS

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Final location survey
has been taken up and 60 km of survey work has been com-
pleted.

(b) One Executive Engineer/Construction has been
posted at Moovathupuzha for the above work, and also one
Dy. Chief Engineer/Construction is posted at Ernakulam for
this survey work in addition to other works in and around
Ernakulam. :

(c) For other construction activities in Kerala area,
one Deputy Chief Engineer/Construction each is posted at
Trivandrum, Palaghat, Calicut and Cannannore.

(d) Yes, Sir.

(e) Betwcen Erumeli and Punalur, a survey done in
the recent past had revealed inadequate traffic prospects, as
such it had not been found possible to consider taking up the
project. A survey report for a new broad gauge line from
Punalur to Trivandrum Central has recently bezn completed
and is under examination.

Development of Airports in North-Eastern States

743. SHRIBAJU BAN RIYAN : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) the details of Airports in the North-Eastern States
where modernisation and expansion works were undertaken
during 1998 and 1999 as on August;
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(b) the expenditure incurred thereon Airport-wise;

(¢)  whether Guwanhati Airport is being proposed to be
upgraded as international airport; and

(d) if so, the details thereof ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) and (b) The works relating to expansion and
modification of terminal building at Agartala Airport, construc-
tion of Technical Block and perimeter road at Imphal airport
and acquisition of land for extension of runway from 9000 ft.
to 12000 ft. at Guwahati airport were taken up during the
year 1998. Similarly, projects such as acquisition of land for
extension of runway from 6000 ft. to 7500 ft. at Agartala air-
port, strengthening of existing runway at Guwahati airport
and construction of boundary wall at Lilabari airport have
been taken up during 1999. The expenditure incurred till Au-
gust, 1999 is Rs. 7.78 crores in Agartala; Rs. 2.20 crores in
Imphal; Rs. 11.43 crores in Guwahati and Rs. 10 lakhs in
Lilabari airport.

(c) and (d) Presently, there are no requests for operation
of international flights to and out of Guwahati.

Ban on Inter-State Movement

744. SHR! ASHOK N. MOHOL : Will the Minister of
CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state :

(a) whether the Union Government have lifted the ban
imposed on inter-State movement of wheat and wheat prod-
ucts under open sale scheme;

(b) if 50, whether the Government propose to liberalise
further the open sale scheme; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI
SHRIRAM CHAUHAN) : (a) Yes, Sir, unrestricted inter-State
movement of wheat under the Open Market Sale Scheme
(Domestic) was permitted from 11.03.1999.

(b) and (c) Keeping in view the availability of stocks of
wheat and with a view to off-land the surplus stocks of wheat,
the Open Market Sale Scheme (Domestic) of wheat was lib-
eralized from 9.8.1999. As per the instructions in vogue, now
any party can purchase wheat under this scheme from any-
where in the country, subject to a minimum of 10 MTs, after
depositing the cost of wheat witi1 the concerned District Man-
ager of Food Corporation of India. Presently, there is no pro-
posal to liberalize the scheme any further.

1
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C.A.G. Report on Train Accidents

745. SHRI PRABHUNATH SINGH :
SHRI RAMSAGAR RAWAT :

Will the Minister of RAILWAYS be pleased to state:

(a) whether the CAG has in its report on Railways,
tabled in Parliament in the last week of October, 1999 heiu
the Railways responsible for neglect and responsibie for the
disastrous railway accidents;

(b) if so, the salient points brought out by the CAG in
its report;

(c) the steps taken by the Government to make the
rail jourmeys safe;

(d) whether the CAG has commented adversely on
bunglings in the railways; and

(e) if so, the details nereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SiNGH) : (a) and (b) The Comptrol-
ler and Auditor General of India submitted his Report No. 9 of
1999 pertaining to Union Government (Railways) for the year
March, 1998 to the Parliament on 29.10.1999. This Report
includes a chapter on safety performance of Indian Railways
which covers accidents and occurrences which affect the
safety environment of Indian Railways, safety management.
specifically on high censity group A and B routes, measures
that could be taken to improve safety performance, execu-
tion of safety work, etc.

(c) Important steps taken to prevent accidents are
given in the enclosed statement.

(d) and (e) In chapter 4 of the Report, the C & AG has
made certain observations on safety related items like import
of high capacity diesel powered breakdown cranes. repeated
award of contracts to firms known to have poor Juality sys-
tems, procurement of high output tie tamping machines, sup-
ply of defective rails, procurement of CST-9 sleepers, pro-
curement of Malleable Cast Iron (MCI) Inserts, procurement
of High Tensile Steel Wire, etc.

Statement
Important steps taken to prevent accident

1. The work of track circuiting has been accelerated on
the trunk routes and other important mair. lines

2. Modification of the signaling circuitry is being carrfed
out to minimize chances of human errors in causing
accidents.
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Auxiliary warning system for giving advance waming
about “signal at danger” to the driver of the running
train has been commissioned on Mumbai subsurban
sections.

Railway Board has cleared a pilot project of AWS for
Tughlagabad-Mathura section of Central railway on a
trial basis.

Walkie-Talkie sets have been supplied to Drivers and
Guards of all Passenger carrying trains. The same is
presently being supplied to Drivers and Guards of
goods trains also and the same is likely to be com-
pleted by 31st March, 2000.

There has been progressive increase in use of Tie
Tamping and ballast cleaning machines for track main-
tenance.

For monitoring track geometry and running character-
istics of the track, sophisticated track recording cars,
oscillograph cars and portable accelerometer are be-
ing progressively used.

For detecting rail fractures and weld failure 96 more

double rail Ultra Sonic Flaw Detectors are being pro-
cured.

In addition, 2 Self Propelled Ultra Sonic Rail Testing
Cars are also being procured.

Maintenance facilities for coaches and wagons have
been modernised and upgraded at many depots.

To prevent cases of cold breakage of axles, ROH De-
pots have been equipped with ultrasonic testing equip-
ment for detection of flaws in the axles.

Whistle boards/speed breakers and road signs have
been provided at unmanned level crossings and vis-
ibility for drivers has been improved.

Audio-visual publicity campaigns to educate road us-
ers on how to make a safe crossing are conducted.

Steps have been taken to prevent inflammable and

explosive materials from being carried in passenger
trains.

Periodic Safety Audit to different divisions by inter-

disciplinary teams from zonal headquarters has been
introduced.

Training facilities for drivers, guards and staff con-
nected with train operation have been modemized in-
cluding use of simulators for training of drivers.

Refresher courses are regularly organized at speci-
fied intervals.

Performance of the staff connected with train opera-
tions is being constantly monitored and those found
deficient are sent for crash training.

Periodical safety drives are conducted to inculcate

safety consciousness among the staff.
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Non Utilisation of Housing Funds in States

746. SHRIY.S. VIVEKANANDA REDDY : Will the Min-
ister of RURAL DEVELOPMENT be pleased to state :

(a) whether the World Bank has stated that economic
reforms have not helped to tackle poverty in India;

(b) whether large amounts of funds for important
schemes, such as rural housing have not been utilised by
the States and they have not submitted regular reports on
use of Central funds;

() if so, the reasons therefor ;

(d) whether the goal to reduce the rural poverty and
homelessness should be accorded highest priority on the
agenda; and

(e) if sothe steps Government propose to take to see
that funds are utilised by the States properly so that reforms
couid help the poor ?

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (SHRI SUBHASH MAHARIA) : (a) In-
formation is being collected.

(b) and (c) No Sir. The percentage utilisation of the total
available funds of major schemes of the Ministry such as
rural housing during 1998-99 has been satisfactory and States

have submitted regular progress reports on use of central
funds.

(d) The Government have already accorded highest

priority to the goal of reducing rural poverty and homeless-
ness.

(e) The Govemment regularly review the financial per-
formance of the States under all the Programmes of the Min-
istry and impress upon the States the need for utilising the
funds in full so that reforms could help the poor.

Indian Army deployed on Peace Keeping Missions
Abroad

747. SHRIA. VENKATESH NAIK :

SHRI SULTAN SALAHUDDIN OWAISI :
Will the Minister of DEFENCE be pleased to state

(a) the number of peace keeping operations under-
taken by Indian Army in different countries so far under the
‘auspices of United Nations;

(b) the total strengtn of troops involved in these op-
erations;

(¢) the number of Defence personnel killed therein;
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(d) whether the United Nations owes any sum to
Indian Army on this account;

(e) if so, the details thereof and the reasons for non-
paymunt; and

(4] the number of peace keeping operation in hand
at present and the total Indian defence personnel deployed
therein ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) Indian Army has participated in 29 United
Nations Peace Keeping Missions since independence.

(b)  Over 50,000 troops have served in these Missions.

(c) Till date, 91 personnel have died while serving in
these Missions.

(d) and (e) An amount of US $ 20.66 million has been
accepted for payment by UN on account of contingent owned
equipment, troops costs and miscellaneous claims. The pay-
ment is awaited. The claims preferred by India are processed
by UN based on standard guidelines, provisions of memo-
randum of understanding and practices adopted by UN in
settling similar reimbursement claims from other contributing
member-nations.

({) India is presently participating in four UN Peace
Keeping Missions/Observer Missions in Kuwait, Lebanon,
Sierra Leone and the Democratic Republic of Congo. The
total number of personne! deployed in these Missions is 662
including 87 Officers, 37 JCOs and 538 ORs.

[Translation]
Trial of Pilotiess Aircraft

748. DR. ASHOK PATEL : Will the Minister of DE-
FENCE be pleased to state :

(@) whether the Government have recently conducted
a test flight of indigenously built pilotless aircraft ‘Nishant’;

(b) if so, the details thereof alongwith its specifica-
tions; and

(c) the results nf the test flight ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) Defence Research and Development Organi-
sation (DRDO) has conducted a series of tests of ‘Nishant’
unmanned air vehicle. The last flight test was conducted in
March, 1999 at Kolar.

(b) ‘Nishant’ is designed to be a battlefield surveil-
lance unmanned aerial vehicle (UAV) with a flight endurance
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of 4% hours at speed of about 150 km/hr. The flight can ei-
ther be commanded from ground or be programmed in an
autonomous mode. The system is designed to carry electro-
optic imaging sensors, photographic film camera and other
electronic mission equipment. The information gathered can
be transmitted to ground station in real time.

(c) Five test flights of Nishant made in the last test
campaign, successfully demonstrated different aspects of the
design.

Shifting of Army Recruitment Office from Ajmer to
Jaipur

749. PROF. RASA SINGH RAWAT : Wil the Minister
of DEFENCE be pleased to state :

(a) the main reasons for shifting the Army Recruit-
ment Office from Ajmer to Jaipur;

(b)  whether the Government are aware of the resent-
ment prevailing among the people of Ajmer district on this
account;

(<) whether the Government are also aware of the
breakdown of law and order situation and the firing which
took place in Jaipur and Bharatpur some months back during
Army recruitment;

(d) if so. the steps being taken by the Government to
check the recurrence of such incidents in future; and

(e)  whether the Government after reviewing the Arr_ny
Recruitment Policy, would carry out recruitment drive at Dis-
trict Headquarters as was being done earlier ?

THE MINISTER OF DEFENCE (SHR! GEORGE FER-
NANDES) : (a) The Zonal Recruiting Office (ZRO) was shifted
to Jaipur keeping in view administrative convenience and for
better liaison with the State Government authorities located
in the capital of Rajasthan.

(b) The Government have no such report. With the
introduction of new recruiting policy w.e.f. 1.4.98, all recruit-
ments are made through open rallies and as such, the loca-
tion of Recruiting Office is not very material.

(c) Yes, Sir.

(d) Recruiting Offices have been advised to ap_proach
the State Government authorities for necessary assistance
at the time of recruitment rallies to prevent recurrence of such
incidents.

(e) Under the new recruitment policy,' the entire ar-
eas of the State is covered by recruitment rallies
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[English]
Doubling of Bhigvan-Gulbarga Section

750. SHRI SUSHIL KUMAR SHINDE : Will the Minister
of RAILWAYS be pleased to state :

(a) whether the survey for doubling of Bhigvan-
Gulbarga rail line via Solapur and Pakni has since been com-
pleted;

(b) if not, the progress made so far in this regard; and

(¢) the time by which the survey is likely to be com-
pleted and the reasons for the delay ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) No, Sir.

(b)  Survey from Bhigvan to Jeur and Solapur to Hotgi
(64 km) has been completed.

(c) Thesurvey is likely to be completed by 31.12.2000
and there is no delay.

Construction of Airport at Pakyong (Sikkim)

751. SHRI BHIM DAHAL : Will the Minister of CIVIL
AVIATION be pleased to state :

(@) whether the Government have received a project
from the Government of Sikkim for construction of an airport
at Pakyong;

(b) if 80, the details thereof; and

(c) the decision taken by the Government in this re-
gard ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (c) As per intimation received from the Gov-
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emment of Sikkim they have decided to construct a helipad,
since construction of an airport at Pakyong was not found
feasible after a Techno-Economic Study.

Production of Non-Conventional Energy

752. SHRI SULTAN SALAHUDD:N OWAISI : Will the
Minister of NON-CONVENTIONAL ENERGY SOURCES be
pleased to state :

(a) whether the NCES are able to give a helping hand
to the growing demand of power in the country;

(b) if so, the total energy produced during each of the
last three years in the country;

(c whether the Government propose to give more
concessions to the people to adopt solar power and wind
power in rural areas as energy sources,

(d) if so, the details thereof; and

(e) the steps taken for making optimum use and
extraction of solar energy and wind energy ?

THE MINISTER OF STATE OF THE MINISTRY OF NON-
CONVENTIONAL ENERGY SOURCES (SHRI M. KANNA-
PPAN) : (a) and (b) Yes, Sir. The Non-conventional Energy
Sources are a supplementary sources of energy and are able
to contribute to the growing demands of power in the coun-
try. The total energy produced from Non-Conventional
Energy Sources during the last three years in the country i.e.
1996-97, 1997-98 & 1998-99, is given in the enclosed state-
ment-l.

(c) to (e) To encourage the use of various non-conven-
tional energy sources sysiems devices in the area of wind
and solar energy sector, the Government has been providing
various financial concessions and fiscal incentives as per
the details given in the enclosed statement-II.

Statement-|

Details of energy produced through various non-conventional energy sources in the Country during the last three years i.e.
from 1996-97 to 1998-99

SI.No. Sources Unit Estimated Energy Generation
1996-97 1997-98 1998-99

1 2 3 4 5 6

1. Wind Power Million units 878 988 1065
2. Small Hydro Power Million units 300 330 410
3. Biomass Co-generation Million units 116 166 174
4. Energy from Urban & Industrial Wastes  Million units 3.85 16.32 20.40
5. Biomass Gasifier Million units 257 4.78 592
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1 3 4 5 6

6. Solar Photovoltaic Power Lakh KWh 1.00 9.00 9.00

7. Solar Photovoltaic Lakh KWh 8.20 9.91 11.87

8. Solar Thermal Water Heating System Million Kwh (Thermal) 300 330 360

9. Energy Saved through SPV Pumps & Million units 4.10 6.02 793

Wind Pumps

Statement-l!

Details of Financial Concessions and Fiscal Incentives provided under Solar & Wind Energy Programmes of the Ministry of
Non-Conventional Energy Sources

Si.No.

Programmes

Incentives

1. Solar Photovoltaic Programme

i.
ii.
jii.
iv.

vi.

vii.

Solar Lanterns

Solar Home Lighting System

Solar Street Lighting System

Solar Power Plants & Other Systems

Solar Photovoltaic Pumps

SPV Power Projects

Solar Thermal Energy Programme

2. Wind Energy Programme

Wind Pump

Aero-generators/Hybrid Systems

Wind Power Projects

Rs. 1500 (fixed)

Rs. 6,000 or 50% of ex-works cost, which ever is less.

Rs. 12,000 or 50% of ex-works cost, which ever is less.

Rs. 200000/kWp of PV array Capacity or 50% of ex-works cost,
which ever is less.

Rs. 125 per watt of PV Array subject to a maximum of
Rs. 2,50,000. In addition user can avail soft loan from Indian
Renewable Energy Development Agency (IREDA) at 5%  an-
nual interest rate on the 90% amount of the remaining
unsubsidized portion of the pump cost.

Financial support upto 2/3 of the project cost subject to a maxi-
mum of Rs. 2.00 crores per 100 kW grid interactive SPV Power
Projects.

Soft loan scheme through IREDA and commercial banks for
Solar Water Heaters, Solar Cookers and other Solar devices.

Rs. 20,000 - Rs. 45,000 per pump depending upon the type of

pump.

80% of the ex-work cost (Maximum Rs. 2.00 lakh kW) for com-

munity application and 50% of the ex-work cost (Maximum Rs.

1.25 lakh per kW) for other applications.

Fiscal and Promotional Incentives :

(1)  100% accelerated depreciation.

(2) Concesssional Customs Duty.

(3) Excise Duty/Sales Tax Exemption.

(4) 5 years Tax Holiday for Power Projects.

(5) Industry status, Capital subsidy and Sales Tax benefits
by States.

(6) Facilities by SEB's for Grid Connection.

(7)  Financial Assistance for Demonstration Projects to State
Governments /State Nodal Agencies upto 60% of the
full cost of wind electric generator including spare and
erection /commissioning. A bench mark of Rs. _3.20 crore
per MW has been fixed. Full cost of wind turbine equip-
ment for Wind-Diesel Projects.
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Cost of Kargil Conflict

753. SHRI VILAS MUTTEMWAR :
SHRI MANIKRAO HODLYA GAVIT :

Will the Minister of DEFENCE be pleased to state:

(a) thetotal loss, categorically, suffered in Kargil con-
flict alongwith the number of lives lost; and

(b) the total liability likely to be borne by India dbe to
the death and injuries to soldiers during this period ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) and (b) The total number of Armed Forces
personnel killed in the Kargil conflict is 524. The total loss
and liability to the nation in this conflict has not been esti-
mated.

Loss Suffered by Railways Due to Cyclone

755. SHRI RAJAIAH MALYALA :
SHRI TRILOCHAN KANUNGO :

Will the Minister of RAILWAYS be pleased to state:

(a) whether the loss suffered by the Railways due to
the recent cyclone in Orissa has been assessed;

(b) if so, the details thereof;

()  whether the damaged tracks have been repaired;
and

(d) if not, the time by which the same are likely to be
repaired ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Yes, Sir. Loss has been
assessed approximately.

(b)  More than 500 KM of Railway Track spreading
over more than 60 Railway stations in Khurda Road Division
of S.E. Railway has been affected during the Super Cyclone
on 29.10.1999. Railway signals, Telecommunications, Power
supply, Water Supply systems have been badly damaged by
fast moving winds. Railway embankment in a length of 20
KM between Rahama and Paradeep was heavily damaged
by sea water surge. Railway embankment were also dam-
aged between Haldipara and Balasore, Soro and Morkona,
Bhadrak and Baudpur and between Manjuri and Baitarani
Road on Kharagpur Jn. - Cuttack section. Widespread dam-
age to AC sheet roofing of platform shelters, service build-
ings and residential quarters has been caused.

Loss of Civil Engineering works amounts to Rs. 1680.95
lakh, to Signal & Telecommunication Rs. 763 lakh and to
Electrical installations Rs. 600 lakh.

December 2, 1999

to Questions 212

(¢) Yes, Sir. Damaged tracks of Howrah-Madras main
line have been temporarily restored and opened to traffic.
Temporary repair of Cuttack-Paradeep branch has also been
metted out. works of Permanent restoration are also going
on.

(d) Temporary repairs carried out and track opened
to traffic. Permanent repairs will take 9 to 12 months.

[Translation]
Production of Sugar in Maharashtra

756. SHRI RAMDAS ATHAWALE : Will the Minister of
CONSUMER AFFAIRS AND PUBLIC DISTRIBUTION be
pleased to state :

(@) whether the Government have formulated any
scheme to promote public, private and Cooperative sector
sugar mills in the country;

(b) if so, the details thereof and funds allotted to each
State during the last three years;

(c) the places in Maharashtra where the sugar mills
are set up; and

(d) the total production of sugar by sugar mills in
Maharashtra ?

THE MINISTER OF STATE IN THE MINISTRY OF CON-
SUMER AFFAIRS AND PUBLIC DISTRIBUTION (SHRI V.
SREENIVASA PRASAD) : (a) and (b) Government have not
formulated any specific scheme to promote public, private
and co-operative sector sugar mills in the country. However,
various incentive schemes have been formulated from time
to time to provide incentives to set up sugar mills in these
sectors with a view to augmenting indigenous production of
sugar. At present incentives are given in the form of higher
freesale quota of sugar over and above the normal freesale
quota for a definite number of years and with a definite per-
centage of production depending upon the location of the
factories, High Recovery Area or Other Recovery Area. There
is no provision in the incentive scheme(s) for providing funds
to the sugar mills. Loans from the Sugar Development Fund
at concessional rates of interest are however, given for ex-
pansion projects of existing sugar mills.

(c) A statement showing the names cf the sugar mills
of the State of Maharashtra with their locations is enclosed.

(d)  The total production of sugar of the sugar mills in
Maharashtra during 1998-89 sugar season was 53.43 lakh
tonnes (Provisional).
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Statement 1 2 3 .
The Names of Sugar Mills of the State of Maharashtra with 14. Gima SSK Ltd. Coop. 1500
their locations P.O. Bhausahebnagar
S.No. Name & Location of Sector Cane Distt. Nas'k.
the Sugar Mill Crushing 15. Karamveer Kakasaheb Wagh  Coop. 1250
capacity SSK Ltd. Ranwad, Taluk
per day Niphad. Distt. Nasik
(in tonnes)
1 2 3 4 16. Kadwa SSK Ltd. Materewadi Coop. 1250
Taluka Dindori
1. Shree Pandurang SSK Ltd. Coop. 2500 Distt. Nasik
P.O. Shreepur, Distt. Solapur
17. Niphad SSK Ltd. Coop. 3500
2. The Saswadmali Sugar Pvt. 1750 P.O. Bhausahebnagar
Factory Ltd. P.O. Malingar Distt. Nasik
Distt. Sholapur
18. Nasik SSK Ltd. Palse. Coop. 1250
3. Sahakar Maharishi Coop. 4500 Distt. Nasik
Shankarao Mohite Patil
SSK Ltd. Aklui, Distt. Sholapur 19. Vasantrao Dada Patil SSK Coop. 2500
Ltd., Vithewadi (Lohaner)
4. Shri Shankar SSK Ltd. Coop. 2500 Distt. Nasik
Sadashivnagar, Distt. Sholapur
20. Shri Changdeo Sugar Milis Pwt. 813
5. Shree Sidheshwar SSK Ltd. Coop. 3000 Ltd.. Changdeongar
Kumathe, P.O. Tikewarwadi Distt. Ahmednagar
Distt. Sholapur
21. The Keeragaon SSK Ltd. Coop. 2200
6. Vithal SSK Ltd. Coop. 3500 Kolpewadi Distt. Ahmednagar
Taluk Pandharpur
Distt. Sholapur 22. The Pravara SSK Ltd. Coop. 4000
Pravaranagar, Distt.
7. Bhima SSK Ltd. Sikandar Coop. 1250 Ahmednagar
Takli, The. Mahol
Distt. Sholapur 23. Ashok SSK Ltd. Ashoknagar Coop. 2600
P.O. Shrirampur, Distt.
8. Bhogawati SSK Ltd. Coop. 1250 Ahmednagar
Irle Vairag, Taluka Barsi
Distt. Sholapur 24. Shri Ganesh SSK Ltd. Coop. 1750
Ganeshnagar
9. Shri Sant Damaji SSK Ltd. Coop. 2500 P.O. Raniangaon Khurd
Shivanadagi, TK Karmala Distt. Ahmednagar
Distt. Sholapur
25. The Sanjivani (Takli) SSK Ltd.  Coop 2100
10. Indira SSK Ltd. Coop. 2500 Tal. Kopargaon
Mirajagim, TK. Akalkot Distt. Ahmednagar
Distt. Sholapur
P 26. The Rahuri SSK Ltd. Coop 3250
11. Adinath SSK Ltd. Coop. 2500 P.O. Rahuri Factory
Dave Bhalwani, Teh. Karmala Distt. Ahmednagar
Distt, Sholapur
27. The Shrigonda SSK Ltd. Coop. 2000
12. Ghandrabhaga SSK Ltd. Coop. 2000 P.O. Shrigonda
Bhalwani, TK Pandharpur Distt. Ahmednagar
Distt. Sholapur
28. Sangamnar Bhaq SSK Ltd. Coop. 3500
13. “"he Ravalgaon Sugar Farm Pvt. 2000 Amritnagar, Tal. Sangamner

Ltd. Ravalgaon. Distt. Nasik

Distt. Ahmednagar
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1 2 3 4 1 2 3 4
29. Dnvaneshwar SSK Ltd. Coop. 3000 43. Shri Datta SSK Ltd. Coop. 5000
Taluka Newasa. Distt. Shirol, Distt. Kolhapur
Ahmednagar
44. Daulat Shetakari SSK Ltd. Coop. 200C
30. Shri Jagdamba SSK Ltd. Coop. 800 P.O. Halkarni, Tal. Chandgad
Rashin. Teh. Kariat. Distt. Distt. Kolhapur
Ahmednagar
45. Gadhinglaj Taluka SSK Ltd. Coop. 1250
31. Shri Vrideshwar SSK Ltd. Coop. 2500 Gadhinglaj Distt. Kolthapur
P.O. Virdheshwar Sakhar
Karkhana, Taluka Pathardi 46. Chhatrapatti Shahu SSK Ltd.  Coop. 2500
Distt. Ahmednagar Kagal, Distt. Kolhapur
(Pimpalgaon)
47. Jawahar Shetkari SSK Ltd. Coop. 2500
32. The Mula SSK Ltd. Coop. 2500 Hupari, Tal. Hatkangale
Sonai. Taluka Newasa Distt. Kolhapur
Distt. Ahmednagar
48. Ajara Shetakari SSK Ltd. Coop. 2500
33. Parner Taluka SSK Ltd. Coop. 1250 Gavse, Tk, Ajara
Parner, Distt. Ahmednagar Distt. Kolhapur
34. Bhausaheb Mahadeo Hande Coop. 2500 49. Indapur SSK Ltd. Bijawadi Coop. 1778

Agasti SSK Ltd. Jamgaon

Taluka, Indapur, Distt. Pune
Teh. Akola, Distt. Ahmednagar

50. Shri Chhatrapatti SSK Ltd. Coop. 1800
35. Kedareshwar SSK Ltd. Coop. 2500 Bhavaninagar Tal. Indapur
Bodhegaon Teh. Shegaon Distt. Pune
Distt. Ahmednagar
51. The Malegaon SSK Ltd. Coop. 2000
36. Bhogwati SSK Ltd. Coop. 2000 Malegaon, B.K. Distt. Pune
Shahungar, Post Parite
Distt. Kolhapur 52. Shree Someshwar SSK Ltd. Coop. 2500
P.O. Someshwarnagar
37. The Kolhapur Cane Sugar Pvt. 2200 Distt. Pune
Works Ltd., Kasaba Bhavada
Distt. Kolhapur 53. Yeshwant SSK Ltd. Coop. 2000
. Chintamaninagar
38. Shree Panchganga SSK Ltd. Coop. 5000 P.O. Theur. Distt Pune
Ganganagar, ichalkarani.
Distt. Kolhapur 54. Bhima SSK Ltd. Patas Coop. 2500
Taluka Daund, Distt. Pune
39. Shree Warna SSK Ltd. Coop. 4000
P.O. Warnanagar, Distt. 65. Vighnanar SSK Ltd. Junnar Coop.’ 2500
Kolhapur Distt. Pune
40. Kumbhi Keshri SSK Ltd. Coop. 3000 56. Rajgad SSK Ltd. Nigade Coop. 1016
Kuditre, Tal. Karvir Tal. Bhor. Distt. Pune
Distt. Kolhapur
57. Ghodganga SSK Ltd., Nhavare Coop. 2500
41. Shree Dudhganga Vedganga  Coop. 3500 Teh. Shirur, Distt. Pune
SSK Ltd. Bidri, P.O.
Mouninagar, Tal. Kagal 58. Shri Sant Tukaram SSk Ltd. Coop. 2500
Distt. Kolhapur Kasarsai Tk. Mulsi
Distt. Pune
42. Shri Datta SSK Ltd. Coop. 2500
Asrule, Tal. Panhala 59. Gangapur SSK Ltd., P.O. Coop. 2000
Distt. Kolhapur Raghunathnagar Distt.

Aurangabad
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60. Sidheshwar SSK Ltd. Sillod Coop. 2000 76. Shankar SSK Ltd. Coop. 1250
Distt. Arunagabad Phulenagar, Teh. Bhokar
Distt. Nanded
61. The Kannad SSK Ltd. Coop. 2500
Kannad, Distt. Aurangabad 77. Jai Ambika SSK Ltd. Coop. 2500
Mohan Nagar Kuntur
62. Th Vinayak SSK Ltd. Coop. 1250 T.K. Biloli, Distt. Nanded
Parsoda Taluka Vaijapur
Distt. Aurangabad 78. Shree Panzarakan SSK Ltd. Coop 1250
Bhadne, Tal. Sakri, Distt
63. Shri Santh Ek-Nath SSK Ltd. Coop. 2500 Dhulia
Paithan. Distt. Aurangabad
79. Sindkheda SSK Ltd. Coop. 2500
64. Shri Namdev Rao B. Gakekar  Coop. 2500 At Degaon Teh. Sindkheda
Deogiri SSK Ltd. Phulambri Distt. Dhulia
Tal. & Distt. Aurangabad
80. Shree Satpuda Tapi Parisar Coop. 3500
65. Krishna SSK Ltd. Rathare Coop. 5000 SSK Ltd. Sahada, P.O.
Budruk P.O. Shivnagar Purshottamnagar
Distt. Satara Distt. Dhulia
66. Shriram SSK Ltd. Phaltan Coop. 1300 81. Pushpadanteshwar SSK Ltd. Coop. 2500
Distt. Satara Samsherpur Tk. Nadurbar
Distt. Dhulia
67. New Phalthan Sugar Works Pvt. 1500
Ltd. Taluka Phaithan P.O. 82. Sanjay SSK Dhule Coop. 1250
Shakkharwadi Distt. Satara Sindkheda Amaliner Ltd.
Vijay Nagar, Tal. & Distt.
68. Kisanveer Satara SSK |.td. Coop. 2000 Dhule
Bhuinj Taluka Wai,
Distt. Satara 83. Shirpur Shetkari SSK itd. Coop. 2500
Dahiwad, Tal. Shirpur
69. Balasaheb Desai SSK Ltd. Coop. 1250 Distt. Dhule
Daulatnagar, Marali, Taluka
Patan, Distt. Satara 84. Jijamata SSK Ltd. Coop. 1250
Dusarbid, Tal. Mahkar
70. Sahvadri SSK Ltd., Coop. 5000 Distt. Buldana
Yeshwantnagar, Taluka Karad
Distt. Satara 85. Vasant SSK Ltd. Pusad Coop. 1250
Distt. Yavatmal
71. Aiinkvatra SSK Ltd. Coop. 2500
Shendre, Distt. Satara 86. Jai Kisan SSK Ltd. Coop. 2500
Bodegaon Teh. Darwha
72. Jarandeshwar SSK Ltd. Coop. 2500 Distt. Yavatmal
Chimangaon, TK. Koregaon
Distt. Satara 87. Shri Shankar Shetkari SSK Coop. 1250
Ltd. Village Mangrul
73. Godavari Manar SSK Ltd. Coop. 2500 Distt. Yavatmal
Shankarnagar P.O. Ramtirth
Distt. Nanded 88. Pushpawati SSK Ltd. Coop. 2500
At Chikhali, Tal. Pusad
74. Kalambar Vibhag SSK Ltd. Coop. 1250 Distt. Yavatmal
Kalambar Post Gandhinagar
Distt. Nanded 89. Rajaram Bapu Patil SSK Coop. 4000
Ltd. Rajaramnagar Post
75. Shri Bhaurao Chavan SSK Ltd. Coop. 2500 Sakharale, Taluka Walwa

At Degaon, Teh. &
Distt. Nanded

Distt. Sangli




P.O. Faizpur, Distt. Jalgoan

SSK Ltd. Ambulga (B.K.)
Tk. Nilanga, Distt. Latur
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90. Vasantdada Shetkari SSK Coop. 5000 106.Vasant SSK Ltd. Kasoda Coop. 1250
Ltd. P.O. & Distt. Sangli Distt. Jalgoan
91. Jath Taluka Shetkari SSK Coop. 2500 107.Belganga SSK Ltd. Coop. 2500
Ltd., At Tippehalli Jath Taluka Chalisgaon
Taluka Jath. Distt. Sangli Distt. Jalgaon (Bhoras)
92. Vishwas SSK Ltd. Coop. 1250 108.Shri Chopada SSK Ltd. Coop. 2500
Yeshwantnagar Post. Chikhali Machale, Teh. Chopada
Taluka Shirala, Distt. Sangli Distt. Jalgaon
93. Hutatma Kisan Ahir SSK Coop. 1250 109.Shri Sant Muktabai SSK Coop. 2500
Ltd., Walve, Distt. Sangli Ltd., Ghodanja, Teh. Edlabad
Distt. Jalgaon
94. Yeshwart SSK Ltd. Coop. 1250
Nagewadi, Taluka Khanapur 110.Marathwada SSK Ltd. Coop. 1250
Distt. Sangli P.O. Dongarkheda, Taluka
Pathari, Distt. Parbhani
95. Mahankali SSK Ltd. Kavathe Coop. 1250
Mahankal Distt. Sangli 111.The Godavari Dudhana SSK Coop. 1250
Ltd. Bashundra Taluka Pathari
96. Tasgaon Taluka SSK Ltd. Coop. 2750 Distt. Parbhani
Tasgaon (Turchi Phata)
Post Turchi Tal. Tasgaon 112.Purna SSK Ltd. Coop. 2500
Distt. Sangli Basmathnagar Distt.
Parbhani
97. Manganga SSK Ltd. Coop. 1250
Sonarsidhnagar Distt. Sangli 113.Nirsinha SSK Ltd. Coop. 2500
At Lohgaon, Distt. Parbhani
98. Terna Shetkari SSK Ltd. Coop. 2200
Ternanagar, Taluka Dhoki 114 Barashiv Hanuman SSK Ltd. Coop. 2500
Distt. Osmanabad Jawala Bajar, TK Basamathnagar
Distt. Parbhani
99. Tulia Bhawani Shetkari SSK Coop. 1250
Ltd. Naldurg Tal. Tuliapur 115.Samarth SSK Ltd. Mahalala Coop. 2500
Distt. Osmanabad Tal. Ambad, Distt. Jalna
. 100.The Ambajogai SSK Ltd. Coop. 1250 116.Jalna SSK Ltd., Village Coop. 1250
P.O. Ambasakhar Tal. Ramnagar Teh. & Distt
Ambajogai, Distt. Beed Jalna
101.Jai Bhavani SSK Ltd. Coop. 2500 117.Shri Bageshwari SSK Ltd. Coop. 2500
Georai, Distt. Beed Warphal, Tal. Partur
Distt. Jalna
102.Kada SSK Ltd. Tak. Ashti Coop. 1250
Distt. Beed 118.Jai Jawan Jai Kisan SSK Ltd.  Coop. 1250
Ahmedpur, Distt. Latur
103.Gajanan Coop. Sugar Coop.’ 1250
Factory Ltd., At Taluka & 119.Shetkari SSK Ltd. Killari Coop. 1250
Distt. Beed Distt. Latur
104.Majalgaon SSK Ltd., Coop. 2500 120.Maniara Shetkari SSK Ltd. Coop. 1250
Nithrud Teh. Majaigaon Tal. Chincholirao
Distt. Beed Distt. Latur
105.Madhukar SSK Ltd. Coop. 1250 121.Shivajirao Patil Nilangakar Coop. 2500
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122.Shetkari SSK Ltd. 1250
Dhamangaon, Tal. Chandur
Rly. Stn. Distt. Amravati

Coop.

123.Shri Kodeshwar SSK Ltd.
Ramnagar, Tk. Phubgaon
Distt. Amravati

Coop. 2500

124.Shri SSK Ltd. Babdee
Teh. Munda Distt. Nagpur

Coop. 1250

125.Mahatma SSK Ltd. Jamani
Tal. Calo, Distt. Wardha

Coop. 1250

126.The Wainganga SSK Ltd. Coop. 1250
Teh. Maholi Road
Distt. Bhandara

127 .Balaji SSK Ltd. 1250

Masalagaon Tal. Risod

Distt. Akokla

Coop.

128.Akola Zila SSK Ltd.
Vizare, Distt. Akola

[English]

Coop. 2500

Achievement in Rural Development Schemes

757. DR. RAGHUVANSH PRASAD SINGH : Will the
Minister of RURAL DEVELOPMENT be pleased to state :

Agrahayana 11, 1921 (Saka)

to Questions 222

(a) the achievements made in Drinking Water Sup-
ply. Sewage, drainage and sanitation in rural areas during
the last three years, State-wise:

(b)  the number of rural unemployed in the country at
present, State-wise; and

(c)  the strategies, micro level planning and program.-
mes worked out to increase income/purchasing power of rural
people ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) The details of physical achieve-
ments made in Accelerated Rural Water Supply Programme
(ARWSP) and Rural Sanitation Programme (RSP) during the
last three years, State-wise are given in the enclosed state-
ment-|.

(b)  The State-wise number of rural unemployed per-
sons in the country as per the latest estimates available from
the 50th Round Survey (1993-94) of NSSO on Employment
and Unemployment are given in the enclosed statement-|i.

{#)  The self employment programme of Swarnjayanti
Gram Swarozgar Yojana (SGSY) has been conceived as a
holistic programme of micro-enterprises covering all aspect
of self employment namely organisation of rural poor into
self-help groups and their capacity building, planning of ac-
tivity clusters, infrastructure build up, technology. credit ad
marketing. In addition, wage employment programmes of Em-
ployment Assurance Scheme (EAS) and Jawahar Gram
Samridhi Yojana (JGSY) are also implemented in rural ar-
eas.

Statement-|

Physical Achievements under ARWSP & RSP during 1996-97 to 1998-99

SI.No.  States/UTs ARWSP RSP
1996-97 1997-98 1998-99 1996-97 1997-98 1998-99
No. of Population No.of Population No.of Population

Habitation Covered Habitation Covered Habitation Covered

Covered (lakh) Covered (lakh) Covered  (lakh) No. of Sanitary latrines constructed
1 2 3 4 5 6 7 8 9 10 11 _
1. Andhra Pradesh 1600 27.8 2897.00 32.26 3400 27.57 9145400  136552.00 307250.00
2. Arunachal Pradesh 248 0.58 317.00 0.49 101 0.18 608.00 216.00 181.00
3. Assam 990 3.66 1752.00 4.85 2707 8.33 3811.00 1961.00 1825.00
4. Bihar 1812 6.43 11371.00 30.33 8485 14.71 195.00 1033.00 6541.00
5. Goa 2 0.36 6.00 0.03 20 0.23 2544.00 4005.00 5702.00
6. Gujarat 1157 7.06 1393.00 10.14 1806 19.89  29541.00 26758.00 68249.00
7. Haryana 281 7.06 650.00 16.94 733 12.82 12971.00 35228.00 44301.00
8. Himachal Pradesh 675 1.08 1407.00 1.52 1295 . 145 13481.00 16455.00 16764.00
9. Jammu & Kashmir 2 0.003 145.00 0.00 374 1.70 0.00 1613.00 5265.00
10. Karnataka 5057 2274 9507.00 30.70 8451 21.24 29212000 157504.00 155148.00
11. Kerala M4 2.38 530.00 4.26 522 578  19438.00 26424.00 34792.00
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1 2 3 4 5 6 7 8 9 10 11
12. Madhya Pradesh 5546 21.29 12903.00 44 .49 16351 36.68 19102.00 39697.00 45251.00
13. Maharashtra 689 36.41 6421.00 33.95 10348 56.86 31926.00 104962.00 425981.00
14. Manipur 100 0.5 338.00 1.32 95 0.00 435.00 1311.00 320.00
15. Meghalaya 188 0.68 482.00 0.55 481 0.57 568.00 1910.00 1020.00
16. Mizoram 84 0.15 185.00 0.32 190 1.04 271.00 529.00 822.00
17. Nagaland 0 0 24.00 0.04 62 0.60 0.00 0.00 0.00
18. Orissa 4733 10.68 7350.00 8.24 7318 6.97 1788.00 4715.00 8029.00
19. Punjab 170 2.34 268.00 2.03 155 1.24 1054.00 10326.00 726.00
20. Rajasthan 4589 6.63 5436.00 7.1 5540 37 62459.C0 121020.00 77491.00
21. Sikkim 40 0.1 121.00 0.09 130 0.23 0.00 1084.00 7540.00
22. Tamil Nadu 622 2097 4531.00 29.69 7974 41.71 20726.00 44808.00 53188.00
23. Tripura 69 2.61 442.00 0.95 764 1.07 236.00 1316.00 1513.00
24, Uttar Pradesh 10373 26.24 37288.00 94.11 28117 54.89 93184.00 136218.00 159810.00
25. West Bengal 2212 1165 4194.00 12.40 6916 20.33 71357.00 147072.00 196387.00
26. A & N island 0 0.04 11.00 0.07 15 0.02 3720.00 1962.00 222.00
27. D & N Haveli 0 0 45.00 0.04 63 0.06 27.00 31.00 8.00
28. Daman & Diu 0 0 1.00 0.00 0 0.00 7.00 105.00 9.00
29. Delhi 0 0 0.00 0.00 62 1.24 0.00 0.00 0.00
30. Lakshadweep 0 0 1.00 0.03 3 0.00 202.00 40.00 27.00
31. Pondicherry 3 0.35 10.00 0.09 14 0.15 407.00 357.00 21
All India 41276 219.793 110026 367.04 112492 341.27 773632 1025212 1624573
Statement-ll 1 2 3
Number of Unemployed persons * in Rural Areas 17.  Nagaland - 5
18. Orissa 260
S.No.  State No. of Unemployed .
persons (In thousands) 19.  Punjab 82
20. Rajasthan 48
1 2 3 o
21. Sikkim 2
1. Andhra Pradesh 196 22 Tamil Nadu 405
2. Arunachal Pradesh 4 23. Tripura 22
> Aésam 502 24. Uttar Pradesh 410
4. Bihar 11 25. West Bengal 517
3. Goa 33 Al India a2
6. Gujarat 134
7. Haryana Q7 * Usual Principal Status Basis, Based on NSSO 50th Round survey
8. Himachal Pradesh 110 (1993-84)
9. Jammu & Kashmir 27 Purchase of Bofors Spares
10 Kamataka 157 758. SHRI T. GOVINDAN : Will the Minister of DE-
11, Kerala 47 FENCE be pleased to state :
12.  Madhya Pradesh 132 . .
13. Maharashtra 287 (@  whether the Government r_\ave since given clear-
ance for purchase of Bofors Gun and its spare parts from the
14.  Manipur 8 Swedish Company despite the earlier Government's ban on
15. Meghalaya 2 the firm; and
16.

Mizoram 2 (b) if so, the facts thereof ?
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THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) and (b) Subsequent to lifting of the embargo,
placed on transactions with the then, M/s AB Bofors (now
Celsius), Sweden, without prejudice to the on-going investi-
gations, actions due, measures that may be entailed and
reserving to Government, the right to be reimbursed, amounts,
illegitimately, paid, certain contracts for procurement of spare
parts for the Bofors Gun systems have been signed with M/s
Celsius Sweden. No similar decision, however, has been
taken in regard to the Bofors Guns, so far.

Level Crossings

759. SHRINARESH PUGLIA : Will the Minister of RAIL-
WAYS be pleased to state :

(@) the total number of manned and unmanned level
crossings in the country separately;

(b) whether all the manned level crossings have the
communication system;

©) if not, the reasons therefor ;

(d) whether the Government are contemplating to in-
volve both private and public sector companies to help the
upgradation of the communication system of the manned level
crossings; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Manned - 16132

Unmanned - 24313
()  No, Sir.
(c) Due to constraint of funds.
(d) No, Sir.
(e) Does not arise.
[Translation)

Guidelines for Employment Assurance
Scheme and JRY

760. SHRI BRAJ MOHAN RAM : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(@) the details of guidelines for implementation of
Employment assurance scheme and Jawahar Rozgar Yojana:

(b)  whether the said guidelines are being followed in
Palamu and Gadava district of Bihar;

(c) if so, the funds spent by the District Administra-
tion of the above districts during the last three years;
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(d)  if not, whether the Union Government propose to
take action against the District officers who are not observ-
ing the guidelines; and

(e) if so, the details thereof ?

THE MINISTER OF RURAL DEVELOPMENT (SHRI
SUNDAR LAL PATWA) : (a) The Employment Assurance
Scheme (EAS) is the only wage employment programme
implemented universally in all the Panchayat Samities of the
country from the current financial year. The funds are allo-
cated to the States on the basis of proportion of rural poor in
a State to the total rural poor in the country. Under this scheme
allocation of funds to the districts is based on an index of
backwardness. Jawahar Rozgar Yojana (JRY) has been re-
vamped and it is called Jawahar Gram Samridhi Yojana
(JGSY) with effect from 1.4.1999 with the primary objective
of creation of demand driven village infrastructure, while pro-
viding employment to the rural poor.

(b) and (c) There is no report of guidelines not being
followed in Palamu and Gadava districts of Bihar. The funds
spent by the district administration during the last three years
is given below :

(Rs. in lakhs)
Year EAS JRY
Palamu  Gadava Palamu  Gadava
1996-97 697.85 511.84 1029.47 876.78
1997-98  839.40 349.21 1068.34 917.88
1998-99 833.63 322.58 1629.27 1030.94

(d) and (e) Do not arise.
Increase in Air Services

761. SHRI ASHOK N. MOHOL : Will the Minister of
CIVIL AVIATION be pleased to state :

(8) whether the Government have fixed any criteria
such as population, number of passengers, attractive tour
packages etc. to improve Air services in the country,

(b) if so, the details thereof ;

(c) the details of the Airports proposed to be con-
strued during the next five years,

(d)  whether Dapoli and Rewas Man_dwa areas near
Mumbai are proposed to be developed as airports. and

(e) if not, the reasons therefor ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) and (b) Development of Civil Aviation Infra-
structure and operation of air services are decided mainiy on
the techno-economic feasibility of the projects. However.
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Route Dispersal guidelines have been issued with a view to
cater to the needs for air transport services of different re-
gions in the country, including routes which may not be vi-
able.

(c) to (e) There is no concrete proposal to present for the
construction of any new airport by the Government during
the next five years.

[English]
Cold Storage and Cargo facilities at Airports

762. SHRIY.S. VIVEKNANDA REDDY : Will the Minis-
ter of CIVIL AVIATION be pleased to state :

(a) whether cold storage and cargo handling facili-
ties for perishable set up at Rajiv Gandhi International Air-
port, Hyderabad has been completed;

(b) if so, the time by which it is likely to be ready for
operational purposes;

(c) the total amount so far spent on this project;

(d) whether there is a proposal to set up such more
cold storages at other airports in the country in view of the
demands; and

(e) if so, the details thereof ?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) Yes, Sir.

(b) The facility is likely to be commissioned by
31.1.2000.

(c) An amount of Rs. 207.33 lakhs have been spent
on this project excluding the cost of land provided by the
Airports Authority of India (AAl).

(d) and (e) Agricultural and Processed Food Products
Export Development Authority (APEDA) under Ministry of
Commerce is responsible for sitting up each centres for per-
ishable cargo. APEDA reviews the demand for such centres
regularly.

Installation of Radars at Airports

763. SHRI A. VENKATESH NAIK : Will the Minister of
CIVIL AVIATION be pleased to state :

(@) whether the Government had taken a decision in
October, 1998 to install radars at airports in the country;

'(d) i so, the details thereof:

(c)  whether Airport Authority of India has not placed
orders for installing the radars;
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(d) if so, the reasons therefor; and
(e) the time by which radars are likely to be instalied?

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : (a) to (c) Airports Authority of India has placed an
order for supply of Monopulse Secondary Surveillance Ra-
dars (MSSR), to be installed at Nagpur, Varanasi, Berhampur
and Mangalore at a cost of Rs. 81.83 crores.

(d) Does not arise.

(e) All the radars will the commissioned by March,
2001.

[Translation]
Railway Network in Rajasthan

764. PROF. RASA SINGH RAWAT : Will the Minister
of RAILWAYS be pleased to state :

(a) the action plan of the Government to deal with the
backwardness of Rajasthan in the field of railways and for
connecting new areas with it;

(b)  the percentage of railway network within Rajasthan
out of the total network in the country;

(c) the percentage of train facilities available in
Rajasthan out of the total trains running throughout the coun-
try;

(d) whether representations have been received for
connecting Rajasthan with other places in the country through
railway network from East to West;

(e) if so, the details thereof and the scheme of the
Government thereon; and

() the details of the new railway lines under con-
struction in Rajasthan and the time by which these lines are
likely to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) Railways do not main-
tain information State wise. However, the Government has
already taken up large scale gauge conversion in Rajasthan
as a result of which Jaisalmer, Jodhpur, Jaipur, Bikaner and
many other important towns in the State have been linked
directly to the national BG network. Gauge conversion of Luni-
Munabao, Samdari-Bhildi, Ajmer-Chittarugarh-Udaipur and
Agra Fort-Bandikui are in progess. Gauge conversion of Sri
Ganganagar-Sarupsar and Rewari-Sadulpur is included in
the Railway Budget and will be taken up after the requisite
clearance have been received.

(b) The percentage of railway network within Rajas-
than out of the total network is 9.42%.
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(¢) Indian Railways do not maintain this data State-
wise.

(d) and (e) Some representations including linking Jodh-
pur and Ajmer with Guwahati, Chennai, Bangalore etc. have
been received. These were examined but not found feasible.
However 9775/9776 Jaipur-Bangalore Express (bi-weekly)
via Secunderabad has been introduced from 30.8.99 and
4311/4312 Bareily-Ajmer Express has been extended upto
Gandhidham from 1.9.99.

[{j) New line from Dausa to Gangapur City in the State
of Rajasthan is sanctioned. Land acquisition for the first block
section has been taken up. The work would be started once
the land becomes available and would be completed in the
coming years as per availability of resources.

[English]
Doubling of Dound-Bhigvan Section

765. SHRI SUSHIL KUMAR SHINDE : Will the Minister
of RAILWAYS be pleased to state :

(a) the progress has so far been made in the work on
bridge and formations in relation to the project for doubling of
Dound-Bhigvan section of the Central Railway;

(b) the expenditure incurred thereon and the total cost
of the projects; and

(c) the time by which the above project is likely to be
completed ?

THE MINISTER OF STATE IN THE MINISTRY OF RAIL-
WAYS (SHRI DIGVIJAY SINGH) : (a) The progress of bridges
so far is 100% and progress for formation in 95%.

(b)  The estimated cost of the project is Rs. 3242.68
lakhs. Expenditure incurred thereon is Rs. 2800 lakhs.

(c) The target date for completion of the project is
March, 2000.

Innovative Stream for Rural Housing

766. SHRI VILAS MUTTEMWAR : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) whether the Union Government have sought in-
novative cost-effective replicable projects for rural housing
under its Innovative Stream for Rural Housing and Habitat
Development as part of the National Rural Housing and Habi-
tat Mission;

(b) if so, whether a high-level Central Screening Com-
mittee under the Chairmanship of Secretary, Rural Develop-
ment has been set up to oversee the Innovative Stream;

(¢) if so, the main functions of this Committee; and

Agrahayana 11, 1921 (Saka)

to Questions 230

(d) the extent to which the projects meant for rural
areas have been implemented so far ?

THE MINISTER OF STATE IN THE MINISTRY OF RU-
RAL DEVELOPMENT (SHRI SUBHASH MAHARIA) : (a) With
effect from 1.4.99, a new Scheme namely Innovative Stream
for Rural Housing & Habitat Development has been launched
by this Ministry with the objectives to promote/propagate in-
novative and proven construction technologies, designs and
materials in the rural areas for construction of cost effective
houses and habitat development. This is among the new ini-
tiatives launched for Rural Housing.

(b) and (c) Yes, Sir. The main objective of the Commit-
tee is to screen and approve the proposals received from
various recognised Non-Governmental Organisations (NGOs)
with proven track record and experience in the rural housing
construction and habitat development, recognised educa-
tional/technical institutions, corporate bodies and autonomous
societies with experience in the technology promotion and
application, State Governments and development institutions
etc.

(d) Since the Scheme has been recently launched,
propnsals from various recognized institutes, NGOs, State
Governments etc. are being received and scrutinized.
[Translation]

Women Sainik School in Maharashtra
767. SHRI RAMDAS ATHAWALE :
DR. ASHOK PATEL :
SHRI RAMPAL SINGH :
Will the Minister of DEFENCE be pleased to state:

(a) whether the Government propose to open Sainik
Schools for girls in the country;

(b) if so, the details thereof:

(©)  whether the Union Government have received any
proposal from the Government of Maharashtra to open a
Women Sainik Schoo! in Pandarpur in Maharashtra ; and

(d) if so, the reaction of the Government thereto ?

THE MINISTER OF DEFENCE (SHRI GEORGE FER-
NANDES) : (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.

(d) Does not arise.

— e
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PAPERS LAID ON THE TABLE
12.01 hrs.
[English]

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE) : | beg to lay on the Table -

(1) A copy of the Railway Protection Force (Amendment)
Rules, 1999 (Hindi and English versions) published in
Notification No. G.S.R. 229 in Gazette of India dated the
24th July, 1998, under sub-section (3) of section 21 of
the Railway Protection Force Act, 1957

[Placed in Library. See No. LT-218/99]

(2) A copy of the Railway (Warehousing an Wharfage)
Amendment Rules, 1999 (Hindi and English versions)
published in Notification No. S.0. 672 (E) in Gazette of
India dated the 20th August, 1999, under section 199 of
the Railways Act, 1989.

[Placed in Library. See No. LT-219/99]

(3) A copy of the Railway Claims Tribunal (Procedure)
Amendment Rules, 1999 (Hindi and English versions)
published in Notification No. G.S.R. 719(E) in Gazette of
India dated the 26th October, 1999, under sub-section
(3) ol section 30 nf the Railway Claims Tribunal Act.
1987

[Placed in Library. See No. LT-220/99]

(4) () A copy of the Annual Report (Hindi and English ver-
sions) of the Centre for Railway Information Sys-
tems, New Delhi, for the year Systems, New Delhi,
for the year 1997-98 alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions)
by the Government of the working of the Centre for
Railway Information Systems, New Delhi, for the year
1997-98.

(5

-~

Statement (Hindi and English versions) showing reasons
for delay in laying the papers mentioned at (4) above.

[Placed in Library. See No. LT-221/99]
6

~

(i) A copy of the Annual Report (Hindi and English ver-
sions) of the Indian Railway Welfare Organisation,
New Delhi, for the year 1998-99 alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and English versions)
by the Government of the working of the Indain Rail-
way Welfare Organisation, New Delhi, for the year
1998-99.

[Placed in Library. See No. LT-222/99)

(7) A copy each of the following papers (Hindi and English

versions) under sub-section (1) of the section 619A of
the Companies Act, 1956 :-

(i) Review by the Government of the working of the
Konkan Railway Corporation Limited, New Dethi, for
the year 1997-98.

(i) Annual Report of the Konkan Railway Corporation
Limited, New Delhi, for the year 1997-98, alongwith
Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(8) Statement (Hindi and English versions) showing reasons

for delay in laying the papers mentioned at (7) above.
[Placed in Library. See No. LT-223/99]

THE MINISTER OF DEFENCE (SHRI GEORGE FER-

NANDES) : | beg to lay on the Table -

(1) A copy each of the following papers (Hindi and English

versions) under sub-section (1) of section 619A of the

Companies Act, 1956 -

(a) () Review by the Government of the working of
the Bharat Dynamics Limited, Hyderabad, for
the year 1998-99.

(i) Annual Report of the Bharat Dynamics Limited,
Hyderabad, for the year 1998-99, alongwith
Audited Accounts and comments of the Comp-
troller and Auditor General thereon.

[Placed in Library. See No. LT-224/99]

(b) (i) Review by the Government of the working of
the Mishra Dhatu Nigam Limited, Hyderabad,
for the year 1998-99.

(i) Annual Report of the Mishra Dhatu Nigam Lim-
ited, Hyderabad, for the year 1998-99, alongwith
Audited Accounts and comments of the Comp-
troller and Auditor General thereon.

[Placed in Library. See No. LT-225/99]

(¢) (i) Review by the Government of the working of
the Hindustan Aeronautics Limited, Bangalore,
for the year 1998-99.

(i) Annual Report of the Hindustan Aeronautics
Limited, Bangalore, for the year 1998-99
alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

[Placed in Library. See No. LT-226/99]

(2) A copy of the Memorandum of Understanding (Hindi and

English versions) between the Bharat Earth Movers Lim-
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ited and the Department of Defence Production and Sup-
plies, Ministry of Defence, for the year 1999-2000.

[Placed in Library. See No. LT-227/99]

(%) A copy of the Memorandum of Understanding (Hindi and
English versions) between the Bharat Dynamics Limited
and the Department of Defence Production and Sup-
plies, Ministry of Defence, for the year 1999-2000.

[Placed in Library. See No. LT-228/99)

(4) A copy of the Annual Administration Report (Hindi and
English versions) of the Cantonment Boards for the year
1997-98.

[Placed in Library. See No. LT-229/99]

THE MINISTER OF CONSUMER AFFAIRS AND PUB-
LIC DISTRIBUTION (SHRI SHANTA KUMAR) : | beg to lay
on the Table —

A copy of the Food Corporation (Amendment) Rules,
1999 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 732(E) in Gazette of India dated the 28th
October, 1999 under sub-section (3) ot section 45 of the
Food Corporation Act, 1964.

[Placed in Library. See No. LT-230/99]
[Translation]

THE MINISTER OF CIVIL AVIATION (SHRI SHARAD
YADAV) : Sir, | beg to lay on the Table —

(1) A copy of the Aircraft (Amendment) Rules, 1999 (Hindi
and English versions) published in Notification No. G.S.R.
251 in Gazette of India daicd the 7th August, 1999, un-
der section 14A of the Aircraft Act, 1934 together with an
Explanatory Note.

[Placed in Library. See No. LT-231/99]

(2) A copy each of the following papers (Hindi and English
versions) under sub-section (1) of section 619A of the
Companies Act, 1956:-

(@) (i) Review by the Government of the working of
the Air India Limited, New Delhi, {or the year
1997-98.

(i) Annuai Report of the Air India Limited, New
Delhi, for the year 1997-98, alongwith Audited
Accounts and comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-232/99]

Statement regarding review by the Government
of the working of the Pawan Hans Helicopters
Limited, New Delhi, for the year 1996-987.

(®) @
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(i) Annual Report of the Pawan Hans Helicopters
Limited, New Delhi, for the year 1996-97,
alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon

(3) Two statements (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at (2)
above.

[Placed in Library. See No. LT-233/9S;

(4) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Indira Gandhi Rashtriya Uran Akademi,
Raebareli, for the year 1997-98 alongwith Audited
Accounts.

(i) Statement regarding review (Hindi and English ver-
sions) by the Government of the working of the Indira
Gandhi Rashtriya Uran Akademi, Raebareli, for the
year 1997-98.

(5) Statement (Hindi and English versions) showing reasons
for delay in laying the papers mentioned at (4) above.

[Placed in Library. See No. LT-234/99]

12.03 hrs.

MESSAGES FROM RAJYA SABHA
AND
BILLS AS PASSED BY RAJYA SABHA - LAID

[English]

SECRETARY-GENERAL : Sir, | have to report the fol-
lowing messages received from the Secretary-General of
Rajya Sabha -

(i) “In accordance with the provisions of rule 127 of the
Rules of Procedure and Conduct of Business in the
Rajya Sabha, | am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting held on the 1st
December, 1999, agreed without any amendment
to the Securities Laws (Amendment) Bill, 1999, which
was passed by the Lok Sabha at its sitting held on
the 30th November, 1999."

(i) “In accordance with the provisions of rule 127 pf the
Rules of Procedure and Conduct of Business in the
Rajya Sabha, | am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting held on the 1st
December, 1999, agreed without any amendment
to the Securities Laws (Second Amendment) Bfll.
1999 which was passed by the Lok Sabha atits
sitting held on the 30th November, 1999~

(iii) “In accordance with the provisions of rul_e 111 pf the
Rules of Procedure and Conduct of Business in the
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Rajya Sabha, | am directed to enclose a copy of the
Indian Majority (Amendment) Bill, 1889, which has
been passed by the Rajya Sabha at its sitting held
on the 1st December, 1999."

(iv) “In accordance with the provisions of rule 111 of the
Rules of Procedure and Conduct of Business in the
Rajya Sabha, | am directed to enclose a copy of the
Marriage Laws (Amendment) Bill, 1999, which has
been passed by the Rajya Sabha at its sitting held
on the 1st December,1999."

(v) “In accordance with the provisions of rule 111 of the
Rules of Procedure and Conduct of Business in the
Rajya Sabha, | am directed to enclose a copy of the
Administrators-General (Amendment) Bill, 1999,
which has been passed by the Rajya Sabha at its
sitting held on the 1st December,1999."

2. Sir, | lay on the Table the Indian Majority (Amend-
ment) Bill, 1999; the Marriage Laws (Amendment) Bill, 1999;
and the Administrators-General (Amendment) Bill, 1999, as
passed by Rajya Sabha on the 1st December, 1999.

12.04 hrs.

NOMINATIONS TO PANEL OF CHAIRMAN

[English]

MR. SPEAKER : Hon. Members, | have to inform the
House that under Rule 9 of the Rules of Procedure and Con-
duct of Business in Lok Sabha, | have nominated the follow-
ing members as members of Panel of Chairman :-

Shri Basu Deb Acharia
Shrimati Margret Alva

Dr. Laxminarayan Pandey

Dr. Raghuvansh Prasad Singh
Shri Beni Prasad Verma

Shri K. Yerrannaidu

R N R

....(Interruptions)
[English]

SHRI MADHAVRAO SCINDIA (GUNA) : Sir, | have to
raise a important issue on the import of wheat. Why was

wheat imported recklessly into the country all these months

and why is this delay in levying import duty when our godowns
are full and when our farmers are suffereing because of it?
....(Interruptions)

SHRI MOHAN S. DELKAR (DADRA AND NAGAR
HAVELI) : Sir, | have given notice for a privilege motion. | am

~
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independent Member and you are my custodian. | want the
support of the House also in this regard ....(Interruptions)

MR. SPEAKER : Please understand the procedure first.

....(Interruptions)
[Tanslation]

SHRI MOHAN S. DELKAR : Mr. Speaker, Sir a police
officer has given derogatory remarks against me.... (Inter-
ruptions).... injustice has been done with me. Such has been
done with an M.P. whom should | report ?....(Interruptions)
[English]

MR. SPEAKER : This will not go into the record.

....(Interruptions)*

[English]

MR. SPEAKER : This is not the procedure. Please un-
derstand. There is a procedure to move a privilege motion.

....(Interruptions)
[English]
MR. SPEAKER : Hon. Member, please go to your seat.
....(Interruptions)
MR. SPEAKER : Please take your seat. This is too much.
....(Interruptions)

MR. SPEAKER : Hon. Member, this is not the way. Please
take your seat.

....(Interruptions)
MR. SPEAKER : This will not go on record.
....(Interruptions)*

MR. SPEAKER : Shri Delkar, please understand the pro-
cedure first. Nothing can be raised in the House without fol-
lowing the procedure.

....(Interruptions)

MR. SPEAKER : Shri Delkar, this is not the way. Please
take your seat.

....(Interruptions)

MR. SPEAKER : | appeal to the leaders to tell the hon.
Member to take his seat.

....{Interruptions)

* Not Recorded
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MR. SPEAKER : This is not going on record.
....(Interruptions)*

MR. SPEAKER : Hon. Member, this is not the way to
raise it. Please take your seat.

....(Interruptions)

MR. SPEAKER : Please take your seat. Otherwise | will
take action against you.

....(Interruptions)

MR. SPEAKER : There is a procedure to be followed.
How can you raise it without following the procedure ?

....(Interruptions)

MR. SPEAKER : Even though it is a serious matter, there
is a procedure to raise it. You must know the procedure. |
know that you have given a notice. It is under my consider-
ation. Before you raise the matter in the House, you must
take permission from the Chair. How can you speak without
my permission ?

....(Interruptions)

MR. SPEAKER : It is under my consideration. Please
take your seat.

SHRIMADHAVRAO SCINDIA : Mr. Speaker, Sir, | would
like to draw your attention to a very serious matter. The reck-
less import of wheat from the month of May right upto Sep-
tember has caused very serious suspicions on the motives
of the Government.

MR. SPEAKER : Shri Scindis, clease hear me. Yester-
day, there was an agreement that immediately after the Ques-
tion Hour today, the hon. Finance Minister will reply to the
debate on the Insurance Regulatory and Development Au-
thority Bill. Yesterday, the House also sat upto 8.30 p.m. to
complete the debate.

SHRI MADHAVRAO SCINDIA : Then, | will raise it after
his reply.

MR. SPEAKER : All right. Now, the Finance Minister will
reply.

....{!nierruptions)

SHRI BASU DEB ACHARIA : Mr. Speaker, Sir, | should
be given a chance to speak. ....(/nterruptions)

MR. SPEAKER : Shri Basu Deb Acharia, you can ask
clarifications from the Minister.

....(Interruptions)

* Not Recorded.
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SHRI P.C. THOMAS : Mr. Speaker, Sir, | would like to
draw your attention that very serious and gruesome murders
have been taking place in Kerala. ....(Interruptions)

MR. SPEAKER : Shri Thomas, please take your seat.

SHRI P.C. THOMAS : Sir, it is a case of workers of one
political party murdering the workers of the other political
party, So, 1 may be given an opportunity to raise this matter
sometime later in the day.

SHRI PRIYA RANJAN DASMUNS! (RAIGANJ) : Mr.
Speaker, Sir, our leader, late Shrimati Indira Gandhi, the great
woman of India, has been voted as the greatest woman of
the millennium in the international poll conducted in the
Internet by the B.B.C. The Father of the Nation, Mahatma
Gandhi has also been named ‘Asian of the Century’. These
two things are a great pride, not for any party, for the entire
nation. So, | would appeal that the entire House should ap-
plaud this feat and | would request you to make a remark,
from the Chair, so that we pay our respects appropriately to
the departed souls.

12.10 hrs.

INSURANCE REGULATORY AND DEVELOPMENT
AUTHORITY BILL - Contd.

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : Mr. Speaker, Sir, | rise to reply to the discussion
which was started in this House day before yesterday on the
Insurance Regulatory and Development Authority Bill, 1999.
| should begin by saying that | am extremely grateful to the
hon. Members of this House who participated in this debate
and made valuable suggestions. Some of the speeches that
| have heard in this House in the course of this debate are
some of the best speeches that have been made in this House
over a long time.

| may not agree with the substance and content of the
spesch, for instance, that Shri Rupchand Pal has made. But
| must admit that he did an excellent job - made a brilliant
speech - with all the facts and figures at his command

| am also grateful to the hon. Members of the Congress
Party - the main Opposition - who not only participated in the
debate in a very constructive manner but have made sug-
gestions which are eminently reasoriable.

| am grateful to Shri Mulayam Singh Yadav for having
participated in the debate. | would only like to teli him that he
has a long way to go and the kind of opposition _that was
demonstrated here was perhaps not necessary. It is an im-
portant point. It was made across party lines in this Hoqse. It
was in regard to be able to move with the times This is ghe
essence of change. If any individual, any society, any nation
or any political formation does not take into a_ccount the
changes which are taking place all around us within the coun-
try and outside, the chances are that we shall be left behind
in this race.
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| am prepared to accept without hesitation that when the
life insurance business was nationalised in 1956 or the gen-
eral insurance business was nationalised in 1970, there was
perhaps a case for the same. But the entire situation has
undergone a complete change today. Therefore, what was
valid yesterday is not valid today. It was this perception which
perhaps persuaded the then Government of the Congress
Party to appoint a Committee under the chairmanship of
former Governor of the Reserve Bank, late Shri R.N. Malhotra,
to go into the whole question of insurance sector reforms.
This question was gone into by that Committee. That Com-
mittee submitted its report and made a number of very im-
portant and valuable suggestions. They have been exam-
ined by three successive Governments over a period of time
very carefully and very deeply.

What | have brought before this House today and what |
brought before this House last year was based on that very
careful examination of the recommendations of the Malhotra
Committee. So, it is not something which has happened sud-
denly. There is a great deal of thought and examination which
has gone into this and it is on the basis of that examination
that we stand here today; the discussions have been held
and | am here to reply to those discussions.

It has been suggested that there has been change in the
position of the Bhartiya Janata Party since 1996 when this
Bill was brought in another form by the then Government. |
have had the occasion in this House to stand up and clarify
that the Bill which was brought by the United Front Govern-
ment and the Bill that we have brought are substantially dif-
ferent from each other.

The Bill which was brought by the then Government was
a Bill which proposed the setting up of an Insurance Regula-
tory Authority only. It did not talk about the amendment of the
LIC. GIC Act. It did not talk about the opening of the insur-
ance sector to private sector Indian firms. It did not clarify
how we shall define the Indian private company. There was a
certain vagueness about that Bill. | cannot say whether it
was deliberate or it was inadvertent but when those issues
were raised in this House, there was no satisfactory reply
forthcoming. We have taken care of those problems in the
present legislation.

We have been quite candid in our approach. | would like
to say that the intention of the Government was clearly set
forth in the Budget Speech which | made in this House on the
1st of June 1998, where | said that the insurance sector shall
be opened for competition by private Indian companies. That
was clearly stated by me in that Budget Speech — a Budget,
which was adopted by the Twelfth.Lok Sabha in all its en-
tirety.

SHRI BASU DEB ACHARIA : Without any discussion.

SHRI YASHWANT SINHA : It was this year, it was not
last year. Last year, we had a full discussion. Last year, the
1998-99 Budget was fully debated in this House and ap-
proved. Therefore, it is not that when we came with this Bill,
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we were springing a surprise. The intention of the Govern-
ment, as | have said, was clearly stated in my Budget Speech.

Now, having said that we will open it for competition by
the private Indian companies. We had to clearly define what
we meant by private Indian companies. But before | come to
that, | would like to hasten to add that this Bill is not about,
because there appears to be a great deal of misunderstand-
ing in this hon. House, and based on this misunderstanding
a great deal of misunderstanding outside about the nature
and content of this Bill.

This Bill is not about the privatisation of LIC and GIC. Let
me make it absolutely clear. The Government has no inten-
tion to privatise LIC and GIC. We are not even going to dilute
the Government's holding in the LIC, GIC. If the Government
is holding 100 per cent of the equity of the GIC and the LIC,
which is a statutory body, Government, | am making bold to
say, has no intention of diluting that equity or that statutory
nature of the LIC....... (Interruptions)

SHRI BASU DEB ACHARIA : Only five crores of rupees
....(Interruptions)

SHRI YASHWANT SINHA : | did not interrupt you.

Mr. Speaker, Sir, a point was made here about the size
of LIC and GIC, about the danger that it posed to the workers
in LIC and GIC. | would hasten to add that all these are en-
tirely misplaced. First of all, as | said, over a period of time,
ever since Malhotra Committee recommendations were made
public, LIC and GIC have been preparing for competition.
Why should LIC and GIC shrink from competition ? | see no
reason of that because LIC and GIC are operating in most
countries of the world. They have the subsidiaries of LIC and
GIC are they are operating in many countries of the world.
They are facing international competition in those countries.
LIC and GIC are fully prepared and absolutely well-equipped
to meet the threat of any competition.

| have talked personally to the Chairman of both the
Corporations. | can say without fear of contradiction that LIC
and GIC are not only fully prepared but will be able to meet
any kind of competition from any quarter successfully and
there is no danger of their business going down. Therefore,
the question of the workers in LIC and GIC losing their jobs is
again misplaced. As a result of this competition, there is not
going to be any displacement of the workers of LIC and GIC.
| have the fullest sympathy with them.

| think that certain amount of misapprehension, certain
amount of misunderstanding has sought to be created. | have
gone out and met them; | have gone out and talked to them;
| have gone out and explained the whole position to them;
and it will be the effort of the Government to continue to do
so so that any misapprehension, any misunderstanding in
their mind is fully taken care of but there is no danger of any
LIC worker, any GIC worker losing his job as a result of this
competition.
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What has been the experience elsewhere ? The bank-
ing sector was opened up for the private sector in this coun-
try. Have the public sector banks lost their share of the mar-
ket ? Has there been retrenchment on that account ? My
answer is, ‘no’.

12.23 hrs.
(MR. DepuTY-SpPeakeR in the Chair)

What has happened to the mutual funds ? There was a
time when UTI was the only mutual fund which was operat-
ing. What has been the result ? The result has been that over
the years, up to 1987, their business went up from Rs. 4,000
crore to Rs. 16,000 crore. When we opened the market for
the private mutual funds, then what has happened ? It has
gone up to Rs. 80,000 crore. When the cake becomes larger,
there is more for every one. Now that is exactly what we are
trying to do. The cake in the banking sector has become
bigger. The cake in the mutual fund industry has become
bigger. It has been possible both for the private sector and
the public sector to flourish in those situations. Therefore, for
any one to fear that LIC and GIC will lose their business, that
their workers will have to face retrenchment, that they will
run into any king of problem, that their business will go down,
| will say, will all the emphasis at my command, that this is
not correct because the total size of the market will be going
up substantially.

Mr. Deputy-Speaker, Sir, there is other thing. Figures
have been quoted here. | do not have to go into them as to
how despite very good performance on the part of GIC and
LIC, they have not covered not even a fraction of the popula-
tion. | am not standing here and denigrating LIC's and GIC's
performance in any manner. They have done extremely well.
Their contribution to national development has been very sig-
nificant. All those facts are fully accepted. But, on the other
hand, the facts which have been brought before this House
that the total premium collected by LIC and GIC together is
just a little over two per cent of the GDP; that while their
business has been going up, unfortunately, they have not
covered the entire coverable population, not even a fraction
of it. That also remains a fact. | am not going into small com-
plaints that my claim was not settled by LIC and GIC in time
or somebody misbehaved somewhere. | am not going into
those smaller issues. | am saying clearly that LIC and GIC
have done very well. They have a record. We can all be
proud of but in a country of India's size and dimension, to
expect only one company in life insurance and only one com-
pany with four subsidiaries in general insurance to be able to
cover the entire emerging business is, perhaps, not correct.
Therefore, there is a need for more players in this market.

We have, therefore, decided to open it for competition.
Now, why should anyone shrink from competition ? The whole
essence of democracy is competition. Don't we face compe-
tition when we go and contest elections ? | cannot under-
stand why anyone in this country should shrink from compe-
tition. It is unfortunate that we, as a nation, have not adopted
a competition policy for all these 50 years. And, that is why,
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in this year's Budget speech, | have talked about a national
competition policy, a policy which will come before Parlia-
ment and we will discuss the competition, the various ele-
ments of the competition policy and will decide what kind of
competition policy we should follow. But whether we like it or
not. Mr. Deputy-Speaker, Sir, the fact remains that competi-
tion has come to stay. Other kinds of competitions are knock-
ing at our doors and it will not be possible for us, as a nation,
to keep competition away. Therefore, we should not shrink
from competition.

| believe that when | said, private Indian companies, there
is a much greater consensus in this House in that regard.
Now some people have an objection in regard to foreign eq-
uity in Indian private companies. Now, like the previous Bill
which was brought by the United Front Government. Mr.
Deputy-Speaker, Sir, if we had left it vague, then what would
have been the resuit ? Under the Indian Companies Act, to-
day any company which is registered in India is an Indian
company. A hundred per cent subsidiary of a foreign com-
pany registered in India under the Indian Companies Act is
an Indian company. Therefore, it become essential for us to
define what exactly we meant by an Indian company and that
is what we have proceeded to do. We have suggested origi-
nally wiven | introduced this Bill last year in the Twelfth Lok
Sabha that there should be a cap of 26 per cent on foreign
equity and there should be another 14 per cent for NRIs and
OCBs. OCBs are entities which have more than 60 per cent
holdings of the NRIs. That is how, the OCBs are defined.

This Bill went to the Standing Committee on Finance. Al
the Parties in Parliament were represented. It was consid-
ered by the Standing Committee on Finance and they sug-
gested that we should delete this 14 per cent and NRiIs and
OCBs, Mr. Deputy Speaker, Sir, should also be included within
this 26 per cent. We did not hesitate to accept that recom-
mendation because it was based on consensus. That is why.
today. the present Bill caps it at 26 per cent including NR!s
and OCBs. We have gone a step further. We have defined it.
In one of the provisions of the Bill we are saying that nei(he_r
through their subsidiaries nor through their nominegs will it
be possible for any foreign company to increase their share-
holding through the back-door. We are taking even thal_ care
so that foreign equity is capped at 26 per cent and remains at
26 per cent. We have not made it compulsory. It is very im-
portant, Mr. Deputy Speaker, Sir, for the House to take note
of this. It is only an enabling provision. We are not forcing
Indian companies that you must have 26 per cent forefgn
equity. We are merely saying that if you wish to have foreign
equity, you want to have a foreign collaboration, then you
can go up to 26 per cent. | am quite sure therg will be lndgan
companies who will be hundred per cent Indian companies
and who will not like to share the equity with anyone else.

Those hundred per cent Indian companies Y/ill also be
doing business under the new dispensation. So, it is not un-
like in some other sectors that we are saying that there must
be a compulsory 26 per cent foreign equity. It is open to the
Indian partner to decide whether they want to have 26 per
cent or they want to have 10 per cent, or they want to have
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14 per cent It is entirely up to them. Twenty-six per cent is
the cap. Itis an enabling provision. Why have we kept it ? We
have kept it because we want technology to come into this
country in this sector. Now, for any one to say it is a very
simple area - life insurance and general insurance; and there
is no need for technology, then, | am afraid | will have to
respectfully differ.

Mr. Deputy-Speaker, Sir, the world has progressed. There
are all kinds of insurance products which are being marketed
in various countries of the world, which are unfortunately not
yet available in India. It is our belief that with this opening up,
it will be possible for those insurance products to come up in
this country and provide both depth and weight to the mar-
ket.

Now there is another angle. We are all aware of the fact
that in many countries in the world, health insurance is not
provided directly by the Government. Health insurance is pro-
vided through insurance companies. We all are aware of how
woefully short health care is in this country. We have set
targets which we have not been able to achieve. Now, through
a larger coverage in the insurance sector, it is possible to
cover a larger segment of the population through health in-
surance. For instance, there are pension schemes. There
are sections of employees, sections in the unoroanized sec-
tor, particularly, who have no pension cover. Now, there could
be insurance companies which will provide them pension fa-
cility. They can make small contribution. That will come in
handy when they retire. Now this is the kind of social security
which will become possible once the insurance sector is
opened up, and that is why we are putting social service,
social sector obligations even on the newer companies. We
have said that there will be an absolute level-playing field,
that we shall impose no obligation on the public sector which
we shall not impose on the private Indian companies. There
is no way in which they can get away with something which
LIC and GIC will have to bear as social sectcr obligation. So,
let there be absolutely no doubt. This law is going to apply
equally to the public sector as well as to the private sector

and all the obligations under this law shall be imposed on the
public sector.

SHRI MADHAVRAO SCINDIA : Can | have a clarifica-
tion ?

In the Explanation, it is mentioned here that the foreign
company shall have the meaning assigned to it under clause
23a of section 2 of the income-tax act, 1961. As per my un-
derstanding, the Income-tax Act is not as elaborate as to
cover all foreign sources of funding. | would like to draw the
attention of the hon. Finance Minister to the Foreign Contri-
bution Regulation Act. In that you have had a very wide de-
scription of what will be treated as a foreign source. And, you
have said that this includes the Government of any foreign
country or territory, any international agency, not being the
UN, a foreign company within the meaning of Section 5(9)
(1) of the Companies Act, a company which is a subsidiary of
a foreign company, a multinational corporation, Government
of a foreign company, citizens of a foreign company, corpo-
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rations; and then you go on also to include trusts, societies
or other associations of individuals.

This is a very long list. Could we not have a very elabo-
rate description of what exactly you mean by a foreign com-
pany rather than merely restricted to Section 23-A of the In-
come tax Act so that all possible bypasses are totally plugged
in. The objectives of the Act and of all those of us are to
ensure that the cap of 26 per cent is really an effective cap
and that there is no such bypass.

SHRI YASHWANT SINHA : Sir, the question of such a
bypass will not arise. We have taken care of it when we have
talked of the Income Tax Act. That particular section of the
Income tax Act defines a foreign company as a company
which is not a domestic company. Then, we go back to the
domestic company's definition and a domestic company is a
company...(Interruptions)

SHRI SOMNATH CHATTERJEE (BOLPUR) : Which is
not a foreign company !

SHRI YASHWANT SINHA : Itis a little better than that. It
says that a company which makes its operations in India,
distributes its dividend in India and pays tax on those divi-
dends.

SHRI SOMNATH CHATTERJEE : It should be regis-
tered under the income Tax Act.

SHRI YASHWANT SINHA : And yes, registered under
the Income Tax Act. Therefore, the definitior: of the domestic
company is very clear and with that definition incorporated in
this Act plus the cap of 26 per cent, there is, to my mind,
absolutely no fear of any confusion between what is in the
Foreign Contributions (Regulation) Act and what is defined
here. (Interruptions).

SHRI MADHAVRAO SCINDIA : Would this cover things
like a foreign trust cr a foreign citizen ? You are talking here
about a foreign company or a foreign trust, for instance, a
foreign society or foreign group of individuals. There are many
categories. | would like to have an assurance from you. |
have no doubt about the motives ef the objective. But | would
just like you to examine this and if you feel that there is some
necessity for tightening up that, you would try and ensure
that takes place so that the 26 per cent cap fulfils the total
objectives that are there in our mind.

SHRI YASHWANT SINHA : Sir, | have absolutely no prob-
lem in accepting the suggestion of Shri Madhavrao Scindia
in saying that we will certainly examine it. But | would say
that as the Act stands, at present, there is absolutely no scope
for any confusion. We are clear about the nature. ... (Interrup-
tions).

SHRI SOMNATH CHATTERJEE : Open hospitality. This
will be hidden hospitality. Foreign contribution is for hospital-
ity. .... (Interruptions)
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SHRI YASHWANT SINHA : Therefore, Sir, as was say-
ing, there should be absolutely no apprehension on the part
of the Members of this august House in regard to the basic
objectives of this Act, in regard to its spread, in regard to the
kind of situation which will develop as a resuit of this Act
coming into force. | can only assure the Members that the
cake will become bigger, that insurance business will ex-
pand and we will have far larger sums of money from within
the country for investment. Now, this is an issue on which |
would like to take a little bit time of this House.

We permit foreign investment in the infrastructure sec-
tor. Now, all of us are aware that infrastructure sector fund
investments are largely investments from the insurance com-
panies and the pension funds. These are long-term funds
and that is why they are invested in areas which have a larger
and longer gestation period. We are openly welcoming in-
vestment in infrastructure, even the CPI (M), | am quite sure,
as my friends from the Left, have no objection to this.

Shri P.R. Dasmunsi yesterday was referring to the
overbridge in Calcutta—the Baakreshwar power plant.

Shri Somnath Chatterjee had very correctly gone abroad
on behalf of the West Bengal IDC in order to invite foreign
capital. So has the Chief Minister of West Bengal, as Shri
Priya Ranjan Dasmunsi mentioned. Now they are moving
with the time and | welcome it. Just as Shri Priya Ranjan
Dasmunsi welcomes it, | also welcome it. We have to get
foreign investment in certain sectors and infrastructure is the
most important. If we want to achieve a growth rate of eight
per cent or nine per cent in this country in order to tackle the
problem of poverty and unemployment, then it is absolutely
essential that we invest more funds, more money in infra-
structure sector. Now, what is it that we are trying to do through
this amendment of the legislation ? What we are trying to do
is to gamer our own resources. Our own resources can go
up manifold. There are estimates that the total insurance funds
will rise by 300 per cent, 4CO per cent in the next few years
and there will be more money available from within the coun-
try for investment in infrastructure. Therefore, in order not to
depend so much on foreign funds, it is important that we
develop this sector. So, these are the intentions of the Gov-
ernment, these are the objectives of the legislation with which
we have come before this House. As | said, it was examined
by the Standing Committee on Finance in the Twelfth Lok
Sabha and | was saying it when | was moving this Bill for
consideration that this perhaps would be an exceptional situ-
ation where the Government thought it fit to accept all the
recommendations of the Standing Committee. We have ac-
cepted all their suggestions and incorporated them in the
revised Bill. If ever there was a tribute to the Standing Com-
mittee system in Parliament, it is this legislation.

My hon. friends from the Congress party have moved a
number of amendments. They have made a number of sug-
gestions. | have circulated in the House the amendments
that we propose to move officially from the Government side
in this regard and incorporate them in the Bill.
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SHRI BASU DEB ACHARIA : These have not been cir-
culated, Sir.

SHRI YASHWANT SINHA : These are being circulated.

SHRI SOMNATH CHATTERJEE : The process has not
started.

MR. DEPUTY - SPEAKER : These are being circulated.

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL)
Sir, there is a tradition of the House.... (Interruptions)

MR. DEPUTY-SPEAKER : Order please. It is being cir-
culated. It is getting ready.

SHRI PRAKASH PRANJPE : How can we study them
and how can be express our views if we are receiving them
now only ? At least we should get some time to study the
amendments that the Government is suggesting

MR. DEPUTY-SPEAKER : Please to not interrupt the
Minister.

SHRI PRAKASH PARANJPE (THANE) : This is not in-
terruption, Sir, but this is not the way.

SHR! YASHWANT SINHA : Sir, as | was saying, be-
cause the objective were the same, it was with the same
objectives that we had drafted this legislation and, therefore.
we found absolutely no problem.... (Interruptions)

SHRI VARKALA RADHAKRISHNAN : Sir, as per the
rules, we are entitled to get them 48 hours before. You may
go ahead without that, that is another matter.

SHRI SOMNATR CHATTERJEE : There will be too much
of foreign money coming, baba.

MR. DEPUTY SPEAKER : Shri Radhakrishnan, | know
you are always rules-bound. You are a forme( Speaker of
Kerala, | know that. But there are some exemptions also.

SHR! VARKALA RADHAKRISHNAN : Exemptions not
at the cost of the Member's right.

SHRI SOMNATH CHATTERJEE : The Chair can allow
everything.

SHRI VARKALA RADHAKRISHNAN : The Chair can al-
low even without discussion also.

MR. DEPUTY SPEAKER : No, that cannot be allowed by
the Chair, Shri Radhakrishnan.

.... (Interruptions)
SHRI YASHWANT SINHA : Mr. Deputy-Speaker, Sir, as

| was saying, because there is no difference of opinion in
regard to the objectives, in regard to the purposes that we
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want this Bill to serve, therefore, responding to the senti-
ments expressed in this House by some of the Members,
specially from the Congress Party, the Government felt ab-
solutely no difficulty in accepting some of their suggestions
and | would like to say that some of those amendments....

SHRI SONTOSH MOHAN DEV (SILCHAR) : When you
are accepting our proposals, why do you not accept them as
our proposals ? Why are you bucking in saying they are your
proposals. .... (Interruptions)

SHRI YASHWANT SINHA : It is because you have not
given me time to finish what | wanted to say. .... (Interrup-
tions)

SHRI SONTOSH MOHAN DEV : You be gracious. When
you are gracious, be very large-hearted.

MR. DEPUTY-SPEAKER : Shri Santosh Mohan Dev, he
is coming to that.

SHRI YASHWANT SINHA : Therefore, Sir, those amend-
ments, put in the proper legal language and in the proper
place in the Bill, are being moved and will be moved by me
as official amendments when we come to those clauses. But
| would like to make one last point here before | am done with
the reply to this debate.

And that is that, in Government, in Opposition, we all
have our roles and responsibilities. One point which | would
like to make with all the humility at my command is that
whether we are here or there or from whichever section of
the House we are sitting in, | think we should not start level-
ling unfounded charges at each other. .... (Interruptions) That
is what denigrates the entire functioning of this House and
democracy.

SHRI SOMANTH CHATTERJEE : It should be on all
sides. .... (Interruptions)

SHRI YASHWANT SINHA : 1 am not referring to you. ...
(Interruptions)

SHRI A.C. JOS (TRICHUR) : The wisdom has dawned
upon you quite late. .... (Interruptions)

SHRI RUPCHAND PAL (HOOGLY) : Sir, he has assured
about level-playing field. .... (Interruptions)

SHRI YASHWANT SINHA : Shri Rupchand Pal, did |
interrupt you even once ? You said the harshest things against
me. But | have interrupted you.

SHRI A.C. JOS : Mr. Deputy-Speaker, Sir, ....

MR. DEPUTY SPEAKER : Shri Jos, he is not yielding to
you.

SHRI YASHWANT SINHA : Sir, the entire political class
has suffered as a result of this. | am saying this with all the
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sense of responsibility. We level unfounded allegations. |
heard a word here. .... (Interruptions)

MR. DEPUTY-SPEAKER : Shri Rupchand Pal, please to
not interrupt.

SHRI YASHWANT SINHA : Sir. one of the hon. Mem-
bers of this House called me a criminal for having brought
this legislation. .... (/nterruptions) | am expressing my an-
guish and pain at that. Just because | have brought this leg-
islation, do | become a criminal ? ... (Interruptions) ‘

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI) :
Then, why are you describing Shri Rajiv Gandhi as criminally
accused ? .... (Interruptions)

MR. DEPUTY-SPEAKER : Shri Mani Shankar Aiyar,
please do not interrupt.

SHRI YASHWANT SINHA : Shri Mani Shankar Aiyar, do
you have a personal score to settle with me ? .... (Interrup-
tions)

SHRI RAJIV PRATAP RUDY (CHHAPRA) : Sir, everytime
he is bringing in the name of Rajiv Gandhi. ... (Interruptions)

MR. DEPUTY-SPEAKER : Shri Rudy, please do not in-
terrupt.

SHRI YASHWANT SINHA : Sir, words have been banded
around saying that this legislation is anti-national. | am ex-
pressing my anguish and pain at that. Is it anti-national ?
Just because we are sitting in the Treasury Benches, it does
not mean that we are sacrificing all our interests. It has been
said that we have brought forward this legisiation under some
pressure.

SHRI BASU DEB ACHARIA : Yes, it is a fact. .... (Inter-
ruptions)

SHRI YASHWANT SINHA : Sir, let me hasten to add
that it is absolutely unfounded. We are not acting under any
pressure. This is a decision which me have taken according
to our own volition, according to our own will. There is no
pressure whatsoever. | am telling you that there is no pres-
sure. The Government of Shri Atal Bihari Vajpayeeji is under
no pressure from within or from outside. .... (/nterruptions)

SHRI VARKALA RADHAKRISHNAN : It goes against the
interest of the State.

SHRI YASHWANT SINHA : It does not go against the
interest of the State. That is what | am challenging. .... (Inter-
ruptions) The problem is that some people and some parties
have refused to move with the time. They have refused to
grow up. This is the problem. They have refused to grow up
mentally. They have refused to grow up intellectually. That is
why, this problem is there. .... (/nterruptions)
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SHRI MADHAVRAO SCINDIA : Have you grown up in-
tellectually with time ? Have you grown up ? .... (Interrup-
tions)

SHRI YASHWANT SINHA : Yes, | have. .... (Interrup-
tions)

MR. DEPUTY-SPEAKER : Shri Brar, please take your
seat.

... (Interruptions)
MR. DEPUTY-SPEAKER : He has got a clarification.
SHRI YASHWANT SINHA : Who ?
MR. DEPUTY-SPEAKER : Shri Ramdas Athawale.

SHRI YASHWANT SINHA : | will give him a chance. Let
me complete first and then, he can seek a clarification.

MR. DEPUTY-SPEAKER : Shri Ramdas, you will get a
chance.

SHRI YASHWANT SINHA : Sir, we all may have differ-
ences of opinion, we all may have our own ideologies. We all
went to the people with our respective programmes and ide-
ologies. This is what democracy is all about. Then, our friends
here .... (Interruptions)

SHRI SAMAR CHOUDHURY (TRIPURA WEST) : How
are you available in all the Ministries of the Government ? ...
(Interruptions)

MR. DEPUTY-SPEAKER : This interruption is welcome.
... (Interruptions)

SHRI YASHWANT SINHA : The point | was making is
that this Bill is in national interest and this Bill is timely. India
cannot enter the 21st Century with the mindset of the 16th
Century. We have to have a modern, progressive, techno-
logical India. We have to promote the growth of India in that
direction. Therefore, it is essential that this Bill is passed by
this House.

| would appeal to the Members, who have opposed this
Bill and suggested to me that | should withdraw the Bill, that
they should withdraw their objections because the Bill is in
the best national interest. Therefore, they should withdraw
their objections. if they do not, then | would like to tell my
friends sitting here from the Left Parties, what Trotsky had
said long ago, that it has happened to them in many other
countries of the world and it will happen to them even in
India. Mr. Deputy-Speaker, they will go where they belong
to, to the dust-heap of history.

SHRI SOMNATH CHATTERJEE : Sir, may | seek a clari-
fication ?
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MR. DEPUTY-SPEAKER : Yes.
...(Interruptions)

MR. DEPUTY-SPEAKER : Shri Radhakrishnan, | have
given the floor to him.

SHRI VARKALA RADHAKRISHNAN : How can he say
that we will go to the dust-heap of history ...(Interruptions)

MR. DEPUTY-SPEAKER : Shri Radhakrishnan, please
take your seat.

...(Interruptions)

SHRI| BASU DEB ACHARIA : They will be thrown to
dustbin. ...(Interruptions)

SHRI SOMNATH CHATTERJEE : Can | seek a clarifica-
tion now ?

MR. DEPUTY-SPEAKER : Yes. You can seek a clarifi-
cation now.

...(Interruptions)

MR. DEPUTY-SPEAKER : Hon. Members can seek clari-
fications one by one. | have one more clarification from Shri
Ramdas Athawale.

SHRI SOMNATH CHATTERJEE : Will the hon. Minister
show the courtesy of listening to what | am saying ?

We have been hearing of huge investments coming into
this sector primarily through Indian companies and also
through the equity participation to the extent of 26 per cent
by foreign companies. Has any exercise been made in this
regard or can the Finance Minister tell tnis House how much
investment he is expecting ? Now, companies with Rs. 100
crore equity will be formed for the business of insurance.

The foreign participation will be to the extent of 26 per
cent. Now, how many companies with foreign participation
are you expecting ? How many hundreds and thousands of
cores of foreign money are going to come through this 26 per
cent participation ?

With regard to the foreign banks, we know that Fhey are
operating here for many years. Their minimum deposit money
is such that ordinary Indian cannot keep any accouqts or
maintain any accounts in these foreign banks. What is the
assurance and the provision that you have made in the .B'"
where these insurance companies with foreign participation
will look after primarily the rural areas ano the vulnerable
sections of the community for whom you are saying so many
things ? What is the assurance that thee companies will nqt
look after the big businesses alone in this country _? What is
the assurance for widening the scope of health insurance
and crop insurance through these foreign companies with
foreign participation ?
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SHRIRAJESH PILOT (DAUSA) : That is why, this amend-
ment has been brought.

SHRI SOMNATH CHATTERJEE : Your amendment is
the vaguest possible, Shri Rajesh Pilot. How do you ensure
it? | am very sorry to say that you have brought amendments
which are only precatory. It means goods wishes and noth-
ing else.

SHRI RAJESH PILOT . They will ensure it.

SHRI SOMNATH CHATTERJEE : You are believing them
to ensure this. Let him answer. Why are you trying to answer
for him? How much money are you expecting and how many
companies are going to come ?

(Translation]

SHRI RAMDAS ATHAWALE (PANDHARPUR) : Mr.
Deputy Speaker, Sir, the Hon'ble Finance Minister has intro-
duced the Insurance Bill in the House and has also given his
reply on it. He has also sought the support of the Members to
pass it. | would like to raise a very important question that
privatization of the insurance sector would cast a very ad-
verse effect on the job reservation of the scheduled castes
and scheduled tribes. Have the Government looked into it?
More privatisation would means less jobs for the SCs/STs.
Therefore, | would request the Hon'ble Finance Minister to
make an amendment in this Bill providing reservation for the
SCs/STs. | would seek a clarification from the Government in
this regard.

The Minister has stated that this Bill would not harm the
interests of the employees of the LIC and the GIC but | would
like to tell the Government that this Bill will be harmful to the
employees in the long run.

[English]

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ) : Mr.
Deputy-Speaker, Sir, through you, | would like to say that the
hon. Finance Minister has given a firm commitment on the
floor of the House that GIC and LIC will not be diluted in any
form, and that none of the their shares will be disinvested in
any form. Therefore, to maintain the structure, | will request
the hon. Finance Minister, after this Bill is passed, to bring a
further guarantee clause, if possible, within the ambit of the
Schedule to ensure the growth and expansion of GIC and
LIC, as well as to extend their capital base. There is logic in
what Shri Somnath Chatterjee said. LIC and GIC, with a capital
base of Rs. 5 crore and Rs. 21.5 crores respectively, might
look sick at the end of the day. Therefore, their capital base
should be expanded. | gave the information in my speech
yesterday. Unless their capital base is further expanded,
making it as a giant company, it will not be possible for them
to compete with other players in the level playing field.

These are the two aspects, and the hon. Minister has
given a commitment in the House to honour them by bringing
appropriate amendments to the clauses of this Insurance
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Regulatory and Development Authority Bill or the Insurance
Act, which he proposes to bring later on.

SHRIRUPCHAND PAL : May | seek clarification on three
specific points from the hon. Minister ?

13.00 hrs.

Sir, first, the hon. Finance Minister has assured about a
level playing field. But now is he ready to remove the appre-
hension that undercutting in a big way would be resorted to
by the foreign companies to ultimately weaken the LICI and
GIClI leading finally to their destruction ?

Second, he has said that he does not agree with my
views on technology. | had said that no high technology is
involved. May | know from the hon. Minister as to how many
of our professionals, high-tech professionals, in the insur-
ance industry have already been lured away ? To my knowl-
edge, it is more than 250. | am just adding to it. | have been
told by a very high official of the top management of these
companies that he had been offered rupees two crore if he
would join a foreign insurance company.

Third, how couid he stop this poaching which has al-
ready taken place ? More than 250, if not more, of our very
top professionals, excelient global standard professionals,
have been taken away.

Sir, finally, insurance is a unique industry. It is different
from other industries and services and so it has been kept
out of the WTO. May | know from the hon. Minister whether it
is a fact that insurance market is a very very protected mar-
ket in the developed countries ? Is there any possibility of
having some reciprocity in this area for the LICI & GICI ?

SHRI TARIT BARAN TOPDAR (BARRACKPORE) : Sir,
it has been said that stakes would be higher if the financial
sector, especially the insurance sector is opened up. It has
been kept open for the foreign companies to compete and
mobilise resources.

MR. DEPUTY SPEAKER : Shri Topdar, you are seeking
a clarification and not making a speech.

SHRI TARIT BARA TOPDAR : Sir, | am seeking clarifi-
cation only. Is it the idea of the Ruling Party that Indians are
not capable enough to mobilise resources and do good for
the country ? Now, Indian money would be collected by the
foreigners and would be invested here. They would not bring
in any money from their countries for investment here. This
is what has been explained here.

MR. DEPUTY-SPEAKER : Shri Tof dar, you are making
a speech. You seek your clarification.

SHRI TARIT BARAN TOPDAR : Sir, | would like ‘0 know
from the hon. Minister whether a similar type of comietition
would be allowed for the Indian companies in fo:eign merket,
and whether the Government of India cou'd give an ass'r
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ance that no money and no resources would be taken away
by these foreign companies. | would also like to know whether
there exists a foolproof mechanism for this or not.

SHRI MADHAVRAO SCIND A : Sir, | would like to seek
a clarification from the hon. Fin. nce Minister. | would aiso
like to repeat that | have receivec an informal legal opinion in
this regard and that is why, | am  sing to draw your attention.

Sir, the definition of foreigi <ompanies, under clause
23(A) under section 2 (A) of the | .come Tax Act, does not
include all potential foreign sources. For instance, 26 per
cent of foreign equity does not cover, for example, all cat-
egories of contributions which could be sourced into India
f.om foreign sources. This is, of course, an informal, legal
opinion and | would like you to check on this.

Sir, for example, if you follow the definition strictly. then
equity holdings by even NRIs beyond 26 per cent would not
be barred under the present Bill. Similarly, several other per-
sons or entities, like a foreign national, a foreign citizen, a
foreign trust, a foreign trade union or a foreign association of
persons including a foreign offs-shore entity, so long as it is
not a foreign company or its subsidiary, would be entitled to
hold equity in excess of 26 per cen. in the Indian insurance
company. | would like the hon. Finance Minister to be doubly
sure about this. | am just cautioning him on this. If this is truly
the case, he should take steps to ensure that this loophole is
totally be plugged. Otherwise it will not be a loophole, it will
be a wide gaping hole into which anyone can ride.

[Translation]

SHRI KIRIT SOMAIYA (MUMBAI NORTH-EAST) : Mr.
Speaker, Sir, Hon'ble Minister has said that it has been de-
clared that the present structure of LIC and GIC employees
would remain the same. But there is one misunderstanding
that there are 3 lakh agents in LIC at present and ‘IRDA’ has
framed a new guideline for them. There is a provision in the
rules that the sub-agents shouid not be more than 55 or 58
years of age, a certain age has been prescribed in it that the
agent should not be more than that age Another condition
that the agent should be 10th or 12th ¢l s pass, is also taid
down. My request is that although these ire very good rules
but these may be applied on the new gents only. These
rules should not be applied in the ca. of women agents
particularly house-wives who are in large number but he
applied on those who would become its agent during the
coming years. The present three lakh agents may be ex-
empted from these rules.

My second submission was that there is a Investor-Pro-
tection Fund under Investor-Protection Act for the insurers
and share sholders of the insurance companies in UK and
USA. Hon'ble Minister should clarify if the Government pro-
pose to constitute such fund.

{English]

DR. V. SAROJA (RASIPURAM) : Hon. Deputy-Speaker,
Sir, | would like to know from the Minister whether, under the
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health insurance scheme, the private insurance companies
would come forward to set up accident-cum-emergency wards
along with fullfledged blood banks along the national high-
ways to save the victims of road accidents

[Translation]

SHRI NARAYAN DATT TIWARI (NAINITAL 3 | want
a clarification from the Finance Ministe: on two points. He
has made remarks on LIC and GIC only that sightly more
than two per cent population has been brought under insut-
ance scheme so far and large area ot India. or large popula-
tion of India is still deprived of the benefits of Insurance Sec-
tor. Even after three years of submiss.on ot Malhotra Com-
mittee the State Governments o: the Union Gevernment have
been expressing their concern in this regard and today you
are calling it Bill that will br:ng revolution in the insurance
sector. What s the real strategy of the Government for mat.-
Ing provision so as to reach the benefit of this Bili to the
majority of the population in the country ? How the benefit of
the insurance would reach to the poor people ?

Mr. Speaker. Sir, it has been said about LIC and GIC
that new techniques have .10t been adopted by organisations
and it has been indicated that by when the new techniques
would be adopted. Sir, it is a matter of sorrow that LIC and
GIC, which are under the Ministry of Finance, have not been
equipped with the new techniques, despite the fact that these
are under the control of the Government. What would be the
strategy of the Government, after getting this Bill passed, to
get acquainted encourage these companies for bringing in
new technical revolution, which hit the Insurance Sector
through out the world. Would the Minister be pleased to clanfy
these two points.

SHRI MOHAN RAWALE (MUMBAI SOUTH-CENTRAL):
Mr. Speaker, Sir as the Life Insurance and General Insur-
ance Companies have invested money in the public sector
industries in various States, the provisions would be made to
invest money in various States by the foreign companies af-
ter the Bill is passed so that they could not take our money
outside the country and it remained here itself in our coun-
try? Whether the Government would make any policy in this
regard ?

[English]

SHRI BASU DEB ACHARIA : Sir, now the 50 per cent of
the business done by the LIC and the GIC is from the rurgl
sector which is not profitable. And, because of cross-subsidi-
zation, the LIC and the GIC both the public sector und_ertak.-
ings are doing well for years together since their nationali-
sation. Now, when the foreign companies ate invited, insur-
ance sector will be opened up to the foreign countries.' Is
there any safeguard in this Bill that the foreign companies
will enter into the non-profitable areas instead of profitable
areas ?

SHRI P.H. PANDIYAN (TIRUNELVELI) : Mr. Depu?y-
Speaker, Sir, | want to have clarifications from the hon Min-
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ister on two things. Yesterday, | made a reference that for-
eign firms are standing in the queue to engage Indian part-
ners in the Insurance sector. For example, Allianze AG Com-
pany of Germany is looking for the Indian partners. Similarly,
the Alpic Finance, Prudential Life Insurance of UK. ICICI,
American International Group of U.S., Tata Group, Hindustan
Times Group, General Accidents of U.K., Bombay Dying are
also there.

MR. DEPUTY-SPEAKER : Shri P.H. Pandiyan, all these
names were referred to in your speech also. You seek clari-
fication now.

SHRIP.H. PANDIYAN : Sir the hon. Minister while reply-
ing has stated that ‘it is not open for foreign companies at all.’
Why did he not refer to these companies who are looking for
the Indian partners ? The Indian partners have been speci-
fied and it has been reported in the Press also.

At this juncture, | would like to say that the same prin-
ciple will apply to the nationalisation of banks. What was the
public interest in 1969 while nationalising the banks ? Is it
private interest today ?

Sir, it has appeared in the Press and through the Gov-
ernment also that they are going to initiate a deal to
denationalise all the banks. So, what is the purpose behind
this denationalisation ? The Minister has said that he has
been described as anti-national. When you are denationalising
any sector, it is anti-national. You nationalised banks in 1969
and you are appreciated. If you are denationalising those
banks, what is the actual meaning ?.... (Interruptions)

SHRI P.S. THOMAS (MUVATTUPUZHA) : Sir, in his
speech, the hon. Minister has said that there is no pressure
from anywhere, but in the Agreement of W.T.O., the Service
sector is included. Once, the Service sector is included, we
are dutybound, and therefore we cannot say that we need
not open up. So, | think, there is a pressure by way of con-
tract which we have entered into.

So, | would like to seek a clarification as to whether the
Government will take action in the Seattle meeting which is
going to take place two or three days father to see that in the
case of developing countries, we may not have to hasten to
go in for the privatisation of have contracts in this nature. We
would like to take some more time, if necessary.

My second point, which has aiready been made, is with
regard to the insurance which may be made by the people as
against some insurance companies which may be fake in-
surance companies and come in the name of foreign compa-
nies.

[Translation]

SHRI MANIKRAO HODLYA GAVIT (NANDURBAR) : Mr.
Deputy Speaker, Sir, through you, | would like to say to the
Hon'ble Minister that as our brother Shri Ramdas Athawale
has said that there is reservation for the Scheduled Castes
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and Scheduled Tribes in the LIC and GIC as per Central
Government orders. | would like to know from the Hon'ble
Minister whether there would be reservation in the foreign
companies too ?

SHRI PRAKASH V. PATIL (SANGLI) : Through you, |
would like to know from the Hon'ble Minister that deposits
worth more than 2000 crore rupees are likely to be mobilized
from outside. The country alongwith the provision for
shareholdings made by the company. | would like to know
whether these companies would function within the country
or outside the country ?

[English]

SHRI PRAKASH YASHWANT AMBEDKAR (AKOLA) :
The foreign equity has been kept at 26 per cent. May | know
from the hon. Minister whether this will be limited to one com-
pany or, if there is one company which is in other part of the
world and if there are many tiers in this country and if they tie
up with the Indian companies, are you going to allow them ?
That is also going to be in a different manner in which the
Indian companies will be taken over by the other countries.

The second point is, when the nationalisation has taken
place, there was an issue that was raised about the premium .
which was used for different purposes. What for was it meant?
Will the hon. Minister clarify that this time he is going to take
precaution to see that the premium which was meant for some
purposes will not be used again this time for some other
purposes ?

SHRI M.V.V.S. MURTHI (VISAKHAPATNAM) : | think
because of this, there could be some shrinkage in employ-
ment. There should not be any shrinkage in employment be-
cause some top officers or some more officers may likely to
leave the LIC and GIC and join other companies. These posts .
have to be filled in by new blood so that employment is as-
sured to the people of India is the existing companies.

[Translation]

SHRI RAJIV PRATAP RUDY : Mr. Deputy Speaker, Sir,
the discussion which have taken place on the merits of this
bill is in itself an important issue. GIC and LIC are doing their
business in foreign countries and foreign exchange being
earned by them comes back to this country. | would like to
ask only one thing from the hon'ble Minister as to what will be
the fate of the amount deposited by citizens of foreign origin
abroad as premium of the Insurance done by all the foreign
companies ? How this money will come into India ?

SHRI MULAYAM SINGH YADAV (SAMBHAL) : Mr.
Deputy Speaker, Sir, | would like to know from the hon'ble
Minister as to whether Government are sure that the thing
which is happening in Seatel, will not take place or may not
be repeated in Delhi. You must have seen it on Doordarshan.
Entire Government is present here and whatever is happen-
ing in WTO, is very much clear on Doordarshan it is not so
clear in newspapers | would like to ask the Government as to
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whether they are sure that it would not take place in case of
tne Insurance bill keeping in view the manner in which they
are getting the Insurance Bill passed.

[English]

SHRIMAT! GEETA MUKHERJEE (PANSKURA) : | want
to know from the hon. Minister whether there is any guaran-
tee after the sector is opened that the premium will not go up
as the p.ivate companies will be interested in their own profit.
Is there any guarantee for that ? So far as | understand, there
is not. Is it not go ?

DR. B.B. RAMAIAH (ELURU) : In the case of Andhra
Pradesh, the State Government is putting a premium on huts
of the weaker sections of the people. Will the Finance Minis-
ter put a clause that a part of the premium will be used for
social obligations ?

[Translation]

SHRI RAM NAGINA MISHRA (PADRAUNA) : Hon'ble
Deputy Speaker, Sir, it is being said that the foreign insur-
ance companies will enter in our insurance sector and invest
the entire money, earned from this country here itself. | think
that nobody is that much fool. My Question is that whether
we pay interest against the loans taken from the foreign coun-
tries ? My apprehension is that those foreign companies which
will earn the profits from the business being run here, would
certainly take that money to their country. What is your opin-
ion in this regard ? ....(Interruptions)

[English)

MR. DEPUTY-SPEAKER : Order please. This is a very
important measure. Everyday who wants to seek a clarifica-
tion must get an opportunity.

SHRI ADHI SHANKAR (CUDDALORE) : Sir, | would like
to know whether there is any reservation for the cooperative
sector.

SHRI LAKSHMAN SETH (TAMLUK) : Mr. Deputy-
Speaker, Sir, the hon. Minister has stated that LIC and GIC
will not be privatized. What is the safeguard for this ? When
the private players are allowed to play in the field, there will
be a war between the dwarf and the giants. How will the LIC
and the GIC be protected. They will go sick. They will not be
able to contest that war. | want a suitable clarification from
the hon. Minister.

Secondly, as privatization is taking place gradually, how
will the reservation for the SCs, the STs and the OBCs be
protected ? That object will be totally frustrated. | want a
clarification on this also.

SHR! ADHIR CHOWDHARY (BERAHAMPORE, WEST
BENGAL) : Sir, in 1956, the then Finance Minister Shri C.D.
Deshmukh was quoted as saying that insurance in develop-
ing countries must be seen as an essential service ....(Inter-
ruptions)

MR. DEPUTY SPEAKER : You are only to seek a clarifi.
cation and not4o give a speech.

....(Interruptions)

SHRI ADHIR CHOWDHARY : The private sector is
habitually reluctant in meeting social obligations. So, | just
want to know what measures the Government is taking so
that siphoning off the money could be stopped.

[Translation]

SHRI BHERULAL MEENA (SALUMBER) : Mr. Deputy
Speaker, Sir, Scams do take place in undertakings or com-
panies too. Inquiry is conducted in this regard. Government
conduct inquiry in all respects. | don't know how many scams
would come to the fore after the privatisation | would like to
know about the mechanism to check such situation.

[English]

SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH
WEST) : Mr. Deputy-Speaker, Sir, the hon. Minister of
Finance has said that before introducing he met the Chair-
men of the LIC and the GIC. But we are also concerned
about the employees of the LIC and the GIC who are huge in
numbers. Has the Government any plan to convene a meet-
ing between the Government, the management and the trade
unions ? | would like to propose that by holding such a meet-
ing you can send a message and direction to the employees
of the LIC and the GIC. If you fail to do so, the Left Parties
and particularly the CPI(M) will exploit the unions and the
employees and will mislead them. You should please take
care and try to hold a tripartite meeting between the manage-
ment, the unions and the Government.

SHRI VARKALA RADHAKRISHNAN : Sir, in the light of
the clarification sought and fear expressed by my friend, is it
not prudent to withdraw the provision with regard te
privatization ?

SHRI MADHAVRAO SCINDIA : | wouid like to add to the
apprehension expressed by Shrimati Geeta Mukherjeg over
the investment clauses. It would be inappropriate if the insur-
ance companies are permitted to invest outside India the
funds collected by way of premium. | think, it is generally
more open but the section that 1s sought to be inunpd -1
think, it is 27 (c) — is ambiguous and does not specifically
rention that ‘premium’ collected from Indian policy holde.rs
shall not be invested outside India. | think, it would be douf—
able that the word ‘premium’ is specifically inoorporgled in
section 27 (c). | think, Shrimati Geeta Mukherjee will also
voice this apprehension.

(Translation]

DR. SANJAY PASWAN (NAWADA) : Hon'ble Dep_uty
Speaker, Sir, high-level officers in GIC and LIC are wgtchmg
the situation with greedy eyes that private companies will
enter in this field and big assignments will be offered to them
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| want tc ask the hon'ble Minist2r as to wether we can not
make an arrangement to prevent GIC and LIC officers to do
any wort in these companies for five years ? This arrange-
ment will not only be in favour of company but also in favour
of society.

[English]

MR. DEPUTY SPEAKER : The reply to the clarification
asked by the hon. Members will be given by the hon. Minister
after the lunch break. Now, the House stands adjourned to
meet at 2.30 p.m

13.26 hrs.

The Lok Sabha then adjoumned for Lunch till Thirty Minutes
past Fourteen of the Clock.

14.31 hrs.

The Lok Sabha re-assembled after Lunch at Thirty-one
Minutes past Fourteen of the Clock.

(Mr. Deputy Speaxer in the Chair)

INSURANCE REGULATORY AND DEVELOPMENT
AUTHORITY BILL - contd.

[English]

THE MINISTER OF FINANCE (SHRI YASHWANT
SINHA) : Mr. Deputy Speaker, Sir a number of issues have
been raised and a number of clarifications have been sought
by various hon. Members of this House. | would endeavour
in my brief reply to cover as many of them as possible.

| will begin by once again putting at rest.any speculation,
any apprehension and any fear in regard to the status of the

LIC and the GIC and in regard to the workers 'osing their
jobs,

SHRI SOMNATH CHATTERJEE (BOLPUR) : Sir, | do
not understand this assurance. How can the Government
assure as to how many jobs they would have and as to how
many employees they would have ?

SHR! YASHWANT SINHA : Sir, | am giving this assur-
ance on the basis of my understanding that the LIC and the
GIC are not going to lose business in the new situation and
that they are only going to expand their business. Therefore,
the question of their workers being threatened with loss of
job opportunitics does not arise. | welcome the suggestion
made by Shri Sudip Bandyopadh that just as we have talked
to the management we should talk to the workers also. | would
like to assure him that | personally have talked not only to the
management but also to the workers and we would keep up
the dialogue with the workers so that any fear or apprehen-
sion in their mind is fully addressed, taken care of and re-
moved. So, there is no difficulty in regard to that.
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Now, in regard to the equity cap of the 26 per cent, Shri
Madhavrao Scindia and some other friends have raises this
issue as to whether we are fully protected by the provisions
of this Bill. | would like to read the definition that we have
given for the Indian Insurance companies. We are clearly
saying that it is the company registered under the Compa-
nies Act of 1956 in which the aggregate holdings of equity
shares by a foreign company, either by itself or through its
subsidiary companies to its nominees, do not exceed 26 per
cent of the paid up capital of such Indian companies. | would
like to clarify here that there is no danger of this cap being
crossed.

I have given the definition of the Indian company in the
IRDA Bill. Now the meaning of the word ‘nominee’ is fairly
wide. | have also consulted legal experts and | have been
assured that the meaning of the word ‘nominee’ is fairly wide.

Some hon. Members have also raised the issue of non-
corporate persons like NRI, trusts, etc. finding their way to
make investments which may not be covered by the existing
provisions. Sir, | am informed that the existing guidelines under
FIPP will adequately take care of this problem also. | would
like to assure this august House that the Government has
been alive to the possibility of misuse of the p-ovision of the
Bill and breaching the limit by adopting dubious method. Ad-
equate care has been taken in drafting these provisions and
in due course the authority will publiz.: necessary guidelines
to be followed in this regard which will be applicable to all
those who apply for the licence. The Authority will keep a
close watch on the companies and ensure that the provi-
sions are fully adhered to.

While on this point | would like to say that what we are
creating is a statutory and a strong Authority. So, all those
fears that pre-1956 situation will be created or whatever has
happened in some other countries abroad will be created are
not well-founded. It is because we have a strong Authority
which is going to take care of this problem. The Authority has
the powers to impose fines which through the amendment
that | am circulating as suggested by the hon. Members of
the Congress Party is being raised to Rs. 25 lakh with threat
to cancel the licence. The authority can suspend or cancel
the registration in case of failure; the authority can appoint
Additional Directors and cell for any document; can inspect a
document and provide such directions as necessary in the
interest of the policyholders. The authority is an autonomous,
experiencas and expert body. | am absolutely confident and
| have no hesitation in assuring this House that the Authority
will be able to discharge the responsibilities which are being
cast upon it.

SHRI MADHAVRAO SCINDIA : | am sorry | came in,
while you were half way through. So, | may have missed
some very central points. What | intended to say here is that
the word ‘nominee’ is wide enough to cover many catego-
ries But a nominee means, he becomes a nominee when he
is nominee of somebody else. But if somebody invests on his
own volition whether he be an NRI or a foreign citizen or
foreign cooperative society or foreign group of persons or
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foreign trust, he need rot necessarily be a nominee of any-
one, he does not come under the cover of the word ‘nomi-
nee’. It is because he never becomes a nominee. Therefore,
if that is the case, which you have checked with your legal
opinion, | would suggest you to tighten it up.

SHRI SOMNATH CHATTERJEE : Sir, after all it is a law
which is being made. How can guidelines or any direction by
the Regulatory Authority change the law ? The law itself per-
mits here. Once this Bill is approved and passed, it becomes
a law of the land which restricts 26 per cent only to foreign
company either by itself that is, by company itself or through
its subsidiary companies with a known concept or its nomi-
nees which means company's nominee. An individual need
not be a company's nominee. Therefore, foreigners can in-
vest here. So, Shri Scindia's objection is right. Merely saying
that the Authority will ultimately look after the interest of the
country is no solution. It is because the law operates over
any guidelines.

SHRI MADHAVRAO SCINDIA : There are categories
which are covered under the Foreign Contributions Act. You
cover everything. So, why do you not just incorporate that
into the body of the Bill ?

SHRI YASHWANT SINHA : Sir, the intention of the law
and the intention of the Government is to limit foreign partici-
pation to 26 per cent.

In any interpretation of any law, as is the general prac-
tice, whenever a court is seized of the matter, the discus-
sions in the Houses of Parliament, the assurances given by
the Government are all taken care of, they are all taken into
account while interpreting the law. Now | am making it very
clear that the intention of the Government is to restrict it to 26
per cent. This is the intention that we have conveyed to those
who drafted the legislation and | have been assured that these
words sufficiently cover the concerns that we have in this
regard.

The other point that | would like to make is, India is not
yet such an open country where any individual, anybody can
come and make investment anywhere. We have not reached
that stage. There are restrictions. We are considering this
law within the overall framework of the entire legal system
which operates in this country. Nobody is free to come and
invest anywhere. That is why | hastened to add that the Regu-
latory Authority will clarify this. In any case, Indian compa-
nies will have to apply to the Regulatory Authority for regis-
tration. No company can start business without the permis-
sion of the Regulatory Authority. This is the time when we will
have to look at it. The functioning of the company is some-
thing which will be watched closely by the Regulatory Au-
thority for which there is adequate provision in this Bill. There-
fore, to think that it will be a free for all and anybody can take
advantage of any perceived loophole is something | do not
think is correct.

SHRI MADHAVRAO SCINDIA : Uitimately, a few years
down the line, all the commas, full-stops and what is in print
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